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LOK SABHA DEBATES 

LOKSABHA 

Monday, March 8, 2000/Phaiguna 18,1'21 (Saka) 

/ 

The Lok Sabha met at Eleven of the Clock. 

[MR. SPEAKER in the Chail1 

[English} 

OBITUARY REFERENCE 

MR. SPEAKER : Hon. Membe ... , It Is my sad duty to 
inform the House of the sudden demise of one of our es-
teemed colleagues Shrimatl Geeta Mukherjee popularly 
known as "Geeta Didi". 

Shrimati Geeta Mukherjee was a sitting member of Lok 
Sabha representing Panskura Parliamentary Constituency 
of West Bengal from Seventh to Thirteenth Lok Sabha con-
tinuously from 1980 till her death. 

Shrimati Mukherjee had been a member of West Ben-
gal Legislative Assembly from 1967 to 1977. 

A devoted social and political worker, Shrimeti Mukherjee 
started her political career as General Secretary, West Ben-
gal Students Federation. During her membership of Lok 
Sabha she served as member of Panel of Chairmen In Lok 
Sabha and also as member of various parliamentary com-
mittees namely Committee on Public Undertakings, Corn-
mittee on the Welfare of Scheduled Castes and Scheduled 
Tribes, Joint Committee on Criminal Law (Amendment) Bill 
1990, House Committee, General Purposes Convnittee, Con-
sultative Committee on Ministry of Information and Broad-
casting etc. She also served as Chairperson of Joint Com-
mittee on Constitution (81st Amendment) Bill, 1996 provid-
ing for reservation of seats for women in Lok Sabha and 
State Legislative Assemblies and Joint Committee on Of-
fices of Profit. 

As an active member of Lok Sabha, she always stood 
for the cause of welfare of the poor, the downtrodden and 
the weaker sections of the society. She was always in the 
forefront for the empowerment of women. Her crusading 
endeavours have culminated in a broad consensus for giv-
ing reservation to womenfolk in Lok Sabha and State Legis-
lative Assemblies. 

An experienced parliamentarian, she always actively par-
ticipated in the proceedings related to national and interna-
tional issues. 

She took keen interest in literature and authored a few 
books namely 'Bharat I.:pakatha', 'Chotader Rabindranath', 
'He. Atit Katha Kao' in Bengali. She contributed regularly to 
vanous newspapers and weeklies. She also served as mem-
ber of 'Press Council' and 'Court of Vishwa Bharali', Na-
tional Commission on Rural Labour, National Commission 
on Women and National Children's Board, 

A widely travelled person, she was a Secretariat mem-
ber of Women's International Democratic Federation, Berlin, 
1958. 

Shrimati Mukherjee passed away on .. March, 2000 at 
New Delhi at the age of 76. 

We deeply mourn the loss of this friend and I am sure 
the House wili Join me In conveying our condolences to the 
bereaved family. 

(Translation) 

THE PRIME MINISTER (SHRI ATAL BIHARI VAJPAY· 
EE) : Mr. Speaker, Sir, it seems hard to believe that now we 
will not be able to meet Shrimati Geeta Mukherjee. Death Is 
a hard and nacked truth of life but we never expected that 
the cruel death would suddenly come, deceive us and snatch 
Geetaji away from us. 

Her whole life passed in struggle. Her's was a fighting 
personality but alongwilh fighting spirit she embedded in her-
self, a feelings of innocent live, and affection and also a firm 
resolve to stick to her beliefs. We continuously witnessed 
her presence in the House sinca 1980, Her sustained struggle 
for the cause of a common man outside the House always 
gave her a dignified place in the House. She always ra'sed 
the fundamental issues which are very essential in our ne-
tional life. What should be the form of post independenca 
India, this idea always remained central to her and her party 
also and throughout the crests and turfs of her career she 
always remained committed and devoted to this aim and 
kept working tirelessly to achieve this objective, The sphere 
of har activities included certain ideal works such as the end 
of explOitation, discrimination and wish for the welfare of all 
etc, She played a significant rola especially in empowering 
the women. She played a leading role over women resarva-
tion issue ever since it came to the fore, she was the chair· 
p&rt:~ of the parliamentary committee and raison'd'etre be-
hind the presentation of unanimous report. 

When, I after reverently bowing before her and paying 
floral tributes to her, I was coming out of her small room 
which was also a symbol of her personality. Living in small 
room and doing big deeds were the characteristics of her 
personality. The small room of Vithalbhal Patel House had 
become a centre of attraction for the people. At that time a 
women asked me to gi~e consent to the Women Reserva-
tion Bill. That bill is the property of the House. Her memory 
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is with us. Her vacant place in the House would be filled up 
but the hearts of the people which have become empty in 
her absence. would be hard to fill. I. on behalf of myself and 
my alliance and the entire House offer my humble tributes to 
her. 

[English} 

SHRIMATI SONIA GANDHI (AMETHI) ; Mr. Speaker, 
Sir. through you, I join the hon. Prime Minister In paying 
homage to our esteemed colleague Shrimati Geeta Mukher-
jee. 

With the passing away of Shrimati Geeta Mukhe~ee. 
the country has lost a most respected figure in national poli-
tics and Parliament one of its most active. loved and ad-
mired Members. 

Her dedication. her commitment, her personal integrity. 
her simplicity have been an inspiration to this House for the 
past 20 years. Shrimati Geeta Mukherjee. a petite figure. 
housed an indomitable spirit. a spirit of remarkable courage 
and determination evident even at an early age. when she 
partiCipated in the struggle for the freedom. and she was 
even arrested and Imprisoned several times. Her passion-
ate belief In secularism. her crusade for social justice. for 
the alleviation of poverty. for women causes were the hall-
mark of her work. both in West Bengal where she served in 
the Legislative Assembly for ten years. and in Parliament 
later. The fact that she never lost an election is an eloquent 
tribute to the exemplary manner In which she .. rved her 
party and her constituency. 

But Shrimati Geeta Mukherjee's achievement as a Par-
liamentarian went much beyond her party and constituency 
for she made a lasting contribution to politics and SOCiety 
through the causes that she so ardently espoused. In the 
Eighties she was a nodal figure in getting the anti-dOWry and 
anti-rape legislations passed by Parliament and more re-
cently it was because of her drive and commitment that un-
der her Chairpersonship. the Women Reservation Bill was 
prepared. I believe. in record time. Indeed. over the past two 
decades, Geetaji played a very crucial role In sensitislng 
Parliament to issues concerning women. We bemoan Geeta 
Mukherjee passing. We shall milS her greatly. For 20 years. 
her presence here, in this Chamber was a constant reminder 
of the noble ideals and selfless service that potitics should 
be driven by. This august House will never be the same 
without her. 

Mr. Speaker, Sir, through you, I would like, on my behalf 
and on behalt of the Congress Party, to convey my condo-
lences to her family and to the large number of her friends 
and admirers throughout the country, and the world. 

SHRIINDRAJIT GUPTA (MIDNAPORE) ; Mr. Speaker, 
Sir, it is difficult for me to speak. Shrimati Geeta Mukherjee 
was my sister, and all these many, many years that we have 
worked together I find it difficult to think of her only as a 
politician or a political leader or a political worker. She was 

my lister. Her contributions and her achievements in public 
life, I leave to other Members to narrate, If they want to. I can 
only remember her as a person, She was a heart patient. 
She had a major heart operation a few years ago and only 
the other day we found out that the doctors were pressing 
her to go back into hospital for a proper check up and all that 
because she was not keeping well. 

But, of course, she never listened to them. She never 
listened to them and we could not persuade her. So, this 
fatal disease overtook her when the time came. 

Sir, I am grateful to you and to the House for the tributes 
that they are paying todey to Shrimati Geeta Mukherjee. Ev-
erybody knows that she was an outstanding person. My party, 
of courle, has suffered a grievous blow. The House also 
has suffered a grievous blow. But death is inevitable: none 
of us can escape It and, I think, we should all try our best to 
live up to the standards, which she set in this House. Most of 
the Members do not know about her activities outside. But, 
we, who are fellow workers in our party, know how the com-
mon people, and especially in the villages, in the rural ar-
eas, deeply loved her and how close she was to them. When-
ever they were in need, whenever they were suffering, when-
ever they required, Shrimati Geeta Mukherjee was always 
there to help them. 

Sir, we should try our best to follow the standards which 
she had set and. I am sure, the Members in this House will 
always respect and love her memories. 

SHRI SOMNATH CHATTERJEE (BOLPUR) ; Mr 
Speaker, Sir, It Is almost impossible to believe thpt Geetadi 
is no longer with us and that she would not be silling here. 

Sir, I believe she was Geetadi to everyone of us: culling 
across party linea, she had endeared herself because of the 
affection with which she held everybody. Everybody knew 
her to be a crusader for the common people. for the active 
interest she took inside the outside the House for the eman-
cipation of the common people of this country. the vulner-
able aec::tion of our Society. 

Sir, as we all know, she was an active participant in the 
proceedings of this House. Even on the last Friday. we were 
here together till 3.40 p.m. and she wanted to make submis-
sions on what was happening in one of the States of our 
country. We have had the great privilege of working closely 
with her both within and outside the Parliament. She always 
had a special placa In the hearts of the common people. The 
greatnelS of hers was that It was not only the people of her 
constituency or the people connected with the Left Move-
ment that had accass to her but everybody from all walks of 
life - people from different States and districts - used to go 
to her because she never refused anybody. Whenever she 
felt that some cause should be taken uP. she fearlessly did 
so. That is why she won the hearts of the people. 

We have lost a colleague who was passionately de-
voted to the cause of th" working clasa. She exemplified the 
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best the Communist Movement in the country. Her active 
political life, spread over nearly 60 years, bears eloquent 
testimony - the great dedication - to the cause which ahe 
held dear. It is very difficult to participate In an obituary of a 
great leader like that and 10 clo .. to us. All of us here en-
joyed the special affection from her. We looked up to her for 
guidance. She gave her affection and guidance to us in an 
abundant measure. 

What she had done for the cause of empowerment of 
women should be written In letters of gold. She had made 
the country aware of the needs of the women In this country. 
Her attempts to get the Women's Reservation Bill palled In 
this House or in the Parliament of India was not merely a 
pOlitical decision. She genuinely believed, as many of us do, 
that that Bill, if passed, would give a real opportunity to the 
women of our country to come forward and take greater end 
active interest in our political life which would result In a 
better India and a better future for us. 

We feel, and I appeal all to join the Prime Minister, the 
Leader of the Oppotition, and others in paying a tribute to 
her memory if all of us dedicate ourselves to the cause which 
she held dear and give a commitment to the nation that we 
ahall pass the Bill as lOon as pOllible 10 that we can pay a 
true tribute to her memory. 

It is difficult to fill up the void that has been created now. 
I do not know when we shall have another 'Geetadl' - If at all 
it is possible. I had seen yesterday when I was In Calcutta 
how people were queuing up in front of her party office. The 
great shock that everybody has felt is shared by all of us 
here also. On behalf of my party and on my behalf and, If I 
may say so, on behalf of the entire working clall and the 
common people ofthis country, we pay our humble tribute to 
her memory and our red salute to a great comrade, a great 
Communist, who dedicated her life to the common people. 
Sir, please convey our sincere condolences to her party col-
leagues and to her family. 

SHRI K. YERRANNAIDU (SRIKAKULAM) : Hon. Speaker 
Sir, I was in Visakhapatnam when I heard the news that 
Shrimati Geeta Mukherjee passed away. The Telugu Desam 
Party and Communist parties have had close relationship 
since 1983 to 1998. She had visited Andhra Prdesh many 
times. My party always have the highest regards for her. 

The then Chief Minister of Andhra Pradesh. SM N.T. 
Rama Rao had introduced reservation for women in the 
local bodies before a constitutional amendment was brought 
in in this country. At that tima, she had writtan to the then 
Chief Minister that in this great country, after Independence, 
for the first time we hed introduced reservation for women in 
the local bodies even when there was no constitutional 
amendment for this. 

Yesterday, I hed been to Kolkata to pay my respactful 
homage to the departed soul. Sir, on behalf of my party and 

on my own behalf, please convey our condolences to her 
family. 

[Translation} 

SHRI RAMSAGAR RAWAT (BARABANKI) : Mr. Speaker, 
Sir, I allociate myself and my Samajwadi Party with the 
deep senliments expressed by the leader of the House. 
leader of the opposition, Leader of the Communist party and 
by many other hon. leaders over the death of Shrimati Geeta 
Mukherjee. Throughout her life Shrimati Geeta Mukherjee 
kept on presenting the cause of poor labourers in and out-
side the House. She always remind concerned for the 
upliftment of the women and struggled and worked for the 
cause of poor people of the different sections of society. Her 
passing away has weakened the cause of espeCially work-
ers, poorl and women and has dealt a great blow to them. 

Mr. Speaker, Sir, I, on behalf of the Samajwadi Party 
pay tributes on the death of Shrimatl Geeta Mukherjee and 
submit before you to convey the feelings of Samwajwadi 
Party to her family and the people alsociated with her. 

KUMAR I MAYAWATI (AKBARPUR): Hon. Mr. Speaker. 
Sir, I, on my behalf and on behalf of my party express my 
sorrow and grief at the sad demise of Shrimati Geeta 
Mukherjee and associate myself with the light thrown over 
her life end her works by the hon. Prime Minister and the 
hon. leaders of other parties. 

Mr. Speaker, Sir, about Shrimatl Geeta Mukherjee I feel 
that her absence is being felt after her sudden death. I felt 
very shocked when I came to know of her death. Today. 
when the leaders of her party have told in the House as to 
how she had died, I came to know that she was suffering 
from ill health for a long time but the day when she died. 
even at that day she was active and Wei about to go on a 
tour to the district A1igarh of Uttar Pradesh. When she was 
getting prepared to go there, she suffered a sudden heart 
attack which resulted In her death. 

Mr. Speaker, Sir, whatever I have come to know about 
her life It II evident that she has been a fighting personality 
since her student life and ever sinee she has entered poli-
tiCI, she never Indulged in the politics of defection and it 
was most significant characteristics of her political career 
and she always remained in one party. I feel that she had a 
great attachment with her party and she never lost an elec-
tion ever since her arrival in politics. It also renects her popu-
larity that she always kept on winning from a single constitu-
ency. This Is Indicative of the deep faith and regard of the 
people of her constituency possessed in her. 

Mr. Speaker, Sir, whenever an Issue related to weaker 
sections was raised In the House, she elweys strongly advo-
cated the cause of wllaker aaction. Shrimati Geeta Mukhe~ee 
always took care of the interests of the women. I have also 
seen that she always tried to convince the leader of various 
political partiel that whatever they wanted to ,ay over the 
Women Reservation Bill, Ihould do so once the Bill il intro-
duced in the HOUle but first of all they ,hould allow the Bill 
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to be presented in the House for discussion. She appealed 
to all the Members whether they belong to Opposition Par-
ties or to ruling parties. 

Mr. Speaker, Sir, as all of us are aware about her tem-
perament that she always worked in harmony with others 
and her temperament was very fine. I feel that the entire 
House is feeling her absence caused by her death. I, on my 
own bel)alf and on behalf of my party express my grief over 
her death and pray to God to give rest to her soul and sub-
mit to you to convey our sentiments to her family. 

SHRI SHARAD PAWAR (BARAMATI) : Hon'ble Speaker, 
Sir, in the demise of Shrimati Geeta Mukherjee the entire 
country has lost a devoted personality. She has been active 
in social and public life for more than sixty years. As a mem-
ber of the Parliament for twenty years and as a Member of 
Legislative Assembly for ten years, she has been a shining 
example of an outstanding Parliamentarian. I still remember 
perhaps she waa elected to thia Houae for the first time in 
1967 from West Bengal and I was elected from Maharaahtra. 
At that time a cemp waa organised at Myaore under the ae-
gis of Commonwealth Parliament Association to Impart train-
ing to the new Members in which I also got an opportunity to 
participate. Geelaji also attended that camp. At that time we 

. were quite young and were not seri"us Parliamentarians. 
But we saw that Geetaji was very punCl ...... : and she uaed to 
take notes of diacuasion regularly and participate in discua-
sions. She used to concentrate on how a,,~ ~uld become an 
ideal Parliamentarian. Since then ahe never deviated from 
that path. Fro the last several years the entire country and 
this House has seen in Shrimati Geeta Mukherjee an honest 
and cultured personalily in the, Public life. 

Her commitment towards the reservation for women is 
well known in the House as well as outside. I got an opportu-
nity to work with her in the Joint Select Committee. In the 
selecl committee she did her best to evolve unanimity 
amongst the Membera of all the political parties. She was of 
the opinion thai until fifty per cent of the population ia not 
involved in the process of decision making the country can-
not march forward on the path of progress, the face of the 
country cannot be changed and hence there is a need to 
give reservation to fifty per cent of the population of the coun-
try. She has all along put forward this view in the House aa 
well as out side. She always tried to carry along the people 
who had diverse views. 

I agree with the hon'ble Prime Minister that if we want to 
pay sincere homage to her then we will have to unanimously 
pass the constitution amendment Bill moved in the House to 
provide reservation for women for which she struggle in this 
very House. We can pay befitting homage to late Shrimati 
Geeta Mukherjee by empowering fifty per cent of our popula-
tion. I on my own behalf and on behalf of my party pay my 
tributes to her. 

{English} 

SHRI K. MALAISAMY (RAMANATHAPURAM) : Mr. 
Speaker, Sir and Ihe Members of Ihe august House, at Ihe 

outset, on behalf of AIADMK and on my own behalf, I hasten 
to join with the hon. Speaker, the Prima Minister, followed by 
all the leaders of the political parties who spoke today, In 
expressing our heartfelt respect and homage to the departed 
soul who had reachad the permanent abode of heaven. 

In fact, it was a rude shock to hear the sad demise of 
Shrimati Geeta Mukherjee when we were In Chennai. 

As new entrant of the House I have been watching her 
and observing her from a distance. After the allotment of 
Division numbers, she was Just in front of me. As such It Is a 
peraonal loss to me in particular to lose here in this House 
and as a friend in front of me. 

As Observed by all the leaders, she had an exceUent 
vision followed by a mission to achieve that vision. She had a 
C9mmltment to the cause. As rightly said, I am given to un-
derstand that she stood for the oppressed, the depressed, 
the suppressed and the deprived. As the hon. Speaker has 
rightly Observed, as a social worker, as a reformer, as aleg-
isiator, as a parliamentarian, as a member of several com-
mittees and as the Chairman of few committees, her contri-
bution was definitely solid, substantial and remarkable. When 
I think of the age-Old, time-honoured, experienced Shrimati 
Geeta Mukherjee. I am reminded of a Shakespearean cou-
plet: "Age cannot wither her, nor custom stale her infinite 
variety." She was a woman of Infinite variety, she was a lady 
of many parts. It is definitely a great loss not only to the 
House but also to the West Bengal State and to her near and 
dear. I again reiterate our homage and respects to her and to 
her near and dear on behalf of the AIADMK. . 

(Translation) 

SHRI PRABHUNATH SINGH (MAHARAJGANJ, BIHAR): 
Hon'ble Speaker, Sir, today Shrimati Geeta Mukherjee is not 
amidst us and we are paying homage to her. I knew Shrimati 
Geeta Mukherjee for the last ten years because I have spe-
cial attachment wilh region to which she belonged. I know 
personally how popular she was amongst the masses. I have 
seen her from close quarters during the twelfth Lok Sabha 
and the new Members like me learnt a lot from her. She was 
soft spoken and her simplicity was exemplary. She was par-
ticularly concerned about the upliftment of exploited and op-
pressed class and women and she struggled for their cause. 
Her political life is an example for others. I on my own behalf 
and on behalf of Samata Party pay sincere homage to her 
and pray to the almighty that her soul may rest in peace. I 
appeal to you to kindly convey the feelings to Samala Party 
to the bereaved family and wellwishers of Late Shrimati Geeta 
Mukherjee. 

SHRI SUKDEO PASWAN (ARARIA) : Hon'ble Speaker, 
Sir, when I got the news of the demise of Shrimati Geeta 
Mukherjee, I found it hard to believe that she was no more 
with us. I have had an opportunity to be associated with her 
since Ninth Lok Sabha. Her simplicity was really a source of 
inspiration. I associate myself with the tributes paid by the 
hon'ble Prime Minister, the Leader of 'Opposition hon'ble 
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Shrimati Sonia Gandhi and all oth.r I.ad.rs and pay my sin-
cere homage to the departed soul on my own behalf and on 
b.half of my party. 

(English] 

SHRI G.M. BANATWAlLA (PONNANI) : Mr. Speaker, 
Sir. it is 10 difficult to believe that Shrlmatl Geeta Mukherjee 
Is no more. The news of h.r sudden demise left us all almost 
stunned. She was alweys held in high esteem end she would 
continue to be 10 held. 

Sir. the causes that were championed by her and her 
h.avy record of sincere work all tell us that such are the 
personaliti.s who. in the words of a poet. d.parting, leave 
their footprints on the sands of tim •. 

The House will be poorer without Shrimatl Ge.ta 
Mukherje •. Sir, we request you to convey our heartfelt con-
dolences to the family of the deceased. 

[Translation) 

SHRI JOACHIM BAXLA (ALIPURDUARS) : Hon'ble 
Speaker. Sir. it is hard to believe that sister Shrimatl Geeta 
Mukherjee is no more with us. 

Sister Geeta Mukherjee started her pOlitical carrier from 
student life. She has Itruggled throughout her life till Ihe 
breathed her lall. She made a distinct mark In the hearts of 
not only the hon'ble Memberl of this House but allo the hearts 
of the entire working cia ... farmers. people of Panlkura and 
the country as a whole. 

How we can forget the leading role she had played in 
nurturing the leftist and communist movement. Today Ihe is 
no more with us but her life will remain an example for us. 
Her life style was unique. She discharged her duties .ffI-
ciently in the Hous. and led the movement to liberate women 
and particularly we cannot forget the leading rol. she had 
played in women', reservation Bill. 

I on my own behalf and on behalf of my party R.S.P. 
express deep sorrow on h.r demise and pay my homage to 
her. Hon'ble Speaker. Sir. I request you to kindly convey our 
condolences to her family. well wishers, her party workers 
and the people of Panskura. 

[English) 

MR. SPEAKER: Th. Hous. may now stand In silence for 
a short while as a mark of respect to the deceased. 

11.48 hrs. 

(The Members then ,tood in silence for. short while). 

WRITIEN ANSWERS TO QUESTIONS 

lnadequa. Telecommunication and Pos.1 Network 

·141. SHRI BASANGOUDA R. (YATNAl) PATll: 
SHRI R.S. PATll : 

Will the Mlnist., of COMMUNICATIONS be pI .. -
led to state: 

(a) whether a number of villages in tha country are 
still out of the telecommunication and postal network; 

(b) If so. the realOns ther.for.; 

(c) the number of such vlllag.s as on dat.. Stat.-
wil.; and 

(d) the mealur.s tak.n during last two years and pro-
po,ed to be tak.n during 1998-2000 and the next financial 
y.ar to .nsure provillon of telecommunication and poltal 
n.twork to all the villag.s ? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (a) to (d) T.lecom Network: Out of 6.07 
lakh revenue villages In the country. tel.com facilities have 
been provided in more than 3.58 lakh villag.s. 248,953 vil-
lages ere stili out of t.lecom faciliti ••. During last two years. 
Department of T.lecom Servic.s has provid.d th ... faci~
ties to 79.913 villag.s. Provision of village telephone, is con-
tinuous process and all the villages ar. targelled to be pro-
gressively cov.r.d by 2002 i .•.• end of 9th plan. N.w t.ch-
nologi •• have be.n id.ntifi.d to provide t.lecom facilltie. in 
the villages In future. Triall are in progress for Wireless in 
local loop. C-DOT TDMAlPMP and for remote and far-flung 
areas Satellite systems. Process to procure the equipment 
for introduction of these technologies has been initiated. Also 
new rural exchanges are being set up during the current fi-
nancial year to provide rural telephones and village public 
telephones on landlines in the village. upto a distance of 
about 5 kms. from the exchang.s. More .xchanges will also 
be opened during the next two y •• " of the 9th plan. Remain-
ing 248,953 villages are proposed to be covered wilh joint 
efforts of Department of Telecom Services and Private Fixed 
Service Providers by the end of Ninth Five Vear Plan. Year-
wise programme is as under: 

Vear 

1999-2000 
2000-2001 

2001-2002 

Targat of Department of 
Telecom S.rvices 

45.000 
70.000 

95.100 

Prlvete Fixed Service Providers' (FSPI) Ihare is 56.615 
villagel. 

The Itate-wile informalion about the vlllagel out of 
telecom fecility as on 1.3.2000 I, in the enclosed statement I. 
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PoataJ Network : Opening of Post Off"ICeS to cover vil-
lages which fulfil the prescribed distance, income and popu· 
lation norms is a continuing activity and Post OffIces are 
opened subject to fulfillment of norma and availability of rae 
sources as a part of the Plan Programme of the Department 
of Posta. During the 9th Five Vear Plan a target of opening of 
2500 Branch POit Offices In the country has been fixed~ How-
ever, where It Is not poaalble to open a Branch POit OffICe 
due to non-fulfilment of prescribed norms Penchayet Sanchar 
Sewa Kendras which also provide basic postal services are 
being opened in a progressive manner as a part of plan ac-
tivity. 

As on 31.3.1999, 474,748 villages are without a Post 
Office which means that they do not have fixed hour postal 
counter facility. There ii, however, no 'NO OAK' village in the 
country, i.e., the facilitiel of daily delivery and clearance of 
mail and of lale of Itampi and stationery (through the Extra 
Departmental Delivery Agentl) il extended to all the villages 
in the country. 114,338 Gram Panchayant Villagel in the coun· 
try have a POlt Office, whereal 111,517 Gram Panchayat 
villagel are without a Post Office. However, out of these only 
4330 Gram Panchayat villages justify opening of a Post Of· 
fice on the two norms of population and distance. The infor· 
mation on the number of villages without Post Office State· 
wise Is at Itatement·lI. The information on the State-wise 
flgurel of the Gram Panchayat villagel jUltifying a Post Of· 
flce on the two norms of distance and population il at the 
enetolad Itatement·lI!. 

The Department of POlts has opened 1000 Branch Post 
Offices in the country during the last 2 years. During the cur· 
rent financial year, the Department has lanctloned 284 
Branch Post Offices against the target of 500. The balarlCe 
number of Branch Post Offices will be opened subject to lane· 
tion of ED Posts by the Ministry of Finance. In addition, the 
Panchayat Sanchar Sewa Vojana has also been in operation 
al a part of plan activity. The Department has so far set up 
201 Panchayat Sanchar Sewa Kendras during the current 
financial year againlt the target of 500 for the current plan 
year. The Circle·wise targetl in respect of setting up of the 
Post Offices and Panchayat Sanchar Sewa Kendras In the 
current financial year in statement·IV and V respectively. 

Statament·1 

Statawise Status of Vii/ages with no Telecom facility 
as on 1.3.2000 

State 

Andaman & Nicobar 
Andhra Pradesh 
Aaaam 
Bihar 
Gujarat 

No. of villages out of 
Telecom facilities 

2 

28 
6086 
8371 

56674 
4202 

Haryana 
Himachal Pradnh 
Jammu & Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Goa 
AlunachalPradesh 
Manlpur 
Meghalaya 
Mizoram 
Nagaland 
Tripura 
Ori .. a 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh (East) 
Uttar Pradesh (West) 
West Bengal 
Slkklm 
Delhi 

2 
43 

7399 
3148 
1;83 

27470 
11055 

38 
3011 
1710 
4443 

152 
832 
232 

25447 
803 

15153 
151 

32011 
17549 
21212 

184 

248953 

Statement .. 1 

Details of Villages without a Post Office in the country 
as on 31.3.~~ 

S.No. State 

2 

1. Andhra Pradesh 
2. Aaa.m 
3. Bihar 
4. Delhi 
5. Gujarat 

Dadra N. Havell 
Daman & Diu 

8. Haryana 
7. Himachal Pradesh 
8. Jammu & Kashmir 
9. Karnataka 

No. of Villages without 
• Post Office 

3 

12278 
22841 
68528 

79 
10388 

38 
16 

4453 
14353 
4~72 

-19725 
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2 3 2 
10. Kerala Bihar 1329 

Lal(3hadweep Delhi Nil 
11. Macllya Pradesh 61325 GuJarat 139 
12. Maharaahlra 30009 D.N. Havell Nil 

Goa 160 Daman & Diu 
13. North Eaat Haryana 13 

Arunachal Pradeah 3379 
Himachal Prad .. ah 35 

Manipur 1398 
J& K 85 

Meghalaya 5038 
Mizoram 312 Karnataka 381 

Nagaland 896 Kerala Nil 

Tripura 4057 Lakahdweep Nil 

14. Orla .. 39470 Madhya Pradeah 395 
15. Punjab 9039 Maharaahtra 455 

Chandigarh 17 Goa Nil 

16. Rajasthan 28332 North Eaat 

17. Tamil Nadu 6999 Arunachal Pradeah Nil 

Pondlcherry 233 Manipur 17 
18. Uttar Pradesh 94668 Meghalaya 129 
19. West Bengal 33596 Mizoram Nil 

Sikkim 113 Nagaland 146 
A& N lalanda 236 Trlpura 64 

Total 474746 Orissa 43 

Statement-III Punjab 10 
Chandigam 

As on 31.3.99 Rajaathan 93 
No. GP uf villages with P.O. Tamil Nadu 28 
which juatlfy opening of a Pondicherry Nil 
PO on Ibe two norma of 

Circles diatance and population Uttar Pradeah 922 
Weat Bengal Nil 

2 
A. N. Islanda 1 

Andhra Pradesh 19 Sikkim 25 
Allam Nil Total 4330 

Statamant-lV 

elre/e-wise allocation of tarpets for opening Post Offices and providing infrastructure' equipment to EDBOS 
during annual Plan 

S.No. Name of Circle Extra Departmental Departmental Sub Provision 
Branch Post Office Post Offices of Infra structural 

(EDBOs) (DSOs) equipment 

Other Tribal Other Tribal to EBSOs 
Ale&~ Areas Total Areas Areas Total 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 10 5 15 2 nil 2 40 

14 
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2 3 " 5 6 7 8 9 

2. Assam "0 10 50 3 2 5 30 
3. Bihar "2 8 50 2 3 40 

4. Delhi " nil 4 2 nil 2 5 
5. Gujarat 26 " 30 3 nil 3 20 
6. Haryana 15 nil 15 2 nil 2 15 
7. Himachal Pradesh 7 3 10 nil 1 15 
8. Jammu & Kashmir 8 7 15 1 nil 1 10 
9. Karantaka 16 5 21 3 nil 3 30 
10. Kerala 4 nil " 2 nil 2 20 
11. Madhya Pradesh 28 12 40 3 1 " 35 
12. Maharashtra 43 7 50 2 1 3 40 
13. North East 28 12 40 2 3 20 
14. Orissa 12 2 14 2 20 
15. Punjab 10 nil 10 nil 20 
16. Rajasthan 23 " 27 1 2 35 
17. Tamil Nadu 12 3 15 2 nil 2 35 
18. Uttar Pradesh 40 10 50 3 nil 3 45 
19. West Bengal 32 8 40 6 nil 6 25 

Total 400 100 500 40 10 50 500 

Statament-Y Rural Electrification Programme 

A//ocation of targets for aitting up of Panchayat Sancher '142. SHRIKAMALNATH: 
Sews Kendras (PSSKs) during Annua/ Plan- 1998-2000 SHRI NARESH PUGLIA: 

S.No. Name of the Circle Target Will the Mlnil.r of POWER be plealed to Itate : 

1. Andhra Pradesh 30 (a) whether the Planning Commillion has curtailed 
2. Assam 5 the power of hll Ministry In regard to the rural electrification 

3. Bihar 40 programme; 

4. Gujarat 35 (b) if so, the reasons therefor; and 
5. Haryana 10 
6. Himachal Pradesh 10 

(c) the scheme worked out by the Planning Commis-
sion for handling of funds in regard to the Rural Electrifies-

7. Karnataka 30 tion Corporation and State Elactrlcity Boardl ? 
8. Madhya Pradesh 80 THE MINISTER OF POWER AND MINISTER OF MINES 
9. Maharashtra 60 AND MINERALS (SHRI P.R. KUMARAMANGALAM) : (a) No, 
10. North East 5 Sir. A proviaion of R •. 460 crore. exl.ted In Demand No. 89 

11. Orissa 30 for Rural Electrification Corporation under State Plan. Thl. 
hal been retained for the year 1000-2001 but moved to De-

12. Punjab 20 mand No. 30 - Transfera to State. &!'Id Union Terrilory Gov-
13. Rajalthan 40 ernments a. it il a part of the State Plan. 

14. Tamil Nadu 30 (b) Que.tlon doe. not anse. 
15. Uttar Pradesh 65 
16. West Bengal 10 (c) The loans for rural elel.iiifiestion will be released 

Total 500 
directly to the .ta,es by the Mlnlltry of Finance in consul,:::-
lion with the Mini!try of Pow.r. . 
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Review of PolI~l .. pertaining to ~ellular operatora 

·143. SHRI ANNASAHEB M.K. PATIL : Will the Minis-
ter ~,f COMMUNICATIONS be pleased to state: 

(a) whether the Government have recently reviewed 
the problems and policies pertaining to the private cellular 
operators in the country; 

(b) if so, the details thereof; 

(c) the reaction of the cellular operators thereto in-
cluding the revision lOughVdirected in the rental tariff and 
related issues; and 

(d) the present status regarding the implementation 
of new rental tariff and other policy directives by the cellular 
operators? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (a) to (d) Yes, Sir. In the context of imple-
mentation of New Telecom POlicy-1999 (NTP-99), a policy 
regarding migration of the existing licensees to NTP-99 re-
gime of revenue sharing arrangement was approved on 
6.7.1999. As a result, a Migration Package was offered to the 
existing Basic and Cellular Service licensees on 22.7.1999. 
On unconditional acceptance of the Migration Package, 20 
Cellular Service companies holding 34 licenses and 6 be sic 
service companies holding 6 licenses have come into rev-
enue sharing regime and are at present in the process of 
migration. 

Recently the prescribed due date of 31.1.2000 for pay-
ment of balance of the full outstanding license fee dues in 
terms of the Migration Package was extended to 15.3.2000 
as a Final opportunity to the opprators who could not adhere 
to the earlier deadline, but with additional penalties. 

These steps have generally been welcomed by the Cel-
lular Operators. 

There are certain other subsisting problems like lock-in 
period for equity, restoration of terminated licenses etc. of 
cellular operators. These are being looked into by the 'Group 
on Telecom and IT (Information Technology) Convargence' 
which was appointed on 13.12.1999 under the chairmanship 
of Finance Minister. The Government will take further action 
on receipt of recommendations of the said Group. 

The present statur. regarding cellular tariff is as below: 

The Telecommunication Tariff Order, 1999 issued by the 
Telecom Regulatory Authority of India prescribed new cellu-
lar tariff including rentals which came into effect from 1 st 
May, 1999. Cellular tariff includi"9 rentals was subsequently 
reduced vide 'Telecom Tl!riff (5th Amendment) Order, 1999' 
and simultaneously 'Calling Party Pays' (CPP) regime was 
notified vide 'Telecommunication Interconnection (Charges 
and Revenue Sharing - 1st Amendment) Regulation, 1999'. 
Both the Amendment Order and the Amendment Regulation 

were challenged in the Delhi High Court and the Regulation 
was quashed by the Delhi High Court on 17th January, 2000. 
At present, cellular operators are offering ltandard tariff pack-
age with monthly rental of Rs. 4751- and Air Time Charge of 
RI. 4/- per minute in Metros, and Rs. 5001- and Rs. 4.50 
respectively in Telecom Circles. 

011 Selection Boardl 

·144. SHRI PRAKASH YASHWANT AMBEDKAR : Will 
the Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Chairmen of all the Regional Oil Se-
lection Boards have been appointed; 

(b) If not. the reasons therefor; 

(c) whether the Government propose to appoint per-
sons belonging to SCIST as Chairman or Member on the Oil 
Selection Boards; and 

(d) If 10, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL GAS 
(SHRI RAM NAIK) : (a) to (d) The Dealer Selection Boards 
have been dissolved recently. The reconstitution of Dealer 
Selection Boards is under process. 

Perapectlve Plan for Development of 
National Highway. 

·145. SHRI HARIBHAI CHAUDHARY: 
SHRI M.V.V.S. MURTHI : 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the perspective plan tor the development of 
National Highways doring the Ninth Five Year Plan; 

(b) the targets fixed for the development of National 
Highways during the said Plan alongwlth the likely shortfalls, 
if any; 

(c) whether these projects ere being discriminated 
against, vis-a-vis other Infrastructure projects, on account of 
10 per cent charge being levied on the gross receipts col-
lected by BOT (Build, Operate and Transfer) operations; 

(d) if so. the reasons therefor; and 

(e) the names of private parties allowed to undertake 
the construction work on the National Highways as on date? 

THE MINISTER OF SURFACE TRANSPORT (SHRI 
RAJNA TH SINGH) : (a) The perspective Ninth Five Yeer Plan 
approved by the Planning Commission lays stress on in-
creased mobility on the road transport system. For this pur-
pose it has laid stress on 4 laning/6 laning of Golden Ouadri-



19 Written Answers March 6, 2000 to Questions· 20 

lateral connecting the four metropolitan cltiea of Delhi, 
Mumbai, Chennai and Calcutta, .North-South corridor (Kalh-
mir to Kanyakumari), E8It-Weat corridor (Silchar to 
Porbandar) and NH-47 connecting Salem to Cochln.On the 
remaining National Highways network, stress has been laid 
on removing capacity and structurel conatrainta. This is 
achieved by e programme conailting of : 

(6) Conltructlon of minor bridges and Rail over 
Bridges 

(7) Conltruction of Exprellways on limited basis 

(b) Targetl end achievements in this direction in 
phYlical termlare tabulated In the enclosed statement-I. Tar-
get for completion of the Golden Quadrilataral and North-
South and East-West corridors by NHAI are tabulated In the 
enclosed statement-II. 

S. 
No. 

1. 
2. 

3. 
4. 

5. 
6. 
7. 

1. 

(a) 

(1) Widening selected single lane reaches to two 
lanes 

(2) Widening selected double lane reaches to four 
lanel 

(c) No, Sir. No charge il being levied by UI. 

(d) Doel not arise. 
(3) Strengthening of weak pavements In aelected 

reaches and removal of geometric deficiencies (e) Any person/party having requilite experience and 
(4) Conltruction of new bye-pallel expertise can undertake contract work on National Highways. 

However, a list of private companiel who have been awarded 
projects under BOT scheme Is at Statement-III. (5) Construction of major bridgel 

Statement-. 

Physical TarrletS/Achievements for the Ninth Five Year Plan of Most (Department of Road Transport & Highways) 

Scheme Unit Ninth Plan Performance for First Three Years Shortfall In Balance 
Target (1997-2000) till December, 1999 achieveing the Targets for 

(1997-2000) of the Ninth Plan targets remaining two 
KmlNol. (%agewise) years of the 

Target Achievement Achievement Ninth Plan 
Normal NH WOrkl (KmlNol.) (KmlNos.) in Percentage 

Widening to two lenes Km 1194 644 810 126 0 384 
Widening to four lanes Km 202 130 224 172 0 0-
Strengthening weak 2 lanel Km 2908 1651 1269 77 23 1639 

Bypasses No. 20 15 5 33 67 15 

Major Brldgel No. 40 35 31 8& 11 9 
Minor Bridgel including No. 226 183 119 65 35 107 

ExpreSlwaYI On very lelective balil where traffic denllty il exceptionally high 

Major shortfall have been in construction of byepalsel and bridges. Thil il primarily due to time conlumlng procesl of 
land acquilition and Ihitting of services. Targetl in widening to 2 lane/4 lane achieved becaule the fundi meant for 
byepassel end bridges In the meantime utilised for widening activities. 

Statement-II 
Worlcs by NHAI 

Unit Total Length Ongoing Length Length length Total'ength Target date 
length already wOrkalunder to be to be to be for award of 

covered Four implem- awarded awarded awarded (Km) completion 
under the laned entation (Feb.lMarch) (Km) (Km) 

Project (Km) Km) 2000 (Km) 
(Km) 1999- 1999- 2000- 2000- Up to 

200Q 2000 2001 2002 2002 

2 3 4 5 6 7 8 9 10 

National Highway 
Development Project 
Golden auadrilatellil 
Widening to fourlsix lanes Km 5952 504 732 264 2733 1735 4732 Vear2003 
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2 3 

(b) North-South & Eut-W •• t Corridora 
WIdening to four/llx lane. Km 7300 

Total Km 13252 

2. Other WOrkl by NHAI Km 

S.No. Project Name 

1. Thane-Bhiwandl Bypall 

2. Chalthan Road Over Bridge 

3. Udaipur Bypall 
4. Con.truction of SIx Bridge. 

5. Coimbatore Bypall 

6. Durg Bypall 

7. Narmada Bridge 

8. Nardhana ROB 

9. Patelganga Bridge & ROB 

10. Hubli-Dharwar Bypall 

11. Nellor Bypall 

12. Korathalalyar Bridge 

13. Kembet ki Ghat Tunnel & Road 

14. Nasirabad ROB 

15. Wainganga Bridge 

16. Mahl Bridge 

17. ROB At Kilhangarh Byp ... 
18. Bridge Across River Watrak 

19. Moradabad Bypall 
20. ROB At Dera Ba .. 1 

1000 

NHNo. 

3&4 

8 
8 
5 

47 
8 
8 
3 

17 

4 
5 
5 
4 

6 
6 
8 
8 
8 

24 

22 

Opening of Poet Office. 

·146. SHRI SUNIL KHAN: 
SHRI RAMSHETH THAKUR: 

Phalguna 16, 1921 (Saka) to Questions 22 

5 

828 264 

1132 

o 214 

Statement-III 

State 

Maharalhlra 

Gujarat 

Rajalthan 
Andhra Pradelh 

Tamil Nadu 

Madhya Pradelh 

Gujarat 
Maharashtra 

Maharalhtra 

Kernataka 
Andhta Pradelh 

Tamil Nadu 
Maharashlra 

Maharaahtra 
Maharaahlra 

Gujarat 

Rajasthan 

Gujarat 
Uttar Pradeah 

Punjab 

8 7 8 10 

18 370 o 388 Year 2009 

280 3103 1735 5118 

8 181 817 784 Vear2oo9 

Conce.sionalre 

Ideal Road Builders, Mumbal 

MIs Ashvika Construction Co. Pvt. Ltd .. Vadodara 

MIs AUanta Construction Company (I) Ltd. Mumbai 

PVR Industries, Hyderabed 

L & T Ltd. Chennal 

Mis Sancheti Ltd. Nagpur 

L & T Ltd. Chennal 

Mis Ayushajay Conltruction Pvt. Ltd. Indore 

Ideal Road Builders Mumbal 

Nandi Highways Developers Ltd. Pune 

United Infrastructure Resources Pvt. Ltd. Chennal 

MIs Zoom Developeta Pvt. Ltd. Mumbal 

Ideal Road Builders, Mumbal 

Ashoka Buildcon Pvt. Ltd. Naslk 
Ashoka Buildcon Pvt. Ltd. Nasik 
MIs Vljay M. Mistry & Rajkamal Bulldera Ahmadabad 

Msk Projects (India) Ltd. Vadodara 

L & T Ltd. Chennal 

NHAISPV 

Mil R.S. Builderl, Ludhiana 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (a) The Department propoles to open 
Extra Departmental POlt officel in the rural areal of the 
country al a part of plan activity lubject to availability of re-
sourcel and fulfilment of the norml. 

Will the Minister of COMMUNICATIONS be plea-
led to ltate : 

(a) whether the Government propole to open Exira 
Departmental POlt Offices in the rural area. of the country; 

(b) if 50, the number of applicatlonl pending In thll 
regard,. particularly for Bihar; 

(c) the time by which these are likely to be opened 
up particularly in West Bengal, Maharashlra and Bihar; and 

(d) the Iteps being taken to improve the functioning 
«the existing ED Post Offk:ea ? 

(b) The Department hal received a total of 842 appli-
cations for opening of Extra oepartrnentat Branch Post Of-
fices in the country. The Circle wise break up is given in 
enclosed statement. Out of total of 598 applications in Bihar 
examination has been completed in 167 cales. The remein-
ing 431 applications are under different stagel of consider-
ation. Out of 167 proposall, already examined only 75 were 
found justified al per prelcrlbed norml. The target for open-
ing of Branch Offices for Bihar. however. is fixed at 50 for 
1999-2000. So far 45 EDBOI are already sanctioned and 5 
will be sanctioned Ihortly. 
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(c) The targetl and their achievement so far the year 
1999-2000 for opening of Extra Departmental Branch Post 
Offices In West Bengal, Maharalhtra and Bihar II given be-
iow: 

Name of State Target Already sanctioned 

West Bengal 

Maharashtra 

Bihar 

43 

50 

50 

41 

49 

45 

The remaining portion of the target is likely to be achieved 
by 31st March, this year. 

(d) During the current year, 500 EDBOs have been 
provided with infrastructural equipment to improve their func-
tioning. 

Statament 

Number of applications received for opening of Brench 
Post Offices in the rural areas: 

1. Andhra Pradesh 5 
2. Assam 8 
3. Bihar 598 
4. Delhi 1 
5. Gujarat 1 
6. Haryana 8 
7. Himachal Pradesh 8 
8. J&K 3 
9. Karnataka 12 
10. Kerala 5 
11. M.P. 1 
12. Maharashtra 8 
13. N.E. 3 
14. Orissa 8 
15. Punjab 5 
16. Rajasthan 8 
17. Tamil Nadu 5 
18. U.P. 109 
19. West Bengal s.-

Total 842 

Empowerment of Lok Adalata 

·147. SHRI VILAS MUTTEMWAR: 
SHRI CHANDRESH PATEL: 

Will the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be plealed to Itate : 

(a) whether the Government propoae to accord more 
powers to Lok Adalata so that they could deal with a wide 
spectrum of Issues; 

(b) if so, the details thereof; 

(c) the number of cases aeHled by the Lok Adalats 
during 1999; 

(d) whether the Government propoH to accord legal 
statua to the Lok Adalat; 

(e) if ao, the detalla thereof and if not, the reasonl 
therefore; 

(f) the number of Lok Adalata held from 1.10.1990 
till date In Gujarat, Delhi, Uttar Pradelh, Mumbal and Maha-
ralhtra alongwlth the detal" thereof; and 

(g) the number of cases brought before theae Adalats 
and dispoaes of during the Hid period? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) and (b) No. Sir, 
There is no proposal at present to accord more powers to 
Lok Adalats. The Lok Adalats have already been conferred 
ItatutOry status by the Legal Servlcel Authorities Act, 1987. 

(c) As per information provided by National Legal 
Services Authority (NALSA) 10,30,828 ceses have been 
aettled throughout the country. 

(d) and (e) Lok Adalats, which heretofore were voluntary 
efforts for Resolution of Diaputea through persuasive and 
conciliatory methods, have been placed on a ltatutory foot-
Ing with the enforcement of Legal Services Authorities Act in 
the County with effect from 9th November, 1995. 

(e) and (g) The requisite Information is being obtained 
from the concerned State Legal Servlcas Authorities and will 
be laid on the table. 

Defaulting Public Umltad Companies 

·148. SHRI ANANT GANGARAM GEETE : Will the Min-
Ister of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state: 

<a) whether the Department of Company Affairs has 
prepared a list of the Public limited Companies which have 
faced heavy erolion of Equity CapitaUAlaets during the last 
five years; 

(b) if 80, the detaila In thia regard particularly in re-
apect of Steel, Synthetic Fibre, Papers and Textile Industry; 

(c) the detalll of.the fundi to be paid to the banksl 
financiel Institutlonstlf ~ companies; and 

(d) the steps takenlpropoaed to be1ak", In this re-
gard? 
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THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) Companiel are 
required to file the Annual Accounts and Balance Sheet al a 
statutory obligation in the office of Regiltrar of Companiel 
as per provilionl of Companies Act, 1956. Specific Itudiesl 
analYlis of financial health of companiel il taken on the re-
quest of the nodal Miniltry (iel) or if Complaints have been 
received from Statutory bodiel like Reserve Bank of India 
(RBI), Securities & Exchange Board of India (SEBI) etc. 

(b) to (d) Paper is a delicenced industrial commodity. 

The Ministry of Textiles has informed that 29 Cottonl 
Man-made Fibre Mills were closed down during 1999-2000. 
7 units are regiltered with Board for Industrial and Financial 
Reconstruction (BIFR) and 331 CottonlMan-made Fibre Mills 
have been reported al closed as on 31.12.1999. Techno-
logical obsolescence is one of the main reasons for erosion 
of equity capital etc. An Expert Committee on Textile Policy 
constituted in 1998 by the Ministry of Textl/es has submitted 
Its report and the recommendations of the Committee are 
under consideration. 

With regard to Steel, rile in input costs, lack of adequate 
demand, dumping from neighbouring countries have mainly 
contributed to the erosion of equity capital. A Steel Exporters 
Forum has been set up by the Department of Steel to help 
steel exporters to overcome bottleneckl in exports, rational-
ization of Duty Entitlement Pass Book, rates for steel exports 
has been carried out. An empowered Committee has been 
let up to examine and alsist specific Research & Develop-
ment projects and enhance quality of Indian steel by the De-
partment of Steel. 

There is no built in system to collect such information by 
the Department of Banking. 

Panchayat Sanchar Sewa YoJana 

·149. SHRI CHANDRA BHUSHAN SINGH: Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) whether the Panchayat Sanchar Sewa Yojana 
(PSSY) was launched in 1995; 

(b) if so, the number of PSSY kendras functioning in 
the country alongwith aSlessment of their performance dur-
ing the last three years and till date, State-wile; 

(c) the number of Gram Panchayatl that have ex-
prelsed their willing nels to Introduce the aaid Icheme in 
their respective areal in the country during 1999-2000, State-
wise; and 

(d) the detail I of the E'SSY kendras propOled to be 
let up in the Gram Panchayats of the country during 1999-
2000, State-wile? 

THE MINISTER OF COMMUNICATiONS (SHRi RAM 
VILAS PASWAN) : (a) The Panchayat Sanchar Sewa Yojana 
Scheme was launched In 1995. 

(b) The number of Panc:hayat Sanchar Sewa Yojana 
Kendras (PSSKI) all of which are functioning latisfactorlly in 
the country during the last three yearl and till date il given 
below State-wise: 

S.No. Name of the Circle No. of PSSY kendral 
functioning in the 
country during the last 
three years 

1. Andhra Pradelh 

2. Assam 

3. Bihar 

4. Delhi 

5. Gujarat 

6. Haryana 

7. Himachal Pradelh 

8. Jammu & Kashmir 

9. Karnataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. North East 

14. Orisla 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. Uttar Pradelh 

19. West Bengal 

Total 

38 
6 

69 

163 
28 

253 

34 

150 
97 
5 

130 
6 

18 
26 

1036 
8 

2088 

(c) Lilt Gram Panchayatl who have expre .. ed their 
willingness to introdu~ the said scheme the year 1999-2000 
is given beiow Stat":wile : 

S.No. Name of the Circle 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

Nil 

No. of Gram Panchayatl 
willing to introduce PSSKs 

3 

At pre .. nt there il no eiected 
Gram Panchayats in the State 
and the affairs of the Gram 
Panchayat are being looking 
to by Sr. BOO, and BOOI. 

PSSK, are being opened with 
the cooperation of BOOI. 

No Panchayat eiectionl were 
held in Bihar. Hence question 
of expressing willingne .. 
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2 

4. Delhi 

5. Gujaral 

6. Haryana 

7. Himachal Pradesh 

8. Jammu & Kashmir 

9. Karnalak.a 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. North East 

Manlpur 

Tripura 

14. Orissa 
15. Punjab 

16. Rajasthan 
17. Tamil Nadu 

18. Uttar Pradesh 

19. West Bengal 
Sikkim. 

3 
does not arise. However. 
PSSKs are being opened with 
the cooperation of BOOs. 

Nil 

40 

7 
8 

Gram Panchayats non-func-
tional due to militancy 

Nil 

Nil 

2 for Ihe year 1999-2000. 
However 4416 Gram Pan-
chayats have expressed their 
willingness In the year 1998-
1999. 

666 

6 
3 
23 

State Government have iden-
tified 74 Gram Panchayats 
and requested us to open the 
PSSKs. 

Nil 

320 

48 

5 

Andaman & Nlcobar Nil 
Islands 

(d) The number of PSSKs proposed to be set up State-
wise in the country during current financial year is given be-
low: 

Andhra Pradesh 30 
Assam 5 
Bihar 40 
Gujarat 35 
Haryana 10 

Himachal Pradesh 10 

Karnalaka 30 

Madhya Pradesh 80 

Maharashtra 60 
North East 5 

Orissa 30 

Punjab 20 

Rajasthan 40 

Tamil Nadu 30 

Uttar Pradesh 65 
West Bengal 10 

Total 500 -----.. 

LPG Agencle. 

·150. SHRI ASHOK KUMAR SINGH CHANDEL: 
SHRI RAM PRASAD SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
'3AS be pleased to state: 

(a) the locations id.ntifi.d for opening of LPG agen-
cies in the country during the next thr •• y.a .... State-wise; 

(b) whether any targets have been fixed to open LPG 
agencies in the country during the current plan period: 

(c) if so. the details thereof. Statewise: 

(d) the extent to which the targ.ts flX.d to set up LPG 
agencies could be achieved during the Eighth Plan period: 

(e) the locations where the LPG agencies allott.d 
during the last three yea ... are stili not functional. . 

(f) wheth.r the Gov.rnment propo .. to cancel such 
allotments so that the fresh ag.nci.s could b. allott.d at 
these locations: and 

(g) if so. the d.tails ther.of ? 

THE MINISTER OF PETROLEUM AND NATURAL GAS 
(SHRI RAM NAIK) : (a) to (d) Oil Industry periodically con-
ducts feasibility surveys for id.ntifying viable locations of 
s.tting up LPG distributo ... hips in diff.rent parts of the coun-
try. Locations found .conomically viabl. are Includ.d in the 
marketing plan. Selection of distributors is mad. through the 
process of adv.rtlsem.nt of the locations and int.rviews by 
the Dealer Selection eo.rds. This is a continuous process 
and no targets for s.tting up distrlbuto ... hip is fixed. 

Upto the Marketing Plan 1996-98. 3430 locations were 
pending for selection of LPG distrlbuto ... of which 011 Com-
panies have already advertised 2822 locations. and out of 
these interviews for 582 locations have been conducted. 
S.'ection of distributors for the remaining 2848 locations has 
y.t to be made. 

(e) 184 LPG distributorships reportedly allott.d dur-
ing the last three y.ars have not been commissioned. 

(f) and (g) As per the existing policy •• Lette ... of Intent 
(LOiS) are issued by the Oil Compeni.s to the candidates 
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placed .. No.1 In the merit .,.".. •. The LOI holder I. required 
to commisaion the dl.trIbutorship within 8 months of th. dele 
of LOI. falling which 011 Company hal the right to withdraw 
the LOI and i •• ue the same to the next person In the merit 
panel. However, on itl •• tilfactlon extension of time may be 
permitted by the 011 Company. In caM he il allO not able to 
commillion the diltrlbutorship within the Itlpulated time, Oil 
Companiel can cancel the LOI end readverlile the location 
or change the location. 

Poaching of Wlldllf. 

"151. SHRI K. YERRANNAIDU: 
SHRI CHANDRAKANT KHAIRE : 

Will the Mlnllter of ENVIRONMENT AND FOR-
ESTS be plealed to ltate : 

(a) whether smuggling of tiger. leopard and other pro-
tected anlmall' Iklnl and partl of their body, worth c:rorel of 
rupees, takes place annually; 

(b) If so. the estimated value of tiger, leopard and 
other animals' skins and parts of their body smuggled out of 
the country annually; 

(e) the estimated value of the skins and parts of body 
of such animals lelzed In various partl of the country during 
the last one year; 

(d) the areas identified by the Government where 
poaching of wildlife continues unabated despite various mea-
sures taken by the Government; 

(e) the realonl therefor; 

(f) the measures being contemplated by the Govern-
ment to deal with the wildlife related crimes; 

(g) whether Government have considered the ques-
tion of setting up a speclaliled Inveltigating agency to deal 
with the wlldllfe'related crlmel; and 

(h) . If so. the Itaps taken by the Government In this 
direction? 

THE "'MINISTER OF ENVIRONMF.NT AND FORESTS 
(SHRI T.R. BAALU) : (a) to (c) Deu.!: .. of aklnland parts of 
wild animals seized in various statel in the last one year is at 
enclosed Itatement. Of thele. 11 seizures were made by the 
Customs Authoritlel. The value of articlel covered by these 
seizurel. which were Intended for illegal export. comel 10 
approximately RI. 20 lakhs. 

(d) Casel of poaching have been detected both In-
sida and outside the protected &real. However. the incidenceI 
of poaching are higher outside the protected areas due to 
inadequate enforcement in.fraltructure. 

(e) The lucrative pricel offered for wildlife productl 

outside India il the main incentive for poaching and illegal 
trade in wildlife products. 

(f) The mealurel contemplated by the Government 
to deal with wildlife reiated crimel include : 

Setting up of a Special Coordinalion and En-
forcement Committee under the chairmanship 
of Secretary (Environment & Forelts). Gov-
ernment of India. Similar Committee. have 
been eltablilhed at State level and district 
level in various State •. 

Providing assiltance to Itate Governments 
for Itrengthening the infrastructure through 
involvement of Armed Squads and Strike 
Forcel drawn out of paramilitary forcel and 
State armed constabulary. 

Strengthening the infrastructure under the 
Central Government and to en lure Its pres-
ence In alilensilive areas. 

Authorise Central Bureau of Inveltlgatlon 
(CBI) to apprehend offenders and launch 
prosecution in wildlife offences. 

Periodic meetings with State Governments for 
effective monitoring of protection measures 
undertaken. 

(g) and (h) A proposal Is under consideration in the Min-
Istry for letting up of a lpeelal mechanism for wildlife trade 
prevention and control to deal with the poaching and illegal 
trade in wildlife and Its products. 

Statement 

S. Animal parts & State Quantity 
No. Products seized 

2 3 4 

1. Cobra skin Mahareshtra 45 nOI. 

2. Lizard skin Mahareshtra 11000 nos. 

3. Grey Jungle West Bengel 0.89 kg. 

Fowl fealher. 

4. Peacock feathers West Bengal 4.75 kg. 

5. Mongoose hair Wesl Bengal 4.5 kg. 

6. Deerhornl Welt Bengal 7.8MTI 

& Tamil Nadu' (Approx.) 

7. Porcupine quilll West Bengal 100 nos. 

8. Birdl of prey-Iegl We.t Bengal 3nOl. 

9. Crocodile Ikin West Bengal 1 no. 

10. Deer skin Welt Bengal 8 nos. 

11. Monitor Lizard West Bengal 1 no. 
Ikin 

12. Pangolin Ikin ASlam 3 nOI. 
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1 2 
13. Python .kln 

14. Butterflie. 
15. Live bird. 

18. Liv. bird. 

button. 

3 
Aaum 
Wuta-tget 
W .. tBengal 

Deihl 

2no.. 
U7kga. 
13no.. 
159 nos. 
8SO nos. 

18. Shahtooah ahewI.O.lhi 132 nos. 

19. Black buck .kin Uttar Prad •• h 121 nos. 
20. Tiger .kin Andhra Pradesh 2 nos. 

21. Tig.r .kin DeIhl 1 no. 
22. Tig.r .kin Madhya Pred .. h 10 nos. 
23. Tiger Ikin 

24. Tiger .kln 
25. Tig.r akin 

28. Tiger .kin 

27. Tiger bon. 
28. Tiger bon. 

29. Tiger bone 

30. Tig.r bone 

31. Tiger naill 

32. Tiger naill 

33. Penther .kin 

34. Panther .kin 

35. Panther .kin 

36. Panther.kin 
37. Panther akin 

36. Panther nail. 

Mehara.hlra 

Tamil Nadu 

Uttar PradeIh 

4 nos. 
1 no. 
1800.. 

w.st Bengal 7 nos .. 
AI.am 15 kg •. 

Madhya Prad.sh 83 kg.: 

Maharashtra 2.5 kg •. 

Uttar Prade.h 1.52 kg •. 
Tamil Nadu 5 nos. 
Uttar Prade.h 132 nos. 

Madhya Prade.h 15 nos. 

Mahara.htra 2 nos. 
Rajalthan 

Tamil Nadu 

Uttar Prad •• h 

Uttar Prad •• h 

4 nos. 
1 no. 
128 nos. 
18000 nos. 

Speed Poet Services 

·152. SHRIMATI SHYAMA SINGH: 
SHRI AOHIR CHOWDHARY : 

Will the Mlnllter of COMMUNICATIONS be plea-
led to Itate : 

<a) whether the .peed po.t service .... ndered by the 
Department of POltl are indul9ing in unfair trade practlcel 
and not delivering the article. within the .tipulated period; 

(b) if so. whether an internal .nquiry conducted by 
Monopolie. and ReatridJy. Trade PractIcea Comml .. ion hat 
r.v.aied that the service. rendered by the Speed PDlIa .... 
not .atilfactory; and 

(c) If 10. the fIIct. thereof and the step. proposed to 
b. tak.n by the Gov.rnm.nt to ton. up the functioning of 
Speed Po.t. throughout the country ? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAH) : (a) to (c) Speed Pa.t AttIdea .. deIIv-
eNd by the 0epMment of Poats adhering to the norma of 
delivery between one Netional Speed Poat CII1tre and the 
other Speed Poat Centres evolved depending upon their ,. 
.pedlve geographical location. and mode of transport avail-
HIe betwHn them. There can be oc:caaion when 1Itic:Ie. 
may not be deIIvtnd within the stipulated period on account 
of dlalocation of transport aarvlce.. In IUCh ca .... Speed 
Post charge. are r.funded In full by the Department of Post. 
to the under of the Speed Post article. 

In an int.rnal enquiry Into late delivery of Speed po.t 
article. MonopoIle. and RHttlctive Trade Practice. Com-
million held that the Department of Poat. did not fulfil H. 
obIigdon of deIIv.rlng the two Speed PoIt article. In .1Ipu-
. ... ad lima and, th .... fo .... the aarvIcea wera not utiltactary" 

The facta of the C8I8 a ... thet two Speed Po.t article. 
No. 3882 and 3883 booked on 1.10.1* from Hauz Kha. 
Poat Office and destined for SHigurt and Gangtok were not 
delivered within d.Uvery norma. The Speed Poat charge. of 
R •. 31/- and R •. I58I- for theae two article. were r.funded to 
the aender due to lat. delivery. The tender also informed the 
Monopolie. and Reatrictive Trade Practicea CommIa.1on that 
she did not wi.h to pUflUB the matter haYing recelv.d the 
refund of Speed Po.t charga. The Comrni .. ion, however. 
inv.stigated the matter .nd directed that Department of POIIa 
.hould not indulge In unfair trade p ... ctice by not making the 
cu.tomer ewere of t.rm. end condition. of ac:ceptance of 
letteralarticl.. and by not delivering tham within "stipulated 
tima. Th. Dep.rtment of Po.t. h •• "ready taken the follow-
Ing .tep. to tone up the functioning of the Speed POit Sar-
vice. : 

(a) DeUvery through dedIca*, .taff (b) MechaniNlion 
of deUvery (c) Fr .. pick-up .ervlce from the customer' I pre-
mia ... (d) Compuleriaatlon of booking and delivery (.) Intro-
duction of Track & Trace System (1) Monitoring of quaUty. 

Protection of Wetland 81tn 

"153. PROF. UMMAREDOY VENKATESWARLU : 
SHRIVAIKO: 

WHI the Minlater of ENVIRONMENT AND FOR-
ESTS be pleeaed to atate : 

(a) whether in ,., the Government had committed 
at an intemallonal convention to identify and protect 30 wet-
land IHaa in the country, covering an .... a of 2.81ft11ion hect-
are. of wetlend; 

(b) whether financial ..... tance hal been offered by 
any intemational agency for the purpose; 

(c) the fund. required by Government to 'xtend 
meaningful and significant protedion to the new wetland aitea; 
.nd 
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(d) the details of ptans to enforce protection of the 
proposed wetland site. ? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) In the Seventh Meeting of Contract-
ing. Parties of Ramaar Convention held in San Jose, Costa 
Rica, from 10-18th May, 1999, Government of India declared 
twenty new wetlands in the country as Ramaar sites. No com-
mitment either on the name. or the covered area of wetlands 
was made. 

(b) No, Sir. 

(c) and (d) Ten new wetlands have already been Identi-
fied and additional wetlands will be identified shortly. The 
requirement of funds and protection Plans for the new Wet-
land sites depend on the identification of all the site., 

Keeping wild Animal. In personal Captivity 

·'54. SHRI V. VETRISELVAN: 
SHRI SULTAN SALAHUDDIN OWAISI : 

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) the details of guidalines at present applicable for 
keeping the wild animals in personal captivity; 

(b) the number of cases reported during the last three 
years, where these directives have been violated so far; 

(c) the number of cases registered against the guilty 
during the said period, State-wise; 

(d) the action taken against the persons held respon-
sible in keeping the wild animals, during this period, State-
wise; 

(e) whether the Government propose to review these 
guidelines; and 

(f) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) Wildlife (Protection) Act does not 
permit the keeping of the wild animals In captivity by Indi-
viduals. However,the wildlife officials are empowered to give 
the animals, confiscated by them from the persons violated 
the provisions of the Act, to any Individual for safe custody 
on the execution of a bond by him for production of such 
animals, If and when so required, before the magistrate hav-
ing jurisdiction to try the offence on account of which the 
seizure has been made. The authorised officers are also 
empowered to allow the public museums/recognisad zoos to 
keep wild animals for exhibition for educational purposes. 

(b) to (d) Since implementation of the Wildlife (Protec-
tion) Act Is the responsibility of the State Government and 
action in the matter is taken at the level of Divisional Forest 
OfficerlWildlife Warden in various Slates, the information is 
not compiled and collated at national level. 

(e) No, Sir. 

(f) Does not arise. 

Environment Projects 

·'55. DR. LAXMINARAYAN PANDEY: Will the Mini.-
ter of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the detail. of tha project. undertaken for the Im-
provement of environment during the last three year. in the 
country, year-wi .. and State-wise; 

(b) the extent of succa .. achieved in this regard so 
far, State-wise; and 

(c) the details of such projects to be undertaken in 
the near future, State-wise? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) to (c) The details of projects under-
taken for the improvement of environment during the last three 
years and the extent of success achieved are given in the 
Statement enclosed. These schemes are likely to be contin-
ued in the near future. 

Statement 

Projects underteken for the Improvement of environment during the lest thf'H yealS State-wise 

(Rs. in Lakhs) 

S.No. Name of the Scheme States Financial Achievement 

1996-97 19G7-98 1998-99 

2 3 .. 5 6 

1. Non-Timber forest Produce Andhra Pradesh 59.00 46.39 36.86 
including Medicinal Plants 

Arunachal Pradesh 25.84 0.00 5.00 
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1 2 3 4 5 6 
Auam 15.00 13.50 14.00 
Bihar 0.00 14.00 14.00 
Goa 8.45 8.22 10.87 
Gujarat 111.13 57 .• 58,88 
Haryana 39.95 38.30 38.25 
Himachal Pradeah 43.08 28.83 4.00 
Jammu & Kalhmlr 149.88 97.05 151.35 
Kamataka 30.00 43.00 53.87 
Kerala 20.18 10.35 4.00 
Madhya Pradelh 54.25 71.00 89.80 
Maharalhtra 20.00 38.51 48.88 
Manlpur .71.38 18.00 47.24 
Meghalaya 0.00 0.00 12.00 
Mizoram 8.50 17.90 25.00 
Nagaland 10.00 0.00 5.00 
Ortl .. 78.80 48.00 102.88 
Punjab 80.00 29.50 4.00 
Rajasthan 47.30 58.81 130.40 
Sikkim 113.00 32.50 81.31 
Tamil Nadu 15.00 0.00 33.00 
Tripura 8.00 8.35 10.15 
Uttar Pradelh 0.00 53.00 0.00 
Welt Bengal 81.85 21.47 59.70 

2. I.A. and Eco Andhra Pradelh 283.49 0.00 174.17 
Development Project ArunachalPrad.lh 117.13 85.21 59.57 

ASlam 20.00 85.35 121.85 
Bihar 73.45 89.35 85.89 
Goa 0.00 0.00 0.00 
Gujarat 0.00 38.83 85.05 
Haryana 154.00 82.21 89.72 
Himachal Pradesh 129.18 0.00 85.35 
Jammu & Kashmir 238.34 179.64 344.58 
Kamataka 232.73 143.72 187.01 
Kerala 35.89 135.15 345.77 
Madhya Prad .. h 151.78 319.88 441.53 
Maharalhtra 18.55 174.29 257.83 
Manlpur 288.50 98.30 354.89 
Meghalaya 27.41 0.00 0.00 
Mizoram 81.50 77.11 132.43 
Nagaland 0.00 0.00 0.00 
Orina 18.00 0.00 224.92 
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2 3 .. 5 8 
Punjab 87.50 77.54 88.17 
Rajasthan 287.78 • 2"2.25 343.81 
SlkkIm 181.35 112.73 192.98 
T8mII Nadu 1.28 0.00 22.53 
Trlpura 78.00 79.57 70.32 
Uttar PrHesh 728.58 223.73 405.64 
W •• t Bengal 151.35 21.70 188.22 

3. Atee Oriented Fuelwood Andtn Pr8deah 122.7" 1 ..... 88 88.79 

and Fodder Project Arunehcal Pradesh 12.23 8.00 0.00 

AaMm 120.88 70.00 83.85 
Bihar 75.00 17.40 37.18 
Goa 8.81 5.00 3.00 
Guj .... t 122.73 135.88 157.10 
Haryana 255.73 194.38 281.00 
Himec:haI Pradesh 190.00 1"2.08 58.20 
Jammu & I<JIlhmlr 72.01 120.33 42.31 
Kamlltaka 2"5.39 195.31 7 ..... 5 
Kerala 103.30 87.17 106.96 
Madhya Pradalh "82.82 210.18 500.50 
M ...... lhtra 78.87 75.00 27.91 
Manlpur 148.82 100.00 128.75 
Megha.ya 7 ..... 8 0.00 0.00 
Mizoram 275.00 2 ..... 12 211.91 
Negar.nd 10.00 0.00 ".23 
Orl ... 138.20 81.1" 88.21 
Punjab 50.00 189.14 20.98 
RaJa.than 258.82 304.81 283.35 
5ikklm 7".00 89.98 87.18 
Tamil Nadu 132.85 133.45 8".24 
Trlpura 55.18 94.30 33.19 
Uttar Pradeah 380."7 212 ..... 205.62 
W .. tBeng_1 151.64 134.88 188.99 

... Grants-in AId Scheme Andhra Pradeah 22.71 37."3 24.69 
Bihar 11.00 3.75 8.70 

Gujarat 1."3 8.77 
Himachal Pradalh 2.87 0.51 
Jammu & I<JIIhmlr 0.00 2.93 1.75 
I<JIrnataka 10.32 35.76 14.78 

Madhya Pradeth 1.83 3.93 

Megha.ya ....... 1.09 

Manlpur 3.84 
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2 3 4 5 6 

Nagaland 15.40 

Orissa 8.98 8.85 0.85 

Sikkim 1.00 

Tamil Nadu 9.56 19.73 13.43 

Tripura 

Uttar Pradesh 48.17 18.99 21.46 
West Bengal 34.21 13.41 12.77 

5. Project Tiger Andhra Pradesh 10.70 18.01 18.50 
Arunachal Pradesh 20.00 47.88 30.80 
Assam 45.08 35.00 87.29 
Bihar 38.75 153.99 109.90 
Karnataka 25.00 89.34 128.17 
Kerala 34.95 39.19 42.67 
Madhya Pradesh 133.78 225.13 278.79 
Maharashtra 80.53 110.74 114.44 
Mitoram 12.45 9.65 21.43 
Orissa 49.30 67.65 72.45 
Rajasthan 149.89 472.27 211.10 
Tamil Nadu 45.60 32.50 58.78 
Uttar Pradesh 125.01 199.75 212.95 
West Bengal 58.95 179.99 137.14 

6. Eco Development Scheme Andhra Pradesh 8.09 12.07 14.00 
Arunachal Pradesh 5.00 10.76 11.82 
Assam 10.25 24.50 20.00 
Bihar 15.00 25.00 
Karnataka 24.19 29.80 
Madhya Pradelh 8.00 62.69 38.80 
Maharashtra 7.44 33.60 34.86 
Mizoram 10.50 10.00 
Orissa 25.63 
Rajasthan 25.00 51.94 15.28 

Uttar Pradesh 27.26 48.69 9.78 

West Bengal 47.40 21.90 27.85 
7. Eco Development in and Andhra Pradesh 17.31 28.00 30.53 

Around Protected Areas Arunachal Pradesh 4.47 2.00 

Allam 17.84 
Bihar 13.39 
Gujarat 9.a. 
Himachal Pradesh 58.40 86.84 
Jammu & Kashmir 22.49 13.70 
Karnataka 10.46 20.35 32.45 
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2 3 .. 5 8 
Kerela 70.55 36 ... 5 
Madhya Pradash "3.33 3.20 15."0 
Maharashtra 8.28 51.82 
Menipur ".75 10."0 10.11 

Mizoram 2.00 35.50 

Nagaland 10.00 8.00 

Ori .. a 20.15 22.80 12.00 

Punjab 8.1" 10.20 

Rajasthan 11.83 1.50 U6 

Sikkim 5.85 26.00 

Tamil Nadu 4.12 18.10 31.98 

Tripura ....... 0 

Uttar Prade.h '''.19 53.17 41.73 

We.t Bengal 19.13 22.49 21.04 

8 Beneficiary Oriented Tribal Karnataka 22.08 25.00 

Development Scheme Madhya Pradesh 77.92 "5.00 350.00 

Oris.a "0.00 
9. National River Andhra Prad .. h 210.00 200.00 

Con.ervatlon Plan Bihar 142.23 

Gujarat 300.00 850.00 220.00 

Karnatakll 115.00 90.00 

Maharashlla 12.79 100.00 

Madhya Pradesh 71.56 124.00 500.00 
Oris .. 12.43 

Punjab 450.00 500.00 

Rajasthan 0.17 

Tamil Nadu 85.82 90.00 

10. Ganga Action Plan Pha.e·1I Bihar 158.03 

Delhi 482.50 82.58 200.00 

Haryana 8337.80 2585.00 2850.00 

Uttar Pradesh 2035.27 5413.50 5350.00 

Wa.t Bengal 428.82 400.00 

11. Ganga Action Plan Pha ... 1 Bihar 4.48 

Uttar Prad .. h 565.50 274.00 250.00 

We.t Bengal 383.45 55.80 

12. Conservation and Andhra Pradesh 13.00 28.02 

Management of Mangrove, Karnataka 7.00 

Kerala 8.50 
Tamil Naclu 5.00 10.82 18.00 
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2 3 

13. Conservation and 

Management of Wetlands 

West Bangal 

Andhra Pradesh 

Himachal Pradesh 

Jammu & Kashmir 

Manipur 

Punjab 

Tripura 

Cellular Mobile Telephone Service by DOT 

<156. DR. V. SAROJA: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Department of Telecommunications 
(DOT) is entering into the cellular mobile telephone service; 

(b) if so, the details in this regard; 

(c) whether the DOT has geared Itself to meet the 
competition from the private operators; and 

(d) if so. the details in this regard? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (a) to (d) Department of Telecom Ser-
vices (DTS) has proposed to introduce cellular telephone 
service initially as a pilot project covering 4 States of the 
country. The cities proposed for pilot project are given in the 
enclosed statement. After successful implementation of pilot 
project, case for wider Introduction of cellular service shall 
be considered. 

DTS is entering in the service of cellular mobile tele-
phony as a third operator as per the provisions in the New 
Telecom Policy 1999. Naturally the DTS shall face the com-
petillon from the private operators, for which appropriate ac-
tion shall be taken to meet the challenge. 

Statement 

Andhra Pradesh 
1. Hyderabad 4000 lines 
2. Vijayawada 1000 lines 
3. Tirupati 1000 lines 
4. Guntur 1000 lines 
5. Vishakapalnam 1000 lines 

6 Amalapuram 1000 lines 
7. Kakinada 1000 lines 

Tamil Nadu 

8. Chennai 4000 lines 

.4 
8.99 

12.00 

41.00 

110.00 

5.40 

9. Madural 

10, Coimbatore 
Bihar 
11: Patna 

12. Bihar Shariff 
13. Hajipur 

14. Badh 
15. Ara 

16. Rajgir 
We.t Bengal 
17. Calcutta 

18. Haldia 
Total 

5 
68.82 

34.80 

97.65 

1000 lines 

1000 lines 

4000 lines 

1000 lines 
1000 lines 
1000 lines 
1000 lines 

1000 lines 

5000 lines 

1000 lines 
31000 lines 

6 
63.60 

&.89 

12.76 

45.87 

67.48 

5.00 

World aank Study on Power Sector Pollclea 

<157. SHRI M.V. CHANDRASHEKHARAMURTHY: Will 
the Minister of POWER be pleased to state: 

(a) whether the World Bank is interested in conduct-
ing a study on India's Power sector policies; 

(b) if so. whether the Government have rejected the 
proposal of the World Bank in this regard; 

(c) if so, the reasons thereof; 

(d) the details to guidelines issued by the World Bank 
during the lest three year. in regard to India's power sector 
policies; and 

(e) the extent to which the Government have imple-
mented them so far ? 

THE MINISTER OF POWER AND MINISTER OF MINES 
AND MINERALS (SHRI P.R. KUMARAMANGALAM) : (a) No 
proposal has been received from the World Bank for con-
ducting a study on India's power sector policies. 

(b) and (e) Do not arise. 
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(d) and (e) The World Bank does not issue any guide-
lines in regard to India'. power sector policies. They gener-
ally lay down covenanla at the time of .ignlng the loan agree-
ments with the borrowing/projed implementing agencies for 
grant of loan for a particular power project/scheme. The Bank 
has its own Internal oparational procedures, policies and 
guidelines. 

Shahtoo.h Shawl. 

'158. MAJ. GEN (RETD.) B.C. KHANDURI : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned "The Shahtoosh Wars' 
appearing in "The Hindustan Times" dated December 21, 
1999; 

(b) if so, the reaction of the Government thereto; 

(c) whether Article 36A of schedule I of the Indian 
Wildlife Act 1972 I. applicable to Jammu and Kashmir State; 

(d) if not, the manner in which the Government pro-
pose to resolve the anomaly of "non-protedion" of CHIRU 
(Tibetian Antelope) in one part of the country; 

(e) whether the Government had taken a view regard-
ing the action to be laken against the owners of Shahtoosh 
Shawls; and 

(f) if so, the number of cases In which the. punish-
ment has been awarded to the offenders during the last three 
years, year-wise? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) Government is aware of an article 
entitled "The Shahtoosh Wars', published In 'The Hindustan 
Times' dated 26-12-1999. 

(b) Tibetian Antelope is Included in Schedule I of Wild 
life (Protection) Ad and the Government Is fully committed to 
implement the provisions of Wild Life (Protection) Act Is re-
spect of Tibetan Antelope like any other speclas Included In 
Schedule I of the act. 

(c) No, Sir. 

(d) The State Government of Jammu & Kashmir has 
been requested to provide protection to Tibelan Antelope as 
is applicable to other parts of the country. 

(e) Yes, Sir. 

(f) Details of the cases of illegal possession of 
Shahtoosh Shawls! wool detected by various agencies In the 
laatthree years is enclosed as statement. Cases have been 
filed against the offenders in the competent courts of law. 

Statement 

Seizure. durlng1ee7, 1998 and 1egg 

S.No. Date Place Quantity Detected by 

1. 9.1.97 Calcutta 3 shawls Wildlife 

2. 11.2.88 Bangalore 9 shawl. Policemildlife 

3. 27 .... 98 Deihl 7 Shawls WildlifelCustoms 

... 26.2.99 Deihl 9 Shawls CustomsfWildlife 

5. 3.3.99 Deihl 10 Shawls Wildlife 

6. 13.3.99 Deihl 96 Shawls Wildlife 

7. 1 ...... 99 Deihl 13 Shawls CustomsIWIldlife 

8. 15.3.99 Delhi 13 Shawls CustomalWildlife 

Outstanding Due. of SEa. 

·159. SHRI JAGDAMBI PRASAD YADAV: Will the Min-
ister of POWER be pleased to .tate : 

(a) whether there are outstanding dues of State Elec-
tricity Boards to the Union Government; 

(b) If '0, the details thereof, State-wise; 

(c) whether certain amounts of the State Govern-
ments including Bihar are outstanding against the Depart-
ment of Power of the Union Government; 

(d) if 10, the details thereof; 

(e) whether the Union Government propose to adjust 
the amount outstanding against them with those of the Statas, 
particularly with Bihar; 

(f) if not, the rea.on. therefor; and 

(g) the response of Bihar Government thereto? 

THE MINISTER OF POWER AND MINISTER OF MINES 
AND MINERALS (SHRI P.R. KUMARAMANGALAM) : (a) 
Ve., Sir. 

(b) The outstanding due of Power Sector PSU.as on 
31.1.2000 is given In enclosed statement-I. Outstanding due. 
of Ministry of Railways as on 31.3;1999 against various SEBs 
is given in enclosed statement-II. 

(c) and (d) Andhra Prade.h Transmission Corporation 
has reported an amount of R •. 3.26lakhs out.tanding against 
Power Grid Corporation of India. Bihar State Electricity Board 
has not reported any amount as out.landing again.t Ministry 
of Power of Union Government. 

(e) to (g) In view of the position •• explained .t (c) & (d) 
above, the question do not arise. 
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lta.mant'" 

SEB-wl8tI outstanding due. of Power Sector PSU. 
a. on 31. January, 2000 (including .urchargej 

(RI. In cror .. ) 

S.No. SEBslStates NEEPCO NTPC PFC DVC NHPC REC PGCIL 

1. Andhra Pradesh 0.00 266.78 52.00 ... 0.00 0.00 0.00 18.17 
2. Arunachal Pradesh 11.49 0.00 0.00 0.00 1.82 0.17 3.83 
3. Assam 547.37 34.07 0.00 1.70 -0.88 110.84 83.10 
4. Bihar 0.00 2174.17 0.00 1490.42 28.14 375.51 173.71 
5. Gujaral 0.00 401.27 0.00 0.00 0.00 0.57 35.88 
6. Goa 0.00 13.88 0.00 0.00 0.00 0.00 -0.81 
7. HVPN (HSEB) 0.00 428.73 0.00 0.00 814.88 0.00 21.85 
8. Himachal Pradesh 0.00 25.55 0.00 0.00 84.15 0.00 2.24 
9. Jammu & Kashmir 0.00 4n.88 0.00 0.00 808.18 0.48 117.85 
10. Karnalaka 0.00 187.84 0.00 0.00 0.00 0.51 32.85 
11. Kerala 0.00 118.20 0.00 0.00 0.00 0.00 10.74 
12. Madhya Pradesh 0.00 848.19 38.00 .. 0.00 0.00 8n.20 20.S8 
13. Maharashlra 0.00 437.07 0.00 0.00 0.00 0.04 14.88 
14. Manipur 98.18 0.00 0.00 0.00 11.80 13.88 24.80 
15. Meghalaya 8.78 0.00 0.00 0.00 3.08 25.04 3.37 
16. Mizoram 26.85 0.00 2.00 0.00 2.05 13.03 5.34 
17. Nagaland 50.20 0.00 2.00 0.00 8.14 0.04 12.27. 
18. Orissa (GRIDCO) 0.00 812.20 33.00 0.00 12.48 851.07 8.52 
19. Punjab 0.00 11.07 0.00 0.00 285.78 0.41 4.39 
20. Rajasthan 0.00 247.51 0.00 0.00 1n.80 23.04 85.85 
21. Sikkim 0.00 24.52 0.00 0.00 0.17 0.00 8.37 
22. Tamil Nadu 0.00 0.00 0.00 0.00 0.00 0.18 27.41 
23. Tripura 34.23 270.91 0.00 0.00 5.18 0.32 8.751 
24. Uttar Pradesh 0.00 1759.11 8.00 0.00 1059.50 90.88 478.28 
25. waSEB 0.00 1175.76 4.00 • 588.38 11.84 403.88 58.58 
26. DVB (DESU) 0.00 2386.83 0.00 0.00 422.71 0.00 148.88 
27. DVC 0.00 459.44 0.00 0.00 21.31 0.00 11.89 
28. DNH 0.00 0.21 0.00 0.00 0.00 0.00 -0.44 
29. UTC 0.00 -0.03 0.00 0.00 7.88 0.00 -0.09 
30. Daman & Diu 0.00 2.88 0.00 0.00 0.00 0.00 -0.81 
31. Pondicherry 0.00 28.51 0.00 0.00 0.00 0.00 5.00 
32. Cooperalives 0.00 0.00 0.00 0.00 0.00 14.96 0.00 
33. Stale Govta. 0.00 0.00 0.00 0.00 0:00 0.15 0.00 

Total n5.10 12190.11 137.00 2081.50 3525.00 2020.32 1428.57 

Cumulatl.". a. on 31. Jenuary. 2000 : R •. 22.158.80 c:ro ... . Including RI. 4 crom of DPL 
•• including R •. 2 _ 01 Mehnhwar 
••• Including R •. 38 cram of APGENCO & RI. 14 crorn of APTRANSCO. 
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Statament-ll bills ilSued by MTNL Delhi from 1.4.99 to 31.12.99, the u-
celS billing complaints received from the subscribers of vari-

The amount due to Railways from the State Electricity Boards ous exchanges added upto 12"37, viz., 0.17% of the total 
number of bills IlSued. 

(Rs. in aores) 

S.No. Statement showing Total Outstanding 
the amount due from as on 3/99 

the State 

1. A.P. State Electricity Board 9.69 
2. Allam State Electricity Board 0.00 
3. Bihar State Electricity Board 2.36 
... Delhi Vidyut Board 25."1 
5. Gujarat State Electricity Board 12.30 
6. Haryana State Electricity Board 90.86 

7. Karnataka State Electricity Board 0.22 

8. Maharashtra State Electricity Board 10.01 

9. M.P. State Electricity Board 2.25 

10. Punjab State Electricity Board 0.00 

11. Rajasthan State Electricity Board 3.85 

12. Tamil Nadu Stata Electriclty Board 4.65 

13. U.P. State Electricity Board -0.12 

14. W.B. Stata Electricity Board 2.85 

Total 164.33 

·160. SHRIAMAR ROV PRADHAN : Will thaMinisterof 
COMMUNICATIONS be pleased to stata: 

<a> whether a number of complaints In respect of in-
flated telephone bill are being received from the subscribers 
in the offices of different public Relations Officers of 
Mahanagar Telephone Nigam Limited, New Delhi In different 
ExchangeslZones: -

(b) if so, whether the complaints from telephone sub-
scribers are not evan acknowledged and reply about action 
taken/investigations made/results of Investigations made Is 
not communicated to complaints In rAspect of their complaints: 

(c) if so, the number of complaints receivad in eech 
of the office of Public Relations Officer during the months of 
the November and December, 1999, month-wise and the num-
ber of those neither acknowledged nor replied to as on Janu-
ary 31, 2000: and 

(d) the remedial steps bt'in!) taken by Government In 
this regard? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (a) The Incidence of ax cess biUing com-
plalntsls not very high. For example as against 73.191akhs 

(b) The complaints received are investigated and the 
results of the examination are Intimated to the subscribers. 

(c) Against 893267 bills Issued In Nov. '99 and 908905 
bills Issued In Dec. '99. 2038 and 2199 complaints, respec-
tively, were received by MTNL Deihl. The details of the c0m-
plaints received are given below: 

(i) Area-wise complaints received during November 
'99 and December '99 

November 99 Oacember99 

Central 107 126 

North 409 360 

South-I 51 192 

South-II 283 282 

West-I 185 314 

West-II 256 275 

East 339 277 

Trans-Vamuna "06 373 

Total 2036 2199 

(II) Percentage of complaints 
to tolal bills Issued 0.16 0.17 

There are only four cases pending as on January 31, 
2000 which have Inadvertently not bean acknowledged/re-
pliad to. 

(d) Not applicable In view of (b) and (c) above. 

Taping of Hydro-Electric Potential in North East 

1525. SHRI A. NARENDRA : Will the Minister of POWER 
be pleased to state; 

(a) whether there are any plens to exploit the vast 
hydro-alectric potential In the North-East region; and 

(b) If so, the detaRs thereOf? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAVAWANTI MEHTA): (a) and (b) Ves, 
Sir. The Govemment of India is giving adequate thrust for 
exploitation of vast hydro potential of North-Ea.tern Region 
and Sikklm. Through an Int.ractlon with aU State Govern-
ments, in the North-E.stern Region and Slkkim, action plan 
for capaclty addition In Central SacIor Projects for 9th, 10th 
and 11 th Plan period and beyond hev. baan Identified for 
implementation. The detaUs are given below; 
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CENTRAL SECTOR 

Preaent Inatalled Capacity • 
1. Kopili HEP, Allam 

2. Allam Gal Band CCPP 

3. 
4. 

Agartala Gal Based PP 

Loktak HEP 

730MW 

250MW 

291 MW 

~MW 

105MW 

CAPACITY ADDITION PLAN CENTRAL SECTOR 
PROJECTS 

IX Five Vear Plan 

Doyang HEP (Nagai and) 75MW 

Ranganadi Stage-I HEP, • 405MW 

(Arunachal Pradesh 

Rangit HEP (Sikkim) • 60MW 

Total • 540MW 

X Five Vear Plan 

Tuirial HEP (Mizoram) • 60MW 

Kameng HEP 

(Arunachal Pradelh) • 600MW 
Tuivai HEP (Mizoram) • 210MW 
Loktak DIS Project Manlpur) • 80MW 

Kopili Stage-II HEP (Allam) • 25MW 
Teesta V (Sikkim) II: 510MW 

Total • 1495MW 

The following projectl have been identified for capacity 
adding during XI Plan period and beyond: 

Ranganadi Stage-II HEP = 100MW 
(Arunachal Pradesh) 

Dikrong HEP • 100MW 
(Arunachal Pradelh) 

Lower Kopili HEP (Assam) • 150MW 
Tipaimukh HEP (Manipur) • 1500MW 
Subansiri & Dihang Basin in 
Arunachal Pradelh • 20700MW 

Total 22550MW 

Fire In Mumbal High Gaa Well 

1526. SHRI MOHAN RAWALE : Will the Minllter of PE-
TROLEUM AND NATURAL GAS be plealed to state: 

(a) whether a major fire had broken out at the gal 
well in the Western Offshore in the month of March, 1999; 

(b) If 10, the estimated lOIS In production suffered 
due 10 Ihe incident; 

(c) whether any Inquiry had been conltituted to go 
into the caua.1 of the fire; and 

(d) If 10, tha detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRV OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) A fire incident 
had taken place at gal well of 8-121 atNcture in Weatem 
Offlhore on 12th March, 1999. Average gal production from 
4 flowing weUs from this platform prior to the Incident was 
about 1.6 million metric Itandard cubic mete,. per day 
(MMSCMD). The notional direct loss due to fire/uncontrolled 
flow of gas for 86 days, based on the gas -production at the 
plan prevalent gas pricas of RI. 1600 per thousand atandard 
cubic meters per day, workl out to about RI. 22 erorel. Ba-
lides above, there is indirect loss due to interest on deferred 
revenue as the production from alternative location of this 
structure Is yet to be resumed. 

(c) and (d) An Inquiry Committee headed by Shri N.N. 
Gogoi, former Chairman & Managing Director, Oil India lim-
ited, was constituted by Oil & Natural Gas Corporation 
(ONGC) on 16.3.99 to 90 into the causes ofthe fire and it hal 
lince lubmltted its report. 

Energlzatlon of Irrigation Pumpeeta In Maha,.ahtra 

1527. SHRI ANANT GUDHE : Will the Minister of 
POWER be pleased to atate : 

(a) whether the Government had implemented e 
programme of energlzatlon of irrigation pumpsets in Nral 
areas during the Eighth Plan period of Maharashtra in gen-
eral and Vidarbha Region in particular; 

(b) if so, the targets let and the achievements made 
in this regard alongwith the financial assistance provided for 
the purpose; year-wise; 

(c) whether inapite of encouraging results under the 
scheme, the provision offunds and targets under the scheme 
over the period remained almost static; and 

(d) if 80, the reasona therefor and provision of funds 
likely to b. made available to Mahara.htra for the pump 
energilatlon during 2000-2001 and Ninth Plan period ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAVAWANTI MEHTA): (a) Yes, Sir. 

(b) Detaill of fundi .anctioned by Rural Electrifica-
tion Corporation (REC) under vanolls rural electrification 
schemes to Maharashtra State Electricity Soard (MSEB) in-
cluding energilation of pumplIBts during th.e Eighth Plen i. 
as under: 
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Funda AlIeII .. d Pumpaeta energiled 
(RI. In c:rorea) Target Achievement 

1992-93 33.01 35,000 46284 
1993-94 58.47 44,000 54261 
19~95 92.99 43,000 871154 
1995-96 97.30 47,000 92395 
1996-97 85.99 53,500 62655 

2,22,500 3,43,549 

Priority areaa for pumplet energil8tion are determined 
by the concemed State Electricity BoardllState Governmenta. 
DeIIIi .. oftargeta HI and echievement made during the Eighth 
Plan period by MSeB In Vldarbha Region la aa under:-

Vear Target Achievement 
1992-93 6614 10868 
1993-94 6960 11659 
1~-95 7540 15348 
1995-96 25195 20139 
1996-97 9855 14587 
Total 58164 72581 

(c) and (d) Rural Electrification Corporation (REC) 18nc-
lions schemel poNd by the State Electricity BoardliState 
Governmentl provided they are lechnically and financially 
acceptable. REC have nol received the pumpaetenergi .. tion 
programme of MSEBIState Governmenl for the year 2000-
2001 or for the Ninth Plan 10 far. However, MSEB have pro-
llrammed 10 energl .. 50,000 pumpaell during the year 2000-
2001 with a plan outlay of RI. 200.00 crorel and 1,50,000 
pumpaell during the Ninth Plan period with plan outlay of 
RI. 574.74 crorea. 

Value Added Servlcea 

by DTSJMTNL. There are about 1.2 lakh aubacrlbera con-
nected to theae Nodel. 

Intelligent Network: Six .. rvlcel viz. Freephone (FP.H), 
Premium Rate Service (PRM), Virtual Card Calling (VCC) 
now called India Telephone Card, Virtual Prlvale Network 
(VPN), Unlveraal Number (UN) and Televoling are approved 
for implementation In the Telecom Network of the Depart-
ment. Prelenlly FPH, PRM and India Telephone Card (for-
merly VCC) aAl offered to the lubscribera of IN services by 
DTSIMTNL which are operational al 39 cities and another 47 
stations are also proposed to have IN services progressively. 
MTNL providel VPN and Televoting belidel Ihe Ihree ler-
Vicel offered by DTS at Deihl and Mumbai. 

Nagarjuna Power Project 

15211. SHRI E.M. SUDARSANA NATCHIAPPAN : Will 
the Minllter of POWER be plealed 10 Ilate : 

(a) whether attention of the Governmenl hal been 
drawn to the new I-Item captioned "Will Tatal go with 
Negarjuna Project" appearing In the "Times of India', dated 
February 9, 2000; 

(b) if so, the factI of the matter reported therein; and 

(c) the reaction of the Governmenl thereto ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAVAWANTI MEHTA) : (a) Vel, Sir. 

(b) So far, no communication hal been received from 
Governmenl of Karnataka or from any other agency aboul 
any auch proposal for equity participation by Tatas In the 
1015 MW power project at Nandikar near Mangalore of MIs 
Nagarjuna Power Corporalion Ltd. 

(c) Does not ari ... 

1528. SHRI T. GOVINDAN : Willihe Minister of COM- (Trans/atlon] 
MUNICATIONS be pleased to state: 

(a) the pr .. ent position of Value Added Servicas ba-
Ing operated by DOT and MTNL; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): (a) Department of 
Telecom Services (DTS),the erstwhile DoT and MTNL offer 
the following Value Added Services 

~ Internet 
Intelligant Network Service 

(b) Detelll: Intemet - This lervica is available 
throughout the country except In Poonch & Kargilin Jammu 
& Kashmir and Andamen & Nicobar Islands. The Internet 
facilitiel are available through 85 Intemet Nodel operated 

Kanha Tiger Project 

1530. SHRI ASHOK ARGAL : WIll the Minister of ENVI-
RONMENT AND FORESTS be pleased to Itate : 

(a) the detalll of Tiger sanctuarlel In Madhya Pre-
delh; 

(b) the number of farmera whOle land has baen 
acquired and vlllagera evicted from the land for Implementa-
tion of the Kanha Tiger Project; 

(c) whether adequate cornpenl8t1on hal b"n paid 
to the farmara; 

(d) If 10, the detalll thereof; and 

(e) if not, the realOnl therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABULAL MARANDI) : 
(a) The details of Tiger Sanctuaries in the State of Madhya 
Pradesh are given In the attached statement. 

(b) Voluntary relocation of 27 forest villages has been 
carried out from Kanha National Park on an equivalent forelt 
land outside the parle. No formal acquisition of land was In-
volved in the process. 

(c) Question does not arise. 

(d) Question does not arise. 

(e) Question does not arise. 

Statement 

Details o( sanctuaries and National Parks in Madhya 
Pradesh where tiger is found 

S. Name of National Number of Area 
No. Park/Sanctuary Tigers (1997 ISq.Km. 

estimates) 

1. Bandhavgarh 46 105.40 
2. Indravati 15 1258.00 
3. Kanger Vallay 8 200.00 
4. Kanha 114 940.00 
5. Madhav 15 (Captive) 337.00 
6 Panna 22 543.00 
7. Pench 29 293.00 
8. Sanjay 18 1838.00 
9. Borl-Satpura-Panchmarhi 31 1S03.815 
10. Van Vihar 17 (Captive) 4.45 
11. Achanakmar 21 551.55 
12. Bagdara 3 478.90 
13. Barnawapara 12 244.66 
14. Bhairamgarh 2 139.00 
15. Neoradehi 11 1034.52 
16. Pamed 4 262.00 
17. Panpatha 6 245.84 
19 Palpur-Kuno 6 345.00 
20. Pench 12 449.39 
21. Phena 2 110.74 
22. Ratapani 17 686.79 
23. Sanjay 61 364.59 
24. Semarsol 430.36 
25. Singhori 2 287.91 
26. Sitanadi 3 553.36 
27. Tamar Pingla 11 608.52 
28. Udanti Wild Buffalo 16 247.59 

Financial Condition of PorU 

1531. SHRI RAMSHAKAL : Will the Minister of SUR-
FACE TRANSPORT be plealed to Itate : 

(a) whether some big ports have been facing finan-
cial crunch. 

(b) if la, the ItepI taken by the Government to im-
prove their financial conditions port-wise; and 

(c) the detaill of financial assistance lOught by the 
Paradeep port to ltart itl developmental projects during the 
lalt three years ? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) No. 
Sir. 

(b) Doel not ariMo 

(c) In Paradlp Port Truat thare II one externally aided 
project viz. 'Creation of Mechanical Coal Handling Facilities' 
which Is aSlisted by the Asian Development Bank (ADB). 
The Government has relealed financial assistance as a loan 
towardl ADB component of the project. The detalll of loans 
given to Paradip Port Trult during the last three years are al 
under: 

1996-97 

1987-98 
1988-99 

(Rs. In crores) 
16.39 

44.68 
82.00 

Power Generation Capacity of Power Station In Bihar 

1532. DR. M.P. JAISWAL : Will the Minister of POWER 
be pleased ao state: 

(a) the quantum of Increale in the power generation 
capacity of each power station In Bihar during the last three 
years, year-wise; 

(b) whether the Government propose to increase the 
power generation capacity of these Itations in the State; and 

(c) i~ so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PO'b'ER (SHRIMA TI JAYAWANTI MEHTA) : (a) Amongst the 
txllting power plants, an increase In generating capacity of 
5 MW has taken place in respect of Eastern Gandak Hydro-
Elect.ric Project in 1997-98. There has not been any increase 
1""1998~99 and 1999-2000. 

(b) and (c) There is no plan to Increase the capacity of 
the exllting power Itatlons. However, Renovation & 
Modernisation schemes are proposed to improve the perfor.-
mance and availability of the following power stations of BSEB 
In Bihar: . 
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S.No. Name of TPS 

1. Patratu 

2. Barauni 

3. Muzaffarpur 

Hydro Power Station 

1. Subemrekha 

/English} 

Unlta covered 
underR& M 
Pha ... 11 Scheme 

770 MW (d.rated) 

310 MW (d.rated) 

220MW 

130MW , 
LPG Connections tn A.P. 

Anticipated 
additional 
Generation/ 
Year (MU) 

1045 

550 

385 

11.3 

1533. SHRI Y.S. VIVEKANANDA REDDY: Will the Min· 
Ister of PETROLEUM AND NATURAL GAS be pleased to 
state : 

THE MINISTER OF STATE IN THE MINISTRY OF SUR· 
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) and 
(b) Development and melntenance of National Highways Is a 
continuous proce.s and Is undertaken in phased manner 
within the available funds. DevelopmenUmalntenance work. 
are In progre •• on National Highway numbers 1A, 1B and 
1C. 

(c) Details of expenditure Incurred on development 
and maintenance of these National Hinhway. during the last 
three years are a. given below: 

Year Allotment Expenditure 
(R •. in lakhs) (R •. In lakh.) 

1997·98 2487."0 2283.00 

1998·99 3658.65 3<439.66 

1999·2000 .... 85.00 4068.17 

(upto 12199) 
(a) whether the Government of Andhra Prade.h has 

propo.ed a plan to provide LPG connection. by April 2000; [English} 

(b) if 10, the detail. thereof; and 

(c) the area. to be covered tnereunder in the State 
during the .aid period ? 

THE MINISTER OF STATE IN THE MINISTRY OF PEe 
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (c) LPG connections are ,. 
leased in a phased manner throughout the country depend· 
ing on the LPG availability waiting li.t. .Iack available with 
the distributor. and their viability. However, the Gov!. hal a 
plan to ralease one erere LPG connections during the year 
2000 to clear all waiting list registered with the di.tributors of 
PSU Oil Companies a. on 1.12.1999. 

Government has al.o allotted 15 lakh. additional LPG 
connection to the State Government of Andhra Pradesh In 
lieu of surrender of kerosene quota. 

[Translation} 

Widening, Extenalon and Repair of NHs In Jammu 

153<4. SHRI ABDUL RASHID SHAHEEN : Wlil the Min· 
I.ter of SURFACE TRANSPORT be pleased to state: 

(a) the name of National Highway. on which work. 
for widening, exten.ion and repairing have convnenced in 
Jammu and Ka.hmir since February 1997 and till date; 

(b) the time by which these works are likely to com· 
mence on re.t of National Highways pa .. ing through the 
State; and 

(e) the details of the e.timated expenditure and the 
actual expenditure Incurred thereon? 

Natural Gas Rnourcn 

1535. SHRI AVTAR SINGH BHADANA: Will the Minis-
ter of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the deteils of the naturelga. relOurce. located in 
the country .0 far; 

(b) the details of their potential and the extent to which 
the potential hal been exploited; 

(c) the mannar In which natural ga. i. being used in 
the country; 

(d) whether It I. proposed to .. t up an agency to work 
out schemel for the gas resource.; and 

(e) If 10, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) The balance 
recoverable reserve. of natural gas in the country as on 
1 .... 19991. approximately 1020.61 Billion Cubic Metre (BCM). 

Cumulative production of natural gas In the country a. 
on 1 .... 1999 i. approximately 306.&7" BCM. 

(b) The naturalga. i. being .upplied to Power, Fertil· 
izer and Petro-chemical planta and also to indu.trial units 
located in various State. in the country. 

(d) and (e) The exploration/exploitation of natural ga. 
resources of the country I, being done by National Oil com-
panie.like Oil and Natural Ga. Corporation LId. (ONGC), Oil 
India LId. (OIL) and Ga. Authority of India LId. (GAIL) and 
.ome Private and Joint Venture Companies. 
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(Translation) 

Development Work In P & T Sector In Bihar 

1536. SHRI RAJO SINGH : Will the Mini.ter of COM-
MUNICATIONS be pleased to .tate: 

(a) the detail. of the development work propo.ed to 
be undertaken in Po.t and Telegraph .ector in Bihar during 
1999-2000; 

(b) whether .ome works undertaken during the cur-
rent financial year In the State are lying incomplete; 

<c) if so, the detail. thereof and the reasons therefor; 
and 

(d) the time by which the .aid work. are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (_) Postal Sector: 
The details of the development work propo.ed to be under-
taken in the po.tal sector in Bihar during 1999-2000 are given 
in the attached .tatement-I. 

Telegraph Sector: Three Electronic Key Board Concen-
trators were proposed, out of which one commi •• ioned dur-
ing 1999-2000 in Bihar. 

(b) and (c) Postal Sector: The detail. of the develop. 
ment work proposed to be undertaken in the postal sedor In 
Bihar during 1999-2000 are given in .tatement-II. 

Telegraph Sector: Two more Electronic Key board con-
centrators are being installed. 

(d) Postal Sector: It is likely that the .aid works will 
be completed during the current plan period .ubject to avail-
ability of funds. 

Telegraph Sector: The equipment I. likely to be c0m-
missioned during year 2000-2001. 

Statement .. 

Details of Development wor#< proposed to be undertaken 
during 1 PPP-2000. 

A. Construction of Post Office building at Patlipulra and Staff 
quarters at Gaya, Muzaffarpur and Daltonganj. 

B. Opening of fifty exlre departmental branch offices end 
provision of infrastructural equipment in forty extra-
departmental branch office •. 

Statement .. 1 

Details of wor#<s under construction which are stillincom-
plete and reasons therefor 

Name of Work Rea.ons 

1. Post Offtce building at New Con.truction 

PatJIputra 
2. Staff Quarters at Gaya New Construction 

3. Staff Quarters at New Con.truction 
Muzaffarpur , 

4. Staff Quarters at Daltonganj New Con.truction 

{English} 

Merger of Bongalgaon Refinery wIth 
Indian 011 Corporation 

1537. SHRI M.K. SUBBA: Will the Minister of PETRO· 
LEUM AND NATURAL GAS be pleased to state: 

<a) whether worker. of the public .ector oil compa-
nies operating in As.am and in other North Eastern States 
have .ubmitted a repre.entation to pres. for their demand of 
merger of Bongaigaon Refinery and Petrochemicals Limited 
(BRPL) with the Indian Oil Corporation. 

(b) if '0, the facts in this regard indicating ttie profits 
or 10.... Incurred by BRPL during the past three years 
alongwlth the accumulated profitsllosses as on date; 

(c) the detials of the demands made; and 

(d) the reaction of the Government thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) Yes, Sir. 

(b) The detail. ofthe Net Profit After Tax for the last 3 
years I. given below: 

(R •. in erores) 

1996-97 1997-98 1998-99 

Net Profit After Tax 29.07 20.69 34.26 

The accumulated re.erves of the company as on 31st 
March, 1999 is 397.25 erore •. 

(c) and (d) A view on the demand pertaining to the merger 
of BRPL with Indian OU Corporation wllLbe taken in the over-
aU interest of the 011 Industry. 
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[Translation] 

LPG Agencl .. In Madhya Prad .. h 

1538. SHRI RAMANAND SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the total number of LPG agencies functioning in 
Satna district of Madhya Pradesh; 

(b) whether these outlets are sufficient in proportion 
to the increasing population of Satna district; 

(c) if not, whether the Government propose to set up 
more LPG outlets in othar big towns like Birahapur, 
Mathgavan, Nagaud and Chitrakoot and Satna district; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF PE· 
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) There are 7 
LPG distributorships in operation in Satna District of Madhya 
Pradesh. To meet the increased demand of LPG, 11 more 
LPG distributorships are to be set up in Satna District. 

(c) and (d) LPG distributorships have been includad in 
the Marketing Plan for towns like Birsinghpur, Nagaud and 
Chitrakoot of Satna District. Location Mathgavan is report· 
edly not viable. 

Setting up of LPG Agencle./Petrol pump, at 
every 15 km DI,tance 

1539. SHRI SURESH CHANDEL : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government had announced for the 
setting up of LPG agencies and petrol pumps after every 15 
kms. of distance during the year 1998; 

(b) if so, the details thereof; 

(c) the steps taken for implementation of the said 
deCision; 

(d) whether representations have been received by 
the Government in this regard; and 

(e) if so, the action taken thereon ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE· 
TROLEUM AND NATURAL GAS AND MiNISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (e) Requests are 
received from time to time for setting up LPG distributorships 
and RO dealerships all over the country. Such requests are 
referred to the Oil Industry for conducting feasibility IUNeys 
for identifying viable Iocationl. As per the exilting policy. the 

following criteria are adopted for letting up economically vi· 
able LPG disbibutorahipi In different part, of the country. 

(i) All urban locations with a population of 10,000 and 
above by including potential of adjoining villages 
falling within the radius of 15 Kml. 

(Ii) Urban locations having population of 5,000 and 
above teking Into account the potential of adjoin· 
ing villages falling within 15 Kms radius. 

(iii) Cluster of villages within 15 Kms radius of nucleus 
villages having a population of 10,000 and above. 

(iv) Villages within 15 Kms radius around towns hav· 
ing population of 1 lakh and above. 

Retail Outlet dealerships are let up at different locations 
which meet Oil Industry's Volume Distance Norms. 

Accordingly, 2078 LPG distributorships and 927 retail 
outlet dealerships have been included in the Marketing Plan 
1996-98 for the country. 

[English] 

Pending POoNer Projects In Orl.,. 

1540. SHRI ANANTA NAYAK : Will the Minister of 
POWER be pleased to state: 

(a) whether the proposal to set up some power 
projects in Orissa is pending with the Government; 

(b) if so, the stage at which the proposal is lying pend-
ing; and 

(c) the steps being taken by the Government to ex· 
pedite the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): Ca) to (c) As on 
29.2.2000, only one project in Orissa, namely Balimela HEP 
Extension C2 x 75 MW) with an estimated cost of Rs. 277.57 
crore is under consideration in Central Electricity AuthOrity 
(CEA) for accord of Techno-economic clearance (TEG). ThiS 
project was received in June, 1S96 and was considered by 
CEA for TEG on 25.10.1999 and·1t was decided to accord 
TEC only after fulfilment of MOEF clearance for Surlikonda 
Barrase and Inter· State clearance by Central Water Com-
mission (CWC). 

{Trans/ationl 

Pending ca ... In Women Courts In Deihl 

1541. SHRI/RAJESH RANJAN ALIAS PAPPU YADAV: 
Witllhe Minister o'LAW. JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 
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(a) whether women court. had been .et up In Deihl 
two year. back for the dl.poul of ca ... relating to the crime. 
against women; 

(b) if 80, the number of .uch court •• et up alongwith 
locations thereof; 

(c) wheth.r a large number of c .... are pending in 
these courts; and 

(d) if so, the number thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) and (b) According 
to available information, four Women Courts, one court of 
Additional Session. Judge at Ti. Hazan .nd three courts of 
Metropolitan Magistrates, one each at Ti. Hazan, New Delhi 
and Karkardooma (Shahdara), are functioning with etract from 
1.9.1994. 

(c) and (d) The R.glstry of the Deihl High Court hal 
informed that 2687 cases were pending in these court. a. on 
the 31st of December, 1999. 

Poor Internet Service by VSNL 

1542. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister of COMMUNICATIONS be pleased to .tate : 

(a) whether the compl.ints regarding the poor internet 
services being provided by the Videsh S.nchar Nigam Lim-
ited have been received; 

(b) if so, the rea.ons therefor; and 

(c) the steps taken by the Government to bring im-
provement in the internet .ervice ? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) No Sir. 
At present no complaints are being received regarding poor 
access of Internet Services being provided by VSNL. 

(c) However, the following step. are being taken to 
improve the Internet Service : 

Internet access has been completely .ased in all the 
cities through the introduction of State-of-the-art tech-
nology Remote Access Services. 

2 Mbps streams from various telephone exchang •• of 
DTSIMTNL are extended to the Internet node thereby 
avoiding congestion on DTS/MTNL Network due to 
Internet traffic. 

VSNL has also taken steps to acquir. sufficient band-
width to ensure high quality services. 

Telecom Clrel .. In Haryana 

1543. SHRI AJAY SINGH CHAUTALA: Will the Minis-
ter of COMMUNICATIONS be pI.a.ed to .tet. : 

(a) the number of t.lecom circles In H.ry.n •• s on 
December, 31,1999; 

(b) whether th.r.l •• hortag. of .mploy ... ln the .. 
clrcl •• ; 

(c) If 80, the detail. thereof and there m.on. there-
for; and 

(d) the .t.p. tak.nlpropoaed to be tak.n by the Goy-
emment to fill up tha vacant post. ? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Ther. is only 
on. T.lecom Circle In H.ryllll ••• on December 31,1999. 

(b) Y •• , Sir. 

(c) There I. gen.ral .hortage of .taff In technical cad-
r •• due to ben on recruitment In Group C & D cadr ••• xcept 
Junior T.I.com Officers (JTO.). For JTO., no direct recruit-
ment ha. b •• n m.de after 1996 b.cau •• of revl.lon In re-
cruitment rules nece.sltated due to fifth P.y CommI.sion r.c-
ommendation •. 

(d) H.ryana T.lecom Circle h •• been Permltt.d for 
dir.ct recrultm.nt in the cadre of T.Iecom. Technical Assis-
tants (TTA.) and Drivers. Recruitment Rule. for JTOs h.v. 
been revl •• d based on the recomm.ndatlon. of fifth C.ntral 
P.y Commiasion with upward revl.lon In the pay .cale .nd 
enhanced entry qu.lificatlon. UPSC I. taking action for re-
cruitment of JTOs since It ha. now become gaz.tted Group 
B cadre. 

[English} 

Power Proj.cts 

1544. SHRIMATI REENA CHOUDHARY : 
SHRI ADHIR CHOWOHARY : 

Wlllth. Mlni.t.r of POWER be pl •••• d to .tate : 

(.) whether the Government have received any pro-
pos.ls to accord .pproval to the Power Project. to be set up 
In various State. In the country and location. during the last 
three month.; 

(b) If 80, the details Chereof; State-wl .. ; and 

(c) the .t.g ••• t which these proposals have been 
pending? . 

THE MINISTER OF STATE- IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a> !!Vc) Six 
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power projects in private as well as public sector have been 
received in the Central Electricily Authority (CEA) for accord 
of Techno-Economic Clearance (TEC) during the last three 
months i.e. from December, 1999 to February, 2000. The name 

S.No. Name of Scheme/Slatel Inst. 
Executing Agency Cap. (MW) 

1. Karbi Langpi (lower Borpani 2x50 
HEP in Assam by Assam State 
Electricity Board (Karbi Anglong 
Diltt.) 

2. Sankh HEP SUI in Bihar by Bihar 186 
Hydro Power Corp. ltd. (Distt. Gumla) 

3. Katlupalli CCPP (lNG) In Tamil Nadu 1000 
by Mis Chennai Power Generalion LId. 
(45 kms. from Chennal on the 
Easl Coasl) 

... Mandya CCPP In Kernataka by 164.4 
Mil Mandya Power Partners LId. 
(Distt. Mandya) 

5. Krlshnapalna 'A' TPS in Andhra 2x 260 
Pradesh by Mis GVK Power 
(Krishnapatnam) Pvt. LId. 
(Distl. Nellore) 

6. Hazira CCGT In Gujaral by 156 
Mil Gujarst Slale Energy 
Generation LId. (Diltt. Surat) 

Expanalon Programme of Panlpat Rennery 

1545. SHRI RAVI PRAKASH "ERMA: Will the Minister 
of PETROLEUM AND NATURAL GAS be plealed to Itate : 

(a> whether there is any expansion pr09ramme for 
the Panipat Refinery; 

(b) If so, the details thereof; 

(c) the estimated expenditure likely to be incurred 
thereon; and # 

(d) the time schedule for its completion ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 

of the project, executing agency, installed capacity,location, 
date of receipt in CEA and present slatus of these projects 
are given below : 

Date of Present Status 
Receipt 
inCEA 

7.12.99 Project Is under preliminary scrutiny and all 
necelsary clearances such as MOEF 
claarance, ewc clearance etc. are yel 
to be reed. 

28.12.99 Returned on 13.1.2000 al frelh DPR lenl by 
BHPCl wal the same al was senl earlier in 
12197 wilhoul taking Into account CEAlCWC 
comments sent to them earlier BHPCl 
requelted to lubmil fresh DPR based on 
lalelt price level & various CEAlCWC 
comments. 

30.12.99 Project II under preliminary scrutiny in CEA 
All essenlial Inputs/ciearances required for 
TEC are yet to be obtained by IheIPP. 

3.2.2000 Reviled DPR received in 212000 il under 
scrutiny. Elsential inputs such as Compliance 
of Sec. 29(2), NOC of Slale Pollulion Control 
Board, waler availabilily (Centre), Fuel 
linkage and ill transporl, MOEF ciearance 
and lenlalive financial package elc. are yel 
to be tied up. 

3.2.2000 Project Is under preliminary scrutiny In CEA. 
All essentiallnpuls required for TEC of the 
project are yet to be tied up. 

1".2.2000 Project is under preliminary scrutiny in CEA. 
All essential inputs required for TEC of Ihe 
projects are yello be tied up. 

IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (d) Indian 011 Corpo-
ration LId., (IOCl) propose to expand the capacity of Panipat 
keiinery from 8 to 12 Million Metric Tonnes Per Annum. The 
approved cost of the project is Rs·. 3365 crore. The project is 
10 be mechanically completed in 30 monthl, from the date of 
receipt of Itatutory ciearances. 

Cochln-Madural National Highway 

1546. SHRI GEORGE EDEN: Will the Minister of SUR~· 
FACE TRANSPORT be pleased to stale: 

(a) whether the land acquisition for Cochin-Madural 
National Highway has been compleled ; 
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(b) if so, the details in this regard; 

(c) whether the Government have any time bound 
programme for the completion of this Highway; 

(d) if so, the details thereof; and 

(e) the total amount spent in this regard 10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) and 
(b) No, Sir. No land acquisition proposal for (Cochin-Madurai) 
National Highway-49 has been received from the State Gov-
ernment of Kerala. 

(c) and (d) Development work of the National Highways 
Is done in a phased manner depending upon the availability 
offund and Inter-se priority of works. It cannot be indicated at 
this stage when the development of this highway to National 
Highway Standard would be completed. 

(e) The expenditure on this National Highway is met 
out from the total allocation provided to the State for the de-
velopment work of the National Highways in the State of 
Kerala. 

Production of LPG in Fields of Alsam 

1547. SHRI A.F. GOLAM OSMANI : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the total quantity of LPG produced from various 
fields of Assam during the last three years; 

(b) the average cost of production of LPG per Cylin-
der; 

(c) the price at which LPG Cylinders ere being sup-
plied to consumers at present; 

(d) whether any amount of subsidy is involved therein; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) LPG il produced 
through refinerielnractionators. The total quantity of LPG 
produced in State of Assam during the last three years is as 
under: 

Year 

1996-97 

1997-98 

1998-99 

Figs. in Thousand 
Metric Tonne CTMT) 
LPG Production 

TMT 

83 

89 

92 

(b) The cost of production of LPG per cylinder varies 
from Company to Company and refinery to refinery depend-
Ing upon the coat of the crude 011 and production, expenses 
on repairs & maintenance, manpower deployed, deprecia-
tion on assets etc. 

(c) The letail selling prices of LPG (Packed Domes-
tic) sold by PSU oil marketing companies in the four metro-
politan cities, as on 1.2.2000, was as under: 

Rs. ICylinder 

Delhi 151.80 

Calcutta 170.20 

Mumbai 153.20 

Chennai 155.35 

(d) Yes, Sir. 

(e) The estimated subsidy on LPG (domestiC) for 
1998-2000 works out to be about Rs. 4730 crores based on 
tariff adjusted import parity refinery gate prices for April 1999 
to February, 2000 (and February, 2000 prices till March, 
2000). 

F ..... zlng of LS Seats 

1548. SHRI KRISHNAMRAJU: 
SHRI AJAY SINGH CHAUTALA : 

Will the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether the Government propose to maintain sta-
tus quo on Lok Sabha seats till 2026; 

(b) if so, the reasons therefor; 

(c) whether the Chief Election Commissioner has 
hailed this decision; 

(d) if so, whether State Governments are also sup-
posed to contribute in this direction by controlling the popula-
tion; 

Ce) if so, the details thereof; 

(f) whether the Government propose to undertake 
delimitation of the constituencies of the Lok Sabha and State 
Legillative Assemblies; . 

(g) if so, the details thereof and the balis thereof; 
and 

(h) the time by which it is likely to be done? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : ca) and (b) and (d) to 
Ch) The Constitution 42nd Amendment Act, 1976 laid on em-
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bargo on undertaking fresh delimitation of-constituenc:ies until 
the figures of the firat canlUs taken after the year 2000 be-
come available. vide proviso to article 82 and 170(3) of the 
Constitution. The measure was undertaken to boost family 
planning nonns. Government has been receivin" represen-
tations to extend the embargo on the plea that some of the 
States. especially the States In the South, have achieved 
considerable succeSs In the area of family plenning while 
others have quite miserably failed In their efforts In this direc-
tion: and. therefore, If a fresh delimitation Is undertaken on 
the basiS of new census figura, thosa Statal who hava 
achieved IUcceSS In family planning would be Ioler in re-
spect of number of seats In the Leglslaturel. Government 
has, therefore. decided to take Iteps to extend the current 
freeze on undertaking fresh delimitation till the year 2026 AD 
as part of Its new population policy Itrategy. 

Government. however, desires to have a meeting with 
leaders of political parties to discuss the ISlue as also some 
associated topics like delimitation of conltituencles without 
affecting the number of leats allotted to a State 10 al to 
remove the imbalance cauaed due to uneven growth of popu-
lation in different constituencies. rotation of reserved .. all, 
etc. and will go by the consenlus In the matter. If necessary, 
suggestions of State Governments may allo be invited. No 
timeframe can be luggested. however, In thil regard for tak-
Ing any final decilion In the matter. 

(c) The Election Commission of Indill hal Informed 
that the Chief Election Commissioner, in this peraonal ca-
pacity, agrees with the proposal to freeze the number of seats 
in Lok Sabha. 

Legal Framework for Safaty In Offahore 
Petroleum Operation. 

1549. DR. RAMESH CHAND TOMAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to ltale: 

(a) whether no legal framework exlat for regulating 
safety in offshore petroleum operationl in the country though 
petroleum operations in the country's offshore areas are go-
ing on for the lasl three decades; . 

(b) If so. the raasons for not taking any action to es-
tablish such framework for 10 long; end 

(c) the time by which the Government would take 
steps 10 establish safety regulatory framework for offshore 
petroleum operations? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) Safety of petro-
leum operations is regulated under Oil Mines Regulations. 
1984, framed under the Mines Att 1952. The .. regulations 
apply to onshore areas and upto Territorial Waters of the 
COt,lntry. Further. the safety of operations in all offshore fields 
by Oil & Nalural'Gas Corpor.tion (ONGe) and prlvateljoinl 

venture companies Is regulated by them in accordance with 
Internationallafety practices and nonna. The arrengementa 
are also overseen by Directorate General of Mines Safety 
(DGMS) under Ministry of Labour, Oil Industry Safety Direc-
torate (OISD) and Diractorate General of Hydrocarbons 
(DGH), working under Ministry of Petroleum & Natural Gas. 
Upgredatlon of reguletory systems & processes, based on 
International deYelopmenll and other Inputs, is a conllnuous 
endeavour and no specific time period can be Indicaled for 
thll ongoing procell. 

(Translation) 

Jodhpur By·Pa .. 

1550. SHRI JASWANT SINGH BISHNOI: Will the Min-
iater of SURFACE TRANSPORT be pleased 10 state: 

(a) the lime by which the work commence on the al-
ready sanctioned Jodhpur by-pass: and 

(b) the details regarding National Highways in Rajas-
than on which con.tructlon work is likely to commence in Ihe 
nexl two year. ? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBE NORA PRADHAN) : (a) Land 
acquisition for the Jodhpur Bypas. Is presently In progrell. 
After land has been acquirad the construction of Jodhpur 
Bypass will be considered for sanction depending upon avail-
ability of funds and Inler-se-priorlly. Ills too early 10 Indlcale 
the lime for ils commencement. 

(b) DeYelopmenl and mainlenance of Netional High-
ways I. e conlinuous procell and works are being under-
taken depending upon need, inter-se-priority and fund. aveil· 
abilily. 

(English) 

Telephone Exchange. In ramll Nadu and Punjab 

1551. SHRI E. M. SUDARSANA NATCHIAPPAN: 
SHRI BHAN SINGH BHAURA : 

Willihe Minister of COMMUNICATIONS be plea-
sed to state : 

(a) lhe numbar of lelephone exchanges functioning 
In TamU Nadu and Punjab a. on January 31, 2000 sepa-
ralely. district-wise; 

(b) whether there is any proposal for opening of new 
Ialephone exchanga In the said Siale. during 2000-2001; 

(c) if 10, the deblils thereof district-wise; and 

(d) the funds allocated for the purpose during the said 
period ? 

• 
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THE MINISTER OF STATE IN THE MINISTRY OF COM· 
MUNCIATIONS (SHRI TAPAN SIKDAR): (a) The details of 
diatrict-wile telephone exchangel functioning in Tamil Nadu 
& Punjab are at the enclosed atatement-I. 

(b) and (c) Yea, Sir. The detaila in reapect of Tamil Nadu 
State are at atatement·lI. In relpect of Punjab State, there la 
a proposal for opening of 75 new telephone exchangel. The 
proposed exchangea will be provided at the focal point in 
each district. Where the demand ia more than 10 and there 
are no nearby exchange to serve the area. 

(d) Demand for Grants for the year 2000-2001 In re-
spect of Department of Telecom Services has not been ap-
proved by the Parliament yet. The allocation of funds State-
wiae will be done only after the approval of the Demand for 
Grants of the DOTs by the Parliament. However, the total 
proposed capital outlay for the year 2000-2001 In respect of 
local telephone system is Rs. 12180 crores. 

Statement·1 

No. of Telephone exchanges in Tamil Nadu and Punjab 
(District wise) as on 31.1.2000 

S.No. Name of District 

2 

A. Tamil Nadu 
1. Coimbatore 

2. Cuddalore 

3. Dharmapuri 

4. 

5. 
6. 

7. 
8. 
9. 

10. 
11. 

12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 

21. 
22. 

Dindigul 

Erode 

Kancheepuram 

Kanyakumari 

Karur 

Madurai 

Nagapattinam 

Namakkal 

The Nilgiris 

Perambalur 

Pudukottal 

Ramanathapuram 

Salem 

Sivaganga 

Thanjavur 

Thenl 

Thiruvarur 

Tirunelveli 

Thlruvannamalai 

No. of Exchanges 

3 

114 
53 
82 
51 
94 
44 
31 
39 
51 
45 
68 
34 
31 
41 
45 

102 
40 
58 
22 
32 
76 
47 

23. 
24. 

2 
Thlruvellore 

Trichy 

25. Tuticorin 

26. Vellore 

27. Viliupurem 

28. Vlrudhunagar 

29. Chennai 

B. Punjab 

1. Awlt .. r 
2. Bathinda 

3. Mansa 

4. Ferozepur 

5. Faridkot 

6. Maga 

7. Muktasar 

8. Hoshlarpur 

Jallandher 

Kapurthala 

Nawansher 

ludhlane 

Patiala 

9. 
10. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 

F atehgarh Sahib 

Gurdaspur 

Ropar 

Sangarur 

Statement ... 1 

3 
45 
62 
60 
76 
50 
43 

113 

105 
81 
32 

109 
33 
37 
56 

88 
77 

25 
17 

111 
79 
21 
88 
36 

125 

Dlstrict·wise details of new exchange proposals in Tamil 
Nadu State during the yea, 2000-2001. 

No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 

9. 
10. 

Name of the District 

2 
Cuddalore 

Villupuram 

Dharrnapurl 

Madurai 

Dindigul 

Erode 

Nagapattlnam 

Thanjavur 

Tiruvarur 

Pudukkottal 

No. of exchange. 
propo.ed 

3 
2 
4 
2 
2 

2 
3 
2 
1 
3 
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2 
11. Ramanathapuram 
12. Sivag.ng. 

13. Tuticorln 
14. Tiruv.nnamalai 
15. Vellore 

16. Virudhunagar 
17. Chennal 

Rora1ty on Crude 011 

3 
2 
3 
2 
2 
1 
3 

38 

1552. SHRI A. KRISHNASWAMY: Will the Minister of 
PETROLEUM AND NATURAL GAS be pIe.Hd to .tate : 

(.) whather the Union Govemment are providing roy. 
.Ity on the Crude 011 ext.-.ctad from Tamil N.du; 

(b) if 10, the total .mount provided .s royaltv during 
the last three years and total tonnagelbarrelextracted during 
the .. years, year·wi.e; 

(c) the reason. for not providing royalty to Tamil Nadu; 
.nd 

(d) the detail. of royalty paid to other States, State· 
wi •• during th. said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) Royalty 
on net quantity of crude 011 produced from various onshore 
field. In the State of Tamil Nadu Is paid to the State of Tamil 
Nadu by oil producers. Tha amount of royalty paid on eruda 
oil to the State of Tamil Nadu during 1998-97, 1997·98 and 
1998-99 was R •. 18.81 crore., Rs. 18.54 crore. and R •. 
20.99 erores respectively. Production of crude 011 in Tamil 
Nadu during the corresponding period was 0.330 MMT, 0.324 
MMT and 0.365 MMT respectivaly. 

(d) The detail. of royalty to other State. during the 
.ame period is attached al Itatement. 

Statement 
(R •. in Crorel) 

1896-97 1897-96 1998·99 

1. ByONGC/OIL 
Gujarat 347.85 340.83 331.16 

Assam 263.30 280.22 280.65 

Andhra Pradesh 2.91 3.69 4.92 

Arunachal Pradesh 1.41 1.26 1.16 

2. By JVslPrivata Comp.nies 

Gujaret 1.76 3.31 5.92 

Arun.chaIP.-.dash .82 .70 2.33 

Fund. for Ozona Deplatlng Substance. 

1553. SHRI P.O. ELANGOVAN: Will the Mini.terofEN· 
VIRONMENT AND FORESTS be pleased to .t.te ; 

(.) whethar India 1.le.ding the Executive Committee 
of Multi L.teral Fund for cessation of production of Ozone 
depleting .ubstance.; 

(b) if 10, the details in this reg.rd and the major g.in. 
of the Montreal Protocol: 

(c) tha .mount of fund •• IIocated for the purpole 
during the last three ye.rs and the fund. available to India in 
this regard; 

(d) whethar the Government h.ve chalked out pro. 
gramme to utilize the fund for the production of Ozone 
Daplating Sub.t.nce. and CFC (Chloro Fluoro Carbons) ; 
and 

(a) if 10, the details of the projects initiated and the 
possible outcome or expected re.ult. by implementing these 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABULAL MARANOI) : 
(.) .nd (b) The Executive Committea of the Multil.teral Fund 
Is the apex body of the Montreal Protocol which approves 
fund. for phale out projects in production and consumption 
lector for dev.loping countriel, in order to enabl. them to 
complv with the control measures as specified in the Proto-
col. Th. Ex.cutlve Committee consists of .even Parties from 
developing countries and seven Parties from developed coun-
tries. The Meeting of P.rtles at Its XI meeting held in Beijing 
In December, 1999 selected India il member and the Chair-
man of the Executive Committee for the calendar year 2000. 

(c) The Meeting of Partie. to the Montreal Protocol 
.IIocated US S 540 million to the Multilater.1 Fund during the 
year 1997·99. The Executive Committee has approved US S 
47 million for implement.tlon of converalon projectl in India 
during the 1.lt three ye.ra. 

(d) .nd (e) A gr.du.1 phaleout project for production of 
CFCs h.1 been prep.red .nd submitted to the Executive 
Committee. The Executive Committ.e.t its 28th maeting in 
Nov.mb.r, 1999 .pproved US S 82 million for the ph ... d 
reduction and ces .. tlon of the CFC production in India. 

Eco Svstams In M •. ngrove Foresta 

1554. SHRI PRABHAT KUMAR SANATRAV: 
SHRI C. SREENIVASAN : 

Will tha Ministar of ENVIRONMENT AND FOR· 
ESTS be pl •••• d to stale : 

(.) whether 8CO-lVlt.ml in the Mangrove fore.tl el· 
peclally in the E.stern Coast are increeslngly thr.atened; 
and 
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(b) if so, the details in this regard and the steps pro-
posed to be taken by the Government to preserve them from 
being denuded ? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BAB ULAL MARANDI): 
(a) and (b) According to the information available in the Min-
istry threats to Mangrove forests especially in the Eastern 
Coast have been reported due to increasing anthropogenic 
activities as well as pressures due to grazing by the cattle 
and cutting of Mangroves for fuel wood consumption. Re-
leasing the ecological and economical importance of Man-
groves, Government of India, Ministry of Environment and 
Forests has Initiated a scheme on Conservation and Man-
agement of Mangroves and Coral Reefs in 1986. On the rec-
ommendations of the National Committee 15 Mangrove ar-
eas in the country have been identified for intensive conser-
vation. Grants are released to the concerned State Gove:-n-
menta/Union Territories for implementing of Management 
Action Plans covering eea-regeneration, plantation and pro-
tection of Mangroves as well as education and awareness 
amongst the community for their conservation. Consultations 
have been held with the respective States to identify addi-
tional Mangrove areas in the country. 

Cogentrix Power Project 

1555. SHRI SUSHIL KUMAR SHINDE: 
SHRI MADHAVRAO SCINDIA : 
SHRI MOINUL HASSAN: 
SHRI S. D. N. R. WADIYAR: 
SHRI SULTAN SALAHUDDIN OWAISI : 
SHRI G. PUTTA SWAMY GOWDA: 
SHRI E. M. SUDARSANA NATCHIAPPAN: 

Will the Minister of POWER be pleased to atate : 

(a) whether following the Supreme Court Order let-
ting aside the Public Interest litigation against the Cogentrix 
Power Project, Government have cleared the ilsuance of 
counter-guarantee in respect of the project: 

(b) if so. the response and reaction of the promoters, 
namely. Mangalore Power Project (MPP) promoted by the 
Cogentrix Energy Inc. and China Light and Power Company, 
to go ahead with setting up the 1000 MW Mangalore Power 
Project: 

(c) whether Mangalore Power Company have decided 
to withdraw from the project: 

(d) if so, the details in this regard and the reasons 
therefor: 

(e) whether this step is companies have sent a wrong 
signal in the international community for investment in India: 

(f) if so. the steps being taken by the Government to 
create a good atmosphere for foreign investors to invest in 
India In power sector; 

(g) whether National Thermal Power Corporation has 
been interested the task to set up that project: and 

(h) if so, the progress made in thil regard ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir. 

(b) MIs Cogentrix Energy Inc .• who were one of the 
main promoters of the Mangalore Power Company (MPC), 
have informed that with effect from February 11, 2000 the 
company have transferred their interests in the 1000 MW 
Mangalore power project and the MPC to China light 
(Mauritius) Ltd., who are equity partners in the MPC. MIs 
Cogentrix have stated that they have no further interest in 
the project or the Company. Separately, MIs CLP Power In-
ternational have addressed a letter dated 2.2.2000 to the 
Government of Karnataka stating that they are committed to 
implement the project by choosing an Indian partner. who 
would hold at least 30% of equity in MPC and in any case. 
the CLP International Ltd. will retain at least 50% share hold-
ing. 

(c) No, Sir, it is MIs Cogentrix Energy Inc. and not the 
Mangalore Power Company. who have decided to withdraw 
from the project. 

(d) No reasons have been conveyed by MIs Cogentrix 
Energy Inc. for withdrawing from the project. 

(e) Government has not perceived any reluctance by 
foreign investors for investing in India on accol.lnt of with-
drawal by MIs Cogentrix Energy Inc. 

(f) Does not arise. 

(g) No. Sir. 

(h) Does not arise. 

Shisham Tose 

1556. SHRI NIKHIL KUMAR CHOUDHARY : Will the 
Minister of State for ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) whether the Shisham trees are parching in Bihar 
at present; 

(b) if so, the details in this regard: 

(c) whether the State Government of Bihar has sought 
any assistance to save the Shisham trees from the Union 
Government: 

(d) if so, the details thereof: and 

(e) the concrete steps takenlpropose to be taken by 
the Union Government to prevent dwindling of Shisham trees? 
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THE MINISTER OF STATE IN THE MINISTRY OF EN· 
VIRONMENT AND FORESTS (SHRI BABULAL MARANDI) : 
(a) Yes, Sir. 

(b) Reports have been received about large IC8le 
mortality/parching of shisham tr ... (Dalbergia .i .. oo) in the 
older plantations in North Bihar mo.tly on farm land •. 

(e) to (e) On receipt of the Information about the mortal· 
ity of shisham trees and the request from the Bihar Govern· 
ment. the Indian Council of Forestry Research and Educa· 
tion (ICFRE) was requested to study the problem In depth in 
the field. Accordingly. a team of ICFRE .clenti.ts was de· 
puted to visit the affected areas in North Bihar. During Inves· 
tigalion. it was observed that the root. of dead and drying 
shisham trees. irrespective of age, Invariably showed rotting 
of tap and lateral feeding roots on account of attack of fusarium 
fungus. This was due to poor drainage and prolonged water 
logging conditions during ralna. In stiff and clayey .oils under 
moist conditions, the roots are prone to be a\tacked by 
fusarium pathogens which may ultimately kill the tree. 

The follow-up remedial measures taken/proposed to be 
taken to save the shish am tree from parching are al under: 

(i) The dead and drying trees Ihould be felled with-
out delay to avoid further harbouring of patho-
gens and insects. 

(ii) Debarking of trees on road sides and canals 
side plantation should be stopped. 

(iii) Shilham monoculture plantation should not be 
encouraged. The trees which are suitable for 
planting in mixed crop with silsoo in North Bihar 
are identified as arjun. gutel, jamun, poplar and 
eucalyptus. 

(iv) Shisham trees should be planted on suitable 
sitel only, especially well drained sites. 

(v) ICFRE to take up a coordinated research project 
on tree mortality for investigating the causes of 
mortality and to recommend the remedial mea· 
sures. 

Con.tructlon of Bridge over Saghmatl River 

1557. SHRI MOHO. ANWARUL HAQUE: Will the Min· 
ister of SURFACE TRANSPORT be pleased to state: 

(a) whether the Baghmati river is inundated by floodl 
every year effecting the enlire areas of Patna, Seohar and 
Sitamarhi districts of the Bihar State; 

(b) whether the Patna-Seohar-Sitamarhi road i. se-
verely effected thereby; 

(e) whether the present National Highway No. 77 
becomes ineffective for use due to the heavy traffic and the 
people are compelled to trevel by boat; 

(d) If so, whether there II any proposal to build a 
bridge between Kotchha-Rumi Saldpur village. between 
Muzzaffarpur·Sltamarhi; and 

(e) If 10, the detalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) and 
(b) Only the reach Patna·Muzaffarpur-Jhapaha forms part of 
National Highway network whereas reach Jhapaha·Seohar-
Sltamarhllying in Baghmati belt area is a State ROad. Part of 
Seohar and Sitamarhi districts are reported to be affected by 
Baghmali flood waters. 

(c) to (e) The works for the construction of two high level 
major bridges at Katunjha near Runi Saidpur and Maksudpur 
in replacement of existing submersible causeways between 
Muzaffarpur and Sitamarhi on National Highway No. 77 are 
already in progress. 

[Translation] 

Utilisation of Amount Collected from Ces. 

1558. SHRI SHANKERSINH VAGHELA : 
SHRI SUKDEO PASWAN : 
SHRI NAWAL KISHORE RAI : 
SHRI AKBOR ALI KHANDOKER : 
SHRI ARUN KUMAR: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) whether the Government proposed to spent the 
amount collected from the cess levied on Petrol and Diesel 
during the last three years on the construction and mainte· 
nance of roads in the country; State-wise; 

(b) if so, whether the amount collected therefrom is 
not being utilised for the said purposes; 

(c) If 10, the total amount collected by way of cell 
during the year 1998-99 and during the first nine months of 
the year 1999-2000: and 

(d) the provision made to spend this amount 110 far? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a> Yes. 
Sir, as per the budget proposals of the year 1999-2000. 

(b) to (d) The proposal is at formulation stage. Hence no 
detaill can be given at this stage. 

[English] 

Dehang and Subanslrl Hydel Power Project in 
ArunachaIPrad •• h 

1559. SHRI B.V.N. REDDY: WiUthe Minister of POWER 
be pleand to state: 
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(a) whether the Government propose to undertake 
Dehang and Subanslri Hydel Power Projects in Arunachal 
Pradesh in view of development of the North Eastern region; 

(b) if so, the details of the investment involved therein; 
and 

(c) the time schedule fixed for their completion ? 

THE MINISTER OF STATE IN THE MINISTRV OF 
POWER (SHRIMATI JAVAWANTI MEHTA) : (a) Ves. Sir. 
Ministry of Power, Govemment of India has decided that de-
velopment of Dehang and Subansiri hydel projects in 
Arunachal Pradesh be transferred from Brahmaputra Board 
to National Hydro-electric Power Corporation (NHPC) In Cen-
tral Sector. 

(b) and (c) Dehang (13,400 Mega Watt) and Subansir: 
(7300 Mega Watt) Hydro-Electric (HE) projects are proposed 
to be implemented in three stages. Detailed Project Report 
(DPR) of lower dam site of Subansiri HE project is being 
prepared by Brahmaputra Board and is likely to be completed 
by June, 2000 and NHPC Is to associate itself with the prepa-
ration of DPR. DPR of lower site of Dehang Project Is sched-
uled to be completed by March, 2002 by Brahmaputra Board 
and further activities will be taken up by NHPC by obtaining 
various clearances. Survey & Investigation works of upper 
and middle sites of both Dehang and Subanairi projects have 
been entrusted to NHPC and survey & Investigation and de-
tailed Project Reports for the same are likely to be completed 
by NHPC by 2003. These projects are likely to be completed 
in a phased manner by end of 11 th Plan and during 12th 
Plan. The coat for survey and investigation works and prepa-
ration of DPR would be approximately Rs. 300 crores. 

Proposals for Conservation and 
Development of Foresta 

1560. CH. TEJVEER SINGH 
SHRI HOLKHOMANG HAOKIP : 

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state : 

(a) whether the Union Government have received pro-
posals/schemes from various State Governments for con-
servation of forest and improvement of environment in their 
respective States during the last three years; 

(b) if so, the details thereof, State-wise; 

(c) the action taken by the Government in this re-
gard; and 

(d) the details of financial assistance provided for the 
purpose, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI) 
: (a) to (c) On the basis of the proposals received from the 

Stata Governments Ministry of Environment and Forests has 
formulated the National Forestry ActIon Plan (NFAP) - a 20 
year perspective plan to bring one-third of the country's land 
mass under tree cover through sustainable development and 
protection of forests. The physical targets and funds required 
for implementation of the purpose are given, State-wise, in 
enclosed statement-I. The NFAP was presented on 27th Sep-
tember, 1999 to various multilaterallbilaterel donor agencies 
for funding. 

(d) Details of financial assistance provided to States 
under the major afforestation schemes of the MInistry of En-
vironment and Forests during the last three yeers are given 
in enclosed statement-II. 

Statement .. 

The Financial and Physical Talflets of the States (for 20 
years) under the National Fore,try Action Plan 

States 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 
Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashlra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthen 

Sikkim 

Tamil Nadu 

Tripura 

Financial Targets Physicel Targets 
(Rupees in million) (Million hectares) 

2 3 

51334.12 4.93 

14113.59 0.15 

20720.35 1.10 

62067.66 4.21 

1383.97 0.03 

23246.66 2.62 

15767.29 0.87 

108514.70 0.90 

57177.19 6.27 

113377.00 3.21 

26082.89 0.26 

230289.44 7.39 

84914.21 3.38 
: 

19436.18 1.08 

1762.65 

19220.90 0.82 

4623.50 

27152.33 0.44 

22612.66 0.66 

191144.88 5.14 

8493.07 0.28 

27188.00 0.71 

4623.50. 0.08 
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Uttar Pradesh 

West Bc:1gal 

A& N 1"lands 

Total 

2 

32208.18 

57278.85 

7587.83 

1232321.60 

Statement-ll 

3 
3.24 
0.61 

0.07 

48.23 

The Financial Assistance Provided to the States during 
1PP6-97 to 19PB·PP under major afforestation schemes· of 

the Ministry of Environment and Fo,ests 

State Funds Released During last Three Vears 
(1996·97, 1997·98 and 1998-99)Rs. in lakhs 

IAEPS AOFFPS NTFP ASTRP 

Andhra Pradesh 381.61 357.41 142.25 16.56 
Arunachal Pradesh 158.12 18.23 30.84 
Assam 164.94 274.61 42.50 
Bihar 179.41 129.58 28.00 96.38 
Goa 0.36 14.61 27.54 
Gujarat 67.66 415.81 227.47 21.85 
Haryana 328.09 711.11 114.50 
Himachal Pradesh 149.70 390.28 75.71 
Jammu & Kashmir 759.35 234.65 398.26 12.16 

Karnataka 438.19 515.15 126.87 35.83 

Kerala 367.45 297.43 34.51 

Madhya Pradesh 793.02 1193.5 195.05 170.92 
Maharashtra 202.77 181.58 107.17 50.32 

Manipur 645.70 375.57 138.60 9.38 

Meghalaya 21.79 74.46 12.00 

Mizoram 255.57 731.03 51.40 6.35 

Nagaland 1.22 14.23 15.00 6.00 

Orissa 229.99 298.55 229.48 

Punjab 205.30 240.12 113.50 

Rajasthan 796.62 824.58 236.31 17.31 

Sikkim 485.79 211.17 206.81 

Tamil Nadu 34.34 350.64 48.00 

Tripura 154.78 182.68 24.50 4.55 

Uttar Pradesh 1777.41 778.53 53.00 

West Bengal 297.35 455.31 142.82 

Total 8896.53 9270.82 2820.09 447.59 

• Schemel 
IAEPS: Integl1lt.d Afforestation .nd Eco-Oevelopment Projects 

Scheme 
AOFFPS: Area Oriented Fuelwooc:i and Fodder Projects Scheme 
NTFP: ConHlVation and Development of Non-TllTlber For .. t Pro-

duce Including Medicinal Plants Scheme 
ASTRP : Anociation of Scheduled Tribea and Rural Poor in 

Regeneration of Degraded ForeSIi on Usufruct sharing 
B.lil 

Strike by Public Sector 011 Unite 

1561. SHRI BRAHMA NAND MANDAl: 
SHRI SUSHll KUMAR SHINDE : 
SHRI DILlPKUMAR MANSUKHLAl GANDHI: 
SHRI KUMAR BHAVANA PUNDLIKRAO 
GAWALI: 
SHRI MADHAVRAO SCINDIA : 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pl.ased to state: 

(a) wheth.r the .mployees of the Public S.ctor Oil 
Companies in the country recently went on strike causing 
heavy loss to the undertakings; 

(b) if '0, the r.asons th.r.for .tetlng the .stimatlng 
loss suffered by the Public Sector 011 Comp.nies .s a result 
th.r.of; 

(c) the manner and extent to which the issues involved 
have been resolved; and 

(d) the measures taken by the Govemment to avoid 
such a situation in future ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) Some of the 
executives and non-unionis.d .mploye.s of the oil Public 
Sector Undertakings resorted to strike to prell various de-
m.nds rel.ting to pay revision. As .trike w •• call.d off within 
hours on the same day, notional and allO nominal loss (mostly 
recouped) occurred. 

(c) and (d) Several rounds of discussions w.re held at 
variou. levels with the office bearers of the OSOA (Oil Sector 
Officer.' Association). Boards of the respective oil PSUs have 
since been empowered to resolve the issues that lie in their 
competence. 

[Translation) 

Incomln" Cellular Telephone Calla 

1562. SHRI MANIKRAO HODlYA GAVIT: Will the Min-
Ist.r of COMMUNICATIONS ~ pl •••• d to .tat. : 

(.) wh.th.r Incomln" calls on cellular t.'.phon •• 
were to be made free from November " 1999 but the .ame 
could not be pollibl. due to opposition from th. MTNl and 
the DOT; 

(b) if 10, the rea.on. th.r.for ; and 

(c) the mea.ures taken by the Government in Ihi. 
connection? 
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THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a). and (b) The 
Incoming calls on callular telephonel were to be made free 
from November 1, 1999 as per the Regulation dated 17th 
September, 1999 issued by TRAI for implementation of Call-
ing Party Pay (CPP) Regime. According to thil, the PSIN 
subscriber calling a mobile subscriber had to make much 
higher payment for such calls. A consumer organisation called 
"Telecom Watch Dog" filed a Public Interest Litigation on 
13.10.1999 before the High Court of Delhi inter-alia seeking 
the quashing of the CPP regime issued by the Telecom Regu-
latory Authority of India (TRAI), as the consumer of basic 
services would be adversely affected. DTS and'MTNL were 
not opposed to the implementation of CPP regime. However, 
the proposed arrangement for revenue sharing between ba-
SIC service providers and cellular operators was highly detri-
mental to the revenues of DTS/MTNL and other basic ser-
vice providers. Aggrieved by the impugned regulation for rev-
enue sharing, MTNL filed Writ Petition No. 6543 of 1999 in 
the Hon'ble High Court of Delhi in which Department of 
Telecom Services also impleaded. 

(c) The Division Bench of Hon'ble High Court in their 
judgement dated 17th January, 2000 have struck down the 
impugned regulation and implementation of CPP in the 
present form. TRAI have to re-work the arrangement for the 
introduction of CPP regime as clarified by the Hon'ble Judges 
in the Judgement referred above. 

[English) 

Opening of Poat Officea/STD/PCO Bootha 

1563. SHRI C. PUTTA SWAMY GOWDA: 
YOGI ADITYA NATH: 

Will the Minister of COMMUNICATIONS be plea-
sed to state: 

(a) the number of Gram Panchayats in the hilly dis-
tricts of Uttar Pradesh particularly in Chamoll, Paudl and Tehrl 
Garhwal who applied for opening of post officeslSTD/PCO 
and Fax booths during the last three years; 

(b) the number of said booths and post offices ap-
proved out of them; 

(c) the number of the booths and post officas started 
functioning at the end of the year 1999; 

(d) the number of post officel functioning in Hassan 
region? 

(e) the number of post offices proposed to be set up 
d~ring 1999-2000 in the region, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): (a) In Uttar Pradesh, 

105 Gram Panchayats applied for opening of Post Offices. 
There are 6 such Gram Panchayats in Chamoli, g in Pauri 
and 15 in Tehri Garhwal district. 

(b) Out of above applications, in Uttar Pradesh, 19 
Gram Panchayats provided wHh POlt offical. There il lluch 
Gram Panchayat in Chemoli diltrlct, 1 in Pauri district and 9 
in Tehri Garhwal district. 

(c) In Hili districts Uttar Pradesh, 2568 post offices 
are functioning at·the end ofthe year 1999. Out of these, 233 
are functioning in Chamoli diltrlct, 433 in Paurl district and 
275 In Tehri Garhwal district. 

(d) 418 post offices are functioning in Hassan region. 

(e) As on date, 1 Branch Post Office has been ap-
proved to be opened at Nallur village in Hassan district. 

Department o( Telecom Services Reply 

The information relating to parts (a), (b) and (c) of the 
above question may be taken as Nil. 

National Judicial Pay Comml •• lon 

1564. SHRI S.D.N.R. WADIYAR: 
SHRI RAVI PRAKASH VERMA: 
SHRI BHIM DAHAL : 
SHRIMATI REENA CHOUDHARY : 

Will the Minilter of LAW, JUSTICI: AND COM-
PANY AFFAIRS be pleased to ltate : 

(a) the date of which the National Judicial Pay Com-
mislion lubmitted its report to the Government; 

(b) the details of various recommendations made by 
It; 

(c) whether the Union Government have sought the 
viewl of the State Governmentl and Union Territories on the 
recommendations of the Comrniasion; 

(d) if 10, the details thereof; 

(e) the StatellUnion Territories which have lent their 
views to the Government 10 far; 

(f) the additional likely financial burden on the Union 
Govemment, Statel and Union Territories as a result of imple-
mentation of the report; and 

(g) the time by which recommendations sre likely to 
be implemented? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) Thf'! first Nalion.a: 
Judicial Pay Commission (FNJPC) had submitted its report 
on the eleventh of November, 1999. -
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(b) The major recommendationa of the FNJPC, inter 
alia, relate to amalgamation of multiple cadrel in judicial s.r-
vice into three uniform cadr .. , independ.nt cadre-wi .. pay 
lealel, sharing of .xpendltur. on administration of justlca In 
the States by the C.ntre, incraaae in the r.tirement aga, other 
fringe benefits etc. 

(c) and (d> Yes, Sir. The State GovernmentslUT Admin-
istrations are required to send their vlewl to the Central Gov-
ernment within six weeks from 3.2.2000 8S per the latest 
direction of the Supreme Court of India. 

(e> So far, 20 States GovemmentslUT Administrations 
have I.nt their views. 

(f) ~ per the FNJPC's report, additional financial 
burden upon the revised pay scales being giv.n effect to 
would be of the order of Rs. 95.71 crores for a year for all 
StateslUTs. However, the FNJPC hes not given an eltimat. 
of additional expenditure which various allowances will en-
tail. 

(g> Expeditious action Is being taken to procesl the 
recommendations of the FNJPC. This procell will be com-
pleted shortly. 

{T ranslatiOllj 

Shire of Private Sactor 0" Compenlaa In Market 

1565. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI RAVINDRA KUMAR PANDEY: 
SHRIMATI SHEELA GAUTAM : 

Will the Minllt.r of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a> the percentaga of the lhare of e.ch of the private 
lector oil companiel in comparison to the -public .. ctor oil 
companlal in the market during the la't three y.ars; 

(b) whether the share ofthe private .. ctor oil compa-
nies in the market Is more In comparison to all the four public 
sector comp.nles; 

(c) if la, the realons therefor; 

(d) the impact on the profit due to d.cr .... in the 
share of public sector companies in the market; .nd 

(e) the extent of 1011 to the Government treasury.s 
a result of this fall ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANG WAR) : (.) Private Sector II mar-
keting permitted d.controlled products and tho .. productl 
which are allowed und.r P.reo.1 Marketing Scheme CPMS). 
Howev.r only imports of SKOILPG under PMS are formally 

reported. The percentage share vis-a-vis the public sector oil 
marketing companies during last three years is given below: 

% share 

PSU PVT/PMS 

1996-97 
1997-98 
1998-99 

97.5 
94.7 
93.6 

2.5 
5.3 
6.4 

Cb) to (e) No, Sir. The market share of the public sector 
oil companies Is much higher than private sector oil compa-
ni.s. 

D.barrlng Candldata, Having More than 
Two children from Cont •• Ung EI.cUon. 

1566. SHRI RAMPAL SINGH: 
DR. ASHOK PATEL: 

Will the Minilt.r of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to Itate : 

Ca) wh.th.r there Is any proposal to disqualify those 
personl who have more than two children from contesting 
.lections to the Lok Sabh.; 

Cb) If 'a, the details thereof; and 

(c) the time by which. final decision is likely to be 
tak.n in this regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a> to (c) A Bill namely 
the Constitution (Seventy-Ninth Amendment) Bill, 1992 was 
Introduced In the Rajya Sabh. on 22.12.92 by the then Gov-
.rnment which lought to disqu.lify a person for being cho-
len ." and for being, • member of 8 Hous. of Parliament or 
Legillature of • St.te for h.ving more than two children so 
a. to promote population control and Imall family norm. The 
Blllil still pending in that House for consideration .nd p.ss-
ing by that Hou ... 

Incre .. e In Capacity of Old Power PI.nta 

1567. SHRI BRIJLAL KHABRI : Will the Minister of 
POWER be pleased to state: 

c.) wether the Government propose to increase the 
capacity of old pow.r projects instead of .. tting up new power 
projects in order to remove the power shortage in the coun-
try; 

Cb) if 10, the detaill thereof; 

Ce) the .mount allocated for the purpose; and 

Cd) if not, the reason, therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d) The 
Government of India having recognised the Importance of 
Renovation and Modernisation of old power plants in terms 
of additional power generation potential at a nearly 25% of 
cost required for fresh capacity addition. after undertaking 
implementation of R & M schemes for 78 thermal Itations 
and 55 hydel schemes. have now proposed a new scheme 
for undertaking investments on R & M of old and inefficient 
plants and for Itrengthening the distribution sYltem. Under 
this scheme. additional Central Plan assistance of Rs. 1000 
crores will be provided during 2000-2001 to State Govern-
ments and Union Territories. 

However. implementation of R & M projects will go on 
the parallel to setting up of new power projects. 

[Eng/ish) 

Exploration of Oil/Gal In Bihar 

1568. SHRIMATI KANT I SINGH: 
DR. RAGHUVANSH PRASAD SINGH: 
SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 

Will the Minilter of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there is any plan for the explorlltion of 011 
and gas in Bihar; 

(b) if so. the details thereof: and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) For better underltand-
ing of the lubsurface geology. Ipeculative seiamic surveys 
have been planned by Directorate General of Hydrocarbonl 
in Bihar. As a part of itl Relearch and Development (R & D) 
programme. Oil and Natural Gas Corporation Limited have 
10 far drilled four R&D wells for Coal Bed Methane explora-
tion and also propose to drill some more locations in Bihar. 

Development of Inland Waterways by Dutch 

1569. SHRIMA TI NIVEDITA MANE: Will the Minister of 
SURFACE TRANSPORT be plealed to Itete: 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) and 
(b) Under the Indo-Dutch Cooperation programme the fol-
lowing Important projects have been Implemented on Na-
tional Waterway No.1. the river Ganga: 

(i) Pilot Project on IWT development In Patna-
Allahabad stretch which was Implemented be-
tween 1987 and 1989. 

(iI) Priority economic Itudy. 

(iii) Technical alsistance Pilot Project between 
Patna and Haldia. 

(c) The Government hal accorded high priority for 
development of inland waterways of the country. The outlay 
approved in 9th Plan for Inland water transport aector is Rs. 
.. 08 Crores. which is a substantial increase over the earlier 
plans. Effortl are In hand to Implement the varioul schemes 
for development of IWT. Action has allo been Initiated to 
evolve a comprehensive proposal containing fiscal incentives 
and policy guidelinel to attract private sector investment for 
the development of this sector. 

Allocation of Funds for National Highways to Kerale 

1570. SHRI G.M. BANATWALLA : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) the eltimated cost of removing deficiencies on 
the National Highways in the State of Kerale: . 

(b) the Ninth Plan allocations for the maintenance. 
original work and lpecial repairing works of the National High-
ways in the Stata. year-wise: 

(c) the specific wOrkl identified to be taken up with 
the plan allocations during the Ninth Plan period: 

(d) the actual expenditure and the release of funds in 
each of the three yeara of the said plan; and 

(e) the details of the other specific Itepi to be taken 
ultimately to remove the deficiencies in relpeel of National 
HighwaYI in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBE NORA PRADHAN) : (a) About 
Rs. 5500 crore. 

(b) The fundsalloceted for ftrat thrae yeara of 9th Five 
Year Plan are as under: 

(a) whether India has invited Dutch participation in Year 
the development of Inland Waterways; National Highway Maintenance & Special Repair 

(b) if 10. the detaill in this regard; end 

(c) the effortl made to accord high priority to the in-
land waterways with a viaw to provide cheap transport 10 as 
to reduce pressure on the rail and road Iranlport ? 

(original wOrk) Repair. (RI. In lakh) 
(RI. In lakh) (Rs. in lakh) 

1997-98 
1998-99 

3882."8 
67 ....... 8 

1999-2000 10737.00 

2288.11 

2090,63 
2384.00 1810.00 
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(c) During 9th Five Year Plan, works aggrageting to 
Rs. 613 erore are likely to be taken up on National Highways 
in the State of Kerala for detailed engineering, land acquisI-
tion, construction of by-pelles, road over-bridge/under-
bridge, milling links, strengthening as well as widening, re-
construction and rehabilitation of bridg .. and culverts etc. 

(d) The figures of allocation and expenditure are: 

Year 

1997-98 
1998-99 
1999-2000 

Allocation 
(Rs.ln lakh) 

3882.48 
6744.46 

Expenditure 
(Rs.lnlakh) 

3900.00 
6744.46 

(up to January 2000) 10737.00 4790.00 

(e) It is allO propoaed to take up lOme projects for 
construction of by-palles, road-over bridges and widening 
of National Hiqhways through Build Operate and Transfer 
(BOT) basis, if found viable. 

Rural Electrification 

1571. SHRI MADHAVRAO SCINDIA: 
SHRI SUSHIL KUMAR SHINDE : 
SHRI M.K. SUBBA : 

Will the Miniater of POWER be plealed to stete : 

(a) whether attention of the Govemment has been 
drawn to the news Item captioned "VIIhere 21st Century means 
a light bulb" appearing in the Indian Express dated Decem-
ber 24, 1999; 

(b) If 10, the facta of the matter reported therein; and 

(c) the number of villages electrified in the first three 
yeara of the Ninth Five Year Plan in the country and the 
targets contemplated under the plan, State-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
POWER (SHRIMATI JAVAWANTI MEHTA) : (a) end (b) 
Maharashtra State has achieved 100% village electrification 
as on 31.3.1989. Maharashtra State Elactriclty Board (MSEB) 
has reported that the village "Daand" mentioned In the article 
in Indian Exprell was electrified In 1987, but due to cyclones 
HT and L T lines were snapped. The problem was attended 
to by MSEB and supply was relOrted to the village. 

(c) The State-wise details of villages electrified In the 
first three yeara of Ninth Five Year Plan against the targets 
fixed is in the attached statement. 

Statement 

Number of Vlliaf/8s Electrified In the first three Years of the Ninth Five Year Plan 

S.No. StatellUTs 1997-98 1998-99 1999-2000 

Target Achi. Target Achi. Target Achi. 
(upto Dec.99) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 0 0 0 
2. Arunachal Pradesh Not 38 48 Nile 
3. Assam Finalised 20 Not Nil Not NA 
4. Bihar 5 Flnali .. d 8 Finalised 6(d) 
5. Goa By $ $ $ 
6. Gujarat The 9 By 4 By 0 
7. Haryana Planning 0 The 0 The 0 
8. Himachal Pradesh 139 Planning 45 Planning 4 

9. Jammu & Kashmir CoavnIlilon 14 NA NA 

10. Karnataka Nil Commlilion 13 Commission 2(b) 
11. Kerala 0 0 G 
12. Madhya Pradesh 463 300 37 
13. Mahareahtra $ $ $ 
14. Manipur 52 50 2 
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2 3 <4 
15. Meghalaya 43 
16. Mizoram 12 
17. Nagaland Nil 

1B. Orissa BOO 
19. Punjab @ 

20. Rajasthan 698 
21. Sikkim $ 
22. Tamil Nadu @ 
23. Tripura 15 
24. Uttar Pradesh 851 
25. West Bengal 48 

Total (States) 3207 

Total (UTs) @ 

Total (All India) 3207 

Source: CEA 
@ Cent percent villages electrified. 
$ Cent percent village. eleetrilied .. per 1a81 ceoIUS. 
NA - Not Available. 
(a) Achievement from 1.4.99 to 30.11.9a 
(b) Achievement from 1.4.99 to 31.10.99 
(c) Achievement from 1.4.99 to 30.a.99 
(d) Achievement from 1.4.99 to 31.8.99 

(Trans/ation) 

U •• of Hindi in Courts 

1572. SHRI BRIJ BHUSHAN SHARAN SINGH: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(8) whether the Union Governmant propose to U18 
Hindi for hearing in the High Courts and Supreme Court; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) to (c) Article 348(1) 
of the Constitution of India provides that all proceedings in 
the Supreme Court and in every High Court shall be in the 
English language until Parliament, by law. otherwise provides. 
Notwithstanding this, Article 348(2) empowers the Governor 
of a State to authorise. with the previous consent of the Presi-
dent. the use of the Hindi language. or any other language 
used for any offICial purpole of the State. in proceedings in 
the High Court having Its principal seat in that State. How-
ever. this does not apply to any judgement. decree or order 
passed by such High Court. 

No law has been passed by Parliament regarding the 
use of the Hindi language in the proceedings in the Supreme 

5 6 7 8 
Nil Nil (a) 

3 1 
10 Nile 

817 636 
@ @ 
685 132 (a) 

$ S 
@ @ 

3 2 
711 357 (a) 

83 142 (a) 

2780 1321 

@ @ 

2780 1321 

Court. According to section 7 of the Official Lahguage Act, 
1963. the Governor of a State may. with the previous con-
lant of the President. authorise the use of Hindi or the official 
languege of the State. in addition to the English language. 
for the purposes of any judgement. decree or order passed 
or made by the High Court for that State. The Governors of 
four Statas. namely. Bihar. Madhya Pradesh. Rajasthan and 
Uttar Pradesh have authorised the use of Hindi. in addition to 
the English language. in the High Courts for those States. 

[Engtish) 

Expan.lon of R.flnerl •• 

1573. SHRI ASHOK N. MOHOL : 
SHRI A. VENKATESH NAIK: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the public sector refineries have failed to 
give best results; 

(b) if 80. the details in this regard and the reasons 
therefor; 

(c) whether the Government propose to take some 
effective measures for the technorogicel upgradation and 
expansion of capacities of refineries to meet the chatlenges; 
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(d) if 10, the·detalls thereof; and 

(e) the role of priv.te sector in this technologlc.1 
upgrad.tion of refineries? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (.) No, Sir. 

(b) Does not ariH. 

(c) .nd (d) Government and public sector refineries have 
been giving significant thrust for technological upgredation 
and expansion of refineries. Number of measure. have been 
taken in this ".eg.rd and .re being continuously pursued. 
These include installation of secondary procelling units, 
energy and environment conseNation measure., fu.1 quality 
upgradatlon, .tc. Most of the public sector refineries have 
been expanded or have plan. for .xpanslon. 

(e) The private sector Is allisting th. public s.ctor 
refineries in the technological upgradation and refinery ex-
pansion projects by way of providing de.ign & consultancy 
seNices, material, equipment supplie., providing construc-
tion and erection _Nices etc. 

Increas. In Number of Petrol Pumpa .nd 
LPG Agencln 

1574. SHRITUFANISAROJ: 
SHRI RAVINDRA KUMAR PANDEY: 
SHRI A. KRISHNASWAMY : 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) whether the Govemment prOpOH to incr.ase the 
number of Petrol Pump. and LPG agencies in the country; 

(b) if so. the details thereof; Statewlse; and 

(c) the number of P.trol Pumps and LPG agencies in 
the country at presentalongwith the total quantum of monthly 
LPG supply being made to them; 

(d) the number of LPG agencie. included In the re-
cent LPG marketing .chemes; 

(e) the details of proposals pending for the appoint-
ment of LPG dealers under LPG marketing sch.me; and 

(f) the reasons for not calling inteNiews in resped of 
those candidates who applied for LPG agencies mor.than 2 
years ago? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (.) to (f) To meet 

the Increased demand of LPG and MSJHSD 2848 more LPG 
distributorships and 2101 more retail outl.t d •• lershlps. pend-
Ing from various Marketing PI.ns, are to be set up. 

As on 1.10.1999, 5838 LPG distributorships .nd 17299 
retail outlet de.l.rshlps are In operation In the country. Dur-
Ing the year 1999-2000, the projecl.d consumption of LPG 
in the country Is 5856 TMT. 

Int.Ni.ws for th. locations already advertised by the Oil 
Companies could not be h.ld largely on account of non-func-
tioning of the D •• I.r Sel.ction Boards during this period. 
D •• ler S.I.ction Boards have rec.nlly be.n dillolved. 

Dradglng Work .t Haldl. Dock Complex 

1575. SHRI ANIL BASU : 
SHRI LAKSHMAN SETH: 

Will the Minister of SURFACE TRANSPORT be 
pl •••• d to stat.: 

(e) whether the dredging work of Calcutta and Haldia 
ports is not progressing satisf.clorily; 

(b) If so, the reasons therefor; 

(c) whether the fund has been allotted ~r the addi-
tional dredging of navigational channel of Haldia Dock Com-
plex; 

(d) If so, the details th.reof; 

(e) the manner in which the fund has been spent; 

(f) wh.th.r targets set in this regard have .Ir.ady 
been achieved; and 

(g) if 10, the reasons for undertaking the additional 
dredging? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) Yes, 
Sir. 

(b) Apart from the reduction In depths on the bars 
due to natural causes, the inadequacy of required number of 
dreUgers had result.d in IIow progrell of dredging work. 

(c) Yes, Sir. 

(d) ·C.lcutta Port Trust which had been facing acut. 
financi.1 difficulti.s for quit. sometim., is being grant.d Bub-
Iidy on river dredging and malnten.nce since 1968-69 

The queBtion of continuing the reli.fl granted by the Gov-
.mment of Indi. to the C.lcutta Port TruBt waB laBt ex.m-
ined in J.nuary, 1994 .nd it waB inter-ali. decided: 
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(i) to reimburse 100% of the cost of items directly 
related to river dredging and rivar maintenance .s well .s 
the cost Incurred on Items directly related to maintenance 
dredging of shipping channel leading to Haldia from the year 
1992-93 onwards provided that the depreciation on capita' 
expenditure on Haldia Channel dredging will not qualify for" 
subsidy; and 

(ii) to help the Calcutta Port Trust to meet the expen-
diture an 'on account payment' upto 90% of the amount pay-
able towards subsidy during previous year may be made to 
the port in the beginning of the following year. 

The details of the amount of dredging subsidy released 
to the Calcutta Port Trust since the year 1992-93 are as un-
der: 

Year Rupees In Crore 
1992-93 33.65 
1993-94 63.71 
1994-95 112.72 
1195-96 110.71 
1996-97 51.60 
1997-98 117.58 
1998-99 238.97 

(iii) vor the current financial year, a provision of Rs. 
247.54 crores exists in B.E. 1999-2000. Against this, a sum 
of Rs. 233.42 crore. has already been released to the Port 
Trust towards the expenditure incurred by them on dredging 
activities. 

(e) The Govemment has made available the requi-
site funds to Calcutta Port Trust and the Port Trust have spent 
the same for dredging and river maintenance. 

(f) No, Sir. 

(9) Does not arise. 

{Translation} 

Outstanding dues of North,Eastem States to PGC 

1576. SHRI SATYAVRAT CHATURVEDI : 
SHRI T ARUN GOGO I : 

Will the Minister of POWER be pleased to state 

(a) whether the Power Grid Corporation have threat-
ened to suspend power supply to the North-Eastern States 
in case of '."on-payment of the outstanding dues; 

(b) if 50, the details in this regard; 

(c) whether the Union Government propose to pro-
vide any financial assistance to the cash strapped States to 
help them to overcome the burden of dues; 

(d) If so, the detalla thereof; 8I'Id 

(e) If not. the reaaona the ... fore ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAJooITI MEHTA): (a) and (b) The 
outstanding dues .galnst transmission tariff from the con-
stituent Stat .. of North East Region .... constantly Incre.s-
Ing. POWERGRID has been requesting the North Eastern 
States from time to time for cle.rance of their outstanding 
dues and have also Issued notices to beneficl.ry constitu-
ents of the region informing that In the event of their failure to 
retease immediate payment, POWERGRID will not heve any 
.ltern.Uve but to r.gul.te power supply. However, 
POWERGRID have not actually resorted to any regulation of 
power supply considering the euentlal requirement of power 
supply In the region. 

(e) to (e) Due to week financlel position of the constitu-
ent Stat .. of the North E.stern region, the transmission tariff 
for the .. States has been pegged at 35 pal .. per kwh which 
Ia much leu th.n the transmission tariff to be charged by the 
POWERGRID as per the norms appllc:able in the oth8l; re-
gions, 

Advlaory Commltteee on Environment and Foresta 

1577. DR. BALI RAM : Will the Minister of ENVIRON-
\/lENT AND FORESTS Is be pleased to state: 

(.) whether Advisory Committees 9'lttte environment 
and forests .re bail,g constituted .t Central and Suite level 
regularly; 

(b) if 50, whether the membars In thH Committees 
are nominated on the recommendations of the Members of 
Parliament; 

(e) if so, the details in thla reg.rd; 

(d) the details of Advisory CommittHs functioning in 
various States .s on date; and 

(e) the time by which new Advisory Committees are 
likely to ba constituted ? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) Advisory Committees are constituted by the Ministry of 
Environment and Forests only at the Centrellevel: 

(b) There are no prGviaions for nummatlon of Mem-
bars on the Committees constltuted.t the Central level, on 
the recommendations of the Membars of Parliament. 

(e) Does not .riM. 

(d) Ooel not arl ... 
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(e) The Advisory Committees constituted at the Cen-
trallevel are reconstituted as and when the existing term of 
the Committee ends or when required. 

~ngJishJ 

LPG AgenclealPetrol Pump. In Bihar 

·578. SHRI SUKDEO PASWAN : 
SHRIMOHD.ANWARUlHAQUE: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(I) the number of LPG and petrol pUmpl functioning 
In Bihar at present; 

(b) whether there il acute shortage of LPG and petrol 
in the State specially in North Bihar and the people are hav-
ing great difficulty due to this; and 

(c) if 10, the Iteps Government taken or to be taken 
to provide at least one LPG agency and petrol outlet in each 
block level in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE: r.1INISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) As on 1.4.1999 
there were 214 LPG distributorships and 1131 retail outlet 
dealerships in operation in Bihar. In order to meet the In-
crease demand, 105 LPG distributorships and 102 RO 
dealerships have been included in the current Marketing Plan 
1996-98 for Bihar. 

Performance 0' ONGC and 011 

1579. SHRI KODIKUNNIL SURESH : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state : 

(a) the details of the performence of ONGC and Oil 
India Limited during the past three years In 10 far as the 
exploration of crude oil and natural gas are concerned; 

(b) the details ofthe potential crude oil wells and natu-
ral gas in the country including their economic feasibility, pro-
duction and production cost incurred thereon so far; and 

(c) the performance of Oil and Natural Gas Commis-
sion in various States during the last three yearl ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFfAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) As a result of explora-
tion efforts, Oil and Natural Gas Corporation Limited (ONGC) 
and Oil India Limited have accreted around 175 MMT of in-
place hydrocarbons during 1996-99. 

(b) Given the inherent uncertainty 0' exploration and 
production activities 0' hydrocarbons, for any site with poten-
tial for 011 and gas, projections for factors such as economic 
feasibility, production and production cost cannot be made 
unless the well is actually drilled and tested. 

Ga. Cracker Project In A •• am 

1580. SHRIMATI RANEE NARAH: 
SHRI PABAN SINGH GHATOWAR. 

Will the Minister of PETROLEUM AND NATURAL 
. GAS be pleased to state.: 

(a) the year in which the foundation stone was laid 
for construction of the gas cracker project in Assam; 

(b) the date on which the last meeting was held to 
sort out the pending issues; 

(c) the progress of the construction work on the 
project; 

(d) whether any gas supply agreement was signed; 

(e) if so, the progress of the agreement; and 

(f) the time by which the project is likely to be com-
pleted? 

THE MINISTER Of STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER Of STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) The foundation stone 
for construction of the Assam Gas Cracker Project by MIs 
Reliance Assam Petrochemicals ltd. was laid on 24.11.1995. 

(b) January 4, 2000. 

(c) Mis Reliance Assam Petrochemicals Ltd. have 
taken iniUalsteps such as Environmental Impact As .. ssment 
study, discussions with process licensors and technology 
suppliers etc. Government of Assam and MIs Reliance Assam 
Petrochemicals Ltd. are in the process of finalising the site 
for location of the project. 

(d) and (e> Feedback Supply Agreement between Oil 
India Ltd. and Reliance Allam Petrochemicals Ltd. has been 
cO'lch.orled in all respeelS except for issues relating to liqui-
dated Damages. The progre .. in implementation of the project 
is reviewed by the Government from time to time. 

(f) On finalisatlon of the Feedback Supply Agreement 
and acquisition of land, the project is expected to be com-
missioned in 44 months. 

Withdrawal of ee •• Impo.ed on Dle.el 

1581. SHRI A. VENKA TESH NAIK : Wdl the Miniater of 
PETROLEUM AND NATURAL GAS be pleased to Itate: 
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(a) whether the Govemment propose to withdraw cess 
imposed on diesel during 1999-2000; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the extent to which it Is likely to contain further 
increase in its domestic price ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) A ca .. of Re.1/-
was imposed on diesel In the Union Budget 1999-2000. In 
the Union Budget 2000-01 presented on 29.2.2000, there Is 
no proposal to withdraw the same. 

Merger of Cochln Refineries and Madra. Reflnarla. 
with 011 Companla. 

1582. SHRI DINSHA PATEL: Will the Minister of PE-
TROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the proposal to merge eochin Refineries 
Limited and Madras Refineries Ltd., with public aector oil com-
panies is under consideration of the Govemment; 

(b) if so, the reasons therefore; and 

(c) the extent to which the merger of Cochln Refiner-
ies with oil companies Is going to benefit the oil companies? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) The Govemment 
have yet to take a view on the subject. 

Development of Eco-Frlendly Navigable Tran.port 

1583. DR. S. VENUGOPAL : Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether the Eco-Friendly navigable mode of trans-
port is proposed to be developed; 

(b) if so, the waterways to be selected for this pur-
pose; and 

(c) the targets set up for starting such mode of trens-
port on a bigger scale? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN): (a) and 
(b) Yes, Sir. National Transport Policy Committee has identi-
fied the following ten waterways as having potential for dec-
laration as national waterways. 

1. The Ganga-Bhagirathi-Hooghly river system 

2. 
3. 
4. 
5. 
EI. 
7. 

The Sunderbans 

The Brahmaputra 

The Narmada 

The Mahanadi 

ThaTapl 

The Godavari 

8. The Krishna 

9. The Mondovi and Zuarl rivers and Cumberjua 
Canal In Goa 

10. The West Coast Canal system in Kerala 

(c) Presently the cargo movement by inland water 
transport is of the order of 1-15 billion tonna kilometre. The 
9th Plan target is to increase this to 20 billion tonne kilometre, 
subject to availability of funds and manpower for develop-
ment of Inland Water Transport infrastructure and private 
sector involvemant In creation and operation of IWT fleet. 

LPG Agencle./Patrol Pump. 

1584. SHRI N.N. KRISHNADAS: 
SHRI RAMESH CHENNITHALA : 
SHRI E.M. SUDARSANA NATCHIAPPAN : 
SHRI RADHA MOHAN SINGH: 

Will the Minister of PETROLEUt,4 AND NATURAL 
GAS be pleased to state: " 

(a) the number of LPG agencies and petrol pumps 
allotted In the country during the last three years, State-wi .. ; 

(b) the total number of the applications pending with 
the Govemment for the allotment of the LPG agencies and 
petrol pumps; 

(c) whether the existing LPG agencies and petrol 
pump outlets are sufficient to meet the demand of the people 
of the respective States; 

(d) If so, the details in this regard; and 

(e) If not. the steps taken by the Govamment in this 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) During the last three 
years I.e. 1996-97, 1997-98, 1998-99, 174 retail oullet 
dealer,hips and 236 LPG distributorships were allotted all 
overthe country. 

(b) to (e) In ordar to me.t the increased demand, 2101 
ratail outlet dealerships and 2848 LPG distributorships will 
be sel up all over the country. 
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New Telephone Exchange In Slkkim 

1585. SHRI BHIM DAHAL : WIll the Min .... of COM-
MUNICATIONS be pIuMd to .tate : 

(a) whether the Govemment had dec:IcIed to MI up 
lOme new telephone exchange. in Sikkim during 1899-2000; 

(b) If 10, the detail. thereof, location-wi .. ; 

(c) the fund. earmarked for the purpo .. ; and 

(d) the prnent .tatu. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) :(a) Ye., Sir. 

(b) 258P COOT telephone exchange. are planned al 
Sumlk, Lechung, Lachen, Yang Yang, Heegan, Yok.um n 
Ta.hldlng during the year 1999-2000. 

(c) The fund earmarked for the purpo.e II R.. 2 
crores. 

(d) Telephone exchange. at Sumik and Y~g Y~g 
have already been comml .. loned. The equlpmenll for re-
maining telephone exchange. are under In.tallatlon. 

legislation onlnternatioNiI Terrorism 

1588. SHRI R.L. BHATIA: WUI the Mini.ter of LAW, JUS-
TICE AND COMPANY AFFAIRS be pleaaed to .tate : 

(a) whether there i. any propo.al to enact a new Leg-
Illation aimed at combating the Intemational terrorism; 

(b) if '0, the detail. thereof; 

(c) whether it I. allO likely to include hijacking of-
fence.; end 

(d) If '0, the detail. thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) ~d (b) The Minis-
try of Home Affair. ha. informed that the Criminal Lsw 
(Amendment) Bill, 1995 was Introduced In Rajya Sabha In 
1995 which alma at combating Terrorl.t and Diarupllve Ac-
tiviti" and matters connected therewith. Due to lack of politi-
cal consensus, the Bill could not be pe ... d and I. pending 
till date. 

(c) and (d) The Ministry of Home Affairs has also stated 
that all types of terrorist crimes will come under the purview 
of the definition of terrorisUdlsruptlve acts In the proposed 
Bill. There will be no need for specific provision relating to 
hii~. . ing offences a. variouslntemational convantlons relat-
inPlfJanli-hijacking and the anabllng Indian Act antltled • Anti-
HijliCking Act, 1982" already provide punishment with impris-
onment for life and tine for such offences. 

Proposal for Naw Stock Yard 

1587. SHRI RAMESH CHENNITHALA: Will the Minis-
ter of SURFACE TRANSPORT ba pleased to state: 

(a) whather the Cachln Shipyard had submitted a pro-
posal for a new stock yard; and 

(b) If 10, the aclion taken in this connection? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : <a) No, 
Sir. 

(b) Does not ari ... 

Financial Autonomy to Judiciary 

1588. SHRI P. KUMARASAMY : Will the Minister ofLAW. 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(a) whether the Government propose to provide fi-
nancial autonomy to the judiciary for the better administra-
tion of justice as demanded by the Chief Justice of India; 

(b) If so, the details in this regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) and (b) One of the 
relOlutions palled by the Chief Justices Conference pre-
sided over by the Chief Justice of India in September. 1992 
and November, 1997 was that the Chief Justice of High Court 
may be accorded power to expend, appropriate and re-ap-
propriate money within the budget allocation in respect of the 
High Court and the courts under itB control after keeping 
Government informed. Further. in the Chief Justice Confer-
ence of December, 1999. it was resolved that the High Courts 
should be given full autonomy for independence of the judi-
ciary. 

The Government of India has requested all the State 
GovemmentslUT Administrations to take appropriate action 
on the recommendations made by the Chief Justices Confer-
ence and by the three Judge Committee constituted by the 
Chief Justice of India to consider the issue. 

{Translation} 

Conltltutlon of Expert Committee for fixing 
far. & Freight 

1589. SHRI NAWAl KISHORE RAI: 
SHRI SHANKERSINGH VAGHELA : 

Will the Minister of SURFACE TRANSPORT be 
plea'ed to state: 

(a) whether the Government propose to constitute an 
expert committee to make recommendations regarding in-
erea .. in the number of accidents and fIXing the fare and 
freight charges; 
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)-
(b) if so, the details thereo!; 

(c) if not, the reasons therefor; 

(d) whether the all round development of truck Indus-
try is being hampered due to the said difficulties; and 

(d) and (e) The unit ha. tak.n nece .. ary poiltltion con-
trol mea.ur .. to comply with the pr8acrlbed ltandarc:ls and 
Its p.rformance would bEl monitored regu18r1y, In case of non-
compliance, n.c.ssary action would be taken against th. 
unit and consent would not be (ABI) renewed. 

(e) if so, the action proposed to be taken in this ra- {Translation} 
gard? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN): (a) No 
Sir. 

(b) Does not arise. 

(c) Under section 87 of Motor Vehicles Act, 1988, 
powers to fix the fares and freights for goods cerriages vpsts 
in State Governments. As regards road safety, under .ection 
215 of Motor Vehicles Act, 1988 there already exists a provi-
sion for setting up of Road Safety Councils at National, State 
and District level. 

(d) No Sir. 

(e) Does not arise. 

{English} 

Licence. to Mini Steel Mill. 

1590. SHRI M.O.H. FAROOK : Will the Minister of EN-
VIRONMENT AND FORESTS be pleased to state: 

(a) the number of licences given by Pondicherry Gov-
ernment to instal Mini-Steel Mills in T.R. Patinam of Karaikal; 

(b) the basis on which these licences have been is-
sued in a very small village; 

(c) the pollution norms being adopted by these mills; 

(d) whether the Government proposed to stop the 
pollution created by these mills; and . 

(e) if so. the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANO I): 
(a) Pondieherry Government has given licence to one Mini-
Steel Mill in T.R. Patinam village of Karaikel. 

(b) The licence has been issued in the identified·in-
dustrial area as per the Industrial Policy of the Government 
of Pondicherry and with the approval of the Pondicherry Pol-
lution Control Committee. 

(c) The mill would be abiding by the pollution norms 
prescribed by the Government for such units under various 
Pollution Control Acts. 

Ownarshlp Rlghta to Tribal. 

1591. SHRI BHERULAL MEENA : Will the Minilter of 
ENVIRONMENT AND FO~ESTS b. pl.aled to state: 

(a, the action tak.n to ,iva ownarahip rights of the 
land to the triball who ara In po ..... ion of the land for the 
lalt 25 to 30 y.ars; 

(b) wheth.r Govemment have formulat.d any action-
plan to give own.rship rights to the tribalsliving in such for-
.st ar.as for the last tw.nty years or so; 

(c) if so, whether the plan has been Implemented; 
and 

(d) If not, the reasons ther.for ? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) to (d) As p.r the provisions of the Forest (Conservation) 
Ad, 1980 which ceme into effect on 25.10~1880, no State 
Govarnment or other authority can mak., except with the 
prior approval of the Central Gov.mm.nt, any ord.r direct-
ing d.-reservation of forest land and/or its use for non-for-
estry purposes. 

The cases in which specific orders for d.-reservation or 
diversion of forest areas in connection with any proj.ct in-
cluding cultivation were Issu.d by the Stat. Govemment prior 
to 25.10.1980, the approval ofth. Cantral Govemment will 
not be necessary. Howevar, any forest land that has been or 
is being utilised for any non-forestry purpose including culti-
vation without the approval of the State Govemment before 
25.10. 1980 ot the approval of the Central Government after 
25.10.1980, is an .neroachment and violates the provisions 
of the For.st (Cons.rvation) Act, 1980. 

However, as per various Guidelines & Rules framed un-
der the Forest (Conservation) Act, 1980, a provision exists 
for regularisation of pre-1980 encroachments where the State 
Government had tak.n a decision before enactment of the 
Forest (Conlervalion) Act, 1980, to regularlse .ncroachments 
of eligible category as pOr the certain criteria evolved by the 
State Government in accordance with local needs and con-
ditions but could not implement th.lr-deci,ion before the com-
mencement of the Act. 



105 Written AnswetS Phalguna 18,1921 (Saka) to Questions 106 

[English} 

Wailing Uat of LPG Connection. In Jal.,.lgurf, 
W .. tBengal 

1592. SHRIMATI MINATI SEN: Will the Minister of PE· 
TROLEUM AND NATURAL GAS be pleased to ltate : 

(a) whether a large number of people In Jalpalgurl 
district are on the waiting list of LPG connections for the last 
many years; 

(b) If 10, the details In this regard and the year from 
which they are on the waiting list; 

(c) the reasons or Impediments In the way of clearing 
the waitl"g lilt for the said district; and 

(d) the steps taken to clear the waiting list and the 
time by which the entire backlog of LPG connections In the 
district Is likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF PE· 
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) At present, the 
total number of waiting list reglltered with distributors of PSU 
Oil Companiel Is 30535 in the Jalpalguri district, West Ben· 
gal. 

(c) and (d) New connections are released in a phased 
manner throughout the country depending on the LPG avail· 
ability, waiting lilt, slack available with the distributors and 
their viability. However, the Gov!. has a plan to release one 
crore LPG connections during the year 2000 to clear an wait· 
Ing list registered with the distributors of PSU 011 Companies 
alon 1.12.1999. 

Construction of Poat OffIca. Building. In Orl .. a 

1593. SHRI BHARTRUHARI MAHTAB: Will the Mini .. 
ter of COMMUNICATIONS be pleased to stata: 

(a) the number of Post Offices functioning in the 
rented building I in Orissa at present; distrlct·wise; 

(b) whether the Government prepare to construct the 
buildings of the Post orrlees In the State Particularly Head 
POlt Offices; 

(c) if so, the details thereof, location·wise; and 

(d) the time by which the work I. likely to be c0m-
pleted? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): (a) There are e70 
Po.t Offices functioning In rented buildings In Orl... at 
pre .. n!. The dlstrtct-wise break up Is at the enclosed state· 
ment·1 

(b) Yes Sir. The government propo .. s to construct 
Post 0t'IIce buildings In the State subject to evallability of 
suitable land and financial resources. All Heed Posl Ofllce. 
In Orissa are functioning In departmental buildings. 

(c) During the current financial year, a sum of Rs. 
one erore approximately is sanctioned for the construction of 
depertmental Post Office buiiulngs In Oli .... The location· 
wi .. details of on·golng works Is given at the enclosed ltate· 
ment·lI. 

(d) AU the WOrkl glvan at statament·II, are likely to be 
completed In the current plan period subject to availability of 
funds. 

Statemant" 

Number of Post Offices functioning in rented buildings In 
Orina dl,trlct-win 

S.No. Name of Districts No. of Rented Buildings 

2 3 

1. Anugul 2 .. 
2. Balasore 60 
3. Bargam 22 
... Boud 12 
5. Bhadrek 48 
6. Bolanglr 37 
7. Cuttack 73 
8. Deogam .. 
9. Dhenkanal 19 

10. GaJapatl 21 
11. Ganjam 96 
12. Jagataingpur 22 
13. Jalpur 27 
1 ... Jharsuguda 22 
15. Kalahandi 25 
16. Kendrapada 27 
17. Keonjhar 39 
18. Khurda 57 
1e. Koraput 25 
20. Malkanglri 6 
21. Mayurbhanj 76 
22. Nawarangpur 14 
23. Nayagam 18 
24. Nuapare 7 
25. Phulbanl 25 
26. Purl 33 
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2 3 
27. Rayagada 22 
28. Sambalpur 25 
29. Subarnpur 9 

30. Sundergarh 77 
Total 1170 

Statement-ll 

Details of Post Office Buildings under con.truction (location 
wise) 

1. Paradip (Madhuban) 

2. Biramitrapur 

3. Rajnilgiri 

4. Kakatpur 

5. Rajgangpur 

6. Barambgarh 

7. Sahld Nagar 

8. Konark 

Conatructlon of Bridge. on National Highway. 
In Manipur 

1594. SHRI HOLKHOMANG HAOKIP: Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) the details of bridges on varioua National High-
ways constructed in the State of Manipur during the laat three 
years; 

(b) the number of bridges proposed to be constructed 
during the years 1999-2000 and 2000-2001 in the State; 

(c) the details of the funda allocated for the purpose; 
and 

(d) the measures takenlto be taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) No 
bridge has been constructed (completed) during last 3 years 
on National Highways in the State of Manipur. 

(b) Annual Plan 1999-2000 provides for construction 
of one minor bridge. The Annual Plen 2000·2001 is yet to be 
finalised. 

(c) Allocation of Rs. 90.00 lakh has been made for 
the construction of the bridges on National Highways during 
1999-2000. 

(d) Required fundi are being allotted for the devel-
opment of National HlghwaYI including bridges. 

(Translation} 

Road from MahMhkhoot to Veerpur a. 
National Highway 

1595. SHRI OINESH CHANDRA YADAV: Will the Min-
ister of SURFACE TRANSPORT be pleased to .tate : 

(a) whether Mahelhkhoot to Veerpur ",.d in Bihar is 
a link between the National Highway No. 32 and 57 which i8 
allo the link road running through Khagaria, Saharla, 
Madhpura and Supaui diltricta connecting international bor-
der with Nepal; 

(b) whether the Government have taken a decision 
regarding giving priority to developing the road connecting 
the international border and link road as a National Highway; 

(c) if 10, whether the Govemment propoae to make 
the road from Maheahkhoot to Vaerpur al National Highway; 
and 

(d) If 10, the Itepi being taken in thil direction? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) No, 
Sir. The link road from Maheshkhoot on NH-31 connects to 
Birpur on Indo-Nepal border vie Saharaa, Madhepura and 
Pratapganj on NH-57. 

(b) and (c) No, Sir. 

(d) Does not arise. 

Mlau.e of Sub.ldy on LPG 

1596. SHRI RAMDAS ATHAWALE : Will the Minister of 
PETROLEUM AND NATURAL GAS ba pleased to state: 

(a) whether the aublldy provided by the Government 
on LPG is being misappropriated for commercial purposes 
without any check; and 

(b) if so, the atepa taken so far or being taken by the 
Government to check such misappropriation? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS ANDMINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : <a) and (b) To avoid the 
misuse of subsidised gas, PSU 011 Marketing Companies 
have been carrying out regular checks by way of surprise' 
routine inapectiona of the diltributorship.. Raida are also 
conducted on commercial eatabliahmenll to seize domestic 
cylinders. Belides, vigilance drivel are allO launchad peri-
odically on an induatry baail to check the diveraion. Regular 
refill audits ere undertaken by the ~ield Officers. 
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[EnglIBh} 

Ou for Ramgarh Extenalon Project In Jalaalmer 

1597. COL. (RETD.) 80NA RAM CHOUDHARY : Will 
the Minister of PETROLEUM AND NATURAL GAS be ptea_ 
to state: 

(a) whether the Oovemment have received any rep-
resentations from the Govemmenl of Rajuthen regarding 
the finalisatlon of agreement for additional supply of gas for 
Ramgarh Extenlion Project In Jaisalmer district of Rajasthan; 

(b) if 10, whether the Govemment of Rajasthan have 
earmarked Rs. 45.00 crore for the current financial ye.,. for 
installation of additional 1 X 35.5 MW Gas Turbine and 1 X 
35.5 MW steam Turbine at Ramgarh; 

(c) if 10, whether the Government heve directed the 
011 India Limited end GAlL to supply the minimum required 
quantity of gas and HSD for a period of 15 years to meet the 
fuel requirement of the Ramgarh GPTT; and 

(d) if not, the realOns therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF PEe 
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) Yes, Sir. 

(c) and (d) Presently, around 0.50 million standard cubic 
metre per day (MMSCMD) of naturel gas Is being supplied 
from the fields of Oil India Ltd. and 011 & Natural Gas Corpo-
ration ltd. to the Rajasthan State Electricity Board for the 
gas based power project at Ramgarh as per their require-
ment. Allocation of diesel for power generation. is done on 
the recommendation of the Ministry of Power. No such rec· 
ommendation has been received In resped of the Ramgarh 
Extension Project. 

ATNS on Irregularltle. 

1598. SHRI C.N. SINGH: Will the Minister of COMMU· 
NICATIONS be pleased to state: 

(a) whether his Ministry and the Department there-
under have not submitted Action Taken Notas (ATNs) on 
various findings of Comptroller and Auditor General on Ir· 
regularities; 

(b) If so, the .reasons therefor; and 

(c) the time by which the ATNs are likely to be sub-
mitted? 

THE MINISTER OF STATE IN THE MINISTRY OF COM· 
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) The 
Ministry of Communications and the Departments under It 
have been preparing and submitting Action Plan Notas (A TNs) 
on the C & AG's Reports received by them from time to tome. 

However, in certain caaes ATNs could not be submitted within 
the stipulated time as more time wu needed to verify the 
facts, to obtain comments from concemed field units and to 
take appropriata remecliaUcorrec:tlve action theraon. 

(c) The Ministry of Communicetlons and the Depart· 
ments under il ara making strenuous afforts to submit an 
pending ATNs at the urilast possible time. 

{Tranala6on} 

Developmant of Porta at International Level 

1599. SHRI RATTAN LAL KATARIA: WUI tha Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) whether the Govammenl proposa to develop 
Mumbal, Madras and Kendla Ports at the intemationalleval; 
and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR· 
FACE TRANSPORT (DR. DESENDRA PRADHAN) : (a) and 
(b) As the productivity of some ofthe Mejor Porta Is Ie .. than 
the productivity of certain foreign ports, constant efforts are 
being made by the administration of Major Ports and the 
Govemment to modemlse the ports Including Mumbai, 
Chennai and Kandla ports and Improve their productivity by 
better management and usa of labour. Privata Sector particl· 
patlon is also being sought In modamlsalion and expansion 
of the ports. In tha cese of Chennai Port, It has been decided 
to develop a modem Container Terminal with cargo handling 
facilities at par With the world's best terminals, with a view to 
handle larger vessels with speed to avoid transshipment of 
Indian containers from neighbouring foreign ports such as 
Colombo, Singapore, Dubal and Salalah. 

Regularl.atlon 01 E.D. Employ ... 

1600. SHRIRAMSHAKAI.: 
SHRILAKSHMAN SETH: 
SHRI BRIJ SHUSHAN SHARAN SINGH: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the extra departmental empIoy .. s work· 
Ing In the post offIcaa of the country are providing significant 
service; 

(b) If 10, the details thereof; 

(c) the number of E.D. employees in the country duro 
ing the last three years tUI data, State·wi .. ; 

(d) whether the postal employee. went on a strike for 
over a week to prell for their demand of their regulariution; 

(e) If 10, the details thereof and the decision taken by 
the Govemment in this regard; and 
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(f) the number of E.D. employees regulariaed In the 
country during the laat three years and till date, State-wl.e ? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) ED 
Agents numbering 3,09,915 •• on 31.3.99 man more than 
1.28.193 ED Post Office. in the entire rural area. The extra-
departmental aystem Is a practical and viable method of ex-
tending balic pOltal facilities to the rural areal where due to 
inadequate workload full-fledged Departmental po.t Offlcel 
are not feasible. The ED Agentl are engaged on terml and 
conditions which vary significantly from tho .. of regular Gov-
ernment employeel. They are engaged for a period of two to 
five hours per day and have alternative 10Urce of Indepen-
dent livelihood. Being local residents of the poat village or 
from within the delivery jurisdiction of the Branch POlt OffICe 
they enjoy acceptability In the local community they lerve. 
They provide all balic poltallervlcel including agency func-
tions which are of benefit to the rural population and help In 
socio-economic development. 

(c) The Information il being collected from the field 
units who are responsible for appointment, control etc. of ED 
Agents and will be laid on the Table of the HOUle. 

(d) and (e) Two Federations of postal employeel gave 
notice on 9.5.98 for postal strike from 8.7.98 on a 10-point 
Charter of Demands, one of which was the demand for imple-
mentation of positive recommendetions of Justice Talwar 
Committee (JTC) on Postal Extra Departmental Agents. Postal 
employees went on strike from 819 July, 1998 to 16th July, 
1998. The .trike was eventually withdrawn on the allurence 
of the then Minister of Communications for Iympathetic and 
expeditious settlement of the Issues. The Government there-
after extended a package of benefits of ED Agentl vide or-
ders dated 17.12.98 in full and final settlement of all pending 
demands relating to implementation of JUltice Talwar Com-
mittee recommendationl. The benefits extended are: 

(i) RaiSing their balic monthly allowance by a factor 
of 3.25 for the period 1.1.96 to 28.2.98. 

(ii) Thereafter with effect from 1.3.98 placing them in 
Time Related Continuity Allowance (TRCA) cor-
responding to the first two lcalel of pay recom-
mended by the JTC in case of different catego-
ries of ED Agents and the first scale in respect of 
the ED Sub Postmasters. 

(iii) Increasing the maximum permissible amount of 
Ex-Gratia Gratuity from Rs. 6,000 to Rs.18,OOO. 

(Iv) Increallng the Office Maintenance Allowance from 
RI. 25/- to RI. 50/- per month. 

(v) An entirely new facility for paid leave of 10 daYI 
for every half year for EDAs without the provilion 
of carry forward or encalhmen!. 

(vi) Further. e provision for lumplum Severance 
Amount for EDAs al a form of POlt employment 
benefit. 

The .. benefrtl involved a total additional expenditure of 
RI. 459.09 crorel Including RI. 301.35 erorel al additional 
annual expenditure. 

(f) The Information II being collected from the field 
unitl and will be laid on the Table of the Hou ... 

(English] 

Inventory Problem Faced by Reflnerlea 

1601. DR. SANJA Y PASWAN : Will the Mlnllter of PE-
TROLEUM AND NATURAL GAS be pleased to state: 

Ca) whether the Government are aware that lome 
reflneriel are facing Inventory problem due to Inability to 
market their products; 

(b) If 10, whether some private refineries having sur-
plus stock of furnace 011 and diesel want to export them but 
could not do 10 due to the port congestion problem; 

Cc) If 10, whether public sector petroleum companies 
are importing the .. products becaule of their being cheaper; 

Cd) If so, the likely Impact on our economy due to 
non-exporting of thase Itema on one side and Importing of 
these Items by public sector petroleum companiel on the 
other side; and 

Ce) the Itepl taken by the Government to deal with 
the situation Ipecially to lave the valuable foreign exchange? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS CSHRI 
SANTOSH KUMAR GANGWAR) : Ca) Some of the refineries 
are facing containment problem for de-regulated products 
like naphtha and LSHS etc. which are primarily on account of 
fulVpartiaJ shut down of lOme of the customer plants from 
time to time. Such a situation nr.,..alionally relults In inven-
tory hold up. 

Cb) Private sector refineriel are free to export furnace 
oil, which II a de-controlled product. They can allo export 
dielellubject to the export contractl being registG,dd with 
the OCC. 

Cc) Import of controlled product .... ". mad. by Indian 
Oil Corporation as canaliling agency .keeping the demand 
and supply position al also the econQiTllcl of import in view. 
Import and .xport of de-controlled pfOductl II made on mar-
ket considerations by public lector and private companies. 

Cd) and (e) The process of r~jllew and mOnli~;ing of the 
demand and lupply polltion is a continuoul 0 .. .:. This is done 
by the Oil Coordination Committee and the Govem~llent in 
consultations with the concerned Ofgan!!8tionl. This ');:pr-
cise il constantly done 10 al to lave valuabl~ foreign 6'<' 
change as also to protect our economy from any adverse 
impact. 
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(Translation) 

Demand and Supply of Keroaene 

1602. SHRI RAM TAHAL CHAUDHARY: 
SHRI R.L. JALAPPA : 
r: :RI A. VENKATESH NAIK: 

Will the Miniater of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of demand and supply of kerosene in 
the country during the laat three year., State·wl.e; 

(b) the quantum of kero.ene Imported by the Gov-
ernment 10 meet'the demand during the .aid period; 

(c) whether some State Govemmenls have urged Ihe 
Union Government 10 enhance the allocation of kerosene 
quola; 

(d) if 110, the detaila thereof; and 

(:-\ Ihe 1I1eps taken by the Government to meet the 
demenu. of the State Governments? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-

TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (.) to (e) KeroHn8 Is an 
allocated product and annual/monthly allocation I. made by 
the Central Government to the StateslUT. for dl.tribution 
through Public Distribution System. The .lIocatlon of kero-
s.ne Is mad. on historical basis i.e. past year'. allocation 
plua additional allocation out of Incr •••• giv.n at the n.· 
tlonal I.vel based on the principle of giving higher Increase 
to the States with lower per capita av.llability 10 as to reduce 
inter-State disparity. The statement showing the annual allo· 
cation to the StatesiUTs for the last three years is attached. 
The quantum of kerosene imported by the Government duro 
Ing Ihe lasl Ihree year. I, a. follow. : 

Year 

1996·97 
1997·98 
1998·99 

Quantity (MMT) 

3.787 
3.204 
5.421 

Requests are received from various State Governmenls 
for additional allocation of kerosene from time to time. Kero· 
sene is a deficit product in the counlry, and on account of 
constraints of product availability, foreign exchange and heavy 
subsidy, the di.tribution ha. to be judiclou •. 

Statament 

StateS/UTs 

Andaman & Nicobar 
Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

Dadra N. Havell 

Delhi 

Diu & Daman 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

State-wis. SKO Allocation for the period from 1P9tJ-P7 to 1P9P-2000. 

1996·97 1997·98 1998·99 
(MTs) (MTa) (MTa) 

2 3 4 

4676 4743 7155 
628138 650785 675056 

9675 9948 10240 
256772 263760 271235 
647512 679329 863745 
21348 21562 21778 
3170 3202 3237 

243334 245768 248325 
3003 3033 3064 

27677 27954 28257 
814341 822339 631600 
159099 164653 170563 
57345 58984 80737 
86392 88828 91433 

498797 513054 528301 
279701 289540 300006 

1999-2000 
(MTa) 

5 

6736 
679848 

10295 
272623 
870036 

15408 
3238 

204672 
2438 

28075 
832432 
171731 
61067 
91921 

531167 
302078 
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2 3 4 5 

894 906 919 921 Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

508539 532741 661812 6EJ8632 

1542924 1558397 1576298 1577953 

21498 22064 22670 22781 

19682 20245 20847 20960 

7649 7868 8102 8146 

13414 13797 14207 14284 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

227701 239501 316597 318903 

15162 15329 15342 15363 

332224 337118 342376 343127 

345753 361736 440060 <U3265 
7711 7794 7885 7895 

Tamil Nadu 

Tripura 

682026 698837 716830 720076 

30577 31451 32386 32562 

Uttar Pradesh 

West Bengal 

1128647 1178862 1391123 1401255 

763609 785065 808013 812309 

Total 9369194 9659193 10490199 10490199 

ISD/STD/Peo. Booth. 

1603. SHRI MANSINH PATEL: 
SHRI ASHOK N MOHOL : 
SHRI RAMSETH THAKUR: 

Will the Minister of COMMUNICATIONS be plea-
sed to state : 

(a) whether STDIISD/PCOs booths allotted to handi-
capped and unemployed people are being Illegally run by 
other persons; 

(b) if so, the number of cases noticed in this regard in 
the country during the last two years, State-wise; 

(c) the action taken by the Government in the mat-
ters; 

(d) the number of PCO I ISO I ISO booths of the 
Mahanagar Telephone Nigam Ltd. In Mumbai and Maha-
rashtra Telecommunication Corporation installed during the 
last three years in Maharashtra, district-wise; 

(e) the number of applications received for Installa-
tion of such booths in the State and the number out of them 
lying pending alongwith the reasons therefor; and 

(f) the time by which these are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (f) Informa-
tion is being collected from the concerned field units and will 
be laid on the table of the House. 

[English] 

Oil Refinery .t Paradlp In Orl •• a 

1604. SHRI PRABHAT SAMANTRAY: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to s'tate : 

(a> the total land required for the oil refinery at Paradip 
in Orissa; 

(b) whether there has been inordinate delay in the 
acquisition of land and payment of compensation to the farm-
ers; 

(c) if so. the r8aloOnS therefor; and 

(d) the steps takan to expedite tha acquisition of land 
and payment of compensation? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (d) A total of 3350 
acre of land is being acquired/alienated for the refinery & 
associated facilities at Paradip in Orissa. Application for ac-
quisition of land was made by Indian Oil Corporation Limited 
(lOCL) on 14.7.98. Private land is being acquired under the 
Land Acquisition Act. Compen;,ation for the private land have 
been progressively paid by IOCL to Orlba Infrastructure 
Development Corporation (I!)CO) by 23.3.1999. However. 
enhanced compensation was demand:d by the Govcr;lrnent 
of Orissa in May, 1999 and the final amounl 'lies finalisl!Clln 
October, 1999 under consent award. t'he aaditional fur,ds, 
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were released by 10Cl in November, 1999. However, dis-
bursement to land Iosera could start only on 14.1.2000 due 
to pre-occupation of State administration in cyclone relief 
work. 

Fore.t Polley to Inc ...... Fornt Area 

1605. SHRI SUBODH MOHITE : Will the Minister of EN-
VIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government propose to change For-
est Policy to Involve the corporate, cooperative sedora as 
well NGO's to reclaim forest and non-forest wastelands and 
to increase the green cover in the country; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANO!): 
(a) to (c) The Govemment has no propolal for bringing about 
any change In the National Forest Policy, 1988. However, 
the Ministry has issued a guideline to all the Statel on 
7.6.1999 for participation of private ledor through Involve-
ment of NGOI and Forests Department in afforestation/reha-
bilitation of the degraded forelts with their own resources 
and without having any claim on forest land or forest produce 
thereupon. In regard to non-forelt wastelands, the National 
Forest Policy envisages a massive need-based and time 
bound programme of afforestation and tree planting with par-
ticular emphasis on fuelwood and fodder development on all 
degraded and denuded lands in the country eliciting people's 
support. 

011 Sputa Polluting Coa.tllne 

1606. SHRI RAGHUNATH JHA : Will the Minister of EN-
VIRONMENT AND FORESTS be pleased to state: 

(a) whether the olllpllls from Ihlpsand tankers oper-
ating along the coastline are a regular occurrence and wreck-
ing immense havoc; and 

(b) if so, the steps taken by the Govemmentto lave 
the environment from destrudion ? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABULAL MARANDI) : 
(a) No, Sir. However, Coast Guard have undertaken oillpill 
response action at Mul Owarka during 1999 in respect of fuel 
oil spillage from a ship called MV Pacific Acadian. 

(b) A National Oil Spill Diialter Contingency Plan to 
mitigate fall-outs from oil spill disaster hal been prepared by 
the Coast Guard. In addition, Oil Industry Safety Directorate 
has let up oil Ipill relponle ce'.'tres at Haldia, Kakinada, 
Chennai, Vadinar, Mumbai and Mangalore to enhance pre-
paredmiss and relponle for any marine oil lpill. The State 
Pollution Control Boards also undertake regular monitoring 
of water quality along the coastline. 

Dev.lopm.nt of MEGA Port 

1607. SHRI T.M. SElVAGANPATHI : 
SHRI SURESH RAMRAO JADHAV : 

Will the Minilter of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Govemment propose to develop some 
porta al Mega POrtl to enable them to receive the fourth 
generation container vessels; and 

(b) if 10, the details thereof, portwise ? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) and 
(b) The Jawaharlal Nehru Port on the west coast & the 
Chennai Port on the ealt coast have been identified to be 
developed as hub ports to raceivelarge main-line vessels. 

Coal Ba.ed Thermal Power Station near Coal Mine. 

1608. SHRI PABAN SINGH GHATOWAR : Will the Min-
Ister of POWER be plealed to state : 

(a) whether the Govemment propose to start. Coal 
Baled Thermal Power Station near the coal mines of the 
North Ealtem Coal Fields of Coal India Limited; and 

(b) if so, the complete detaill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) No, 
Sir. There is no proposal to set up a power project in Central 
Sector near the coal minas of the North Eastern Coalfields of 
Coal India limited. 

Pending Allgnm.nt Propo.al. for National Highway. 

1609. SHRI P.C. THOMAS: Will the Minilter of SUR-
FACE TRANSPORT be plealed to state: 

(a) whether alignment proposals of several National 
HighwaYI ara lying pending with the Government for approval: 

(b) whether National Highway ... 7 and National High-
way-49 are among them; 

(c) if so, the realon for deley in ac:cordlng approval 
to these alignments; 

(d) whether alignments of By-passes for the said High-
ways are also proposed; 

(e) If so, the detaill thereof; and 

(1) the It.pI taken by the Goverrvnent for their con-
Itrudion? 
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THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) pre-
sumably, the Hon'ble Member wants to know about the align-
ment proposals of National Highways In Kerala. No such pro-
posal is pending in the Ministry. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e) Yes, Sir. A total 8 Nos. of Bypesses along 
National Highways No. 17, 47 & 49 are proposed end the 
alignment proposals of these Bypasses have already been 
approved. 

(f) Construetion of four Bypa .... viz. Alapuzha, 
Kollam and Thiruvananthapuram - Neyyattlnkera Bypa .. on 
NH-47 and Calicut Bypa.s on NH-17 ar. in progreas and the 
work for the r.malning Bypasses would be tak.n up after 
completion of land aequisition depending upon the inter se 
priority of works and availability of funds. 

Pollution due to Pla.tle Bags 

1610. SHRI SHIVAJI VITHALRAO KAMBLE : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
stale: 

(a) wh.ther the enactment on us. of plastic bag. and 
paekaging material has remain.d only on paper due to lack 
of enforcing ag.ncies at the ground level; 

(b) if so, the details of the present status on enforce-
ment of the law on the ban of plastie bags; 

(c) the details of steps taken to check the Increa.ing 
pollution in Metropolitan/major cities and Indu.trial .... In 
various States during the reeent past; and 

(d) the details of action plan worked out for the State. 
for 2000-2001 in this regard? 

THE MINISTER OF STATE I!'II THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANO I): 
(a) and (b) The Ministry of Environm.nt & Forest. have 
brought out Recycled Plastics Manufacture & U.age Rules, 
1999. The rules provide for enforcement agencies as fol-
lows: 

(i) The prescribed authority for enforcement of the 
provisions of these rules related to manufacture 
and recycling shall be State Pollution Control 
Boards in respect of States and the Pollution Con-
trol Committees in respect of Union Territories. 

(ii) The prescribed authority for enforcement of the 
provisions of these rules related to the use, col-
lection, segregation, transportation and disposal 
shall be the District Collector/Deputy Commis-
sioner of the concerned district wh.r. no .uch 

Authority has been constituted by the State Gov-
ernmentlUnlon Territory administration under .ny 
law regarding non-biodegradable garbage. 

(c) Final notification on the Recycled Plastics Manu-
facture & Usage Rules, 1999 was brought out on 2nd Sep-
tember, 1999. The Ministry has written to.1I the State Gov-
emments and Union Territories to strictly enforce these Rules. 
A number of States and Union Territories have launched cam-
paigns to ereate awareness against littering of pI •• tlc bag •. 
The Stetes of Arunachal Pradesh, Goa, Haryan., Hlmach.1 
Pradesh, Jammu & Kashmir, Lakshdweep, Maharashtra and 
Punjab have either notified or .re in the process of notifying 
their own legislations to cheek littering of plastics and other 
non-biodegradable material. 

(d) Enforcement of Recycled Plastics Manufacture & 
Usage Rules, 1999 has to be co-ordinated at the district level. 
It i. for the State Government. to pr.pare neee .. ary action 
~Iana. 

Safety Development Work By NHAI 

1611. SHRI A. BRAHMANAIAH : Will the Minister of 
SURFACE TRANSPORT be plea.ed to state: 

(a) whether the National Highway. Authority of India 
has avoided safety measure. in its development works; 

(b) If '0, whether the NHAI propose to pay compen-
.ation to the victims of eccldent. on the National Highways; 

(c) whether NHAI has ignored verious de~nds for 
improvement and safety of the passenger amenities; and 

(d) the steps taken by the NHAI in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) No, 
Sir. 

(b) Does not arl ... 

(c) No, Sir. 

(d) NHAI is paying due attention to the safety aspeels 
in the development of National Highways. Suitable provisions 
for Junction improvement, p .... nger wayside amenities, truck 
parking lay-bye., rest area., bus-bay. etc. are kept in the 
project being prepared for Implement.tlon. 

Trans'er of Fuel L1nk.ge 

1612. SHRI G.S. BASAVARAJ : Will the Minister of 
POWERbe pleased to .tate: 

(a) whether Kernataka Government hal requested to 
the Union Government to transfer the Fuel Linkage presently 
allocated to the Karnatak. Power Corporation in fevour of 
.ome other joint v.nture power project; 
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(b) If so, the reaction of the Government thereto; and 

(c) the time by which the clearance is likely to be 
accorded to in thil cese ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Government 
has received a proposal from Government of Karnataka for 
transferring the naphtha linkage from MIs Kamataka Power 
Corporation Limited to the newly formed joint venture com-
pany viz. MIs KPC Bidadl Power Corporation Ltd. In relpect 
of the 400 MW Combined Cycle Power Project at Bidadi in 
Karnataka. 

(b) and (c) The matter is under consideration of the Gov-
ernment. 

Marketing Plan for LPG and other Petroleum 
Product. In Mahara.htra 

1613. SHRI NAMDEO HARBAJI DIWATHE : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to Itate : 

(a) the number of LPG cylinders made available to 
the consumers In Maharashtra over the past three years 
alongwith percentage therein; year-wise; 

(b) the number of LPG dealers operating in each dis-
trict of Maharashtra; and 

(c) the details of marketing plan for LPG and other 
petroleum products for Vidarbha Region of Maharashtra for 
2000-2001, district-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) The packed LPG sale 
by the PSU Oil Companies in the State of Maharashtra for 
the last 3 years alongwith percentage of growth is given be-
low: 

Year 

1996-97 

1997-98 

1998-99 

Packed LPG % Growth 
sale (in TMT) 

665 7.95 

727 9.3 

785 8.0 

(b) The number of LPG dealers operating In each dis-
trict of Maharashtra is given in the attached statement. 

(c) The marketing plan for the petroleum products is 
not prepared on yearly basis. 

Statement 

Districtwise No. o( existing LPG DislributO("$hips in 
Mahara.shlra as on 1.2.2000 

Name of District Total 

Ahmednagar 19 

Akola 14 

Amravati 18 

Aurangabad 23 

Beed 6 

Bhandara 6 

Mumbai 148 

Buldhana 9 

Chandrapur 18 

Dhule 11 

Gadhlroli 2 

Hingoli 3 

Jalgaon 34 

Jalna 6 

Kolhapur 23 

Latur 6 

Nagpur 55 

Nanded 8 

Nandurbar 5 

Nalik 42 

Osmanabad 4 

Parbhanl 7 

Pune 87 

Raigad 23 

Ratnagiri 7 

Sangli 13 

Satara 19 

Sindhudurg 5 

Solapur 19 

Thane n 
Wardha 9 

Washim 

Yeotmal 12 

122 
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[Translation} 

D.velopment of Telecommunication 
Network In As.am 

1614. SHRI TARUN GOGOI : Will the Mini.ter of COM-
MUNICATIONS be pl.aa.d to .tate : 

(a) the funds allocated for the development of Tele-
communication network in Assam during the last three years 
and the current financial year; 

(b) whether the development work hal .ince been 
completed as per the targets fixed for the State; 

(c) if '0, the details of the amount .pent for the de-
velopment work in the State during each of the last three 
years and till date, .eparately; and 

(d) the number of new telephone connection. pro-
vided in the State particularly In Jorhat district during the last 
three years and till date? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): (a) Funds allocated 
for development of Telecommunication network in AI.am are 
as shown below: 

Year 
1996-97 
1997-98 
1998-99 
1999-2000 

Rs. Crores 
89.67 

130.52 
130.69 
161.51 

(b) Yes, Sir. The development work In Assam hal 
since been completed as per the targets fixed. 

(c) The details of amount spent during the Ia.t three 
years & current year up to 31.1.2000. 

1996-97 
1997-98 
1998-99 
1999-2000 
(upto 31.1.2000) 

(Rs. Crores) 

90.69 
122.45 
112.85 

79.98 

(d) The number of new telephone connection. pro-
vided in As&am and particularly in Jorhat Dt.trict during the 
last three years and current year (upto 31.1.2000) are as 
follows; 

Year Assam Jorhat District 
1996-97 18003 2725 
1997-98 36477 725. 
1998-99 50375 6700 
1999-2000 34416 4029 
(upto 31.1.2000) 

LPG Ag.ncle. at Motlh.rl In Blh.r 

1615. SHRI RADHA MOHAN SINGH: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the number of LPG ag.ncies and petrol pumps in 
the Motiharl di.trict of Bihar; 

(b) the number of person. on the waiting list in th.s. 
LPG agencies and the time by which they are lik.ly to be 
provided LPG connectiOns; 

(c) the average number of tim.s the consumers are 
given LPG cylinder in a year; and 

(d) the number of con.umer. b.lng given new LPG 
connections each year? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) At present, there are 3 
LPG distributorships and .. Retail Outlets in the Motihari town 
in East Champaran district of Bihar. 

(b) to (d) The waiting list with the concerned distributors 
i. 2823, at present. Normally, distributors maintain a mini-
mum gap of 21 deys between supply of two cons.cutive LPG 
refilles to a customer. New connections are released in • 
phased manner throughout the country depending on the 
LPG availability, waiting list, slack available with the distribu-
tors and th.ir viability. However, the Gov!. has a plan to re-
lease on. crore LPG connection. during the year 2000 to 
clear all waiting II.t register.d with the distributors of PSU Oil 
Companle ••• on 1.12.1999. 

/English} 

B.n on Fore.try Activlti .. 

1616. SHRI RAJKUMAR WANGCHA: Will the Minister 
of ENVIRONMENT AND FORESTS be pl •••• d to state: 

(a) whether the Gov.rnment propose to take the mea-
sures to compensate and ameliorat., the abject economic 
hardship faced by a sizeable tribal population of the North-
Eastern States, in view of the prevailing ban on the forestry 
activities; 

(b) if so, the specific steps undertaken or proposed 
to be undertaken, for the resumption of forestry activities; 

(c) whether Government are monitoring the perfor-
mance of the respective State Governments to implement 
various directivea; and 

(d) If so, the obs.rvations mad. in this reg.rd ? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANOI): 
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(a) and (b) Hon'ble Supreme Court in Civil Writ Petition No. 
202195, reiterating the provisions of Forest (Conservation) 
Act, 1980, directed vide order dated 12.12.1996 that felling 
in foreats can be done only as per working plans approved 
by Government of India. Hon'ble Court has also imposed 
complete ban on transportation of timber and timber prod-
ucts from North-Eastern States to rest of the country. Taking 
into account the perception of the Ministry about weak infra-
structure in the North-Eastern Region and large dependency 
of the local people on the forest resources, Hon'ble Supreme 
Court vide order dated 15.1.1998 modified the above order 
allowing transportation of felled timber as well as directed 
that working plans should be prepared in the North-Eastern 
States within a period of two years and in the interregnum 
the forest shall be worked according to the annual felling 
programme approved by the Ministry. 

(c) and (d) Yes, Sir. There has been slow progress in 
implementation of the various directives given by the Hon'ble 
Supreme Court in the North-Eastern States. 

Natural Ga. to Mumbal Suburban Araa 

1617. SHRI CHINTAMAN WANAGA; Will the Minister 
of PETROLUEM AND NATURAL GAS be pleased to state: 

(a) whether the Government have decided to provide 
Mumbai High Natural Gas to the Mumbai suburban and ad-
joining Thane district; 

(b) if so, tha details thereof; and 

(c) the time by which a decision is likely to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) Mahanagar Gas 
Limited (MGL), a Joint Venture Company of Gas Authority of 
India Limited and Mis British Gas Pic., U.K., after drawing 
gas from the Mumbal High, Is supplying piped natural gas to 
domestic, commerciaVindustrial and automotive sectors in 
different areas of Greeter Mumbai. At present. there is no 
plan to extend the gas supply to the Thane district. 

Fornt Land to The Tribal. 

1618. SHRI K. MURALEEDHARAN : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government propose to give Forest 
Land on lease to the trlbals for cultivation; 

(b) If 10, the criteria fixed by the Government for the 
purpose; and 

(c) the total area of land allocated to the trlbals par· 
ticularly in Wayanad District of Kerala so far? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) and (b, As ~he provisions of tha Forest (Conservation) 
Act, 1980 which came into effect on 25.10.1980, no State 
Government or other authority can make, except with the 
prior approval of the Central Government. any order direct-
ing de-reservation of forest land and/or its use for non-for-
estry purposes; 

The cases in which specific orders for de-reservation or 
diversion of forest areas in connection with any project in-
cluding cultivation were issued by the State Government prior 
to 25.10.1980. that approval of the Central Government will 
not be necessary. However. any forest land that has been or 
is being utilised for any non-forestry purpose including culti-
vation without the approval of the State Government before 
25.10.1980 or the approval of the Central Government after 
25.10.1980. is illegal and violative of the provisions of the 
Forest (Conservation) Act. 1980. 

However, as per various Guidelines & Rules framed un-
der the Forest (Conservation) Act. 1980. a provision exists 
for regularisation of pre-1980 encroachments where the State 
Governments had taken a decision before enactment of the 
Forest (Conservation) Act, 1980. to regularise encroachments 
of eligible category as per the certain criteria evolved by the 
State Government in accordance with local needs and con-
ditions but couid not implement their decision before the com-
mencement of the Act. 

(c) As per a proposal received from the Government 
of Kerala, 28588.159 hectare of forest land which was en-
croached prior to 1.1.77 in five districts (Idukki. Ernakulam. 
Thrissur, Pathanamthitta and Kollam). was regularised by 
this Ministry of 31.1.1995. No proposal for Wayanad district 
has been received. 

LNG Terminal at Cochln 

1619. SHRI KODIKUNNIL SURESH : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the work on LNG Terminal at Cochin has 
since been completed ; 

(b) if so, the total money likely to be spend on this 
project; and 

(c) the time by which it is likely to start functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINiSTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) No, Sir. 

(b) and (c) Petrone! LNG Ltd. has signed a long term 
LNG Sale Purchase Agreement with Mis RasGas of Qatar 
for supply of 2.5 Million Tonnes Per Annum (MMTPA) LNG 
from January 1,2005 for the Cochin Terminal. The estimated 
cost of the Terminal is USS360 million. 
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Pension Scheme for Port and Dock Employ ... 

1620. SHRI BIKASH CHOWDHURV : Will the Mlnilter 
of SURFACE TRANSPORT be pleased to ltate: 

(a) whether the Joint Committee of the Indian Ports 
Association and Port and Dock Unions have recommended 
improvements in the Pension Scheme for the Port .nd Dock 
employees; 

(b) if so, the details of the recommendations made in 
this regard; 

(c) whether the Government have approved the pro-
posals; 

(d) if so, the details thereof; 

(e) whether some proposals of the Committee have 
not been approved; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) Ves, 
Sir. 

(b) to (f) The recommendations of the committee are 
based on the recommendations of the Vth Central Pay Com-
mission for Government employees. The recommendations 
have been approved by the Government only to the extent 
they are comparable to those accepted for Central Govern-
ment employees. 

Four Laning of Bangalore to Devanahalli 

1621. SHRI R.L. JALAPPA: Will the Minister of SUR-
FACE TRANSPORT be pleased to lIate : 

(a) whether preliminary report for four laning of Ban-
galore to Devanahalli (30 kms) has been prepared; 

(b) if so, the estimated cost of the proposed wort; 

(c) whether the Karnataka Government has sought 
approval for the alignments; and 

(d) if so, the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRV OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) Ves 
Sir. 

(b) Rs. 102 crores approximately. 

(c) and (d) The alignment of Velahanks Bypass on this 
seetion of the road is already approved. 

Telephone Facility In Rural Area. 

1622. SHRI PRABHUNATH SINGH: Will the Mlnllter of 
COMMUNICATIONS be pleased to Itate: 

Ca) whether Ittentlon of the Government hal been 
drawn to the newsitem captioned "Indian Telecom Scenario: 
An Overview" appearing in the 'Economic Tlmel' dated Feb-
ruary 10, 2000: 

(b) If 10, the facta of the matter raported therein: and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRV OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): (a) Vel, Sir. 

(b) and (c) This newl paper report while quoting the tar-
getl set In the National Telecom Policy, 1994 hal commented 
upon the recant Itepi taken to encourage competitive envi-
ronment through naw Telecom Policy, 1999, reorganisation 
of the Telecom Regulatory AuthOrity of India and need to 
encourage the growth of I baled technology. It II true that 
the objedlve of telephone on demand envisaged In the Na-
tional Telecom Policy, 1994 could not be met. It is clearly 
mentioned in the New Telecom Policy, 1999 that even while 
achieving more than the targetted growth of telephonel dur-
Ing the 8th five year plan by Department of Telecom, the 
development In the private sedor wa. not adequate due to 
.everal factors. It II with a view to removing these Limita-
tions that the New Telecom Policy, 1999 wa. brought In and 
It il expeeted that after it Is fully Implemented, the targets 
envisaged will be met. A major thrust of the Oovt. is to en-
courage the growth of I based services Including Internet 
Services, With these objectives in view a National Internet 
Backbone (NIB) Is under installation and expected to be com-
missioned shortly. For encouraging the growth of Internet 
licenses for ISPs are belnglliven freely. Already over 60 ISP 
licensees have started licensees have started operation for 
prowdinll internet services. 

Promotion of Non-Timber Fore.t Produce 

1623. SHRI BIJOV HANDICUE : Will the Minister of EN-
VIRONMENT AND FORESTS be pleased to state: 

(a) whether a scheme viz. "promotion of non-timber 
forest produce" has been sanctioned for the States under the 
Ninth Five Vear Plan; 

(b) If 50, the amount sanetloned for the purpose; 
State-wise and 

(c) the funds utilized by the various States out of the 
sanctioned amount 10 far? 

THE MINISTER OF STATE IN THE MINISTRV OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) Ves, Sir. A Centrally Sponsored Scheme of Non-Timber 
Forest Produce including Medicinal Plants for an'amount of 
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Rs. 69.85 crores has been lanctloned for the States under Marine Aquarium at Dlgha In Mldnapore 
the Ninth Five Year Plan. 

1624. DR. NITISH SENGUPTA: Will the Minister of EN-
(b) and (c) The amount lanctioned and utilized by the VIRONMENT AND FORESTS be pleased to state: 

various Statel II given in the attached statement. 
(a) the likely time by which the marine aquarium at 

Statement Digha In Mldnapore district of Welt Bengal Is likely to start 
functioning; and 

Sanctioned amount of 9th Plan, Released upto February, 
2000 Utilisation upto SeptemberlDecember 1999 (b) the reasons for the abnormal delay of 4 to 5 years 

for the commissioning of this Project ? 
RI. in lakh 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
States Sanction Released Utilised VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 

9th Plan upto uptoSep/ (a) The Marine Aquarium and Relearch Centre, Digha, 
1997-98 to Feb. 2000 Dec.99 Midnapore, comprises a Research Wing and an Aquarium. 
2001-2002 The Relearch Wing of the Centre II already functional. The 

Marine Aquarium is likely to be functional before the end of 
2 3 4 the year 2001, as per present schedule. 

Andhra Pradesh 448.38 207.15 • 152.09 (b) The abnormal delay in the opening of the 
Aquarium for the public has taken place due to litigation by 

Arunachal Pradesh 317.75 36.25 • NR the contractor to whom tha work of furnishing of the Aquarium 
Assam 205.65 61.20 • 28.70 was entrusted. 

Bihar 134.20 28.00 NR Reduction of Telephone Tariff 
Goa 57.42 31.22 27.00 

Gujarat 451.96 195.39 • 204.60 1625. SHRI LAKSHMAN SETH : Will the Minister of 
COMMUNICATIONS be pleased to state: 

Haryana 164.50 103.99 89.69 

Himachal Pradesh 167.80 55.63 43.39 (a> whether the Telecom Regulatory Authority of 

Jammu & Kashmir 782.55 443.81 • 343.92 
India propose to reduce tariff of telephones; 

Karnataka 244.20 148.21 123.46 (b) if so, the details thereof; and 

Kerala 66.85 27.45 17.72 
(c> the Iteps taken In this direction so far? 

Madhya Pradelh 615.82 218.30 133.03 

Maharashtra 436.69 87.17 30.70 THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): <a> to <c> The Tele-

Manipur 194.36 119.18 76.24 communication Tariff Order, 1999 had stipulated a general 
Meghalaya 104.63 12.00 NR review of the effect of the 1st tranche of the rebalancing exer· 

Mizoram 177.20 83.90 59.06 
cise, on revenues/traffic. The TRAI Secretariat has accord· 
ingly started collecting the data from operators with e view to 

Nagaland 36.90 5.00 NR conduct the review. A final view will be taken by the reconsti· 

Orissa 492.00 266.97 • 245.65 tuted Authority in due course. 

Punjab 158.75 3350 58.84 Import of Kerolene 
Rajasthan 545.35 ;s10.41 • 242.38 

Sikkim 409.18 180.81 131.42 
1626. SHRI V.S. SIVAKUMAR : Will the Minister of PE· 

TROLEUM AND NATURAL GAS be pleased to state: 
Tamil Nadu 118.88 34.04 • 19.36 

Tripura 64.70 28.17 • 21.69 (a> whether the Government propose to allow duty 
free import of Kerosene for the traditional fishermen; and 

Uttar Pradesh 262.75 62.00 • NR 

West Bengal 328.85 134.77 102.38 (b) if 10, the details thereof? 

Total 6985.32 2914.52 2151.32 THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 

• Include. Unspent Balance Or 8th Plan allo. IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
NR : Not reported by the Slate. SANTOSH KUMAR GANGWAR) : <a) No, Sir. 
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(b) Does not arise. 

CNG Activltl •• by GAIL 

1627. SHRI RAJEN GOHAIN : Will the Minilter of PE-
TROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the CNG is being continuously flared up 
at the Isolated fields located nearby Jorhat, Siblagar, 
Dibrugarh, Tinsukia Towns in the upper Allam; 

(b) if so, the realons therefor; 

(c) whether the GAIL proposes to extend its CNG 
activities by using the Gas that is being flared; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) There is no 
flaring in Compressed Natural Gas (CNG). However, out of 
total 5.526 million standard cubic metres per day (MMSCMD) 
of natural Gas being produced by Oil & Natural Gas Corpora-
tion Ltd. (ONGC) and Oillndie Ltd. (OIL) in the upper Alum 
area, 0.546 MMSCMD is flared. Process upsets a.,d sudden 
fluctuation of demand; time lag between production and set-
ting up of matching facilities for gal utilization; unavoidable 
technical flaring to maintain pilot tlares to avert escape of 
unburnt gas into the atmosphere; and uneconomical Integra-
tion of gas from small isolated fields with main gas grid mainly 
attribute to the flaring of gas in the area. 

(c) No, Sir. 

(d) Does not arise. 

Waiting List of LPG Connection. In RaJa.than 

1628. DR. GIRIJA VYAS : Will the Minister of PETRO-
LUEM AND NATURAL GAS be pleased to ltate: 

(a) the number of persons on the waiting list for LPG 
connection in Rajasthan, District-wise; 

(b) the time by which the waiting lists are likely to be 
cleared; and 

(c) the number of LPG connectionl proposed to be 
released in the State during the year 2000, District-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (al The district-wi .. wait-
ing list registered with PSU Oil Companiel for LPG connec-
tions in Rajasthan is given in the altached statement. 

(b) and (c) New connections are released in a phased 
manner throughout the country depending on the LPG avail-
ability, waiting lilt, alack available with the distributors and 
their viability, However. the Gov!. has a plan to release one 
crore LPG connections during the year 2000 to clear all wait-
Ing list registered with the distributors of PSU Oil Companies 
as on 1.12.1899. 

S .... m.nt 

The Dlstriel-wls. W8lting Usl in Ih. Slate of Rejasthan 

District Total 

AJmer 19488 

Alwar 8883 

Banswara 8200 

Barmer 6358 

Bharatpur 1 

Bhllwara 11471 

Bundi 3682 

Bikaner 39487 

Chittorgrah 11848 

Churv 18033 

Causa 5689 

Dholpur 5548 

Dugarpur 764 

Haran 2660 

Hanumengarh 10615 

Jhalawar 6599 
Jalore 4037 

Jaipur 172603 

Jaisalmer 1340 

Jhunjhunu 8169 

Jodhpur 79084 

Karauli 10808 

Kota 63877 

Nagaur 14113 

Pan 13928 

RaJasmend 9839 

s.waimedhopur 11552 

Sikar 20928 

Sirohi 3388 
Sriganganagar 19632 

Tonk 9859 

Udaipur 8033 

Civil Suppllel 1800 
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rrranll.tion} 

New Sch.m. for Power Theft 

1629. SHRI DILlPKUMAR MANSUKHLAl GANDHI: 
DR. SANJAY PASWAN : 

Will the Mlnl.t.r of POINER be pI.a.ed to .tat. : 

(a) wheth.r the Government propo .. to formulat. a 
new .cheme to prevent power theft to avoid 10 •• of cror .. of 
rupeel .ach y.ar to the Stet. Electricity Board.; 

(b) If 10, the detail. th.reof; 

(c) whether the .aid .cheme II .Imilar to that of in 
vogue In South Africa and European countrl •• ; and 

(d) If '0, the time by which the laid Ichem. i. IIk.ly 
to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) No, 
Sir. Theft of power hal already been recogni.ed al a cogni-
zable offence under the Section 39 of the Indian Eledriclty 
Act, 1910 with deterrent punl.hment up to 3 years Imprilon· 
ment, or fine of not Ie .. than RI. 1000 or both. How.v.r, the 
Government II considering to Introduce a new scheme un-
der which funds will be provided to power utilities to under-
lake inveltment in 8ub-tranlmission and distribution projeds 
including the provllion of meters at all levels with the object 
of reducing T & 0 10 •••• and improving the operational .ffl-
clency of State Power Utilities. However, release of funds 
would be contingent on the Stete Government accepting con-
dltionalltiel with r.gard to reform and reltruduring. 

Shortage of T.I.phon. C.bl •• 

1630. SHRI RATILAL KALiDAS VARMA: Will the MIn-
Ister of COMMUNICATIONS be pI •••• d to .tat.: 

(a) wheth.r th.re is shortage of telephon. cabl.1 in 
Gujarat; 

(b) If 80, the rea80nl therefor; and 

(c) the time by which thi8 shortage is Hk.ly to be made 
good? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (.) No Sir, Bulk of 
the requirement hes already been received .nd the r.main-
ing small quantity illikely to be received during March 2000. 

(b) and (c) Question do .. not .ri ... 

P.trol Pump and LPG Agencl •• In M.P. 

1631. SHRI PUNNU LAL MOHALE : Will the Minister of 
PETROLEUM AND NATURAL GAS be ple.led to Itate: 

(a) the number of petrol pumps and LPG agencies 
functioning In Madhy. Predesh; 

(b) whether new petrol pump. and LPG agencies 
would be .et up In remote rural areas of the State where 
backward., Scheduled Ga.tes/Scheduled Tribes are domi-
nating; .nd 

(c) if so, the extent of representation to be given to 
the b.ckwardl, Scheduled Castes/Scheduled Tribes in such 
allotmentl ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) There are 1024 retail 
outlet dealerships and 358 LPG distributorships in operation 
In Madhya Pradesh. 

(b) and (c) As per the existing policy retail outlet 
dealerships and LPG distributorships are set up at viable lo-
cations Including in remote and rural areas. 25% dealerships/ 
distributorships are reserved for SC/ST category. There is no 
reservation for backward classes. 

[English} 

Indo-Banglade.h Agreement for Exploration 
of Natural G .. 

1632. DR. ASHOK PATEL: 
SHRI RAMPAL SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) whether India and Bangladesh have signed any 
agreement for the exploration of Natural Gas; 

(b) if '0. the details thereof; and 

(c) the time by which the agreement is likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) No, Sir. 

(b) and (c) Do not arise. 

Thre.t to Western Ghat, 

1633. SHRI S. BANGARAPPA: Will the Minister of EN-
VIRONMENT AND FORESTS be pleased to slale : 

(a) whether the Western Ghats stradling Kerala and 
Kamataka II one of the mOlt environmentally threatened area 
of the world; 
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(b) if so, the steps being taken by the Government in 
this regard; and 

(c) if not. the realonl therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) to (c) Western Ghats Ranges are unique and distinct in 
their geology, topography, climate, ecology, vegetation, bio-
diversity and endemilm and have been conlidered ecologi-
cally fragile and lensitive. A separate Western Ghat Devel-
opment Programme was launched by the Government of 
India from the beginning of the Fifth Five Year Plan. The 
main objectives of this programme are Eco-preservation, Eco-
restoration and Eco-development. The allocation of special 
Central assistance made to the State Governments under 
Western Ghats Development Programme for the firsts three 
years of the Ninth Five Year Plan are as under: 

State 
Year 

Maharashtra 

Karnataka 

Kerala 

Tamil Nadu 

Goa 

Total 

Units in Rs. Lakhs 

Allocation . 
1997-98 1998-99 1999-2000 

1517.00 1911.00 

1122.00 1413.00 

946.00 1191.00 

i'91.oo 997.00 

232.00 295.00 

4608.00 5807.00 

Private Sector Participation In 
Hydel ~ower Projects 

2097 

1551.00 

1308.00 

1094.00 

320.00 

6370.00 

1634. SHRI AKBOR All KHANDOKER : Will the Minis-
ter of POWER be pleased to state: 

(a) the response of the private lector to the Hydel 
Power Projects; 

(b) the details of incentives offered by the Govern-
ment to attract private investors in the development of Hydel 
Power Projects during the Eighth Plan; 

(c) whether the Government propole to offer better 
incentives to the private sector during the Ninth Plan; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) The follow-
ing schemes for setting up Hydro electric power projects in 
the private sector have been accorded techno-economic 
clearance of Central Electricity Authority (CEA) : 

S.No. Name of the ProjectJ 
Promotor/State 

Capacity (MW) 

1. Balpa Stage-II HEP, MIa Jalprakalh 
Hydro Power Ltd. Himachal Prade,h 300 

2. Malana HEP, MIs Malana Power 
Company Limited, Himachal Pradeah 86 

3. Viahnuprayag HEP, MIa Jaiprakash Power 
Ventures Lid. Uttar Pradeah .. 00 

... Srinagar HEP, MIl. Duncana North 
Hydro Power Co. Ltd. Uttar Pradelh 330 

5. Mahe,l:Iwar HEP, MI' Shr.e Maheahwar 
Hydel Power Corpn. Ltd. Madhya Pradesh .. 00 

The following schemea for setting up hydro electric power 
projects In the private lector have been accorded in-prin-
ciple' clearance of CEA and the promoters of the Ie projects 
are required to lubmit the complete Detailed Project Report 
to CEA for accord to techno-economic clearances: 

S.No. Name of the ProjectJ 
Promoter/State 

Capacity (MW) 

1. Allain Duhangan HEP, MIs Rajasthan 
Spinning & Weaving Mill. Himachal Pradesh 192 

2. Karcham Wangtoo HEP. MIs Jal Prakash 
Industries Limited, Himachal Pradesh 1000 

3. Dhamwari Sunda HEP, Mil Dhamwari 
Power Company Himachal Pradelh 70 

... Upper Krishna HEP. MI. Chamundl 
Power Corporation limited Karnataka 1107 

(b) to (d) Government hal taken leveral mealurel for 
accelerating the growth of hydro power development. These 
include higher budgetary support to Central Public Sector 
Undertaklngl like National Hydro-electric Power Corporation 
Ltd. (NHPC). North Ealtern Electric Power Corporation 
(NEEPCO) and Tehri Hydro Development Corporation 
(THDC). advance action for new hydel projectl, liberaliled 
policy to attract private sector participation and action plan 
for hydro power development in North Eastern Region. 

Government of India hal announced a Policy on Hydro 
Power Development In Augult, 1998 In order to accelerate 
the pace of hydro power development. The policy inter-alia 
envllagel the following meaaurel for thil purpoae : 

(I) Providing a differential pricing for peaking power 
to facilitate greater investment in hydel projectl 
which have the capability to IUPply peaking power 
In a coat effective manner. 

(Ii) Providing an institutional mechanlam for dealing 
with geological riakl. 
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(iii) Utilising the joint venture frame work for promot-
ing hydel projects. 

(iv) Simplification of procedures relating to transfer of 
clearances from State Government to Central 
Public Sector Undertakings and State Government 
to private sector. 

(v) Enhancing the ceiling limit for Techno-economic 
clearance by CEA in respect of projects promoted 
on the MoU route. 

(vi) Transfer of work relating to the development of 
small hydel projects upto 25 MW capacity from 
Ministry of Power to Ministry of Non-conventional 
Energy Sources and providing a suitable incen-
tive package. 

Air. Water and Environment Pollution Acta 

1635. SHRI VISHNU DATT SHARMA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Central Acta on Air, Water and Envi-
ronmental Pollution are applicable to Jammu and Kashmir 
State; 

(b) if so, the details thereof; 

(c) whether cases of violations of these acts by the 
State Government have come to the notice of the Union Gov-
ernment during the last three years; and 

(d) if so, the details thereof and the action taken in 
the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) and (b) The Central Acts viz.; the Air (Prevention and 
Control of Pollution) Act, 1981; the Water (Prevention and 
Control of Pollution) Act, 1974 and the Environment (Protec-
tion) Act, 1986 are applicable to the State of Jammu and 
Kashmir. However, amendments made in 1978 and 1988 to 
the Water (Prevention and Control of Pollution) Act, 1974 
have not been adopted by Jammu & Kashmir State Legisla-
ture. The Water (Prevention and Control of PoUution) Cess 
Act, 1977 extends to the whole of India excapt the State of 
Jammu & Kashmir. 

(c) and (d) The information is ~eing collected and will be 
laid on the Table of the House. 

{Translation} 

Construction of Bridge on NH No.3 

1636. SHRI ASH OK ARGAL : Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether any bridge is being constructed between 
Muraina and Gwallor on National Highway No.3; 

(b) if so, the time fixed for completion thereof; 

(c) the expenditure to be incurred thereon; 

(d) whether any estimates had been made regarding 
the construction of bridge on the Aasen river during the last 
five years and if 10, its estimated cost thereof; and 

(e) the difference between the estimates and the 
actual expenditure incurred on the construction of the said 
bridge? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) Yes. 
Sir. 

(b) to (e) An estimate for construction of bridge across 
river Aasan was sanctioned by the Ministry for Rs. 825 lakhs 
in October, 1998. Bridge is expected to be completed by 
June 2001. Till January, 2000 an expenditure amounting to 
Rs. 162.591akhs has been incurred on it. 

{English} 

Propoaal for Linking up of National Highway 

1637. SHRI SUNIL KHAN: Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether the proposal to link up the National High-
way from Midnapore to North Bengal via Bankura. Beliatore 
and Durgapur in Weft Bengal; 

(b) if so,Jhe details thereof; and 

(c) the time by which the project is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a> The 
road from Midnapore to Bankura is already a part of National 
Highway No. 60 There is no proposal to link Bankura. Baliatore 
and Durgapur through National Highway. 

(b) and (c) Do not arise. 

Pilot Project 

1638. SHRI SURESH RAMARO JADHAV: Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) whether Department of Telecommunications (DoT) 
has decided to launch a pilot project for passing voice traffic 
over the Internet protocol; 

(b) if so. the details thereof; 

(c) the outcome of the experiments done in respect 
of this technology in the urban and rural areas; and 

(d) the steps taken by the Government to ensure good 
quality of voice under the project ? 
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THE MINISTER OF STATE IN THE MINISTRY OF COM- 2 3 4 
MUNICATIONS (SHRI TAPAN SIKDAR): (a) Yea, Sir. 4. Gaya -do- -do-

(b) Pilot project includea uaing IP technology for pan- 5. Bouro -do- -do-
ing voice traffic between six cities. 6. Ranchi -do- -do-

(c) Pilot project is yet to be executed. 7. Jamshedpur -do- -do-
8. Muzaffarpur -do- -do-

(d) To ensure good quality of voice Department is 9. Sitamarhl -do- -do-following the standards as recommended by international 
standardisation institutions. 10. Chapra -do- -do-

11. Katlhar -do- -do-
[Translation] 

12. Bhagalpur -do- -do-
Modernlaation of Telegraph Service. In Bihar 13. B.Deoghar -do- -do-

1639. DR. M.P. JAISWAL: Will the MinisterofCOMMU- 14. Purnea -do- -do-
NICATIONS be pleased to state: 15. Bihar Sharif -do- -do-

(a) whether the Government have taken any Initla- '16. Buxar -do- -do-

tive for the modernisation of telegraph services in Bihar: 17. Giridih -do- -do-

18. Sasaram -do- -do-
(b) if ao, the details thereof, district-wise: 

19. Aurangabad -do- -do-
(c) whether any budget allocation has been made for 20. Jehanabad -do- -do-

the purpose during the current financial year: 21. Nawada -do- -do-

(d) if so, the details thereof: and 22. Hazaribagh -do- -do-

23. Daltonganj -do- -do-
(e) the time by which modernisation work is likely to 

24. Lohardaga -do- -do-be completed in the State? 
25. Samastipur -do- -do-

THE MINISTER OF STATE IN THE MINISTRY OF COM- 26. Darbhanga -do- -do-MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 
27. Madhubanj -do- -do-

(b) The Micro-processor based Store and Forward 28. Motiheri -do- -do-
Message Switching system (SFMSS), Formatted Terminal 

29. Gopalganj -do- -do-Concentrators (FTCs) Electronic Key Board Concentrators 
(EKBCs), the terminals of these systems and Fax machines 30. Siwan -do- -do-
have been provided in different districts In Bihar. The distrlct- 31. Hazipur -do- -do-wise details are given in the attached statement. 

32. Saharaa -do- -do-
(c) and (d) No separate budget Is provided for the pur- 33. Munger -do- -do-

pose. 
34. Begusarai -do- -do-

(e) The Modernisation is an ongoing process and the 35. Khagaria -do- -do-
action is taken on need basis. 36. Kishanganj -do- -do-

Statement 37. Banka -do- -do-

District-wise Status of Modemisation in Bihar 
38. Bettiah NlA Avallble 

39. Araria -do- -do-
S.No. Name of District SFMSS/SFT -Port Fax 40. Jamui -do- -do-

2 3 4 41. Bhabhua -do- -do-

42. Chaibasa -do- -do-
1. Patna Available Available 43. Madhepura -do- -do-
2. Arrah Available Available 44. Godda -do- ·do-
3. Dhanbad -do- -do- 45. Dumka NlA Available 
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2 
46. SahebganJ 

47. Supaul 

48. Guml. 

49. Lakhllaral 

50. Shelkhpura 

51. Koderme 

52. Chain! 

53. Pakur 

54. Sheohar 

SS. G.rhwa 

Legend 

3 
-dO-
-do-

-do-
-do-

-do-

-do-

NlA 

-do-

-do-

-do-

-dO-
-do-

-do-
-do-
-dO-
-do-

NlA 

-do-

-do-

-dO-

SFMSS - Store Ind Forwlrd MeIH,,1 Swltc:hlng SYltem 
SET - Storl Ind Forward Telegraph SYltem 
NlA Not IVlllable. 

Speed Poat Servlc •• In J & K 

1640. SHRI ABDUL RASHID SHAHEEN: Willihe Min-
ister of COMMUNICATIONS be pl.aled to ltate : 

(a) the name of dlltriCt h .. dquarters In Jammu and 
Kashmir not having Speed Post Servicel; 

(b) the reasonl therefor; and 

(c) the time by which the Speed Post facility II likely 
to be provided in every district headquarters of the State? 

THE MINISTER OF STATE INTHE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) The' name of 
district headquarters In Jammu and Kashmir not having Speed 
Post Services are - Leh. Kargil. Kupwara. Badgam, Pulwame, 
Kathua, Rajouri, Poonch. Doda and Anantnag. 

(b) and (c) Speed Post il a premium product which Is 
run on business considerations requlrel reliable and quick 
mode of transport. The expansion of Speed Post Service Is 
an on-going process depending on maritet situation. 

{English] 

Malpractlc •• by LPG 0 •• 1 .... 

1641. SHRI VILAS MUTTEMWAR : Will the Minisler of 
P~ROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Uni!'n Gove .. """nt have decided to 
take action to curb malpractices adopted by the LPG dealers 
which has come to the notice of the Government in varioul 
States; 

(9) if so, the details thereof; 

(c) the stepi taken by the Government to curb the 
malpractices; and 

(d) the number of complaints received In this regard 
during the last one year found to true ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR): (a) to (d) Regular check of 
the LPG distributors are carried out by OffIcers of the Oil 
Companies at different levels. If any of the distributor Is found 
Indulging in any malpracticeJirregularitles, action Is Initiated 
against such distributor for the established malpracticellrregu-
larlty, depending upon its nature, as per the Mariteting Disci-
pline Guidelines/oistributorship agreement in vogue. 

The PSU 011 Marketing Companies heve conducted 
19326 Inspections during the year 1998-99 and detected 
Irregularities/malpractices in 613 cases and action was taken 
against the erring distributors. 

Propo.al. P.ndlng CI •• r.nce In A.P. 

1642. SHRI SULTAN SALAHUDDIN OWAISI : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) the number of propoaals pending with the Gov-
ernmant for the environment clearance in respect of the sur-
face transport, drinking water, power and industry In regard 
to Andhra Pradesh at tho beginning of 1999; 

(b) the number of proposals cleared by the Govern-
ment during 1999; and 

(c) the total number of proposals pending at present 
and the time by which thele are likely to be cl.ar.d ? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) The number of proposals pending in regard to Andhra 
Pradesh.t the beginning of 1999 Is.s followl: 

Surface tranlport 

Drinking water 

Power 

Industry 

Nil 

2 
25 

(b) . Ten proposals pertaining to Andhra Pradesh were 
.ccorded environm.nt clearance during 1999. 

(c) Five proposals are pending as on 29.2.2000. The 
proposals will be conlidered and a d.cision regarding envi-
ronmental clearance taken within three months, from the date 
of submission of complete Information to this Miniltry. 
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Invaatmant by GAIL and BPCL In 
Indrapraatha Gaa Ltd. 

1643. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the total investment made by GAIL and BPCL in 
Indraprastha Gas limited; 

(b) whether Indraprastha Gas Ltd. has not been able 
to match its advertisements in the matter of CNG supply to 
the motor cars and vehicles; 

(c) If so, the reasons therefor; and 

(d) the steps proposed to examine the whole unit and 
its contribution in the supply of CNG to the motor vehicles? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) Till date Ga. Authority 
of India Ltd. and Bharat Petroleum Corporation Ltd. have 
invested Rs. 17.8 crore and Rs. 22.5 crore, respectively in 
the Indraprastha Gas Ltd. 

(b) With the initiative and efforts of Indraprastha Gas 
Ltd. the consumption of Compressed Natural Gas In Delhi 
has increased from 65000 Kgs per month in January, 1999 
to 3,37,000 Kgs per month In January, 2000. The number of 
vehicles using CNG hal also increased from 1367 to 3990 
during the above period. 

(c) Doel not arise. 

(d) The performance of Indraprastha Gas Ltd. is moni-
tored through regular Board meetings by the Promoting Com-
panies. 

Turnover and Profits of Indian 011 Corporation 

1644. SHRI RAVI PRAKASH VERMA: Will the Minister 
of PETROLEUM AND NATURAL GAS be plealed to ltate: 

(a) the projected target set by the Indian Oil Corpora-
tion in terms of turnover and profit during the fiscal year 1999-
2000; 

(b) the extent to which the target is likely to be 
achieved; and 

(c) the inveltment planning of Indian Oil Corporation 
for the Ninth Five Year Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 

SANTOSH KUMAR GANGWAR) : (a) and (b) The projected 
target al per Revised Eatimates1999-2000 set by Indian Oil 
Corporation in terms of Tumover and Profit during the finan-
cial year 1999-2000 Is as under: 

Turnover 

Profit After Tax 

Rs. Crore. 

85,310 

2,500 

The above target I. likely to be achieved. 

(c) The approved outlay for the IXth plan In respect 
of Indian 011 Corporation I. Rs. 25488 Crore. 

Financial Clearanca for Extanalon of four LIning 

1645. SHRI GEORGE EDEN: Will the Minister of SUR-
FAGE TRANSPORT be pleased to .tate : 

(a) whether the Govemment have not given the fi-
nancial clearance for the acquisition of land forthe four laning 
from Aluru to Trichur on National Highway No. 47; 

(b) if 10, the reasons therefor; 

(c) the time by which the financial clearance likely 10 
be given; and 

(d) the total amount sanctioned for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF. SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) to 
(d) Land Acquisition estimate for four laning between Aluva 
(Aluru) to Angarnaly was .anctioned for R •. 4.19 Crore in the 
year 1999 and the propoaal for land acquiaition from Angarnaly 
to Trichur for four laning has not been received from State 
PWD. 

Performance of Indian Telephone Induatry 

1646. SHRI ANANT A NA YAK: Will the Minister of COM· 
MUNICATIONS be ple .. ed to state: 

(a) whether the Govemment have reviewed the per-
formance of Indian Telephone Indultry ; 

(b) if so, the details thereof during the last three years; 

(c) whether the Governm9nt have a proposal to let 
up new branches of ITI In 2000-2001; and 

(d) if 10, tha details thereof, location WII'~? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN l:iIKO/\R) : (a) Yet. Sir. 

(b) The performance oi ITI for the laat three yeara is 
as below: 
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Year Turnover Profit After Tax Net Worth 
(Ra. Cra.) (Rs. Crs.) (Ra. Cra.) 

1996-97 1021 -50.90 102 
1997-98 1293 15.26 108 
1998-99 1539 27.10 128 

(c) No, Sir. 

(d) Does not arise in view of 'C' above. 

Oil and Natural Ga. Field. In AI.am 

1647. SHRI A.F. GOLAM OSMANI : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleaaed to state: 

(a) the total number of 011 and Natural Gas fields In 
Assam; 

(b) the quantum of Oil and Natural Gaa produced by 
these fields during the last three years, year-wise; 

(c) tha potentiality of Gas extraction in the Barak Val-
ley district of Assam; and 

(d) the quantity of Gas extracted, if any, during the 
iast three years in Assam? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) The total number of oil 
and natural gas fields/structureslfinds of various sizes in 
Assam established by Oil and Natural Gas Corporation Ltd. 
(ONGC) and Oil india Ltd. (Oil) as on 1.4.1999 are 58. 

(b) to (d) The oil and gas production in Assam during the 
iast three years is as under: 

Year 

1996-97 
1997-98 
1998-99 

Oil (MMT)* 

4.796 
5.114 
5.077 

* MMT : Million Melric Tonnes 
S BCM : Billion Cubic M",tres. 

Gas (BCM)S 

1.942 
2.018 
2.055 

The ultimate reserve base of tha three gas fields in Barak 
Valley of Assam is 1.169 BCM. 

Power Policy 

1648. SHRIMATI SHYAMA SINGH: Will the Minister of 
POWER be pleased to state: 

<a) whether the Government propose to evolve a com-
prehensive Power Policy for the power projects; 

(b) if so, the details in this regard; 

(c) whether the single window ciearance of power 
projects would also be dealt with therein; and 

(d) If 80, the details in this connection? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
POWER (5HRIMATI JAYAWANTI MEHTA) : (a) and (b) An 
Energy Policy Committee had been set up in the Planning 
Commission under the Chairmanship of Member Secretary, 
Planning Commission on 25.8.1995 to recommend an out-
line of the Energy Policy for the next 15-20 years. The com-
mittee was, at a iater stage, chaired by Member (Energy), 
Planning Commission. The other members of the Committee 
include Secretaries to the Government of india in the Minis-
tries of Power, Coal, Petroleum and Natural Gas, Non-Con-
ventional Energy Sources, Environment and Forests. Depart-
ment of Atomic Energy, Chairman, Power Finance Corpora-
tion, Director, Tata Energy Research Institute, Director, Indira 
Gandhi Institute of Developmental Research, Secretary Gen-
erai, Confederation of indian industry and Adviser (Energy), 
Planning Commission as Member Secretary. 

The Committee has heid nine meetings so far and vari-
ous issues relating to the present energy scenariO, future 
demand and policy issues have been discussed in detail dur-
ing these meetings. The Committee is in the process of 
finalising its report. 

(c) and (d) The Energy Policy Committee does not deal 
with issues of singie window clearance but oniy highlights 
the policy issues which need to be pursued in the energy 
sector. 

Change. In the Electricity Acta 

1649. SHRI M.V. CHANDRASHEKHARA MURTHY: Will 
the Minister of POWER be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news item ceptioned ·Comprehensive Power 
Act on the Cards· appearing in the 'Statesman' dated Febru-
ary 9, 2000; 

(b) if so, the details of anomalies that ceme to the 
notice of the Union Government in the existing Power Acts; 

(c) whether the issue has been discussed in the 
Power Ministers' Conference before its implementation; and 

Cd) if so. the response -of the various State Govern-
ments thereto? 

THE MINiSTER OF STATE IN THE MiNISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes. Sir. 

(b) to (d) The National Council of Applied Economic 
Research (NCAER) was engaged 8S 8 consultant of advise 
on the iegislative changes that are considered necessary for 
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accelerating the reform process and the policy decisions 
which the States and the Centre should consider for acceler-
ating reforms. The NCAER has submitted a draft Eledriclty 
Bill to replace the existing three Electricity Laws (The Indian 
Electricity Ad, 1910, The Electricity (Supply), Act, 1948 and 
The Electricity Regulatory Commissions Ad, 1998) 

The draft Bill suggests corporatisation of all the State 
Electricity Boards and their restructuring into separate enti-
ties that would provide for accountability based on profit cen-
tres, whether public or private; and setting. up/reinforcing the 
Regulatory Commissions on the lines oHhe Electricity Regu-
latory Commissions Act, 1998. It stresses the need for effi-
ciency and competition with the objective of providing reli-
able power supply to all consumers at competitive prices. It 
also provides for a clear delineation of roles and responsibili-
ties. 

In order to generate a national debate on the issue and 
to evolve a consensus on the draft Bill suggested by NCAER, 
its copies have been circulated to ell concerned for their com-
ments. suggestions and advice. In the power Ministers 'Con-
ference held on 26.2.2000, the Power Ministers/representa-
tives of the States were requested to expedite their views/ 
comments on the draft legislation at the ear1iest. 

Upgradatlon of Power Statione 

1650. SHRI AOHIR CHOWDHARY : Will the Minister of 
POWER be pleased to state: 

(a) whether any modernisation and upgradation ex-
ercise in respect of power stations in the country was under-
taken during the Eighth Plan period; 

(b) if 10, the details thereof, State-wise; 

(c) if not, the reasons therefor; 

(d) whether the Government propose to initiate the 
process of modernisation and upgradation of power stations 
in the country during the Ninth Plan period; and 

(e) if so, the detaile in this regard, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) Yes, 
Sir. In order to improve the availability and performance of 
old thermal units, a renovation and modernisation (R & M) 
programme covering 44 thermal power stations comprising 
198 units with an aggregate cepaclty of 20889.43 MW in the 
country was launched in the year 1990-91 for implementa-
tion during 8th Plan period. Simllar1y for hydro stations, based 
on the recommendations Of National Committee, a scheme 
for renovation, moderni.ation ad upgrading of hydro power 
plants was started covering 55 hydro schemes. Till 8th Plan. 
8 schemes have been completed. State-wise details of ther-
mal power stations and hydel stations are enclosed as state-
ment-I and II. 

(d) and (e) The balance work of the 8th Plan which has 
spilled over to 9th plan in respect of R & M of thermal schemes 
and R & MU of hydro schemes is proposed to be completed 
during 9th Plan. In order to give a filip to this programme, the 
Government has announced a new scheme for providing 
assistance to the State utilities, under this scheme, additional 
Central Plan Assistance of Rs. 1,000 crores, to State Gov-
ernments and Union Territories during 2000-2001 for under-
taking Investments on R & M of old and inefficient plants and 
for strengthening the distribution system. 

Statement-I 

Details of Thennal units covered under R & M P'rogramme (Phase-II) 

S.No. Boardl Station Units Capacity 
Utility MW 

2 3 4 5 

1. NTPC Badarpur 1-5 ( 3 x 95 + 2 x 210) 705.00 

2. OVB I.P. 1-5 (1 x 30 + 3 x 62.5 + 1 x 60) 277.50. 

3. HPGCL Faridabad 1-3 (3 x 55) 165.00 

4. HPGCL Panipat 1-2 (2 x 110) 220.00 

5. PSEB Ropar 1-2 (2 x 210) 420.00 

6. PSEB Bhatinda 1-4 (4 x 110) 440.00 

7. RSEB Kota '-2(2x110) 220.00 

8. UPSEB OBRA 1-13 (5x 50 + 3x 100 + 5x 2QO) i=SO.OO 
9. UPSEB Pankl 1-4 (2 x 32 + 2 x 110) 284.00 

10. UPSEB Harduaganj 1-8 (1x'30 + 2 x 40 + 4 x 60 + 1 x 105~ 455.00 
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2 3 4 5 

11. UPSEB Parlchha 1-2 (2 x 110) 220.00 
12. MPEB Amarkllntak 1-4 (1 x 30 + 1 x 20 + 2 x 120) 290.00 

13. MPEB Kort. (E) 1-6 (4 x SO + 2 x 120) 440.00 

14. MPEB Kort. fY{) 1-2 (2 x 210) 420.00 

15. MPEB Satpura 1-9 (5 x 62.5 + 1 x 200 + 3 x 210) 1142.50 

18. GEB Ukai 1-5 (2 x 120 + 2 x 200 + 1 x 210) 8SO.00 

17. GEB Gandhinagar 1-2 (2 x 120) 240.00 

18. GEB Dhuvaran 1-6 (4 x 63.5 + 2 x 140) 534.00 

19. GEB Wanakbori 1-3 (3 x 210) 630.00 

20. MSEB Koradl 1-7 (4 + 115 + 1 x 200 + 2 x 210) 1080.00 

21. MSEB Na.ik 1-5 (2x 140 + 3x210) 910.00 

22. MSEB Bhu.awal 1-3 (1 x 58 + 2 x 210) 478.00 

23. MSEB Chandrapur 1-4 (4 x 210) 840.00 

24. MSEB Parli 1-5 (2 x 30 + 3 x 210) 690.00 

25. MSEB Para. 2 (1 x 58) 58.00 

28. TNEB Ennors 1-5 (2 x 60 + 3 x 110) 450.00 

27. TNEB Tuticorin 1-3 (3 x 210) 830.00 

28. TNEB Mettur 1-4 (4 x 210) 840.00 

29. APGENCO Kothagudsm 'A' 1-4 (4 x 60) 240.00 

(OECF)* 

APGENCO Kothagudem (B & C) 1-4 (2 x 105 + 2 x 110) 430.00 

30. APGENCO Nallors 1 (1 x 30) 30.00 

31. NLC Nayvalll 1-9(8x 50+ 3x 110) 600.00 

32. WBPDC Kolaghat 2-3 (2 x 210) 420.00 

33. WBSEB Sanlaldih 1-4 (4 x 120) 480.00 

34. DVC Chandrapura 1-6 (3 x 120 + 3x 140) 780.00 

35. DVC Durgapur 1-4 (2 x 75 + 1 x 140 + 1 x 210) 500.00 

38. DVC Bokaro 1-3 (3 x SO) 1SO.00 

37. BSEB Patralu 1-10 (4 x 40 + 2 x 90 + 2 x 105 + 2 x 110) 770.00 

38. BSEB Barauni 1-4 ( 2 x SO + 2 x 105) 310.00 

39. BSEB Muzaffarpur 1-2 (2 x 210) 420.00 

40. ASEB Bongaigaon 1-4 (4 x 60) 240.00 

41. ASEB Chandrapura 1 (1 x 30) 30.00 

42. ASEB Kathalgurl & 

Golksy 1-7 (3 x 2.705 + 4 x 2.705) 18.93 

43. ASEB Lakwa 1-4 ( 4 x 15) 60.00 

44. ASEB Namrup 1-5 (3 x 23 + 1 x 12.5 + 1 x 30) 111.50 

Total 2086B.43 
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Statement-II 2 3 

Details o( 55 R & M Hydro Schemes Identified by the 27. Hirallud-I (US & 6) 2 x 37.5 
National Committee 28. Hirakud-I 

S.No. Project Name Installed Capacity (MW) 29. Hirakud-II 3x 24 
Punjab 

2 3 30. USDC-I 3x 15 

Andhra Pradesh Tamil Nadu 

1. Machkund Stage-I 3 x 17 + 3 x 21. 25 31. Kadamparal 4x 100 

2. Nizam Sagar 2x5 32. Kundah -III (U 1 & 2) 3x60 

3. Lower Sileru 4 x 115 33. MetturDam 4x 10 

4. Srisaliam 7 x 110 34. Moyar 3x12 

Bihar 35. Papanasam 4 x 5.8 (4 x 7 at 

5. Subernrekha 2 x65 Unity P.F.) 

Gujaral 38. Pykara 3 x 6.65 + 2 x 11 +2 x 14) 

6. Ukai (U 1 & 3) 4 x 75 37. Sholayar-t 2x 35 

Himachal Pradesh Tripura 

7. Bassi 4 x 15 38. Gumti 3x5 

8. Giri 2 x 30 Uttar Pradesh 

Jammu & Kashmir 39. Chilla (U1. 3 & 4) 4x36 

9. Chennal 5x4.66 40. Khatima 3 x 13.8 

10. Lower Jhelum 3x 35 41. Obre 3x 33 
11. Sumbal Sindh 2 x 11.3 42. Pathri (U3) 3x 6.8 

Kamalaka 43. Ramganga 3x66 
12. Mahatma Gandhi 4 x 12 +4x 18 44. Rlhand 6x50 
13. Nagjharl (U2) 6x 135 45. THoth 3x 30 
14. Sharavalhy (U 1-8) 8 x 89.1 We,tSengal 
15. Sharavathy 2 x 89.1 46. Jadhaka Stag80l 3x9 
16. Sivasamudram 6x3+4x6 Central Sector 

Kerala 47. Bhakra RS 5x135(5x120MW 
17. Nerimangalam 3 x 15 Name Plate Rating) 
18. Poringalkuthu 4x8 48. Dehar (Us. 3 & 4) 6x 165 
19. Sabarigirl 6x 50 49. Ganguwal (U2) 2 x 24.2 + 1 x 29.25 
20. Sholayar 3 x 18 SO. Kotla (U3) -do-

Maharashlra Damodar Valley Corporation (DVC) 
21. Koyna I & " Slage I 4 x 65 + 4 x 75 51. Mallhon 3x 20 
22. Koyna-III (U 10. 11 & 12) 4 x 80 52. Panchet 1x40 

Meghalaya National Hydro Eledric Power Corporation (NHPC) 
23. Kyredemkulai 2x 30 53. Baira Siul 3x60 
24. Umiam Stage I & II 4x9+2x9 54. Loklak 3x 35 

Orissa North Eastern Electric Power Corporation (NEEPCO) 

25. Hirakud-I (U1 & 2) 2 x 37.5 55. Khandong (U1) 2x 25 
26. Hlrakud-I (U3 & 4) 2 II 24 Tolal 9652.00 
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[Translation] 

LPG Connection. In Dahod. GuJarat 

1651. SHRI BABUBHAI K. KATARA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the waiting Jist for LPG connedions in Dahod dis-
trict and Dahod city of Gujarat as on February 15. 2000; 

(b) the time by which the waiting lists are likely to be 
cleared; 

(c) the number of LPG connections released during 
1998 and 1999 In the aaid district; and 

(d) the number of LPG connections proposed to be 
relaased during 2000 and 2001 ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) As on 1.2.2000, the 
waiting list registered with the distributors of PSU Oil Com-
panies in the Dahod district of Gujarat is 94 Inciuding 54 in 
the Dahod city. 

(b) to (d) The total number of LPG connections released 
during 1998 and 1999 in the said district is 1051 and 8067 
respectively. New connections are released in a phased 
manner throughout the country depending on the LPG avail-
ability. waiting list. slack available with the distributors and 
their viability. However, the Gov!. has a plan to release one 
crore LPG connections during the year 2000 to clear all wait-
ing list registered with the distributors of PSU 011 Companies 
as on 1.12.1999. 

Amount for National Highways In M.P. 

1652. SHRI RAMANAND SINGH: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) the amount allocated to Madhya Pradesh for the 
repair and maintenance of National Highways during the years 
1998-99 and 1999-2000; 

(b) the amount spent on National Highway Nos. 7 and 
27 separately during the said financial years; and 

(c) the number of narrow bridges and culverts on 
these two National Highways widened from the said amount 
during these financial years? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBE NORA PRADHAN) : (a) The 
following allocation has been done to the State of Madhya 
Pradesh under Maintenance and Repair: 

1998-99 
M&R 

3945.04 

(b) 

NH7 

NH27 

1998-99 

563.97 

33.74 

1999-2000 
M&R 

(upto 112000) 
(Rs. In lakhs) 

5224.493 

1999-2000 

(Rs. In lakhs) 

445.30 

30.51 

(c) During this period widening of 21 culvertslbridges 
were completed and work on 2 bridges are in progress. 

(English] 

Constitution of Committee for Road Projects 

1653. SHRI ANNASAHEB M.K. PATIL : Will the Minis-
ter of SURFACE TRANSPORT be pleased to state: 

(a) whether the Government propose to formulate a 
uniform organisational setup in the highway sector for the 
effective implementation of various road projects; 

(b) If 10, the details thereof; 

(c) whether any committee has been constituted to 
suggest the measures for quick implementation of the road 
projects; 

(d) if so, the recommendations made by the commit-
tee; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) and 
(b) Works for Nationa Highways which are the primary re-
sponsibility of this Ministry, are generally being executed by 
the State PWDs under the agency system. Thus, the organi-
sational set up is already uniform. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Setting up and Renovation of Power Projects 

1654. SHRI BASANGOUDA R. (VATNA) PATIL : 
SHRI R.S. PATIL: 
SHRI MV.V.S. MURTHI : 
SHRI RAM MOHAN GADDE : 
SHRI SHIVAJI MANE: 

Will the Minister of POWER be pleased to .tate : 
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(a) the demand of power in the country .s on dale, 2 
state-wise, sector-wise; 

3. Haryana 2270 
(b) the details of the companies given the works for ". Himachal Pradesh 604 setting up of power projects during the last three years 

alongwith capacity thereof in the country; State-wise; 5. Jammu & KIIshmir 1125 

(c) the present status of each of such power project; 6. Punjab 3250 
and 7. Rajasthan 3-463 

the details of new power projects proposed to be 
8. Uttar Pradeah 6580 

(d) 
ael up or renovated during 2000-2001 ? Western Region 

THE MINISTER OF STATE IN THE MINISTRY OF 
1. Gujarst 7393 

POWER (SHRIMATI JAYAWANTI MEI;tTA) : (a) The peak 2. Madhya Pradesh 6836 
demand/peak met power supply position in the country dur- 3. Maharashlra 11523 
ing the monlh of January, 2000 State-wise is given at en-

4. Goa 260 closed atatemenl-I. 

(b) and (c) Details of Central Sector/Private companlea, 
Southern Region 

Ihermal and hydel power projects sanclionedlTechno eco- 1. Andhra Pradesh 8665 
nomic cleared during the last Ihree years are given In the 2. Kamataka 4432 
enclosed statement-II. 

3. Kerala 2290 
(d) 2125.5 MW Thermal and 1219.5 MW Hydel 4. Tamil Nadu 57"3 

capacity is expected to be set up during 2000-2001. The 
Eastern Region details of thermal and hydel units are given In the encloaed 

statement-III. 1. Bihar 1273 

Details of thermal and hydal power projecta proposed to 2. D.V.C. 1276 

be renovated during 2000-2001 are given in the enclosed 3. Orissa 1793 
atatement-IV. 4. WntBengal 2718 

Statement-I North Eastern Region 
1. AlunachalPredeah 46 

Region/State/System January, 2000 2. Aasam 565 
Peak demand Peak met 

3. Manipur 99 
2 3 ". Meghalaya 12" 

. Northern Region 5 . Mizorain 64 

1. Chandigarh 157 157 6. Nagaland 49 

2. Delhi 2850 2498 7. Tripura 115 

Statement-ll 

S.No. Name of Project 

2 

Madhya Pradesh 
1. Sipst TPPINTPC 

2. Pench TPP/M/a Pench Power 

3. Korba West Extn M/s ITP ltd. 

4. Korba Eaat TPP / M/s Daewoo Power 

5. Bina TPP -Ph I Mis Bina PS 

DateTEC 

3 

17.1.2000 
19.9.97 
15.9.97 
30.12.96 
17.6.97 

Capacity (MW) Status 

3 x 660 Inveatment decision not taken 

2 x 250 FC not achieved 
2 x 210 -do-

2 x 535 -do-

2 x 289 -do-

3 

2070 
604 
950 

3160 
3-463 
5058 

5953 

"808 
9540 

231 

6179 

3904" 
2092 
5405 

1124 
1276 
1781 
2693 

"7 
556 

95 
126 

64 

47 
92 

156 



157 Written Answen Phalguna 16, 1921 (Saka) to Questions 158 

1 2 3 4 

6. Narslnghpur CCGT MI. GBl 27.6.97 166.55 -do-

7. Guna CCPP MI. STP Power 19.9.97 330 -do-

8. Bhllal TPP MI. Bhilai Power 3.10.97 2 x 287 -do-

9. Raigarh TPP (Ph-I) Mil Jindal 17.11.97 2 x275 -do-

10. Rallam DGPP Mis GVK Power 10.2.98 8 x 14,829 -do-

11. Pithampura Kheda DGPP MI. Shapoorjl) 1.2.98 8 x 14.96 -do-

12. Bhander CCGT 5.3.98 342 -do-

13. Khandwa CCP Mis Madhya Bharal 29.5.98 171.17 -do-
Gujaral 

14.' Kawai CCPP St-IIINTPC 19.8.98 650 Under review 

15. Jhanor Gandhar CCPP INTPC 12.11.98 650 -do-

16. Surat Lignite TPS MI. GIPCl 26.8.96 250 -do-

17. Jamnagar Petcoke TPP Mil Reliance Power 24.5.99 500 FC not achieved 

18. Akrimota Lignite TPP Mil GMDCl 6.9.99 250 -do-

19. Sabermali J Stalion MI. AECo 20.11.96 125 -do-

Mahara.hlra 

20. Dabhol CCGT -1/ Mil Dabhol PC 4/96 447 Phale-I achieved Ph.1I by 312000 

21. Patalganga CCGT 22.1.98 447 FC expected 

Mis Reliance Patalganga 

Goa 
22. Salgaocar CCGT 48 CommllSioned 

MI. Reliance Salgaocar 

Tamil Nadu 

23. Tutlcorin TPP-IV /MIl SPIC 31.7.97 525 FC not echieved 

24. Samayanallur DGPPI Mil Balajl 10.2.98 106 -do-

25. Samalpatti DGPP /MI. Samalpattl 10.2.98 105.6 FC achieved 

26. North Madra. SI-1II1 MI. Tri.akti 31.7.98 525 FC not achieved 

27. North Madra. SI-IIIMI. Vldeocon 3.4.96 1050 -do-

28. Cuddalore TPP IMI. Cuddalore 13.8.99 1320 -do-

29. Venbar CCPPI MI. India Power 24.9.99 1873 FC not achieved 

Andhra Pradelh 

30. Visakhapalnam TPP Mis Hinduja 25.7.96 1040 -do-

31. Ramagundam TPP Mis BPl 26.6.97 520 Work commenced 

32. Vemagiri CCPP Nemagirl PGl 14.1.99 492 EPC contract signed. Work in progresl 

33. Kondapalll CCGT MI. Lanco Kondapalll 22.1.98 350 Fuel 011 pipe erection In progress GTG-2 

placed on foundation. Work in progress 

for control. Control Switchgear Building 

34. Piddapuram CCGT Mis BSES 200 Order for FO Iy.tem etc. placad 

35. Gautami CCGT Mil Gautami Power 358.9 Work in progress 

36. Krishnapatnam B TPP IM/s BBI 16.6.98 520 PPA slgnad.EPC contractor finalised 

37. Simadhari TPSINTPC 8.7.97 1000 lOI placed. Wok in progress 

38. Ramlsundlm TPP ISt-IllINTPC 29.4.99 500 status awaited 
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2 3 .-
Kamataka 

39. Kanlmlnlke CCGT /MIl Peenya 20.8.89 107.6 .... 
40. Tanirb8vl CCGT IMII Tanlrb8vl 220 PPA IIgMd. EPC tlMliMd 

41. Nagarjuna TPP /MIl Nag8rJuna 28.4.89 2. 507.5 FIn8I hnc181 package IUbmItled 
42. Tumkur DGPP /MIl DLF 32.5 PPA ligned FSA Ilgned. 

43. Manaalore TPPI Mil Mang" 10.7.88 4.253.3 Undar Utlgetlon 

44. Multi Fuel Plant /MIs Hospet PL 50.8 PPA IIgned. FSA signed EPC awned 

45. Bidadl CCPP IM/s KPC Bidadl 200 Land acquiNd. Evaluation of EPC 
bidl In progrell 

46. Bellary DGPP IMII AIIyal....". 27.8 PPA IIgMd GOK gua,."," SIgned 
EPCflnaUMd 

Kerala 
47. Vypeen CCGT /MIs Siam Energy 25.8.98 878.7 FC not achieved 
48. Kannur CCPP /MIs Kannur Power 18.2.2000 NA ltatus awaited 
49. Cochin CCGTI MIs BSES 173 project In IIdvMOe stage 

AI Nisland 
50. Bsmbootlst /MIs Suryachskra 20.11.87 20 FC not achieved 

Haryana 
51. Faridabad CCGTINTPC 8.7.87 428 Erection work In progresl 
52. MsgnumDG 11.88 4 • 8.3 Already cornmIuionecl 

Bihar 
53. Jojobera ITPP MIs Jamahedpur PC 12187 240 Work In progresl 

West Bengal 
54. Bakralhwar TPPIB.K. G Co. 23.8.88 420 FC yet to achieve 
55. Gouripore TPS /MIs Gouripore 18.4.89 150 In abeyance 

Orilla 
56. Talcher STPP St-IIINTPC 23.10.87 .·4 x 500 works in progrus 
57. I B Valley TPP ST-II Mis AES 28.2.88 2 x 250 FC not achieved 
58. Duburi TPS /MIl Kalinga 28.4.88 2 x 250 FC no achieved 

Rajasthan 
59. Anla-St IIINTPC 18.8.88 850 under review 
60. Dholpur CCGT Mis RPG 12.3.98 GT + ST FC not achieved 

2 x 231.75 + 238.2 
81. B8flingur Ugnita I Mil HVCL 20.4.88 2 • 250 EPC Iigned. FC not achieved. 
82. Chambal Napths baaed 28.10.98 188 -do-

Power Project IMII Chambel PL (Stata c:IearIInce) 
83. Mathanis ISCC /MIs RSPCL 27.8.99 140 FC not achieved. 

U.P. 
64. Aurlaya St.lU NTPC 30.11.88 630 under review 
65. Rihand INTPC 1.10.89 1000 Inv. deciIion not taken 
88. Ron TPP IMIIlndo Gulf Fer. 18.9.97 2.283.5 FC tIdn IOUPt upIo w 
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2 3 4 

Hydro 

H.P. 

67. Baspa St.lllM/s JPIL 12193 3 x 100 PPA Ilgned. Projct exeuction by MIs JPHPC 

Work In progress 
68. Malana IRSWML 27.7.98 86 FC to be achieved TEC 

Trf. to MIl Malana PCL 

Work In progress 

69. Chamera St.lIINHPC 18.5.99 300 Agreement between NHPC AND Consortium 

lead by Mis Jaiprakash Ind. Ltd signed. 
Work In progress 

U.P. 
70. Vishnu Prayagl JPIL 30.6.97 400 Inv. & lurvey works in progress 

Assam 
71. Kopill SI. IIINEEPCO 6.7.99 25 LOI placed for Tgset and Package I. 

Work in progress. 

Sikkim 

72. Teesta SI. VlNHPC 11.2.2000 510 Development works In Progress 

Manipur 

73. . Loktak DS/NHPC 30.12.99 90 Work In progress 

Mizoram 

74. TuiriallNEEPCO 7.7.98 60 Work in progress 
Madhya Pradesh 

75. Maheshwar I MIs SMHPCL 30.12.96 400 Works awards placed. Land acquisition 

and R & R works in progress 

Statement-III 

Capacity addition programme for the year 2000-2001 (Tentative) 

S.No. Name of Project 

2 

Thermal 

Central Sector 

1. Faridabad CCGT/NTPC 
State Sector 

1. Panipat TPS SI. IV, U-6 
2. Suratgarh TPS, U-2 
3. Khaperkheda TPS, U-3 

U-4 

4. Bakreswar TPP 

5. Leimakhong DG 

State 

3 

Haryana 

Haryana 

Rajasthan 
Maharashtra 
Maharashtra 

We.t Bengal 

Manipur 

Capacity (MW) Comm. Schedule 

4 5 

144.0 10/2000 

210.0 2/2001 
250.0 4'12000 
210.0 512000 
210.0 1112000 

210.0 912000 
36.0 1112000 

(Slippage from 1999-2000) 



163 ~,menAnsw.~ March 6, 2000 to Que.tions 164 

2 
6. Kovilkalappal GT 

ST 

Private Sector 
1. Kondapalli CCGT GT 

Mis LKPL ST 
2. Pillaiperumalanallur GT 

CCGT (PPN Power) ST 
3. Samalpattl DG DG-1 & 2 

(Samalpatti) DG- 3 & 4 

4. Jojobera TPS (U-1) 
Mis Jamshedpur Power Co) 

3 
TNEB 

Andhra Pradesh 
Andhra Pradesh 
Tamil Nadu 

Tamil Nadu 

Bihar 

107.0 

112.0 
128.0 

225.0 

105.5 
30.0 

30.0 

120.0 

5 
812000 
1012000 

512000 
812000 
1212000 

212001 

312001 
112001 

Note; Slippage from the programme of 1999-2000, If any, would allo Io8t added to the capacity addition programme of 2000-2001. 

Hydro 

S.No. Project Installed Capacity Capacity addition 
(MW) during the year (MW) 

2 

1. Ghanvi 
2. Upper Sindh-II 

3. Upper Singh Ext. 
4. Sewa-III 

5. Chennai·1II 
6. Ranjil Sagar 
7. Pahalgam 
8. Upper Indravati 
9. Srilailam Left Bank 

3 

2x 11.25 
2 x 35 

1x35 
3x3 
3x 2.5 
4x 150 

2 x 1.5 
4x 150 

22.5 

35.0 (Unit-II) 
35.0 

9.0 
5.0 (Unit II & iii) 
600.0 
3.0 (under MNES) 
300.0 (Unit-III & IV) 

Power House 6 x 150 150.0 (Unit-I) 
10. Sharavathy Tail Race 4 x 60 60.0 (Unit-I) 

Statement-tV i 

Details o( Units covered under R & M Programme (Phase-II) 

S.No. Board/Utility Stalion Capacity Sanctioned 
(MW) Elt. COlt 

(Rs. in Lakh.) 

2 3 4 

1. NTPC - Badapur (U 1-5) 705 14018.00 
2. OVB - i.P. (U 1-5) 277.50 1744.00 
3. HPGCL - Faridabad (U 1-3) 165 1050.00 
4. HPGCL - Panipat (U 1-2) 220 1658.00 
5. PSEB - Ropar (U 1-2) 420 2494.85 
6. PSEB - Bhatinda (U 1-4) 440 2340.84 

2 3 
7. RSEB - Kota (U 1-2) 

8. UPSEB - Obre (U 1-13) 

9. UPSEB - Panki (U 1-4) 

10. UPSEB - Harduaganj (U 1-8) 

11. UPSEB· Parichha (U 1·2) 

12. MPEB· Amarkantak (U 1-4) 

13. MPEB· Korba (E) (U NI) 
14. MPEB· Korba rN) (U 1·2) 

15. MPEB - Satpura (U 1·9) 

16. GEB· Ukai (U 1·5) 

17. GEB· Gandhinagar (U 1·2) 

18. GEB - Dhuvaren (U 1-6) 
19. GEB· Wankbori (U 1-3) 
20. MSEB· Koradi (U 1·7) 
21. MSEB· Na.ik (U 1-5) 
22. MSEB· Bhusawal (U 1·3) 

23. MSEB· Chandrepur (U 1·3) 

24. MSEB· Parll (U 105) 

25. MSEB· Pares (U·2) 
26. TNEB· Ennore (U 1·5) 
27. TNEB· Tuticorin (U 1·3) 

28. Mettur (U 1-4) 

29. APGENCO-

Kothagundam 'A' (U 1-4) 
APGENCO • Kothagundam 
'B' & 'C' (U 1-4) 

30. APGENCO· Ne/lore (U .1) 

220 

1550 
284 

455 

220 

290 

440 

420 

1142.50 

850 

240 

534 

630 
1080 
910 
478 

840 

690 

58 
450 
630 

840 

240 

430 

.30 

3904.00 

14367.00 

2570.00 

3320.00 

1734.00 

3674.00 

7710.00 

940.00 

17707.17 

3090.00 

346.00 

2724.00 
1544.00 
6765.00 

12122.00 
4179.00 

4179.00 

5416.00 

998.00 
6486.00 
1043.00 

312.00 

14171.00 

2903.00 
1385.00 
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2 3 

31. NLC· Neyveli (U 1·9) 

32. WBPOC - Kolaghat (U 2 & 3) 

33. WBSEB - Santaldlh (U 1"") 

34. DVC - Chandrapur (U 1-6) 

35. DVC - Durgapur (U 1"") 

36. DVC - Bokaro (U 1·3) 

37. BSEB· Patratu (U 1-10) 

38. BSEB· Baraunl (U 1"") 

39. BSEB - Muzaffarpur (U 1·2) 

40. ASEB· Bongaigaon (U"") 

41. ASEB - Chandrapura (U -1) 

42. ASEB - Kathalgurl & Golkey 

(U 1-7) 

43. ASEB - Lakwa (U 1"") 

44. ASEB - Namrup (U 1-5) 

S.No. Name of ProJectl 
Capacity 

Hydro Scheme. 

(I) RM & U Schemes 

eoo 
420 

480 

780 

500 
150 

770 

310 

220 

240 

30 

18.93 

60 
111.50 

Benefit 
Exp.MW 

1. Lower Slierul A.P. 4 x 115 MW 24 

2. Sriaallam! A.P. 7 x 110 MW 
3. Mahatama GandhiIKarnataka 

4x12+4x1BMW 120 

4. Hirakud-Ii/Orilsa, 3 x 24 MW 72 

5. Pykara IT.N. 3 x 6.65 + 2 x11 

+ 2 x 14 MW 69.95 

6. Bhakra RB /BBMB, 5 x 120 MW 185 

(II) Other Sehemea 

1. Ganguwal (U 3) BBMB 24.2. MW 27.63 

2. Kotla (U2) BBMB 24.2 MW 28.12 

3. Sharavathy/Karnataka 2 x 103.5 MW-

4. Limgnamakki/Karnataka 

2x27.5MW 

5. Salal St.lINHPC 3 x 115 MW 

6. Bhira Tail RacelMaharashtra 

2x40MW 

4 

25000.00 

2000.00 

8490.00 

2722.00 

3&481.00 

284.00 

7583.00 

1577.00 

292.00 

8BO.00 

252.00 

633.00 

1777.00 

3268.00 

Elt. COlt 
(RI. In Lakhs) 

1335.00 

1632.00 

3390.00 

8205.00 

2606.00 

7750.00 

2500.00 

2500.00 

499.00 

BO.OO 

6147.00 

180.00 

Bridge. Blown·up In J.mmu .nd Ka.hmlr 

1655.' SHRI PRAKASH YASHWANT AMBEDKAR : Will 
the Minlater of SURFACE TRANSPORT be plealed to alate: 

(a) whether the number of bridges on National High-
ways blown-up either by the terrorist group or others in Jammu 
and Kaahmlr during the last three yaars; 

(b) whether the .. are being rebuilt; 

(c) If SO, the details In this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR· 
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) Two 
bridges on National Highways in Jammu and Kashmir were 
blown-up during the last three years. 

(b) and (c) Damaged bridges have since been repaired, 
detalla of which are given below: 

NHNo. Location Date when Approx. 

1A 

18 

Km 20 on Srinagar-
Baramulla-Uri 
Section of NH·1A 

Kms 140.40 Kishtwar-
Sinthan Pasl section 
ofNH-1B 

(d) Doel not arlle. 

Blown up cost of 

5.11.98 

23.10.99 

repairs 
(Rs. in lacs) 

2.17 

2.15 

{Translation] 

Shlvdl·N.v •• hev. Linked Road and Weltern 
Expre •• Highway Scheme 

1656. SHRI ANANT GANGARAM GEETE : Will the Min-
ilter of SURFACE TRANSPORT be plealed to state: 

(e) whether the Shivdi-Navasheva link road and West-
ern Expre .. Highway (Worti to Nariman Point) acheme are 
pending for clearance with the Governmenl; 

(b) if so, the lime by which it is likely to be cleared; 
and 

(c) If nol, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) 10 
(c) The alignment of propoaed Mumbai Trans Harbour link 
(Shivdi-Nh.va link) eroseel various installations of Mumbai 
Port Trust. The Mumbei Port Trusl had suggested for change 
In the alignment of the project to the Project Authorities of the 
Government of Mahar.shtra. No further proposal from the 
State Governmenl of Maharashtra has been received by the 
Mumb., Port Trust. 
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The proposal of Western Express Highway has not been 
referred to the Ministry of Surface Transport by the Govern· 
ment of Maharashtra. 

[English] 

Clearance to Dhanslngh Toll Irrigation Project 

1657. SHRI RAM PRASAD SINGH: 
SHRIMATI KANTI SINGH: 
DR. RAGHUVANSH PRASAD SINGH: 

Will the Minister of ENVIRONMENT AND FOR· 
ESTS be pleased to state: 

(a) whether the Dhansingh Toli Irrigation Project in 
Gumla district of Bihar is stili under consideration for clear· 
ance for a long time; 

(b) if so, the date on which it was received by the 
Union Government for clearance; 

(c) the reasons for not clearing the proposal so far; 
and 

(d) the likely date by which it Is expected to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF EN· 
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) No, Sir. 

(b) to (d) A proposal for diversion of 40.85 hectare of 
forest land for conltruction of Dhansigh Toll irrigation project 
in distrid Gumla was received from State Government of Bihar 
under Forest (Conservation) Act, 1980 in May 1991. After 
scrutiny of the proposal Siate Government was requested to 
furnish certain details regarding area for compensatory af· 
forestation and its detail scheme in July 1991. 

Subsequently State Govemment submitted a revised pro-
posal for diversion of 36.71 hectare of forest land for the 
lame project in July 1997. State Government was asked to 
furnish certain essential details in September 1997 to which 
complete information was submitted only in October 1999 
where the forest area for diversion has been further modified 
to 53.62 hectare. 

After discussing the proposal in Forest Advisory Com· 
mittee in the month of October 1999, Ministry iSlued in prln· 
ciple approval on 3.12.1999 for diversion of 53.62 hectare of 
forest land subject to fulfilment of conditions namely; transfer 
and mutation of equivalent non· forest land for raising com· 
pensatory afforestation in favour of State Forest department. 
transfer of fund for compensatory afforestation over equiva· 
lent non forest land and transfer of fund for penal compenla· 
tory afforestation to an extent of double the area used in 
violation over degraded forest land. 

It is now for the State Government to fulfil these condi· 
tions and send compliance report for issue of final approval 
under sectlon-2 of Forest (Conservation) Act, 1980. 

Expansion of 011 Refinery at aaraunl 

1658. SHRI K. YERRANNAIDU : 
SHRI RAJAIAH MAL YALA : 
SHRI N.R.K. REDDY: 
SHRI B. VENKATESHWARLU: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Government propose to expand the 
capacity of the Baraunl Refinery; 

(b) if so, the total investment likely to be made for the 
purpose; 

(c) the details of contracts finalised in this regard; 
and 

(d) the time by which expansion of the refinery Is likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF PE· 
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) Indian Oil Cor· 
poration Ltd., propose to expand the capacity of Barauni Re· 
finery from 4.2 to 6 Million Metric Tonnes per Annum af a 
cost of Rs. 1803 crore. 

(c) The project is being executed on Lumpsum Turn· 
key (LSTK) basis. It has been divided in four LSTK contracts 
out of which 3 have been finalised and the fourth is under 
finalisation. 

(d) The project Illcheduled to be mechanically com· 
pleted by February, 2002. 

[Translation] 

Telephone BIlla Payment Facllltr In Rural Areas 

1659. SHRI RAMSHETH THAKUR': 
SHRI ASHOK N. MOHOL : 

Will the Minister of COMMUNICATIONS be plea· 
sed to state: 

(a) the facilities provided by the Government to the 
telephone subscribers of the rural areas"Jor ensuring cash 
payment of their telephone bills; 

(b) whether the cheques for the payment oftelephone 
bills are not accepted by local post offices in the rural areas; 

(c) If 10, the reasons therefor; 
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(d) the Itepi being taken by the Government to en- Statement-I 
sure the acceptance of cheques by the post officel In the 
rural areal; State-wise release of funds for the last three years under 

the centrelly sponsored scheme Development o( National 
(e) whether the permilsion from some Government Pari<s and Senctuaries 

Authority is required for the payment of IUch cheques; and 
S.No. State 11H17-98 1998-99 1999-2000 

(f) if so, the details Including the exact procedure for 
the same in this regard? 2 3 4 5 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Payment oftele- 1. Andhra Pradelh 43.39 50.72 87.54 
phohe bills in cash il accepted in the department post officel 2. Arunachal Pradesh 27.953 57.91 50.983 in rural areas. 

3. Assam 54.62 58.05 53.44 
(b) No, Sir. Cheques in payment of telephone bills 

4. Bihar 6.00 27.85 are also accepted. 

5. Goa Nil 11.07 21.30 
(c) to (1) Does not arise in view of reply to (b) above. 

6. Gujarat 17.005 13.80 22.10 
Con •• rvatlon of Wlldllf. 7. Haryana 14.57 37.20 21.50 

1660. DR. LAXMINARAYAN PANDEY: Will the Minis- 8. Himachal Pradesh 61.50 49.80 47.46 
ter of ENVIRONMENT AND FORESTS be pleased to Itate : 9. Jammu & Kashmir 124.70 7.00 5.50 

(a) the name of casel sent by Madhya Pradesh relat- 10. Karnataka 78.17 84.12 99.201 
ing to wild life that lying pending for approval during the last 11. Kerala 49.29 49.35 59.975 three years; 

12. Madhya Pradesh 195.67 35.93 151.75 
(b) the time by these cases would be approved: 

13. Maharashtra 48.845 27.783 123.43 

(c) whether the Government would provide financial 14. Manipur 13.50 19.64 13.28 
assistance to the State Government for the protection of wild 

15. Meghalaya life; and 

16. Mizoram 13.48 8.45 12.30 
(d) if so, the details In this regard for the said period, 

17. Nagaland 15.29 9.00 State-wise? 9.70 

18. Orisla 34.22 68.73 95.54 
THE MiNISTER OF STATE IN THE MINISTRY OF EN-

VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 19. Punjab 14.03 8.65 11.57 
(a) to (d) No proposal from Madhya Pradesh Government for 20. Rajasthan 82.34 89.52 66.89 assistance under the scheme ·Project Tiger" is pending for 
approval. Under the scheme Development of National Parks 21. Sikkim 12.51 11.00 12.00 
and Sanctuaries during 1999-2000, proposals worth Rs. 14.21 
crore was received from Madhya Pradesh which il higher 22. Tamil Nadu 61.284 74.63 61.18 
than the total allocation available to the Ministry under this 

23. Tripura 29.81 19.97 scheme. Position in respect to previous years is also more or 
less the same. The allocations are made to different States 24. Uttar Pradesh 112.11 89.57 118.01 
based on the number and area of the protected areas, rich-
ness in bio-diversity, variety of species involved, past pertor- 25. West Bengal 69:69 72.96 55.21 
mance of the State Governments, utilization of the amount 
provided during the previoul years and approved allocation 26. A& N Islands 22.00 
of the Ministry under the scheme. The funds released by the 

27. Chandigarh 12.00 Nil 20.00 Government to various States and Union Territoriel under 
the schemes Project TIger and Development of National Parks Total 1211.93 934.883 1289.679 
and Sanctuaries are given in the attached atatement-I and II. 0 
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Statement-II 

Scheme: Project Tiger 

S.No. Name of Tiger Funds Funds Funds 
Reserve Siale Released Released Released 

1997-98 1998-99 1999-2000 

2 3 4 5 

1. Andhra Pradesh 10.700 18.010 18.495 

2. Arunachal Pradesh 20.000 47.680 30.590 

3. Assam 45.080 35.000 87.290 

4. Bihar 36.750 153.990 109.900 

5. Karnataka 25.000 69.340 128.169 

6. Kerala 34.950 39.190 42.665 

7. Madhya Pradesh 133.778 225.125 278.785 

8. Maharashtra 60.530 110.740 114.435 

9. Mizoram 12.450 9.650 21.430 

10. Orissa 49.300 67.650 72.450 

11. Rajasthan 149.885 472.265 211.095 

12. Tamil Nadu 45.600 32.500 58.780 
13. Uttar Pradesh 125.012 199.750 212.950 

14. West Bengal 58.950 179.985 137.140 

Total 807.985 1660.875 1516.174 

[Eng/ish) 

011 Exploration 

1661. DR. V. SAROJA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

existing datas and offer of blocks form a continuous and on-
going process. 

[Translation) 

Tower Telephone Connection In Bihar 

1662. SHRI JAGDAMBI PRASAD YADAV: Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) whether there is demand otTower Telephone Con-
nections in the villages of Monghyr, Godda, Devghar and 
Dumke districts of Bihar; 

(b) if so, the reasons for not meeting the said de-
mand; and 

(c) the time by which the Tower Telephone Connec-
tions are likely to be provided In the said Districts? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS CSHRI TAPAN SIKDAR) : Ca) to Cc) There is 
demand for public telephone facility in villages of Monghyr, 
Godda, Devghar & Dumka districts of Bihar. VPTs are being 
provided through tower telephones, underground cables and 
Overhead lines in these districts. Government plans are to 
provide the facility in all the remaining villages gradually by 
March, 2000 subject to the availability of resources. 

[Eng/ish) 

Telephone Facility 

1663. SHRI AMAR ROY PRADHAN : Will the Minister of 
COMMUNICATIONS be pleased to state: 

Ca) whether the Government have received any rep-
resentation from public representatives for providing tele-
phone facility to the subscribers of Haldibari W.B.) from 
JalpaiguFi Telephone Exchange instead of Mekhuliganj; 

Cal whether the work of oil exploration on recently 
offered blocks has since been commenced; (b) if so, the details thereof during the last three years; 

Cbl if so, the time by which it is likely to be completed; 
and 

(c) the steps taken by the Government to award the 
bids in respect of the remaining oil exploration blocks? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWARl : (a) and Cb) No, Sir. The 
Production Sharing Contracts CPSCs) containing detailed 
terms and conditions, work programme etc. for the blocks 
awarded under first round of New Exploration Licensing Policy 
(NELP) have not been signed so far. 

Cc) The exploration activities in the country involving 
acquisition of new data, reprocessing/reinterpretation of the 

and 

(c) the action taken by the Government In this re-
gard? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes Sir. 

(b) The details 01' the representation received in this 
connection are as under: 

In 1998, Shrl Amar Roy Pradhan, MP CLS) vide his leiter 
dated 17.6.98 represented to the then MO (C) for provision 
of direct connectivity between Haldlbari and Jalpaiguri. 

(c) Local call facility at 180 sec. Pulse rate (I.e. Inter 
dialing without STD (Code) has been provided between sub-
scribers of MekhllganJ SDCA (incll!dlng Haldibarl) and 
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Jalpaiguri SDCA. Haldibarl Exchange has also been directly 
connected to Jalpaiguri TAX through 120 chi. Digital UHF for 
STn service. 

Semln.r on Intellectual Property Rfght 

1664. SHRI R.S. PATll : 
SHRI M.V.V.S. MURTHI : 
SHRI RAM MOHAN GADDE : 
SHRI SHIVAJI MANE: 

Will the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether a global seminar on the intellectual prop-
erty right was held recently In Capital; 

(b) if so, the details thereof; 

(c) whether the Government propose to bring Indian 
Law at par with the international law and practices; 

(d) if so, the details in this regard; 

(e) the suggestions made by the participants of the 
seminar: and 

(I) the reaction of the Government thereto? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a), (b), (e) and (I) An 
Asia-Pacific Regional Forum on Intellectual Prope'rty Policy 
Issues in the Next Millennium was organised by the World 
Intellectual Property Organisation, in association with De-
partment of Industrial Development, and Federation of In-
dian Chambers of Commerce & Industry, in New Delhi from 
July 7 to 9, 1999. The Forum was attended by senior officials 
responsible for intellectual property rights poliCies and ad-
ministration from 20 countries of Asia and the Pacific region 
to examine various issues concerning policy development in 
the field of intellectual property. 

In addition, the Asian Pat,nt Attorneys Association 
(APAA) and the Federation Internatlonale de Consells en 
Propriete Industrlelle (FICPI) privately organised a joint Fo-
rum in New Delhi from 11-13 February, 2000 to provide an 
insight into the current situation in the field of intellectual 
property prevailing in the world. Asian Patent Attorneys As-
sociation is an association comprising of lawyers practicing 
in the field of intellectual property mainly from Asian coun-
tries. Federation Internationale de Counseils en Propriete 
Industrielle (FICPI) Is an International Association of lawyers 
from all over the world. 

(c) and (d) Insofar as the illliUCS being handled by the 
Department of Industrial Development are concerned, legis-
lation to comply with the obligations contained In TRIPS 
Agreement of the WTO Agreement were introduced in Par-
liament in Its Winter Session, 1999. These were related to 
trademarks, geographical Indications, designs and patents. 

While the legislation pertaining to trademarks and geographi-
cal Indications have been passed by the Parliament, the De-
signs Bill is to be considered by lok SIIbha. A Joint Commit-
tee of Parliament is examining the Patents Bill. 

Uniform Rule. for State Pollution Control Board. 

1665. SHRI P.O. ELANGOVAN : 
SHRI NAREC;H PUGLIA: 
SHRI ADHIR CHOWDHARY : 

WiU the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state : 

(a) whether the State Pollution Control Boards are 
adopting and Implementing their own rules and regulations: 

(b) if so, whether the Centr.1 Pollution Control Board 
has decided to set up a committee to frame guidelines on a 
uniform consent procedure, which State Pollution Control 
Boards and committees could follow: and 

(c) if so, the likely time by which uniform rules would 
be framed and States directed to implement pollution control 
norms In accordance with such rules? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) Yes, Sir. 

(b) and (c) In pursuance of the decision of the Forty Sixth 
Conference of the Chairmen and Member Secretaries of State 
Pollution Control Boards (SPCBs)1 Pollution Control Com-
mittees (PCCs)held at New Delhi on July 14, 1998 the Chair-
man, Central Pollution Control Board (CPCB) set up a com-
mittee to formulate proposals regarding uniform consent pro-
cedure to be followed by SPCBs and PCCs. Based on the 
report of the committee, a notification containing the Draft 
Rules to provide for uniform consent procedure to be fol-
lowed by the SPCBs and PCCs has been issued on 
20.12.1999, inviting suggestions/objections by persons likely 
to be affected prior to their finalisalion. 

[T ransiationJ 

Clear.nce to Hydro Power ProJecte 

1666. SHRI MANIKRAO. HODl YA GAVIT: Will the Min-
ister of POWER be pleased to state : 

(a) whether the attantlon of the Government has been 
drawn to the news-item captioned "NTPC ko Panbijali Par 
Kaam Kame Ke Liye Hari Jhandi" appearing in the "Navbharat 
Times· dated February 8, 2000; 

(b) if so, the facts of the matter reported therein: 



175 Written Answers March 6, 2000 to Ouest/on$ 176 

(c) the time by which these Hydro Power Projects S ...... ent-l 
are likely to start functioning and the power In Megawatts 
proposed to be generated there from: and Funds Released (Rs. in lakhs) under the Scheme 

"Development of National Parl<s and Sanctuaries· 
(d) the extent to which it would overcome the power 

shortage in the country ? S.No. State 1897-98 1898-99 1999-2000 

THE MINISTER OF STATE IN THE MINISTRY OF 2 3 4 5 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Yes, Sir. 

1. Andhra Pradesh 43.39 50.72 87.54 
(b) to (d) Government of India (GO I) has permitted Na-

tional Thermal Power Corporation (NTPC) to set up hydro 2. Arunachal Pradesh 27.953 57.91 50.983 
power projects In the country in 1997. Further, GOI announced 
a Policy on Hydro Power Development in August, 1998 with 3. Assam 54.62 sa.05 53 ..... 
an objective to accelerate the share of Hydro power which 

4. Bihar 6.00 Nil 27.85 has been continuously declining over the lalt three decades. 

5. Goa Nil 11.07 21.30 
NTPC has recently signed an agreement with the Gov-

ernment of Himachal Pradesh as well as Himachal Pradesh 6. Gujarat 17.005 13.80 22.10 
State Electricity Board for implementation of Kol Dam Hydro-
electric project (800 MW) in Himachal Pradesh. The project 7. Haryana 14.57 37.20 21.50 
is envisaged to start functioning during 11th Plan. 

8. Himachal Pradesh 61.50 49.80 47.46 

Funds for Nationa' Parka and Sanctuaries to States 9. Jammu & Kashmir 124.70 7.00 5.50 

1667. SHRI RAJO SINGH: Will the Minister of ENVI- 10. Karnataka 78.17 84.12 99.201 
RONMENT AND FORESTS be pleased to state: 11. Kerala 49.29 49.35 59.975 

(a) the amount sanctioned by the Union Government 12. Madhya Pradesh 195.67 35.93 151.75 
to the State Governments for the development of the Project 

13. Maharashtra 48.845 27.783 123":43 Tiger, national parks and sanctuaries during the last three 
years, year-wise; 

14. Manipur 13.50 19.84 13.28 

(b) the total amount for which the proposals were sent 15. Me9halaya Nil Nil Nil 
!o the Union Government under the said schemes during the 
aforesaid period: 16. Mizoram 13.48 8.45 12.30 

(c) the total funds released by the Government to 
17. Nagaland 15.29 9.00 9.70 

various States and Union Territories under the schemes; and 18: Orissa 34.22 68.73 95.54 

(d) the criteria adopted to provide funds 10 the States 19. Punjab 14.03 8.65 11.57 
thereunder? 

20. Rajasthan 82.34 89.52 66.89 

THE MINISTER OF STATE IN THE MINISTRY OF EN- 21. Sikkim 12.51 11.00 12.00 
VIRONMENT AND FORESTS (SHRI BABU LAL MARANO I): 

22. Tamil Nadu 61.284 61..18 (8) to (d) The demand of budget from State Governments for 74.63 
central assistance under the schemes 'Development of Na-

23. Tripura 29.81 Nil 19.97 tional Parks and Sanctuaries' and Project Tiger' Is usually 
many times more than the budget allocation available. The 24. Uttar Pradesh 112.11 89.57 118.01 
allocations are made to different States based on the num-
ber and area of the protected areas, richness In bio-diversity, 25. West Bengal 69.69 72.96 55.21 
variety of species Involved, past performance of the state 
government. utilisation of the amount provided during the 26. A& N Islands 20.56 Nil 22.00 
previous years and approved allocation of the Ministry under 

27. Chandlgarh the scheme. The funds released by the Government to varl- 12.00 Nil 20.C(' 
ous States and Union Territories under these schemes are 

Total 1211.93 934.883 1289.67Q given in the statement-I and II. 
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Statement .. 1 

Funds Released (Rs. in Lakhs) under the 
Scheme,' ·Project Tiger" 

S.No. State 1997-98 1998-99 1999-2000 

2 3 4 5 

1. Andhra Pradesh 10.70 18.01 18.495 

2. Arunachal Pradesh 20.00 47.68 305.90 

3. Assam 45.08 35.00 87.29 

4. Bihar 36.75 153.99 109.90 

5. Karnataka 25.00 69.34 128.169 

6. Kerala 34.95 39.19 42.665 

7. Madhya Pradesh 137.778 225.125 278.785 

8. Maharashtra 60.53 110.74 114.435 

9. Mizoram 12.45 9.65 21.43 

10. Orissa 49.30 67.65 72.45 

11. Rajasthan 149.885 472.265 211.095 

12. Tamil Nadu 45.60 32.50 58.78 

13. Uttar Pradesh 125.012 199.75 212.95 

14. West Bengal 58.95 178.985 137.14 

Total 807.985 1660.875 1516.174 

[Eng/ish} 

Amandment In Foreat Act 

1668. SHRI VAlKO: 
DR. PRASANNA KUMAR PATASANI: 

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state : 

(a) whether certain hill districts and forestltrlbal 
areas are facing difficulties due to provisions of the Forest 
(Conservation) Act, 1980; 

(b) if so, whether the Government propose to suit-
ably amend the said Act with a view to removing hurdles; 

(c) if 80, the details thereof; and 

(d) if not the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) to (d) As per the provisions of the Forest (Conservation) 
Act, 1980, no State Government or other authority can make 
except with the prior approval of the Central Government 
any order directing de-reservation of forest land and or its 

use for non-forestry purposes. In fact by conserving the for-
ests, the Act safeguards the interest of tribal and other 10CilI 
people who are heavily dependent on forest resourClla for 
their sustenance. 

Moreover, provisions of Forest (Conservation) Act, 1980 
do not affect the enjoyment of recorded rights/concessions 
of local people and apecially tribal for their own bonafide 
domestic use. 

This Ministry has framed a detailed guideline for pro-
ceasing of proposals received from State Government un-
der the said Act and this has been revised from time to time 
to ensure speedy decision on proposals received under the 
Act. Thia include delegation of powera to Regional Offices to 
decide development projecta Involving forest area up to 5 
hectare (except that of mining and regularisation of encroach-
ment) constitution of State Advisory Groups comprising of 
representatives from the State Governments etc. 

Special relaxation in respect of compensatory afforesta-
tion has also been made for certain development projects 
involving forest land up to 20 hectare in hili districts and other 
districts having forest area exceeding 50% of the total geo-
graphical area by permitting it to be raised over degraded 
forest twice in extent to the area being diverted. Moreover, 
no compensatory afforestation is insisted for small public utility 
projects involving forest land up to one hectare. 

In view of above there Is no need to amend Forest (Con-
servation) Act. 1980 at present. 

Power ProJecta In Karnataka 

1669. SHRI S.D.N.R. WADIYAR : Will the Monister of 
POWER be pleased to state: 

(a) the number of power projects proposed to be set 
up in Karnataka in collaboration with the foreign companies; 

(b) the names of companies involved therein; 

(c) the installed power generation capacity and loca-
tions of these projects; and 

Cd) the lime by which the prOjects are likely to be ac-
corded approval by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER CSHRIMATI JAYAWANTI MEHTA) : (a) to Cd) The 
followin9 schemes for setting up po_r projects in Karnataka 
involving foreign direct investment, have been accorded TEC 
ofCEA: 
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S.No. Name of the Project Capacity (MW) Promoters 

1. Toranagallu Thermal Power Project 260 Mis Jindal Tract.bel Power 
(fully commissioned) Company Limited 

2. Mangalore Thermal Power Project 1013.2 Mis Mangalor. Power Company 

3. Nagarjuna Thermal Power Project 10~5 Mis Nagarjuna Power Corporation Ltd. 

4. Kaniminke Combined Cycle Power Project 107.6 Mis Peenya Power Company 

Detailed Project Reports which have been received in 
CEA in respect of the following schemes involving foreign 
direct investment for setting up power projects in Karnataka 
will be taken up for techno-economic appraisal after the req-

S.No. Name of Project Capacity (MW) 

1. Almattl HEP 

2. Bangalore TPP 

3. BijapurTPP 

4. Nanjangud CCGT 

5. Hassan CCGT 

6. Mandya CCPP 

7. Mea Shivapur Konnur LNG based CCPP 

{Translation} 

Indla-Kazakhlstan Joint Commlaslon on 
on and Ga. 

1670. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI RAVINDRA KUMAR PANDEY: 
SHRIMATI SHEELA GAUTAM : 

1107 

500 

350 

110 

189 

164.4 

500 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the joint commission of India and 
Kazakhistan has decided to pay attention towards the oil and 
gas; 

(b) If so, the details thereof; and 

(c) the manner in which the country is likely to be 
benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) Protocols have 
been signed at the Third meeting of Inter-Governmental Indo-
Kazakhetan Joint Commission on Trade, Economic, Scien-

uisite statutorylnon-statutory Inputsllinkages are tied up by 
project promotors and necessary clarifications/details .re 
furnished: 

Promotors 

Mis Chamundi Power Corporation limited 

Mis Pulakeshi Power Company 

Mis KEI Energy Private Limited 

Mis IPS Power Company 

Mis Hassan Power Supply Co. Ltd. 

Mis Mandya Power Partners Pvt. Ltd. 

Mis Wesco Power Generation Ltd. 

tific and Technical co-operatlon held In March, 1999 fer pro-
moting and strengthening co-operation between the two coun-
tries including the hydrocarbon sector. No concrete proposal 
has so far been firmed up. 

Naw Post Offlc •• 

1671. SHRI BRIJLAL KHABRI : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) the target fixed for setting up of new post offices 
and sub-post offices in the country during the Ninth Five Year 
Plan, State-wise; and 

(b) the number of post offices and sub-post offices 
thet has been set up and start functioning during the said 
plan period al on date? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKOAR): (a) Alarget of 500 
sub Post Offices and 2500 Branch PObt Offices has been 
fixed for opening in the country during the Ninth Five Year 
Plan. State-wise details are gi"dn in '!Itatement attached. 

(b) 123 sub Post Offio:e. and 1260 Branch Post Of-
fices have been set up and started functioning during the 
said plan period as on date 
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Statament 

Circle wi.e detail. of taf(18t. fixed for opening of Post Offices and Sub Post Offices during the 9th Five Yea, Plan 

S.No. Circlel 1997-98 1998-99 1999-2000 

Branch Sub Branch Sub Branch Sub 
POlt Officel POlt Officel Post Offices 

Offices Offices Offices 

1. Andhra Pradesh 10 2 10 2 15 2 
2. Allam 25 2 54 5 50 5 
3. Bihar 40 5 72 2 50 3 ... Delhi 5 2 .. 2 4 2 
5. Gujarat 25 2 31 2 30 3 
6. Haryana 15 2 13 3 15 2 
7. Himachal Pradesh 10 2 7 10 
8. J&K 15 1 23 15 
9. Karnataka 30 5 12 4 21 3 

10. Kerala 10 2 12 3 4 2 
11. Madhyafradelh 37 2 50 5 40 4 
12. Maharashtra 35 3 69 3 50 3 
13. North Ealt 25 3 54 3 40 3 
14. Orisla 27 2 10 2 14 2 
15. Punjab 17 2 12 2 10 1 

16. Rajalthan 33 2 30 1 27 2 
17. Tamil Nadu 21 2 10 2 15 2 
18. Uttar Pradelh 70 6 82 3 50 3 

19. Welt Bengal 50 3 43 4 40 6 

Total 500 50 598 50 500 50 

Note: Circle wi .. targets for the year 2000-2001 and 2001·2002 are yet to be flnali.ed. 

[EnQiish) 

Refund to Inv"tora by Kuber Ltd. 

1672. SHRI ASHOK N. MOHOL : Will the Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to 
state: 

<e) whether the attention of the Government has been 
drawn to the news-hem captioned ·Company Law Board Ne 
Kuber Ko Logon Ke Paise Byaj Samet Lautane Ko Kaha" 
appearing in the Nav Bharat Times, dated February 5, 2000; 

<b) if so, the facts of the matter reported therein; 

(e) whether the said directions of Company Law Board 
are also applicable to the Kuber Planters Ltd.;· 

<d) if 10, the time by which the investors of Kuber 
Planters Ltd. are likely to get their money back; and 

(e) if not, the reaaons therefor? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : <a) and (b) Yes, Sir. 
The Company Law Board has passed an order on 31.12.99 
in respect of MIs Kuber Mutual Benelits Ltd. directing the 
company to refund the deposits as per schedule of repay-
ment of the deposits given in the order. 

(c) to (el The order. of the company Law Board are not 
applicable to MIs Kuber Planiers Ltd. since it is a leparate 
legal entity. 

Complaint Agalnlt T.I.com Offlclall 

1673. SHRI CHANDRAKANT KHAIRE : Will the Minis-
ter of COMMUNICATIONS be pleased to state: 
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(a) whether the Govemment have received large num-
ber of complaints against Iinemen!Jr. officials of telephone 
department in Metro cities from the telephone subscribers; 

(b) if 80, the nature of complaints received during the 
last one year till date; 

(c) the reaction of the Government thereto; and 

(d) the steps baing taken to ensure quick installation! 
shifting of telephones after issue of O.B. In the country ? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Some 
complaints have been received from the telephone subscrib-
ers against various levels of officials including linemen/Jun-
ior officials of Telephone Department in Metro cities. These 
complaints are generally regarding delay In execution of works 
such as installation of new telephone connections, shift of 
telephones. rectification of faults etc. 

(c) The complaints are investigated invariably and in 
ceses where allegations are.established, suitable departmen-
tal disciplinary action il initiated. In cases of demand of bribe! 
illegal gratification wherein the subscribers are co-operative 
enough, traps are arranged in co-ordination with the CBI to 
catch the culprits red-handed. 

(d) ~ollowing steps are taken to ensure quick instal-
lation/shifting of telephones : 

(I) Progress regarding execution of OB'a la monitored 
regularly. 

(Ii) Technically non-feaalble araaa are made feaaibla 
at the aarllaat. 

{T'rsnslation} 

Inatallatlon of Pow.r Planta 

1674. SHRI SATYAVRAT CHATURVEDI : Will the Min-
ister of POWER be plaased to atata : 

(a) the number alongwith the names of placel where 
power plants have been inatalled during the last three yeara 
and the power requirement likely to be met from such plants; 
and 

(b) the details in the regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) There 
are 40 Hydro electric projects of 1436 MW and 68 Thermal 
power projects of 7716.7 MW capacity Installed during the 
laslthree yearanamely 1996-97, 1997-98 and 1998-99. Thus 
9152.7 MW of capacity addition has been achieved from these 
plants. The details of thase plants are given In the attached 
statement. 

Statement 

S.No. Name of Project 

2 

Capacity addition durln1l1996-97 

Hydro 

1. Uri U1 to 4 (NHPC) 

2. Kopili Extn. U1 & 2 (NEEPCO) 
3. GajU-1,2&3 

4. Dimbhe 

S. Lower Periyar 

6. Eastern Gandak U-2 

Thermal 

1. Jegurupadu GT·1 to 3 GVK Ind. 
2. Tenughat-II TVNL 

3. Kathal9uri GT -6 NEEPCO 

4. Godavari GT·2 & 3 SPECTRUN 

5. Rokhia PH·II GT·5 

6. Mejia U-2 DVC 

7. ,Kothagudem U-9 

State Capacity (MW) 

3 4 

Jammu & Kashmir 4 x 120 

Assam 2 x 50 

Himachal Pradesh 3x 3.5 

Maharashtra 5 
Kerala 60 

Bihar 5 

Andhar Pradesh 3 x 52.S 

Bih~r 210 
Assam 33.S 
Andhra Pradesh 2x47 
Tripura 8 
West Benal 210 
Andhra Pradeah 250 
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2 3 4 

Capacity addition during 1887·88 

Hydro 

1. Warna U·1 Maharashtra 8 
2. Kalinadi II U·1 Karnataka 50 

3. Lower Periyar U-2 & 3 Kerala 2 x60 

4. Lower Bhawani Dam RBC U-1 & 2 Tamil Nadu 2x4 

5. Eastern Gandak U-3 Bihar 5 

6. Teesta Calial Falls PH-I U-1, 2 & 3 West Bengal 3x 7.5 

Ph-II West Bengal 7.5 

7. Nuraanag U-1. 2 & 3 Arunachal Pradesh 3x2 

8. Bhadra RBC U-1' Karnataka 6 

• Advanced from 1998-99 programme 

Thermal 

1. Kutch Lig. '" Gujarat 75 

2. Brahampuram DG-1 to 4 Kerala 4 x 20 

3. Hazira ST/ ESSAR Gujarat 185 

4. Jegurupadu ST/GVK Ind. Andhra Pradesh 77 

5. Godavari GT-1/SPECTRUM Andhra Pradesh 47 

6. Rokhia GT-6 Tripura 8 
7. Budge-Budge IICESC West Bengal 250 

8. Chandrapur U-7 Maharashtra 500 

9. GHTP Bhatinda U-1 Punjab 210 

10. Agartala GT-1 to 3 NEEPCO Tripura 3 x 21 

11. Tanda U-4 Uttar Pradesh 110 

12. Kathalgurl ST-1 & 2 NEEPCO Assam 2 x 30 

13. Gandhinagar U-5 / GSECUGEB Gujarat 210 

14. Mejia U-3/DVC West Bengal 210 

15. Godavar ST/SPECTRUM Andhra Pradesh 67 

Units envisaged aubsequently and commissioned during the year. 

1. Pegutham GT 1 to 3/Gujarat Torrent Gujarat 3 x135 

2. Vilieswaram ST/AP Gas Andhra Pradesh 59.8 

3. AdamtilialDLF Power GT-1. GT-II & ST Assam 3x3 

4. Baskhandi DLF Power GT 1 to 3 Assam 3 II 3.5 

5. Baroda GIPCL GT-1 & ST Gujarat 167 

6. Kothagudem U-10 Andhr. Pradesh 250 

Capacity addition during 1888·88 

1. Warna U-2 Maharashtra 8 

2. Kadana PSS U-2 Gujarat 60 

3. Kalinadi II U-1 & 2 (Kodasalli) Karnataka 2 II 40 

4. Kalinadi II (Kadra) U-2 & 3 Karnataka 2x 50 

5. Teesta Canal Falls Ph-II U-2 & 3 West Bengal 2 II 7.5 
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2 

6. Sobla U-1 & 2 
7. Poringalkuthu L B Extn 

8. Sathunur Dam 

9. Koyna Stage IV U-4 

March 6, 2000 

3 

Uttar Pradesh 

Kerala 

Tamil Nadu 

Maharashtra 

4 

2x 3.0 
16 

7.5 

250 

to Questions 

(advanced from 1999-2000) 

Thermal 

1. Suratgarh U-1 

2. BanaskandiST 

3. Agartala GT-4 NEEPCO 

4. Kathalguri ST -3 NEEPCO 

5. Pathuthan ST Guj. Torrent 

6. GHTP Bhatinda U-2 

7. Karaikal GTIPP.CL 

8. Brahmapuram DG-5 
9. Kayamkulam GT-I, NTPC 

10. Dabhol GT-I, GT-2 and ST 

Dabhol Power Company 

11. Wankobri TPS U-7 

12. Basin Bridge DG-1 to 4 GMR Vasavi 
13. Torangallu U-1/Jindal 

14. Budge-Budge U-2, CESC 

Rajasthan 

Assam 

Tripura 

Assam 

Gujarat 

Punjab 

Pondicherry 

Kerala 

Kerala 

Maharashtra 

Gujarat 

Tamil Nadu 

Karnataka 

West Bengal 

250 

5 
21 

30 

250 
210 

22.9 

20 

115.3 

740 

210 

4 x 50.0 

130 

250 
Units not included In the commissioning programme of 11"-11 but commissioned during the year: 
1. Unchahar U-3 NTPC Uttar Pradelh 210 

2. Raichur U-5/KPCL Karnataka 210 

3. Birsingpur U-3 (Sanjay Gandhi TPP) Madhya Pradesh 210 

4. Kayamkulam GT-2, NTPC Kerela 115.3 

5. Vindhyachal U-7, NTPC Madhya Pradesh 500 

188 

Goods Export and Import through Se. Route (d) if so, the facts in this regard and the depth of sea 

1675. SHRI SUKDEO PASWAN: 
DR. SUSHIL KUMAR INDORA : 

Will the Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) whether a huge amount of goods are exported 
and imported in the country through the lea route; 

(b) if so, the places at the sea shores in the country 
where the job of loading and unloading from the ships is 
carried out; 

(c) whether the big cargo ships have to stop in the 
lea miles off the shore due to less depth of sea where from 
small ships and boats carry the cargo to the shore; and 

near the shores at these ports? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBE NORA PRADHAN) : (a) 
Goods weighing 189 million tonnes were exported or imported 
In the country during 1998-99 through sea-route; 

(b) Loading or unloading of goods on to from the ships 
is carried out at various major minor intermediate ports in the 
country. The names of Major Ports in the country are as un-
der: 

Calculla, Paradip, Visakhapatnam, Chennai, Tuticorin, 
Cochin, New Mangalore, Mormugao, Jawaharlal Nehru, 
Mumbai and Kandla. 

Minor Intermediate ports in the country are apread over 
in the following Maritime States and Union Territories: 
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Guj.ret. M.h8ruhtrll. Andhl1l Prade"'. Goa. Kam.taka. 
Ori .... Ker.i., TamB Nadu. Pondicherry. And.man & 
Nicobar and Lalhdweep. 

(c) and (d) Due to draft restrictions larger vessels cannot 
be berthed in lome ports. In IUch • lltu.tionl. cargo loading 
unloading from IUch ve"els is carried out In the deep lea. 
The cargo from to the Ihore il brought with the help of smaller 
vessels barges. 

The minimum depth ~f Entrance Chennel to various Major 
Ports is as followl : 

(In metara) 

Calcutta 6.7 
Haldia 
Paradip 12.8 
Viukhapatnam 

Inner Harbour 10.7 
Outer Harbour 17.5 

Chennai 
Inner H.rbour 18.6 
Outer Harbour 19.2 

Tullcorin 10.4 
Cochin 11.4 
New Mangalore 15.4 
Mormugao 13.7 
J.L. Nehru 11.0 
Mumbal 10.9 
Kandla 4.3 
Vadinar 23.5 

[English) 

PrlVlltJ •• tJon of Road Sector 

1676. SHRI KODIKUNNIL SURESH : Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) whether the Govamment propose the privatisation 
of the road sector and the projects are beinglto be awarded 
on BOT (Build. Operate end Transfer) basis; 

(b) If so. the details of the private sector participation 
In building the nation wide road sactor .1 on date; 

(c) whether the Govemment have issued any policy 
guidelines to these private sectors. with regard to the collec-
tion of levy of toll from the commuters; 

(d) whether the necenary legislative amendments 
have been carried out In this regard; 

(e) If so. the details thereof. and 

(f) the number of major and smaller projects involv-
Ing investment more than 100 crores and leIS than 100 crores 
at present being carried out by private sectors in the country. 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBE NORA PRADHAN) : (I) Yes. 
Sir. Road projects are being awarded on BOT basis. 

(b) A statement giving details is annexed. 

(c) Yes. Sir. Detailed & comprehensive guidelines on 
private sector participation in national highway projects have 
already been Issued. 

(d) Yes. Sir. 

(e) The National Highways Act. 1956 has been 
amended to enable private sector participation in national 
highway projects. 

(f) The details are given in the enciosed statement in 
reply to part (b) above. 

Statement 

List of BOT Projects Awarded 

S.No. Project Name NH No. State Length Cost in Date of Likely/actual Agency Current 
inkm crores Signing date of Status 

completion 

2 3 4 5 e 7 8 , 9 10 

1. • Thane-Bhiwandi 3&4 Maharashtra 24 103 12.9.95 31.12.2001 MOST in progress 

Bypass 

2. •• Chaitan Road 8 Gujarat 14 lane 10 19.9.96 15.7.1998 MOST completed 

Over bridge ROB 

3. "Udaipur Bypass 8 RaJalthan 11 24 Jul-96 22.4.1998 MOST Completed 
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2 3 .. 5 8 7 8 9 10 

... Construction of 5 Andhra 6 Nos. 50 9.".97 8.6.2001 MOST In progess 

six bridges Pradesh bridges 

5. Colmbatore Bypa .. 47 Tamil Nadu 33 90 3.10.97 3.12.1999 MOST In progre .. 

6. Ourg Bypa .. 6 Madhya 18." 68 5.11.97 5.5.2000 NHAI In progre .. 

Pradesh 
7. Narmada Bridge 8 Gujarat 6 113 21.11.97 21.12.2000 MOST In progress 

8. ""Nardhana ROB 3 Maharashtra 13 34.21 25.11.97 22.7.1999 MOST Completed 

9. ""Patelganga 17 Maharashtra 1 no. 33.3 29.11.97 20.7.1999 MOST Completed 

Bridge & ROB 

10. Hubli·Dharwar 4 Karnataka 30.35 88 5.2.98 5.11.2001 MOST in progress 

Bypall 

11. Nellore Bypass 5 Andhra 18 73 17.2.98 Oct. 2000 NHAI Concession 
Pradesh agreement 

ligned 
construction 
yet to 
commence 

12. Koratalalyar Bridge 5 Tamil Nadu 30 28.10.98 Nov. 2000 MOST In progre .. 

13. Kambatkl Ghat 4 Maharashtra 8 37.8 16.11.98 Nov: 1999 MOST In progre .. 
Tunnel & Road 

1... Nasirabad ROB 8 Maharahatra 30m 10.45 18.11.98 May 2001 MOST In progress 
15. Wainganga Bridge 8 Maharashtra 530m 32.8 18.11.98 July,2000 MOST In progress 
16. Mahi Bridge 8 Gujarat 42 16.11.98 25.4.2000 MOST in progress 
17. ROB At Kishangarh 8 Rajasthan Km 18.88 27.11.98 31.12.2009 NHAI Concession 

Bypass agreement 
signed 

construction 
yet to 
commence 

18. Bridge Across 8 Gujarat 48.2 1.3.99 MOST In progress 
River Watrak 

19. Moradabad Bypa .. 24 uu.r Pradesh 18 100 NHAI In progress 
through SPV 

20. ROB at Oera Bassi 22 Punjab ROB 36.11 8.9.99 MOST agreement 
signed 

construction 
yet to 
commence 

• Original work lince completed and opened to traffic. Widening to four lanes II In progre ... 
•• Since completed and opened to traffic. 

Ship Service between Ma"galora and Mumbal (b) if 50, the reasons therefor; and 

1677. SHRI A. VENKATESH NAiK : Will the Minister of (c) the time by which the project is likely to be deared? 
SURFACE TRANSPORT be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF SUR· 
(a) whether a proposal for starting a ship service be· FACE TRANSPORT (DR. DEBENDRA PRADHAN): (a) No, 

tween Mangalore and Mumbai is pending with the Union Gov· Sir. However, Shipping Corporation of India has received a 
emment for clearance for a long lime ; request from the Port of New Coast for commencement of 
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feeder service on the West Bengal of India cpnnecting New 
Mangalore and Mumbai. A feasibility study is presently at an 
advanced stage to establish the viability and other details of 
the proposal. 

(b) and (c) Does not arise. 

Dlatrlbutlon of petroleum products In amall 
towns and villages 

1678. SHRI ANANT GUDHE : Will the Minister of PE-
TROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment have taken any fresh 
initiatives to formulate new .trategles to cater to thelntereltl 
of consumers in Imall towns and villages for distribution of 
LPG and other petroleum products; 

(b) if 10, the details thereof alongwith the physicel 
targets set and achieved during the last three years for 
Maharashtra, year-wise; 

(c) the action plan for the current year and next three 
years. productwise; and 

(d) the waiting list for LPG and demand supply pro-
jections for petroleum products for the next three years in 
Maharashtra ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : Ca) to (e) As per the exllt-
ing policy, the following criteria are adopted for setting up 
economically viable LPG distributorships in different parts of 
the country including small towns and villages: 

(i) All urban locations with a population of 10,000 and 
above by including potential of adjoining villagel 
falling within the radius of 15 Kms. 

(ii) Urban locations having population of 5,000 and 
above taking into account the potential of adjoin-
ing villages falling within 15 Kms radius. 

In the current RO Marketing Plan 19Q6..98, out of 927 
locations included aU over the country 84locationl have been 
included from Maharashtra which include 11 retail outlets 
from the rural areas of the State. 

As regard SKO-LDO, 155 SKOILDO, dealerships have 
been included in the Marketing Plan 1996-98. Out of these, 
30 SKO/LDO dealerships have been earmarked for Mahara .. 
htra to be set up at 29 Taluka Headquarters and one at a 
District Headquarter of the State. 

Selection of dealerships/distributorships is a continuous 
procesl and no targetl are fixed for commissioning of 
dealerships/distributorships. 

(d) As on 1.12.1999 there was waiting list of 9326336 
of LPG connectionl all over the country including 837248 in 
Maharalhtra. Demand projections of MSlHSD, LPG and SKO 
for the years 1999-2000, 2000-2001 and 2001-2002 for West-
em Region including Maharashtra is indicated below: 

Product Demand 
Projection 
inTMT 

1999-2000 2000-2001 2001-2002 

MS 

HSD 

SKO 
LPG 

1931 

11136 

3592 

2079 

2088 2252 
12039 12986 

3699 3810 

2304 2490 

All effortl are made to meet the above demand. 

Pending Projects In Tamil Nadu 

1679. SHRI C. SREENIVASAN : Will the Minister of EN-
VIRONMENT AND FORESTS be pleased to state: 

(a) the number of projects pertaining to Tamil Nadu 
are pendin" for environmentallforest clearance; 

(iii) Cluster of villagel within 15 KIllS radiul of nucieul (b) the details of projects pending for more than a 
villagel having a population of 10,000 and above. year; 

(iv) Villages within 15 Kms rad!!.!s around town. hav- (c) the reasons for their non-clearance; 
ing population of 1 lakh and above. 

The criteria for setting up of Retail Outlet dealershipi 
and SKO/LDO dealerships is based on distance volume 
norms. 

Accordingly 2078 LPG distributorlhips have been in· 
cluded in the current Marketing Plan 1996-98. Of the .. , apart 
from locations included in urban areal 540 locationl area 
earmarked for rural areas and 1429 locations are earmarked 
for urban-rural areas, which include 39 from rural and 82 
from rural-urban areas of Maharashtra. 

(d) whether any previously refused projects have 
been given clearance on review during the last three years; 
and 

(e) if 10. the detail I thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF EN· 
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) Eighteen (18) projects for environmental clearance and 
Nine (9) projects for forest clearance are pending. 
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(b) and (c) List of projects pending for more than one 
year along with reasons II given at Itatement-I. 

(d) and (e) List of projects previously refused but rec0n-
sidered and given dearance during the last three years Is 
given at Itatement-II. 

Statament .. 

List of PendiflQ Proposals of Tamil Nadu 

S.No. Name of the Projects 

1. Mining operation by TAMIN in Vellikaradu bit I, 
Salem. 

2. 220 KV line from Pykara Ultlmage stage HEP at 
Nilgiris and Colmbatore by TNEB. 

3. Constn. of prayer hall by Muslim community in 
Kodiakadu RF Nagapattlnam. 

4. Link road in Thenl division Madurai 

5. 6.5 MMTPA Refinery at Cuddalore of MIs Nagaljuna 
Oil Corporation Limited (NOCl). 

Statement .. 1 

Reasons for Pendency 

Propolal was disculled in State Advisory Group 
meeting and It was decided to COMider thll proposal 
after receipt of additional proposal for the encroached 
area of 6.60 ha. of Vellikaradu Bit-II, as the approach 
road for both the mining 1 .. lel passes through this 
6.60 ha. area. 

Central Electricity Authority has been requested to 
fumllh comments on the technical feasibility of the 
project to utilise the existing line for this by upgradation. 

The forest area falls in a wildlife sanctuary and as such 
State Govemment hal been requested on 24.1.2000 
for getting concurrence of IBWL. After receipt of that 
proposal shell be considered. 

Original proposal rejected on 21.9.89. Revised 
proposal submitted by State Govt. is under process. 

The proposal was examined in the EC ll]lTIJteting held 
on 18.2.99 and additional clarifications on the S02 
emissions etc. were sought. A sub-Committee 
inspected the site in March 99. The proposal was again 
conlidered by the EC [I] in April 99. EC [I] 
recommended the project. However. as the linked 
SPMlJetty projects etc. which required CRZ clearance 
had not been recaived In the Ministry. the refinery 
proposal was not processed. The linked SPM/Jetty 
proposal has since been approved and risk 
assellment related aspects of the refinery proposal 
discussed further with the project proponent. 

Ust of proposals previously refused. but reconsidered and givan clearance in last three years 

S.No. Name of the Projects 

1. Construction of Shenbagathope reservoir across 
Kamandalar river Thiruvannamalal 

2. Conlin. of Adavlmainar koll reservoir across 
Hanuman Nadhi Nellal KIIttabomman 

Details with date of clearance 

Earlier thil proposal was rejected on 25.7.99. Revised 
proposal received and discussed in Forest Advisory 
Commltt ... Accordingly approval in principle accorded 
on 23.2.2000. 

Earlier rejaded on 16.9.96. Recognised after receipt 
of additional Information from State Govemment and 
approved on 8.11.99. 
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llal.,.,.nc:e under Natlonel High.., I'OIId 
Development project 

1880. SHRI DINESH PATEL: \NIII the Mlnlater of SUR-
FACE TRANSPORT be pleued to ..... : 

(a) whether deciIIon wa. takln by the Government 
In December 1_ to hand over National Highway. In vari-
ous stat .. to National HlghwaYI Authority of India (NHAI) for 
maintenance under the National Highway Road Development 
Project (NHRDP); 

(b) whether the National Hlghwaya hava not been 
handed over to NHAl a. yet; and 

(c) If 10. the realO", therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENOAA PRADHAN) : (a) Ye •• 
Sir. • 

(b) The Iection. of National Hlgtlw8y. required by 
NHAI for Implementation of project. have already bean 
handed ovar to them. 

(c) Doe. not ari ... 

Powr Generation In the NOIth-Eaet Region 

1881. DR. S. VENUGOPAL : Will the Mlniltar of POWER 
be plelled to .tate : 

(a) whether the Union Government propoll to give 
thruat to power generation In the North-Eaat aac:tor; 

(b) whether any aurvey has been conducted for gen-
erating more power In that region; and 

(c) If 10. the .taUs In thi. regard ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANrI MEHTA): (a) to (c) Gov-
emment of India I. giving adequate thruIt for the devel0p-
ment of power sector In North-Ea.tem Region end SlkkIm. 
AI many II four Conference. of Power Mlnlaa.a of North-
Eastern Region and Slkklm have linc:e been halcllinc:e 1898 
and with their due daDberation •• varloul power generlltlon 
Ichemes have been identified for execution. Brief.tatua of 
capacity addition progrllmme of Central Sector Projectl In 
North Eastem Region and Sikkim I. glvan below : 

Central Sector 

Prellnt Installed Capacity • 730MW 
1. KopUI HEP. AI .. m 250MW 
2. Asum·Oas Baaed CCPP 291MW 
3. Age,..1a Ga. Baaed PP 84MW 

4. LoktakHEP 10SMW 

Clpaclty Addition Plan 

IX Five Year Plan 
eoyang HEP (N8gaIand) 75MW 
Rangenadl Stage-I HEP 405MW 
Arunachal PrIIde.h 
Ranglr HEP (Slkklm) 60 MW 

Total 540MW 

X Five Year Plan 

Tulrial HEP (MIzOrllm) 60MW 
Kameng HEP (Arunachal Pradesh) 600MW 
Tulval HEP (Mizoram) 210MW 
Loktak DIS Project (Manlpur) 90MW 
KopIII Stage-II HEP (Alum) 25MW 
T ... ta V (Slkklm) 510MW 

Total 1495MW 

The following project. have been identified for capacity 
adding during XI Plan period and beyond: 

Ranganedl Stage-II HEP 
(Arunachal Pradeah) 
Dlkrong HEP (Arunachal Pradesh) 
Lower KopllJ HEP (Alsam) 
Tlpaimukh HEP (Manipur) 
Subanslri & Dlhang Basin In 
Arunachal Pradesh 

Total 

100MW 
100MW 
150MW 

1500MW 
20700MW 

22550MW 

Setting up of Power ProJec:ta In Manlpur 

1682. SHRI BHIM DAHAL: 
SHRI HOLKHOMANG HAOKIP : 

Will the Minister of POWER be pleased to slate : 

(a) whether the Government have received any pro-
poaal to HI up Loktak Down Stream Hydro-Electric Project 
In Manlpur; 

(b) If 10. the details thereof; 

(c) the number of new power project. propoled to be 
let up in the State; 

(d) the number of projects approved by the planning 
cornmillion for the State during the year 1999-2000; 

(.) the .tag.s at which the •• proposals are lying 
pending; and 
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(f) the .tep. being taken to expedite the clearance 
of projects? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (f) Loktak 
Downstream Hydro-electric Project (3 x 30 MW) i.located in 
Tamenglong Di.trlct In Manipur on river Leimallik. Govern-
ment approval hal been accorded for execution of the project 
by National Hydro-electrlc Power Corporation (NHPC) at an 
estimatad co.t of Rs. 578.62 crores (April 1999 Price Level) 
with completion in 6-112 yaara. Works of infrastructure devel-
opment facilities at the project are in progre ... An amount of 
Rs. 5.89 crores has been spent upto December. 1999. 

Tlpalrnukh Hydro-electrlc project (1500 MW) hal been 
identified for being executed by North Eastern Electric Power 
Corporation (NEEPCO) in Manipur. After signing the requi-
site agreement with the State Government of Man'lpur. 
NEEPCO propo.e. to initiate action for obtaining all requi-
aite clearances required for obtaining the Inveatment clear-
ance from Government. 

Loan and Advance. to Shipping Company 

1683. SHRI R.L. BHATIA: Will the Minl.ter of SURFACE 
TRANSPORT be pleased to state: 

(a) whether any amount of loan and advances has 
been given to each Shipping Company. public as well as 
private. during the last three years. year-wise; 

(b) if 10. the purpose for which the amount was given; 

(c) the loans and advances outstanding against each 
company as on 31 March 1999; and 

(d) the manner in 'which this financial aid has been 
utilized by each company? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) Gov-
ernment does not sanction loan and advances to a private 
shipping company. However. the Government has given Ru-
pee loan during last three years to Shipping Corporation of 
India. a Public Sector Shipping Company as per detail given 
below: 

Veara 

1996-97 

1997-98 

1998-99 

Amount of loan 
(Rs In crores) 

30.00 

20.00 
20.00 

(b) The above loans were granted to Shipping Cor-
poration of India (SCI) towards rupee back-up loan for pay-
ment of deferred yard credit instalments in respect of vessels 
acquired by SCI. 

(c) The total outatandlng loan against Shipping Cor-
poration of India, Including the loan granted during the last 3 
yeara. are to the tune of Ra. 451.89 crore. 

(d) The loan. granted to Shipping Corporetlon of 
India during the Ie.t three yeara have been utilized for the 
purpo .. , a •• lated In reply to part (b). above. 

Ea.t Coa.t Road Project 

1684. SHRI P. KUMARASAMY : WiU the Mlniater of SUR-
FACE TRANSPORT be pleaaed to .tate : 

(a) whether the Govemment propo .. to .. ndIon Rs. 
1200 c:rore for the Eat Coast Road Project upto Kanyakumari 
at the earliest to expedite thl. moat Important roed work In 
the South; 

(b) If 10. the details in this regard; and 

(c) the rea.ons for the inordinate deley to complete 
the remaining portion. being treversed via Tuticorln to reach 
Cape Comorin ? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) No. 
Sir. This Ministry Is primarily responsible for development & 
maintenance of National Highway. (NH) only and all other 
roads fall within the purview of the respective State Govern-
m.nt. Since the Eaat Coaat road doea not form part of N.H. 
network, It falla within the purview of State. Govemment of 
Tamil Nadu. 

(b) and (c) Do not ariae. 

Clo.ure of Evening Colleg. 

1685. SHRI KRISHNAMRAJU : Will the Minister of LAW. 
JUSTrCE AND COMPANY AFFAIRS be plea.ed to atate : 

(a) whether the Bar Council of India hal decided to 
close the evening colleges with effect from June. 2000 a. 
reported in the Indian Expr .... dated November 6. 1999; 

(b) if 10. the reaaon. therefor; 

(c) whether thia proposition ia fraught with the atiff 
oppoaition from the atudents aa well as the teaching commu-
nlty;and 

(d) if 10. the measurea propoaed to be taken by the 
Government to meet the situation? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) and (b) The Bar 
Council of India has recently amended Rule. concerning 
three-year law courae after graduation (i.e. Rule 2(1) In Part 
IV Section-B. Bar Council of India Rules) to provide that all 
law colleges which are exclullvely running evening .. ssions 
.hall .witch over to 'Day' .... ion during the academic year 
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2000-2001, failing which they will not be entitled to approval 
of affiliation by the Council. The main reaton for this Is to 
bring improvement in legal education which II poslible only 
through full-time day colleges equipped with all necellary 
infrastructure and facilities. The details thereof are given In 
the attached statement. 

(c) and (d) There is some resistance from the manage-
ment of some colleges in the State of Andhra Pradesh which 
have been denied approval of affiliation to evening law col-
leges by the Bar Council of India. Some of these colleges 
have gone to the High Court of Andhra Pradesh and ob-
tained stay order. Further course of action will depend upon 
the Court's decision. 

Statament 

(i) Evening law college. cannot impart legal educa-
tion as prescribed under the rules of Bar Council 
of India in view of the revision of curriculum 
recentiy carried out by the Bar Council of India. 
The revised curriculum prescribes 21 compulsory 
subjects, three optional subjects and four papers 
in practical training making a total of 28 subjects 
in the Ll.B. course. The evening colleges hardly 
function for two, to two and a half hour a day which 
is totally inadequate to impart legal education pre-
scribed by the Bar Council of India under its rules. 

(ii) The evening law colleges are monthly manned by 
part time teachers who are prectising lawyers. 
These colleges do not have sufficient number of 
qualified full-time teachers. Profellional courses 
like LL.B. cannot be imparted through part-time 
teachers alone. 

(iii) Evening law colleges are conducted in colleges 
which are imparting courses in other disciplines 
and independent buildings are not available to law 
colleges with adequate infarastructural facilities. 

(iv) Sinca the prectical training has been revised and 
includes court visits and other aspects of practi-
cal training, evening colleges can not do justice 
to such training as envisaged by the Bar Council 
of India. 

(v) The majority of the students on the rolls of the 
evening colleges are employed persons who want 
to improve their qualifications for career advance-
ment and want to enrol as advocate after retire-
ment. Such students are not serious in their stud-
ies and this contribute to the lowering of standards 
of legal education. These are some of the rea-
sons which prompted the Bar Council of India to 
ask the evening law colleges to convert thern-
selves into full time day colleges. 

(vi) Attendance requirement are rarely adhered to In 
the evening law colleges as majority of the stu-
dentsare employed. 

Funds Spent for Re.t Area. b~ NHAI 

1686. SHRI BHARTRUHARI MAHTAB: Will the Minis-
ter of SURFACE TRANSPORT be pleased to state· 

(a) the amount spent by National Hlghwa~s Authority 
of India on Rest Areas of National Highways in the country 
and particularly in Orilla in 1998-99 and the current year; 

(b) the budget earmar1<ed for this purpose in the cur-
rent year; 

(c) whether any design has been evolved in regard 
to the road sefety; and 

(d) if so, the steps proposed to utilize such design 
throughout the country ? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBE NORA PRADHAN): (a) Nil 

(b) Nil 

(c) and (d) A Manual for Safey in Road Design has been 
brought out by this Ministry. Indian Roads Congress has also 
published a number of standards concerning sefety in the 
design, construction and maintenance of roads ad bridges. 
These are being used for National Highways works through-
out the country. 

(Trans/ation} 

Telephone Exchange. In Bihar 

1687. SHRI DINESH CHANDRA YADAV: 
SHRI RADHA MOHAN SINGH: 

Will the Minister of COMMUNICATIONS ba 
pleased to state: 

(a) the number end capacity of telephone exchanges 
functioning In Bihar during the last three years till date, ex-
change-wise; 

(b) whether the Government propose to Increase the 
present capacity of the existing telephone exchanges and 
open some new telephone exchanges in the State during 
2000-2001; 

(c) If so, the details thereof, location-wise and ex-
change-wise; 

(d) the number of persons on the waiting list for tele-
phone connections In the State at present, exchange wise; 
and 

(e) the .teps proposed to be taken by the Govern-
ment 10 clear the waiting list in the State? 
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THE MINISTER OF STATE IN THE MINISTRY OF COM- 2 3 
MUNICATIONS (SHRI TAPAN SIKOAR) ; (a) and (b) The 
information is being collected and will be laid on the table of 22. lIIkhminia 2000 
the House. 23. Dhanbad 5000 

(b) and (c) Yes, Sir. The details in respect of increase in 24. Jharla 4000 
the capacity of the existing telephone exchanges are given 25. Sindrl 1000 
in the attached statement-I and II. 26. Kanl 2500 

There is also proposal to open 75 new telephone ex- 27. Loyabad 2000 
changes during the year 2000-2001. The location is yet to be 28. Bokaro Steel City 6000 
finalised. 

29. Chasl 3000 
(e) The following steps are being taken to clear the 30. Balidih 2000 

waitin9 list: 
31. Bermo 2000 

(1) Increase in the capacity of existing exchangel. 32. Dumka 1500 
(2) Opening of new telephone exchanges. (3) Laying of un- 33. Oeoghar 3000 
derground cables. (4) Induction of digital pair gain sYltems 
in non-feasible areas. 34. Jasidih 1000 

35. Sahlbganj 2000 
Statement-I 36. Godda 1000 

(AJ Expansion of Switching Capacity for large exchanges 37. Gaya 8000 
during 2000-2001. 38. Manpur 3000 

S.No. Name of exchanges Increased In capacity 39. New-Godown 2000 
by (lines) 40. Anmach 2000 

2 3 41. Nawada 3500 
42. Hasua 1000. 

1. Arrah 1500 43. Warsaliganj 1000 
2. Buxer 1000 44. Jehanabad 2500 
3. Bhagalpur 2000 45. Hazaribagh 2000 
4. Sabour 1000 46. Chami 1000 
5. Sultanganj 1000 47. Giddi 1000 
6. Kahalgaon 3000 48. Jhumarl Talayy. 1000 
7. Banka 3000 49. Girldih 500 
8. Siwan 4000 50. Jamlhadpur 13000 
9. Barharia 1000 51. Chaibasa 2000 

10. Hasanpura 1000 52. Chakdradharpur 1500 
11. Gopalganj 500 53. Katihar 2500 
12. Sasamusa 1000 54. Maniharl 1000 
13. Thawe 1000 55. Mirchai 1000 
14. Daltonganj 2000 

3000 56. Purnea 
15. Garhwa 2000 
16. Darbhanga 12000 

57. Gulabbagh 3000 

17. Madl'tubani 1000 58. Kishanganj 1000 

18. Sakari 1000 59. Araria 1000 

19. Rajnagar 1000 60. Forbesganj 1000 

20. Samastipur 2000 61. Motiharl 500 

21. Begusarai 1000 62. Sug.uli 1000 
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2 3 Statement ... 

63. Turkaulia 1000 (8J Small CapcJty 8"cehngea 

64. Betia 1500 S.No. Name of Exchange Increaae In capacity by 
65. Chanpatia 1000 

2 3 
66. Raxaul 500 

67. Adapur 1000 1. Jagdiahpur 512 linea 

66. Ramgarhwa 1000 2. Akbamagar 

3. Bheldl 
69. Lakhiaaral 2000 

4. B .. antpur 
70. Barahlya 1000 5. Banlapur 
71. Surajgarha 1000 8. Vlraul 
72. Jamui 3000 7. Rajrnaha' 

73. Muzaffarpur 11500 8. Benipur 

74. Ratwera 3000 9. Maheahpur 

75. MIT 3000 10. Bakribarwan 
11. Salmari 

76. Dholl 1000 
12. Gurubazar 

77. Sitamarhl 3000 13. Narayanpur 
78. Bairagania 1500 14. Seotar 
79. Hazipur 2000 15. Ghoraahahan 

80. Mahua 2000 16. Maner 

81. Patna 19000 17. Paliganj 

82. Danapur 6000 18. Bundu 

83. 
19. Muri 

Maner 1000 
20. Bangaon 

84. Bihta 2000 21. Blhea 1000 linea 
85. Sam 3000 22. lauapur 
88. Sakhtiarpur 1000 23. Behat 

87. Biharaarif 4000 24. Pakur 

88. Ranchi 7000 25. Jhajha 

89. Kanke 2000 28. Bhadaiya 

27. Bargalnia 
90. Gumla 500 

28. Naubatpur 
91. Khuntl 2000 29. Barahat Expanaion from 
92. Sahrae 2000 C.Dot ·512 

93. Madhepura 1000 to 1000 linea 

94. Murliganj 1000 30. Katoria 

Singheahwaraathert 
31. Birpalntl 

95. 1000 
32. Belaganj 

98. Saaaram 3000 33. Rafiganj 
97. Tilouthu 1000 34. Wazirganj 

98. Dalmiangar 1000 35. Dhamdaha 
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36. 
37. 

38. 
39. 

40. 
41. 
42. 
43. 
44. 
45. 

46. 
47. 
48. 

49. 
50. 
51. 
52. 
53. 
54. 
55. 
56. 
57. 
58. 
59. 
60. 
61. 

2 

Barsoi 
Bahadurganj 

Thakurganj 
Bakhtiarpur 

Hathidah 

Ekanagarsarai 
Simdega 
Utakishanganj 

Kanti 
Vldupur 

Mosabani 
Behragora 

Hathua 

Mairwa 
Maharajganj 

Jainagar 
MUlkipur 

Jamtara 
Jamui 
Janakpur Road 

Fatua 
Mokama 

Kanke 
Khunti 
Blrpur 
Simri Bakhtiarpur 

3 

Expansion from 

C.Dot -512 

to 1000 lines 

Expansion from 
'1000 to 

to 1400 lines 

Contribution by IOC for Monument. 

1688. SHRI RAMDAS ATHAWALE : 
SHRI MOl NUL HASSAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) whether the Indian Oil Corporation limited has 
formulated any scheme to adopt one historical monument 
from every State and Union Territory of the country 10 as to 
make itl contribution in conservation and maintenance 
thereof; 

(b) if so. the details thereof; and 

(c) the de .. ils of the gl'llnll provided for the purpose 
by the IOC 10 far ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) Indian 011 Corpo-
l'lltion Limitecl propose to CI'IIate a non-profit trust in the name 
and style of "The Indian Oil Foundation" (IOF) with an initial 
corpus of Rs. 25 crores and a recurring annual contribution 
of Rs. 10 crores to serva the following obJectives: 

(i) To protect, preserve and promote the National 
Heritage. in collaboration with Archeological Sur-
vey of India (ASI) and National Culture Fund 
(NCF) of the Government of India. 

(Ii) To promote ewereneu, knowledge and Involve-
ment In our National heritage and Culture in as-
sociation with Government as well as non-Gov-
ernment Organisations of repute; and 

(iii) To undertake any other activity auociated with. 
and in consonance of the objectives. 

To begin with eight sitas viz. Elphanta Caves (Maha-
reshtra), HIImpi (Kamataka), Samath (UP), Vattakottai (Tamil 
Nadu), Qutub Minar (Delhi), Nalanda (Bihar), Khajuraho 
(Madhya Pradesh) and Rani Ki Vav (Gujaret) have been iden-
tified. Subsequently, at least one Heritage site would be de-
veloped In each of the remaining States and Union Territo-
ries. Grants wlH be released once the Indian 011 FOtlndation 
Trust Is registered. 

[English} 

Outlet. for PetroUDle.eULPG 

1689. COL. (RETO.) SONA RAM CHOUDHARY : Will 
the Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether in order to meat the damand of petro-
leum products the 011 Industry proposed to open retail outlets 
for the petrol/diesel and LPG distributorship at suitable sites 
during eariy 1 998; 

(b) if 50, whether the than Minister of Petroleum and 
Natural Gas asked the Members of Parilament to conduct 
survey of their constituencies and send detailS of the places 
where they want additional outlela; 

(c) if 50, the deteil. of MPs who submitted their re-
quirement of LPG agencie.: petroUdlesel outlets !n their con-
stiluencies; and 

(d) the action taken by the Gl.lvernmant thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL C.AS AND MINISTER OF STA T6 
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IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a> to (d) Suggestlonl are 
received from time to time from the Hon'ble Membera of Par-
liament and other ,oureel for letting up new retail ouUeta 
and LPG diltributorahipl. Such luggeltionl are sent to the 
Oil Companiel for conducting fealibilily IUrveYI of the loca-
tions. The locations found fealible are included in the Mar-
keting Plans. Accordingly, in the current Marketing Plan 1996-
98, 927 retail outlet dealerships and 2078 LPG dlstributor-
Ihips have been included from different parts of the country. 
Locations included in the marketing plan are advertlled by 
the Oil Compenies for selection of dealers/distributora through 
Dealer Selection Boards. 

[Translation] 

Conv .... lon of National Highway. Into 
Four and Six Ian •• 

1690. SHRI RATIAN LAL KATARIA : 
SHRI THAWAR CHAND GEHLOT : 

• 

Will the Mini,ter of SURFACE TRANSPORT be 
pleased to state : 

(a) the namel of the National HighwaYI of the coun-
try proposed to be converted Into four lanel and six lanes, 
State-wise: 

(b) whether the GOvernment propose to assign the 
work of conversion to the private sector; 

(c) if so. the details thereof; and 

(d) the time by which the National Highways would 
be converted into four lane and six lane roads? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-

(b) and (c) Yel, Sir. Some sectionl of the National Hlgh-
waYI where traffic il enough to lupport private lector partici-
pation will be developad on BOT belli. 

(d) NHDP il targeted to be completed by 2009. 

Laying of Telephone Cable. in Lalpur 

1691. SHRI CHANDRESH PATEL: Will the Minister of 
COMMUNICATIONS be pleased to ltate : 

(a) whether digging work to lay telephone cables 
ltarted in Lalpur city under Jamngar/Porbandar District in 
Gujarat has been stopped now : 

(b) if so, the reasons therefor; 

(c) whether the telephones of that area get out of 
order frequenUy as a result thereof; and 

(d) if so, the action taken to make the telephones 
proper functional and the time by which the digging work is 
likely to be started again? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) The cables as 
per planning in Lalpur city of Jamnagar Secondary Switching 
Area have been laid except for one route on Lalpur-Bhanvad 
road for village Pipli. For thll route allO cable have been laid 
except of Railway crossing. Total cable laid Is 3600 Conduc-
tor kilometer against the planned cable of 3678 Conductor 
Kilometer. 

(b) For Pipli a railway crossing is involved for which 
permission from Railway is awaited. 

(c) No Sir. 

FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) The (d) Does not arise in view of (c) above. 
Hon'ble Member is perhaps referring to the National High-
way Development Project (NHDP) which comprises of the (English] 
construction of 4161aning of National Highways on the Golden 
Quadrilateral and the North-South and East-West Corridors. Optical Flbr. Cab I •• 
The National Highway failing on NHDP are as under: 

(i) Golden Quadrilateral 
NHs No.2, 4, 5, 6, 7, 8, 46 connecting Delhi-
Calcutta-Chennai-Mumbai-Delhi 

(ii) North·South Corridor 

NHs No.1. 1A, 3, 7. 26 from Srlnagar to 
Kanyakumarl 

(iii) East-West Co.ri::Cr 

NHs No. 8A, 8B, 14, 15.25,28,31, 31C, 36, 54, 
57,76 from Silcher to Porbander 

(iv) Spur on Salem-Cochin Section on NH-47 

1692. SHRI NARESH PUGLIA: Will the Minister of COM-
MUNICATIONS be pl.ased to Itate : 

(a) whether any proposal to replace all telephone 
cables by the underground optical fibre cables In some States 
under consideration of the Department of T elecommunica-
tions; . 

(b) if so. the details thereof; Stale-wise; and 

(c) the time by which the said installation work is likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (c) Under 
group Optical Fibre Cables are not being proposed for 
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replacing all telephone cables. However, these are being laid 
mostly to Inter-connect different towns for long distance trans-
mission and also to connect different exchanges In the same 
city. 

(Translation) 

Amendment of State Reorganisation Act 

1693. SHRI RAMSHAKAL : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(a) whether any proposal with regard to amendment 
of the State Reorganisation Act, 1956 section 51(2) is lying 
pending with the Govemment; and 

(b) if so, the details thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) No, SIr. 

(b) There is no proposal under consideretlon of the 
Government with regard to amendment of section 51(2) of 
the State Reorganisation Act, 1956. 

Burden on Judiciary 

1694. DR. SANJAY PASWAN : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news item captioned ·Overburdened judiciary 
struggles with crisis of credibility· appearing in the 'Economic 
Times' dated December 13,1999; 

(b) if so, the facts of the matter reported therein; and 

(c) the steps proposed to be taken In this regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI RAM JETHMALANI) : (a) Yes, Sir. 

(b) The news Item relates to huge pendency In the 
courts and the delay in the disposal of cases. 

(c) Various steps have been taken by the Govern-
ment for the speedy disposal of both civil and criminal ceses. 
These include amendment of the Civil Procedure Code and 
the Code of Criminal Procedure, Increase in the number of 
posts of Judges/Judicial officers, establishment of Special 
courtsltribunals, appointment of Special JudiciallMetropoli-
tan Magistrates and adoption of alternative modes of dispute 
resolution, such as, arbitration and conciliation. Lok adalats 
have been given a statutory base as supplementary forum 
for resolution of disputes. 

A periodical review of the Judge strength in the High 
Courts is undertaken by the Government once in three years. 
On the basis of the review in 1998, 1\ has been decided to 
create more posts of Judges in High Courts. 

A Centrally Sponsored Scheme for the development of 
Infrastructural facilities for the Judiciary Is also being Imple-
mented since 1993-9<1. The Scheme includes construction of 
court buildings and residential quarters for the judgeliJudl-
cial Officers covering High Courts and Subordinate Courts. 
Funds aggregating to Rs. 619 crore have been spent by vari-
ous States and Union territories under this Scheme till 1998-
99. 

The Stete Governments have been requested to take 
necessary action regarding financial autonomy to the Hi9h 
Courts and the Courts under their control as well as to fill up 
vacancies In the subordinate judiciary. 

[Englisll) 

Expansion of Thermal Power Plant In ~rlssa 

1695. SHRI PRABHAT SAMANTRAY : Will the Minister 
of POWER be pleated to state: 

<a) whether the Government have taken steps for the 
expansion to Thermal Power Plant to Kaniha In Orissa; 

(b) If so, the total MW of power expected to be gener-
ated on completion of this project; and 

(c) the time by which the project is likely to be com-
pleted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : <a) Yes, Sir. 

(b) and (c) National Thermal Power Corporation islmple-
mentlng Stage-II expansion (4 x 500 MW) of Talcher Super 
Thermal Power Project at Kanlha in Orissa. The first unit Is 
scheduled for commissioning In November, 2003 and the 
other three units at an Interval of nine months each thereaf-
ter. 

National Power Development Fund 

1696. SHRI SUBODH MOHITE : Will the Minister of 
POWER be pleased to state: 

(a) whether the Government propose to set up Na-
tional Power Development Fund by levying a cess of 10 paise 
per unit on the power produced through out the country ; 

(b) If so, the details in this regard: 

(c) whether views of the State Governmen!s on the 
mailer have been ascertained; 

(d) ifao, the reaction ofthe GoveIOment thereto; and 

<e) the detail. of programme .. mooted for utilisation 
of the Fund? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (e) The 
Policy on Hydro Power Development announced by the Gov-
ernment in August, 1998 provides for the establishment of 
National Power Development Fund through levy of cess at 
10 paise per Kwh of electricity consumed in the country. A 
proposal to levy cess as 5 paise per Kwh of electricHy gener-
ated was subsequently put up for consideration of the Gov-
emment but was deferred. 

(Translation) 

Con.tltutlon of Regulatory Authority 
for Truck Industry 

1697. SHRI SHANKERSINH VAGHELA: 
SHRI ARUN KUMAR: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Govemment propose to constitute a 
regulatory authority for the truck Industry; . 

(b) if so, the reasons therefor; and 

(c) the time by which this authority is likely to be con-
stituted? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) No, 
Sir. 

(b) and (c) Does not arise. 

{Eng/ish} 

Crude 011 and Ga. Re.erve In As.am 

1698. SHRI PABAN SINGH GHATOWAR : Will the Min-
ister of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the details of latest expert study/assessment of 
crude oil and gal reserves carried out In Assam; 

(b) the total number of wells recommended for drill-
ing for the purpose of exploration and development works; 
and 

(c) the actual numbers of IUch wells drilled so far? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) Dr. A.W. Bally, 
was given consultancy project bV Oil & Natural Gas Corpora-
tion Ltd. (ONGC) on the "India's Tertiary folded belts and fore 
land basins - a ranking of exploration opportunities". This 
consultancy project had not made an assellment of crude 

011 & gas re.erves of Alaam nor recommended drilling of 
weill. The in-place reservel In Assam estimated by ONGC 
and Ollindla Ltd. (OIL) a. on 1.4.99 are about 1053 Million 
Metric Tonne of crucle all and 310 BilUon Cubic Metre of natural 
gas. 

Inclullon of Coa.tal area. Into National and 
Expre .. Highway. 

1699. SHRI P.C. THOMAS: Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether several proposals have been submitted 
by the public representatives and respective States regard-
ing the inclusion of Coastal Areas from Trivandrum, Kerala 
to Bombay in the National and Express Highways; and 

(b) if so, the response of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) Yes, 
Sir. 

(b) The Salam-Cochin Section ofNH No. 47 has since 
been included in the National Highways Development Project 
(NHDP). 

Well. Dugged by ONGC 

1700. SHRI A. NARENDRA : Will the Minister of PE-
TROLEUM AND NATURAL GAS be pleased to slate: 

(a) the details of wells dugged by ONGC in various 
off-shore in leh country during the last three years; 

(b) the results of the anaiysis of the data obtained 
therefrom; 

(c) whether the ONGC propose further exploration in 
these areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) During the pe-
riod 1.4.96 to 31.3.99 Oil & Natural Gas Corporation Ltd. 
(ONGC) had drilled 64 exploratory wells in Western offshore 
and 9 exploratory wells in Eastern offshore. The analysis of 
the data obtained from drilling of these wells have given sig-
nificent leads in the vamoul offshore areas. In Western off-
shore, eleven wells proved to be oil bearing and eleven wells 
proved to be gas bearing. Besides, seven wells had hydro-
carbon indications. In the Eastern offshore one well proved 
to be 011 bearing and three wells gave indications of oil. 

Ninety development wells to tap the production of 
discoveed fields were also drilled in offshore areas during 
the same period. 
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(c).nd (d) Explor.tion efforts by ONGC In Westem .nd 
E.stern offshore sectors Including Deep W.ter .re •• , are 
curr.ntly in progr ... In t.nn. of seismic data .cqulsition .nd 
drilling of w.lIs. S.I.mic surv.y progremme, both 2D.nd 3D, 
.nd drilling of w.lls h.v. been contempl.ted to be continu.d 
in these areas during 2000-2002. 

Purch •• e of power By State. 

1701. SHRI Y.S. VIVEKANANDA REDDY: Will the Min-
ister of POWER be ple.sed to st.te : 

(.) whether Andhra Pradesh Gov.mment has .p-
proached Guj.rat and Mah.rashtra Govemments to purchase 
power from these States; 

(b) if so, whether any agreement has been signed to 
this effect; and 

(c) if 50, the amount likely to be paid to each State 
and the quantum of power in Megawatts to be supplied to 
Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Y.s, Sir. 

(b) and (c) (i) Mahara.htra hal agreed to .upply 200 
MW power to Andhra Prade.h on round the clock basis. The 
rate of power will be Rs. 2.45 per KWH for off-peak hours 
(22.00 Hrs. to 06.00 Hrs.) and RI. 2.80 per KWH for peak 
hours (06.00 Hrs. to 10.00 Hrs.). 

(ii) Guj.rat h.s .greed to .upply 100 MW to 200 MW 

drawing .n comprehensive action plan for the conserv.tion 
of Tiger Population? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI &ABU LAl MARANDI): 
(.) Th. Tiger population as per I.t.st ...... ment during 
, 997 Is .ncIosed in stat.ment-1. 

(b) In .ddition to the Project Tig« scheme launched 
during 1973, oth.r sch.m •• of Ecc-d.v.lopm.nt in .nd 
.round N.tional Parks and S.nctuaries Including Tiger Re-
serv.s and an ext.mally .ided component of this scheme 
have also been launched. A voluntary r.loc8tion programme 
has been I.unched by Govemment of Indi. under the Ben-
eficiary Oriented Scheme for Tribal D.v.lopment to r.habili-
tate tribal people outside national parks and for making the 
national parks encumbrance free. Sid. by sid. sufficient in-
centiv. i. given to the relocated people for .stabli.hm.nt out 
side the n.tional parks. The d.tall. of funds r.I •• sed under 
these schemes during the I.st thr.e years ar. given in .tat.-
ment-II. 

(c) D.tail. or number of cases of viol.tion .. reported 
by the State. are .nclos.d in stat.ment-ili. 

(d) Det.ils of initi.tives taken .r. enclosed in st.te-
ment-IV. 

Statament-I 

Population of Tigers in the country as reported by the 
Statas 

power to Andhra Pradesh @ Rs. 3.00 per KWH for • period S.No. N.me of 1972 1979 1984 1989 1993 1997 
of three months as detailed below : the Stat. 

100 MW from 6.00 Hra. to 21.30 Hrs. 
200 MW from 2~.30 Hrs. to 6.00 Hrs. 

Tiger Popul.tlon 

1702. SHRI SHIVAJI VITHALRAO KAMBLE : Will the 
Minister of ENVIRONMENT AND FORESTS be ple.sed to 
state: 

(a) the tiger popul.tlon .s per latest ..... sment 
alongwilh the rate of increase regist.red therein ov.r the last 
thr.e y.ars; 

(b) the details of project. launched to protect and 
check the declining number of tigers through the compre-
hensiv. conservation measure •• nd .chievements r.ported 
thereunder during the said period, State-wise; 

(c) the d.tail. of total number of ca •• s of viol.tion of 
Wildlife Protection Ad register.d/report.d during thl. period, 
State-wise and number of cases pending as on December 
31.1999; and 

1 2 

1. Tamil N.du 

2. M.h ..... htr. 

3. West Bengal 

4. H.ry.n. 

5. Bihar 

6. A ... m 

7. Raj •• then 

8. Madhy. Pr.desh 

9. Utt.r Prade.h 

10. Andhr. Pr.desh 

11. Mizoram 

12. Guj.r.t 

13. Goa, Daman & Diu 

14.0ri ... 

3 4 

33 65 

160 174 

73 296 

102 156 

85 110 

147 300 

74 79 

457 529 

262 487 

35 148 

85 

8 7 

142 173 

5 8 7 8 

97 95 97 62 

301 417 276 257 

352 353 335 361 

202 257 305 350 

138 157 137 103 

376 376 325 458 

96 99 64 58 

788 985 912 927 

698 735 465 475 

164 235 197 171 

33 18 28 12 

9 9 5 

2 3 8 

202 243 226 194 

(d) the details of fresh initiatives takenlto be taken for Tot.1 15782589 3454 3981 33753435 
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2 

15. Kerala 

16. Meghalya 

17. Manipur 

18. Tripura 

19. Nagaland 

3 4 5 6 

60 134 89 45 

32 35 125 

10 6 

34 

31 

7 6 5 

7 8 

57 N.R. 

53 N.R. 

- N.R. 

- N.R. 

80 102 104 104 83 N.R. 

20. Arunchal Pradelh 69 139 219 135 180 N.R. 

21. Slkklm 

22. Haryana 

Total 

2 2 N.R. 

- N.R. 

249 426 551 353 375 N.R. 

N. R .• Nol reported by Stat ••. 

Statement .. 1 

Scheme,' Project Tiger 

S.No. Name of Tiger 
Reserve State 

2 

1. Andhra Pradesh 

(RI. in Lakhs) 

Funds Fundi Funds 
Relealed Released Released 
1997·98 1998·99 1999·2000 

3 5 

10.700 18.010 18.495 

2. Arunachal Pradesh 20.000 47.680 30.590 

35.000 87.290 3. Assam 

4. Bihar 

5. Karnataka 

6. Kerala 

45.080 

36.750 153.990 109.900 

25.000 69.340 128.169 

34.950 39.190 42.665 

7. Madhya Pradelh 133.778 225.125 278.785 

8. Maharashtra 60.530 110.740 114.435 

9. Mizoram 

10. Orissa 

11. Rajasthan 

12. Tamil Nadu 

13. Uttar Pradelh 

14. Welt Bengal 

Tolal 

12.450 9.650 21.430 

49.300 67.650 72.450 

149.885 472.265 211.095 

45.600 32.500 58.780 

125.012 199.750 212.950 

58.950 179.985 137.140 

807.985 1660.875 1516.174 

Scheme " Eco Development in and alOund National Parks 
and Sanctuarie. including Tiger Reserve. " 

S.No. Name of Tiger 
Reserve State 

2 

(Rs. In lakhs) 

Fundi Fund. Fundi 
Releaaed Released Released 
1997·98 1998·99 1999-2000 

3 5 

1. Andhra Prade.h 25.399 40.020 ..... 534 
15.229 13.820 
42.34 20.000 

2. Arunachal Pradelh 4.998 
3. Alsam 10.250 
4. Bihar 
5. Kamataka 
6. Kerala 
7. Madhya Pradelh 
8. Maharashlra 
9. Mizoram 

10. Orilsa 
11. Rajasthan 
12. Tamil Nadu 
13. Uttar Pradesh 
14. West Bengal 
15. Gujarat 

34.850 
15.000 
20.350 

38.39 
62.250 

70.550 36.450 
51.330 65.890 54.200 

7.435 41.880 86.675 
10.500 2.000 45.500 
45.775 22.800 12.000 
36.930 53 ..... 0 16.740 
4.120 18.100 31.980 

41.453 101.860 
66.525 ..... 390 

16. Himachal Pradesh 58.400 

51.510 
48.873 

9.64 
86.84 

13.700 
10.400 10.110 

17. Jammu & Kashmir 22.490 
18. Manipur 
19. Nagaland 
20. Punjab 
21. Sikkim 
22. Tripura 

Total 

4.750 

9.140 
10.000 8.000 
10.200 
5.850 26.000 
44.40 

434.145 634.499 729.208 

Scheme,' Centrally sponsored Beneficiary Oriented Tribal 
Development Scheme 

(RI. in lakhs) 

S.No. Name of State Fundi Funds Funds 

2 

1. Kamateka 

Released Released Released 
1997·98 1998·99 1999-2000 

3 5 

25.000 68.500 

2. Madhya Pradelh 45.000 350.000 201.080 

3. Orisla 40.000 

Total 110.000 350.000 269.580 
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Scheme: Eco-Deve/opment in and around National Parl<s 2 
and Sanctuaries including Tiger Reserves - Extemally 

3 4 5 

aided component: 3. Rajasthan 50.000 158.000 150.000 
(Rs. in lakhs) 

4. Westaengal 377.000 457.700 300.000 
S.No. Name of State Funds Funds Funds 

Released Released Released 5. Bihar 50.000 89.985 200.000 
1997-98 1998-99 1999-2000 

6. Gujarat 360.000 161.000 689.200 
2 3 4 5 

7. Kerala 449.500 378.950 102.570 
1. Karnataka 50.000 432.000 655.150 

2. Madhya Pradesh 50.000 365.870 217.720 Total 1386.500 2043.5052314.640 

Statement-lll 

Name of the State Year Cases Cases filed Cases under Cases Cases where 
detected in court investigation compounded final decision 

has been 
taken/closed 

2 3 4 5 6 7 

Andhra Pradesh 1997-98 6 5 
1998-99 10 6 3 

Bihar 1996-97 4 4 
1997-98 7 7 
1998-99 1 

Delhi 1996-97 35 20 3 4 8 
1997-98 26 10 10 2 4 
1998-99 31 13 12 6 

Goa 1996-97 8 4 4 
1997-98 14 5 9 

Gujarat 1996-97 38 14 3 21 
1997-98 36 6 3 27 
1998-99 43 14 6 23 

Haryana 1996-97 307 72 81 154 
1997-98 350 112 117 121 

Karnataka 1996-97 58 58 
1997-98 81 81 
1998-99 22 22 

Madhya Pradesh 1996-97 312 234 78 
1997-98 109 130 60 
1998-99 135 83 52 

Maharashtra 1996-97 7430 1347 5950 120 13 
1997-98 8578 1648 6815 101 14 
1998-99 3978 745 3168 54 11 

Meghalaya 1996-97 8 5 
1997-98 10 10 
1998-99 6 4 2 
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2 3 

Mizoram 1996·97 8 
1997·98 4 
1998·99 8 

Orissa 1996-97 53 
1997·98 35 
1998·99 83 

Punjab 1996-97 215 
~ 1997·98 235 

199&-99 214 
Vltar Pradesh 1996·97 407 

1997·98 881 
1998·99 709 

Sikkim 1996·517 3 
1997·98 3 
1998·99 4 

Tamil Nadu 1996-517 88 
1997·98 51 
1998·99 38 

Stlitament.fV 

Steps Taken by the Govemment of India 

National Level 

4 

22 
12 
35 

174 
199 
194 

31 
50 
81 

17 
17 
12 

1. Setting up of a National Coordination committee to con· 
trol poaching and Illegal trade in wildlife with enforce-
mentagenciellike customl, Revenue Intelligence, Indo-
Tibetan Border Police, Border Security Force, Central 
Reserve Pollee Force, Coast Guards, State Police, 
Deputy director, Wildlife Preservallon & Scientific Orga· 
nizations like Zoological and Botanical Survey of India. 

2. Training Programmes and Workshops have been orga· 
nized to sensitize the above departments to be proactive 
in control of trade and smuggling of wildlife products. 

3. A special co-ordination committee with Secretary (E & 
F) Special Secretary (Home), Director, CBI And repre-
sentative of the Chairman, Central tioard of Excise & 
Customs has been created to ensure better co-ordina-
tion in the effortl to curb smuggling of wildlife products. 

4. Central assistance is being provided to State Govern· 
ments to strengthen the protection infrastructure includ· 
ing armed squads, vehicles, communication network and 
co-ordination between the Park managers. 

5. Schemes for awards and rewards for outstanding per· 
formance and acts of valour has been introduced to en· 
courage detection and reporting. 

6. The State Government have been adviled to strengthen 
vigilance and intensify patrolling. 

5 

2 
3 

28 
31 
20 

231 
599 
457 

1 

9 
5 

7. Launching of public awareness programme to involve 
Non·Governmental Organisations and others for support· 
ing the Government in its efforts towards wildlife conser-
vation. 

8. Supporting programmers of Institutions and NGOs in ex· 
ploring tiger.trade routes and developing a forensic iden-
tification reference Manual for tiger parts and products. 

9. Funds are being provided to the State Governments for 
the eco·development of the areas to reduce the biotic 
pressure thereon. 

10. Site specific special force in Project Tiger Areas. 
11. Special Strike force all over the country to control trade. 

12. Creation of wildlife trade control bureau. 
Intarr.atlonal Level 

1. Initiated creation of a Forum of Tiger Range Countries, 
i.e. Global Forum for addressing international issues re-
lated to tiger conservation. 

2 TO control transboundary trade and effect mutual coop-
eralion in tiger conservation: 
(i) A protocol has been signed with People's Republic 

of China. 
(i1) An MOU with his Majesty's Government of Nepal 

has been signed. 
(iii) Dialogue with Bangladesh has been initiated. 

3. Several resolutions at CITES to check Illegal trade in 
tiger parts and productl have been adopted at India'i 
initiative. 
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4. The Millennium Tiger Conference wa. held In March 
1999. The conference declaration suggested several 
action points for conservation of tiger both at national 
and international level. 

Project. Sanctioned by REC 

1703. SHRI G.S. BASAVARAJ : 
SHRI TUFANI SAROJ : 
Will the Minister of POWER be pleased to state : 

(a) whether the Rural Electrification Corporation hal 
recently sanctioned some power project. In the country; 

(b) if so, the names of such States aIongwlth the 10-
cation of projects as well as amount sanctioned for the pur-
pose, State-wise; and 

(c) the number of villages electrified in Karnataka dur-
ing Ihe Eighlh Plan period and allo as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) De-
tails of four small generation projectl sanctioned by Rural 
ElectrifICation Corporation in the recent past are as under: 

Year Name of State 
Project 

Gen. Cap. 
Source (MW) 

Cost Loan 
(RI. in crorel) 

1998-99 Leh J&K Diesel 2.00 3.590 3.231 
Kargil -do- -do- 2.00 4.250 3.825 
Korba M.P. Hydro 1.00 4.040 3.636 
Malankara Kerala -do- 10.50 30.000 21.900 

Sub·Total 15.50 41.880 32.592 

(c) Karnataka had achieved 100% electrification of 
the villages by the end of March, 1989 al per 1981 cenlus. 
As per 1991 census out of a total 27066 inhabited villages, 
26678 villages have been declared electrified by the end of 
October 1999. 287 villages have been declared non·feasible 
for electrification by Karnataka. 

Conl.rvatlon of Tigers 

1704. SHRI NAMDEO HARBAJI DIWATHE : 
SHRI SADASHIVRAO DADOBA MANDLIK : 
SHRI un AMRAO DHIKALE : 
SHRI BIJOY HANDIQUE : 

Will the Minisler of ENVIRONMENT AND FOR-
ESTS be pleased 10 state: 

(a) whether a leam of senior UN Officiall repre .. nt· 
Ing the Convention on International Trade In Endangered 
Species (CITES) visited India to discuss strategies on c0n-
servation of tigers; 

(b) If 10, detail. of the Itratagles discu.sed and deci-
lion. arrived at; 

(c) the detalll of lat .. t review of the project tiQi" 
State-wl .. ; end 

(d) the detail. of international alliltance so far 
awaited for the protection of endangered speclel along with 
action plan for future? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) Yel, Sir. 

(b) They dllcul .. dprotectlon mealurel in the field 
as well a. control of trade outelde forest. and auggested to 
Itrengthen field protection unite and creation of .trlke force 
for control of trade. 

(c) Project Tiger Reserves have been reviewed by 
expert. and members of the Steering Committee for Project 
Tiger as per detail. below: 

Name of State Tiger Reserve reviewed 
Allam Manas 
Bihar Palamau 
Karnataka Bandipur 
Kerata Periyar 
Maharaahtre Melghat 
Orll .. Simlipal. 

Raja.than Ranthambore 
Sarlaka 

Uttar Predesh Corbett 
Dudhwa 

The major obaervationl of the review. inter alia include: 

1. Inadequate Itrength of field ltaff in the tiger reserv ... 
2. Insurgency and extremism In certain areas. 
3. Shortage of re.ourcel for anforcement. 
4. Need for Management Plans. 

5. Need for extenlion of area of tiger re88rvel. 

6. To divert grazing pressure. 

(d) Government of India il implementing scheme of 
Eoodevelopment In and around National Parkl and Sanctu-
ariel. Thll Include. an externally aided component of US $ 
67 million. This laid amount II to be used for: 

1. Strengthening the enforcement Infraltructure of the 
lelected protected Area. 

2. Eco-devalopment of people DYing around the Pro-
tected area. 
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3. Seeking co-operation of the local people in protec· 
tion, control of grazing and fire con.ervancy. 

{Translation} 

Hike In Prlc •• of P.trol.am Producta 

1705. SHRI AJAY SINGH CHAUTALA: 
SHRI MADHAVRAO SCINDIA: 
SHRI SUSHIL KUMAR SHINDE : 
SHRIA.NARENDRA: 
SHRI KIRIT SOMAIYA: 
SHRI P.C. THOMAS-: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) wheth.r the deficit of oil pool account has in-
creased in the last six months; 

(b) if so, the reasons therefor; 

(c) the steps taken by the Government to bring down 
this deficit; 

(d) whether the Government propole to hike the 
prices of diesel, petroleum and cooking gas to bring down 
the subsidy on these products; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) Th. cumulative 
outstandings of the oil companiel from the oil pool account 
are estimated to be 8round Rs. 6000 erore. as on 31.3.2000 
as 8g8inlt Rs. 3408 erores on 31.3.1999. 

(b) The inerease in 011 pool deficit h8S been due to 
increase In the prices of the crude 011 and petroleum prod-
ucts in the international market. 

(c) With a view to reduce th .. deficit in the oil pool 
account, the Government have effected periodical revision 
of prices of petroleum products. 

(d) and (e) The ex-storage pOint prices of LPG (Domes-
tic), kerosene oil (PDS), diesel, petrol and aviation turbine 
fuel are price administered whereas, the prices of other pe-
troleum products are de-controlled. Government had, in Sep-
tember 1997, decided that the price of diesel would be fixed 
on the principle of import parity pricing upto the ex-storage 
point level. Further, Government had, in November 1997, 
decided that the subsidy on LPG (Domestic) and kerosene 
oil (PDS) will be reduced in phases to reach the level of 15% 
and 33.33% of the import parity price by 2000-01 and 2001-
02 respectively. The subsidy will be transferred to the fiscal 
budget from 2002 onward. 

[English} 

LPG Con.um .... In T.mll Nadu 

1706. SHRI E.M. SUDARASANA NATCHIAPPAN : Will 
the Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the number of domestic LPG consumers of differ-
ent Oil Corporation in Tamil Nadu; 

(b) wh.ther th.re ha. been abnormal delay in getting 
r.fills by the consumer. of various oil corporation. particu-
larly that of the Indane in the Stat.; and 

(c) if so, the step. propo.ed to be taken to ensure 
quick delivery of domestic LPG cylinders to the consumers in 
the State? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) The number of LPG 
customer of Public Sector Oil Companies as on 1.1.2000 in 
the State of Tamil Nadu la aa under: 

Name of Cos. Figs. In lakhs 

10C 23.7 
BPC B.05 
HPC 4.45 
IBP 0.13 

(b) and (c) Presently no shortage in supply of LPG in the 
State of Tamil Nadu has been reported by PSU Oil Compa-
nies. However, whenever LPG backlog develops, PSU Oil 
Companies take various measures Including maximizing im-
ports, operating the bottling plants on extended hours/Sun-
days and holidays, etc. to meet the demand in the affected 
markets. 

Delay In Completion of Liquidation or Winding 
up of Companle. 

1707. DR. NITISH SENGUPTA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(8) whether undue delay takes place in completion of 
liquidation or winding up process of the companies; 

(b) If so, the reasons therefor; and 

(c) the steps proposed to be taken to ensure that such 
proceedings are completed expeditiously? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) and (b) Normally, 
delay takas place In completion of liquidation or winding up 
process of the companies due to pending misfeaaance pro-
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ceedings against the ex-directors of companies, pending 
decree for realisation that the various court ca.e. pending in 
different District courts and also due to litigations pending 
regarding the Title Deed of land in the name of the compa-
nies (in liquidation). Liquidation or winding up proceedings 
are conducted by the Official Liquidator under the direction 
and control of the concerned High Court of the State and the 
High Court issues directions to Official Liquidator for comple-
tion of liquidation or winding up proceedings. 

(c) Recently, the Government has constituted a Com-
mittee of Experts to examine the existing law relating to wind-
ing up proceedings of the companies to remodel It for expe-
diting winding up proceedings. 

Amendment to Indian Registration Act 

1708. SHRI V.S. SIVAKUMAR : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(a) whether Tamil Nadu Government has made an 
amendment to the Section 28 of the Indian Registration Act, 
1908 by virtue of which every document registered outside 
the State of Tamil Nadu in respect of properties in the border 
areas of Tamil Nadu and Kerala shall be null and void; 

(b) if so, the details thereof; 

(c) whether people residing in the border areas of 
Tamil Nadu and Kerala have properties both in Tamil Nadu 
and Kerala and for them the amendment creates untold mis-
eries and hardships; and 

(d) if so. the steps proposed to be taken to alleviate 
the sufferings of such people? 

THE MINISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) Yes, sir. 

(b) to (d) Since Section 28, of the Registration Act, 1908 
(Central Act XVI of 1908) provides for the presentation of 
document for registration in the office. of a Sub-Registrar, 
within whose sub-district, the whole or some portion of the 
property to which the document relates is situated, a large 
scale registration of documents effecting properties in Tamil 
Nadu are resorted to in Sub-Registrars Office In the 
neighbouring States by including in the document a amall 
piece of immovable property situated in the neighbouring 
States. with the obvious reason of getting the property regis-
tered in the said neighbouring States at a lower rate of stamp 
duty. This practice was adopted with the fraudulent intention 
to evade stamp duty payable in State in Tamil Nadu. In order 
to plug this loophole, the Government ofTamii Nadu unt the 
Registration (Tamil Nadu Amendment) Bill. 1997 to the Min-
istry of Home Affairs on 21.2.1997. The aaid Bill has been 
assented by the President on 27.3.1997. The government of 
Tamil Nadu published the same on 29.3.1997 as Act No. 19 
of 1997. 

Maam G.a Cracker Project to R.I.L. 

1709. SHRI RAJEN GOHAIN : 
SHRI M.K. SUBBA : 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to atate : 

<a) whether the Government had entrusted the Assam 
Gas Cracker Project to Reliance Industries Limited, in 1995; 

(b) If so, the details thereof including cost of the project 
and its contemplated production capacity; 

(c) the progress, if any, mede in setting the project 
and the reasons for delay, if any; 

(d) whether the Government propose to entrust the 
project to Indian Oil Corporation, Oil and Natural Gas Corpo-
ration or Oil India Limited operating in the region; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) The Assam In-
dustrial Development Corporation, a State Government of 
Assam Undertaking formed a joint venture with Mis Reliance 
Assam Petrochemicals Ltd. in 1995 to implement the Assam 
Gas Cracker Project with production capacity of 31akh Tonnes 
of Ethylene per annum. Reliance Assam PetroChemicals Ltd. 
have taken initial stepi such as Environment Impact Assess-
ment study, discussions with process licensors and technol-
ogy suppUers etc. The Government of Assam and Mis Reli-
ance Assam Petrochemicals Ltd. are In the process of 
finalising the site for location of the project. Feedstock Sup-
ply Agreement between Oil India Ltd. and Reliance Allam 
Petrochemicals Ltd. has been concluded in all respects ex-
cept for iSlues relating to Liquidated Damages. The estimated 
cost of the project is about RI. 3600 crore and the project Is 
expected to be commissioned In 44 months after finalilation 
of the Feedstock Supply Agreement(s) and acquisition of land. 

(d) No, Sir. 

(e) Does not arise. 

1710. SHRI C.N. SINGH: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be pleased to ltate : 

(a) whether the attention of the Government has been 
drawn to the news item captioned 'Panel mootl pre-Irial bar-
gain to cut backlog' appearing in the Hindustan Times dated 
February 7, 2000; 

(b) if so, the facti ofthe matte! reported therein; and 
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(c) the reaction of the Government thereto? 

THE MINISTER OF LAW. JUSTICE AND COMPANV 
AFFAIRS (SHRI RAM JETHMALANI) : (a) Ve •• Sir. 

(b) and (c) The new. Item relate. to the recommenda-
tions made by the Law Commission pertlllning to plea bar-
gaining In the context of huge backlog of criminal ca ... pend-
Ing at the trl8lltage. The recommendatlonl of the Law Com-
mission are under examination. 

(Translation) 

Public Telephone. In Village. 

1711. SHRI RATILAL KALIDAS VARMA: 
SHRI M.K. SUBSA : 

Will the Minister of COMMUNICATIONS be plea-
sed to state : 

(a) whether many of the Gram Panchayatlln Allam 
and other North Ea.tern States and In Ahmedabad and 
Bhavnagar districts in Gujarat .tlll remain without telephone 
connections : 

(b) If 10, the nllmber of percentage of such uncon-
nected village. and pandlayats in the said States and dis-
tricts; 

(c) the time by which this facility Is likely to be pro· 
vlded In such States and districts; and 

(d) the targets fIXed for each year of the Ninth Five 
Vear Plan for connecting villages with telephone connections 
In the country and the said State and districts and the ad· 
vancements made in this regard so far, State·wise ? 

THE MINISTER OF STATE IN THE MINISTRY OF COM· 
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (d) Yes Sir. 
Some Gram Panchayats in Assam and other North·Eastern 
States and In Ahmedabad and Shavnagar districts in Gujarat 
are still without telephone connections. Details are given in 
the Statement-I. All the villages in these States and districts 
are proposed to be covered by the end of the 9th Plan sub· 
ject to the availability of sufficient resources. The yearly tar· 
gets/achievements in the country and the States of Assam, 
North·East and Districts of Ahmedabad and Shavnagar are 
In Statement·lI. 

Statement-I 

Number and Percentage of VUlage. and Gram Panchayats without telephone connections 

StateJOistt. Total Villages %ageof Total Grem Gram % age of 
village. without village. Panchayats Panchayats Gram 

VPT. without without Pan~ayats 
VPT. VPTs without VPTs 

Allam 22.224 8,371 37.7 2,485 391 15.7 
Arunachal Prade.h 3,599 3,011 83.7 944 558 59.1 
Manlpur 2,394 1,710 71.4 429 70 16.3 
Meghalaya 5,629 4,443 78.9 450 45 10.0 
Mizoram 770 152 19.7 613 184 30.0 
Nagaland 11,192 632 53.0 1,001 595 59.4 
Tripura 862 232 26.9 910 363 39.9 
Total for North-East 14,446 10,180 70.5 4,347 1,815 41.8 
Ahmedabad (Gujarat) 645 51 7.9 640 27 4.2 
Shavnagar (Gujarat) 865 114 13.2 853 113 13.2 

Statement .. 1 

Tarpets and Achievements for VPT. 

Vear 1997-98 1998-99 1999·2000 2000· 2001· 
2001 2002 

Target Achievement Target Achievement Target Achievement Target Target 
(till 1.3.2000) 

2 3 4 5 6 7 8 9 

Andeman & Nicobar 181 30 53 56 63 35 0 0 

Andhra Pradesh 3000 1566 400 526 0 0 0 0 
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2 3 4 5 6 7 8 9 

Assam 4000 2484 2900 2907 3000 498 4744 1125 

Bihar 12000 2615 6000 2137 8000 2213 17700 33187 

Gujarat 0 0 0 0 0 0 0 0 

Haryana 508 195 20 0 26 0 17 0 

Himachal Pradesh 2500 1504 1000 1208 2500 1311 3000 3710 

Jammu & Kashmir 1200 437 1000 783 1500 273 goo 1019 

Karnataka 3000 3389 2500 2521 2000 1757 ·1000 720 

Kerala 0 0 0 0 0 0 0 0 

Madhya Pradesh 5500 3878 4000 3707 5000 1104 3000 1408 

Maharashtra 4940 2725 2870 2462 0 0 0 0 

Goa 60 36 30 10 0 0 

Arunachal Pradesh 362 50 171 21 750 10 1000 1000 

Manipur 232 115 232 48 300 44 500 954 

Meghalaya 812 180 232 233 300 111 1500 3025 

Mizoram 122 15 52 30 79 13 46 40 

Nagaland 214 44 232 21 307 23 226 122 

Tripura 258 70 81 51 264 32 0 0 

Orissa 8819 2402 2400 2242 3000 718 10000 13163 

Punjab 1245 1327 345 173 0 0 0 0 

Rajasthan 5000 3269 2540 2585 0 302 0 0 
Tamil Nadu 1000 2530 142 196 0 8 157 0 
UP (East) 14000 8618 7500 8219 7000 5498 15500 15009 

UP (West) 8000 2197 5500 2937 8000 2911 3650 10810 

West Bengal 7800 3153 4930 3955 4826 531 7000 9870 

Sikkim 200 4 70 50 174 10 0 0 
Calcutta Telecom 47 22 0 0 47 0 0 0 

Total 83000 42855 45000 37058 45136 17898 70000 95100 

Note: No target. have been fixed by Cepit. of Telecom. Service. for Ahmedabed and Bhavnagar dislricls In Gujarat a. in GUjarat, aU the 
remaining village. I. to be covered by fixed .. rvlce provider. 

the targetl, fixed In thll regard for the enlulng (d) 
{English] year? 

Energy Conl.rvatlon Drive THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d) The 

1712. SHRI SUSHIL KUMAR SHINDE : Ministry of Power and Public Sector Undertakings under its 
SHRI MADHAVRAO SCINDIA: admlniltrative control have agreed to Jointly undertake Na-

tional Energy Conlervation Awarenels Campaign in print & 
WIll the Minister of POWER be pleased to ltate : electronic media during the financial year 1989-2000 to propa-

gate and popularlle the theme of energy conservation among 
(a) whether the Government have launched an .80- the industriel and general public at large. An amount of RI. 

ergy conservation drive, to promote ways and means to save 6.00 crores has been earmarked for the campaign on energy 
power; conservation, reforms and restructuring of power lector. 

Meanwhile the Ministry of Power has Introduced the Energy 
(b) If 10, the detaila and cost thereof; Conservation Bill 2000 In the Lok Sabha on 24.2.2000. The 

Bill has been referred to the Standing Committee on Energy. 
(c) the ateps taken to implement the aame so far; The aalient featurea of the Energy Conservation BiD 2000 'a 

and annex,d herewith as statement. 
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Statement 

The salient features of the Energy Conlervation BUI2000 
are as under: 

(i) The Central Government In Consultation with the 
BEE will lay down energy conservation standards 
for any equipment or appliance consuming, gener-
ating, energy transmitting or .upplying energy. 

(ii) The Central Government will enforce a scheme for 
compul.ory affiXing of labels on notified equipment 
and appliancel to Indicate in a clear, and readable 
manner, the rate of energy conlumption of IUch 
equipment and appliance., at the .tage. of manu-
facture, import, supply, distribution, lale or dealer-
ship. 

(iii) The Central Government in consultation with BEE 
will notify industries, establishments and any uur 
or class of users of energy, building complex a. des-
ignated conlumers having ragard to Intensity or 
quantity of use of energy. Designated Conlumers 
will comply with energy consumption standards and 
norml. 

(iv) As and when notified by the designating agency 
being the Central Government, energy audit by an 
accredited auditor shall be mandatory for all desig-
nated consumers in the industries and establish-
ments. Such consumers would be required to fur-
nish returns on energy consumed and actions taken 
on the recommendations of the accredited energy 
auditor in the prescribed period and manner. The 
periodicity of the audit would be as notified by BEE. 
Energy managers with prescribed qualifications may 
be required to be appOinted by deSignated con-
sumer. Such dellgnated consumers would be re-
quired to submit a report on the Itatul of energy 
conservation to the BEE/State on an annual basis. 

(v) Every designated consumer may be required to com-
ply with the prescribed energy conservation norms. 
Different standards and norms could be prescribed 
for different designated consumers keeping In view 
distinguishing factors such as technology/procell 
adopted, age of the plantlbuilding, form of energy 
used, raw material used etc. 

(vi) The designated consumer shall prepare a scheme(s) 
for energy conservation in the manner prescribed 
by the Central Government and implement luch 
scheme as may be prescribed by the Central Gov-
emment. 

(vii) The Bureau of Energy Efficiency would prepare 
guidelines for Buildlng·Codes relating to energy con-
servation and State Government shall notify the 
same. The codes could be notified to luit local cli-
mate conditions or other compelling factors. 

(viii) A State Government shall designate any agency to 
coordinate. enforca and regulate matterl relating to 
implementation of the legislation within the State. 

The State Government shall designate SERC to 
perform adjudicating function. Wherever the SERC 
Is not in poslti"n. the State Govemment shall ep-
point the Law Secretary or hil nominee having legal 
background In that StatelUT as an adjudicating of-
ficer and such officer shall cease to be adjudicating 
officer immediately on establishment of SERC in the 
State. 

(Ix) The Central and State Governrnents shall promote 
mass awareness for energy conservation, consumer 
education and consumer guidance and shall also 
take steps to encourage referential treatment for 
energy efficient equipmenUdevices and appliances. 

(x) For the purpose of the legislation. energy shall be 
defined as any form of energy derived from fossil 
fuels, hydro-electricity. including electrical energy 
drawn from the grid. This will also include electricity 
produced by renewable sources of energy including 
bio-mass when connected to the grid. However, re-
newable sources of energy when used in Isolation 
from the grid shall not be covered in the de fin ilion of 
energy for the purpose of the proposed legislation. 

[Translation} 

Satting up of Petrol Pumps In H.P. 

1713. SHRI SURESH CHANDEl : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to stale ; 

(a) whether thera is no adequate facility of petrol and 
dielel pumps in the hilly districts of Himachal Pradesh; 

(b) if 10, whether petrol pumps are available only in 
few towns whereas hilly people live in far flung areas; 

(c) whether the Government have received represen-
tations to step up petrol pumps in far flung areas of the Stale; 
and 

(d) if 10, the delailsthereof and the places in Himachal 
Pradesh for which the proposals for the letting up of Ihe 
petrol and diesel pumps are under consideration and the time 
by which these pumps are likely to be set up ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS CSHRI 
SANTOSH KUMAR GANGWAR) : (a) to Cd) Representations 
are recaived from time to time from different parts of the coun· 
try including from Himachal Pradesh. Retail Outlet dealerships 
are set up at the economically viable locations as per Oil 
Industry's Volume Distance Norms all over the country in-
cluding in hilly and other areas in Himachal Pradesh. As on 
1.10.1999 there were 98 retail outlet dealership& in Himachal 
Pradesh. Further to meet the increasing demand, 28 more 
retait outlet deatership.are to be set up in Himachal Pradesh. 
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[English} 

Rehabilitation of Oilfield. of Mumbal High 

1714. SHRI A. BRAHMANAIAH : 
PROF. UMMAREDDY VENKATESWARLU: 
SHRI ASHOK N. MOHOL : 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) Vfhether Mumbai High oilfields have lost their po-
tential due to mis-management: 

(b) if so, whether the Government have made any 
attempt to improve the exploration of crude 011 from there; 

(c) if so, the rehabilitation measures taken to protect 
the Mumbai High oUfields in the national interest; 

(d) whether the Government have appointed Gileffi 
and Cline to work out a feasibility study on the Mumbai High 
oilfields; 

(e) if so, the details thereof; and 

(f) the time by which it is likey to submit Its report ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) Oil production 
rates have declined in Mumbai High due to oil field entering 
the declining phase of production which occurs in the life 
cycle of any producing oilfield. 

Based on detailed study of shortfall in 011 production, 
various measures, both short term and long term, have been 
idenlified. Some of the measures undertaken to arrest/slow 
down the declining trend and increase the production of crude 
oil are: 

(i) Drilling of infill wells, horizontal wells and extended 
reach drilling wells. 

(ii) Adoption of drain hole technology and scale removal 
jobs. 

(iii) Re-completion of poorly producing wells with side 
tracking. 

(iv) Workover jobs, redistribution of water injection to 
maintain reservoir pressure and optimisation of gas 
lift facilities. 

(v) Hiring of consultants of international repute for for-
mulation of re-development plan of Mumbai High 
field. 

(vi) Acquisition of 3-D seismic data for better understand-
ing of the reservoir for future development plans. 

(vii) Trial of new technology "Gel Technology" in Mumbai 
High field for control of excessive gas and water 
production. 

(d) to (f) The Government have not appointed any con-
sultation agency for this field. However, 011 and Natural Gas 
Corporation Ltd. (ONGC) has engaged Gaffney Cline and 
Associate (GCA) as consultant for drawing up a cost effec-
live additional development plan of Mumbai High. 

Security cover for Power Projects 

1715. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI RAM SHETH THAKUR: 

Will the Minister of POWER be pleased to state : 

(a) whether the States are facing problems regarding 
security cover for power projects and distribution and trans-
mission of electricity; 

(b) if so, the details thereof; 

(c) whether such issue has been discussed in Power 
Minister's meet held recently; 

(d) if so, the details In this regard; and 

(e) the steps being taken by the Government to rem-
edy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Yes, Sir. 

(b) In several states the total number of projects 
planned in the private sector, taken together with the projects 
being taken up by the State Electricity Boards (SEBs) them-
selves or by the Central Power Generating Companies, have 
a combined capacity in excess of the capacity of the States 
to give escrow covered to these projects. However, because 
of the financial weakness of the SEBs, absence of any com-
petition and inability to rationalise tariffs, the Private Power 
Producers are experiencing difficulties in infusing capital into 
the power sector. 

(c) to (e) These issues were discussed In the Power 
Ministers' Conference held on 26.2.2000 and the commit-
ment to supply quality power on demand at reasonable rates 
to aU consumers was re-emphasised. To achieve this, it was 
resolved that the reforms must be undertaken with determi-
nation, vigour and a sense of urgency. They key elements of 
Reform Strategy will be reduction/elimination of power theft, 
energy audit and strengthening of sub-transmission and dis-
tribution system, unbundling of State Electricity Boards, etc. 

These measures which have been delibereted upon in 
the Conference of Power Minister" and measures like 
corporatisationlcooperalisationlprivatisation in the field of dis-
tribution of electricity, 100% metering of all consumers etc., 
are expected to rationalise tariffs In the States thereby pro-
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grellively enabHng them to recover their COlt and generate 
greater reloureal to IUpport capacity addition and Improv-
in~ '''e reliability and adequacy of power delivered to the 
conlumera. 

STDnsO/PCo's Booths 

1716. SHRI RAMESH CHENNITHAlA: 
SHRI KRISHNAM RAJU : 

Will the Minilter of COMMUNICATIONS be plea-
led to Itate : 

(a) the number of PCO/STDIISD boothl Inltalled in 
Kerala and Andhra Pradesh during the last three yeara .. pa-
rately, district-wile; 

(b) the number of applications lying pending for the 
installation of IUch boothl In both the Statel leparately; 

(c) the reasonl for their pendency; and 

(d) the time by which thele applicationl are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) The Informa-
tion is given in the statement attached. 

(b) As on 31.12.99 a total of 18861 and 18064 appli-
cations are pending in Kerala & Andhra Pradesh Circlel re-
spectively. 

(c) The applicationl are pending for varioul reasonl 
such as want of spare capacity ir, the exchange, non-feasi-
bility of the area, non-availability of reliable media, etc. 

(d) The pending applicationl are to be cleared pro-
grelsively subject to technical fealibility and the applicants 
fulfilling other conditionl. 

Name of the SSA 
(Telecom Distts.) 

Kerala Telecom Circle 

Trivandrum 

Kollam 
Alleppey 
Pathanmthita 

Kottayam 

Emakulam 
Thrilsur 

Statement 

PCOs Installed during the year 
1996-97 1997-98 1998-99 

2 3 4 

747 1070 1358 
606 704 755 
481 571 743 
tlyu 838 1053 
764 960 1149 

2403 2898 3255 
1058 1203 1414 

2 3 4 
Palghat 834 830 874 
Calicut 1828 1847 1978 
Kannur 834 1364 1489 

Andhra Pradeah Telecom Circle 

Adilabad 0 20 39 
Ananthapur 10 534 246 
Chltioor 52 10 603 
Cuddapah 10 54 400 
East Godavari 174 142 373 
Guntur 113 339 264 
Hyderabad 802 4lI2 858 
Karimnagar 40 318 177 
Khammam 73 30 196 
Krishna 9 299 929 
Kumool 87 65 467 
Mahabubunagar 11 88 64 
Medak 34 35 145 
Nalgonda 9 60 213 
Nellore 58 63 133 
Nizamabad 0 338 
Prakasham 148 31 205 
Srikakulam 9 22 161 
Vishakhapatnam 99 172 344 
Vizlanagaram 0 51 237 
Warangal 0 0 
West Godavari 38 92 734 

Capacity Addition of Hydel Power ProJecta 

1717. SHRI AKBOR All KHANDOKER: 
SHRI DINSHA PATEL: .-

Will the Minlstar of POWER be ple8l8d to stete : 

(a) whether the Hydel Power Projectl have failed to 
achieve the prescribed target capacity addition during the 
Eighth Plan period; 

(b) if 50, the reasonl therefor; 

(c) 1he number of hydel power projecta cleared by 
Central ElectriCity Authority so far; 

(d) whether the Govemment have failed to exploit the 
potential of Hydro Power for want of funds In the country; 

(e) If 50, the reasonl therefor; 
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(f) whether any long term planning has been made Statement 
by the Govemment to improve the situation during the Ninth 
Plan period; and Project-wise detall8 01 capacity IIddItJons as per Planning 

(g) if 10, the details thereof alongwith the share of 
central sector, State and private sectors In capacity addition, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Hydro ca-
pacity instailation of9282.2 MWwas programmed to be added 
during 8th Plan which was revised to 3796.70 MW after the 
mid term appraisal. Hydro capacity Installation of 2427.65 
MW was actually achieved during the 8th Plan period. 

(b) Slippage in the addition of planned hydro capac-
ity during 8th Plan was mainly due to problems relating to 
Resettlement and Rehabilitation, taw and order, funds con-
straints, contractor problems, slow progre .. of works, delay 
in award of wOrkl, natural calamities, Inter-state disputes and 
low priority given by some State Govemments. 

(c) As on 29.2.2000, 29 Hydro projects 5 in private 
sector and 24 in public sector, excluding those which have 
got investment sanction have been accorded techno-eco-
nomic clearance by Central Electricity Authority (CEA), 

(d) and (el A re-a ..... ment of hydro electric potantial of 
the country carried out during 1978-87 have Indicated hydro 
electric potential of 84044 MW (at 80% load factor) of mejor/ 
medium schemes, AI on 1.2.2000, out of this ... e ... d p0-
tential, hydro electric projects of potential of 16.13% have 
been developed, 6.25% are under con.tructlon and 3.34% 
have been cleared by the Central Electricity Authority, There-
fore, 74.28% of the Hydro electric potential of the country Is 
yet to be harnessed. The reasonl for slow development of 
hydro electric potential are problems relating to rehabilita-
tion, availability of good contractors, environment and forest 
clearanca, law and order, land acquisition, geological sur-
prises, apart from inter state alpects and Ilow development 
of North Eastem Region. 

(f) and (gl The Planning Commi .. lon had formulated a 
capacity addition programme of 40245.2 MW from/during 9th 
Plan, Sector-wise details are given below : 

Central 

State 

Private 

MW 

11909.0 

10747.7 

17588.5 

State-wise details of the programme are given In the 
attached statement. These doe. not include liquid fuel ca-
pacity of 6000 MW for which State-wile projects have not yet 
been identified. Mid term apprallal carried out in July, 1999 
has indicated 28097.2 MW feasible capacity addition. 

Commission 

Name of the Project State 

2 

Northam Region 

State SectorlPrivate Sector Project. 

Panlpat U-6 Haryana 

Dadupur Haryana 

W.Y.C.-II Haryana 
Baspe-2 H.P. 

Ghanvl H.P. 

UHL-II H.P. 

Dhamvari Sunda H.P. 

Gurunanak Bhatn Punjab 

Thein Dam M.P.P. Punjab 

Rajghat (50%) U.P. 

Sobla U.P. 

Tanda TPS U.P. 

Kala Patwar HE U.P. 

Suratgarh TPS Rajasthan 

Jakham Rajasthan 

Upper Sind II J&K 

Upper Sind III J&K 

Sewa- III J&K 
Chennal-II J&K 

Pahalgaon J&K 
Central Sector Projects 

Nathpa Jhakri H.P. 

Dulhastl J&K 

RAPP Ext. U-3 & 4 Raja.than 

Tehri St-I U.P. 

Unchahar-II U.P. 

FBD. CCGTA - NTPC Haryana 

FBD. CCGTB - NTPC Haryana 

Auriya CCGT-II U.P. 

Auriya CCGT-II U.P. 

Anta CCGT-II Rajasthan 

Anta CCGT-II Rajasthan 

Total 

Benefltl during 
9th Plan (MW) 

3 

210,0 

6.0 

18.0 

300.0 

22.5 

100.0 

70.0 

420.0 

600.0 

22.5 

8.0 

110.0 

19.0 

5OO.D 
5.0 

70.0 

35.0 

8.0 

6.0 

3.0 

1500.0 

390.0 

440.0 

1000.0 

420.0 

260.0 

140.0 

2'7.0 
';93.0 

393.0 

257.0 

7977.0 
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2 3 2 3 
We.tern Region Jegrupadu CCST A.P. 77.0 
State SectorlPrivate Sector Projects Bhadrs RBC Kar. 6.0 
Kadana - II U-3 & 4 Gujarat 60.0 Kalinadl-II Kar. 1SO.0 
Kutch Ugnite U-3 Gujarat 75.0 Kalinsdl-II Kar. 120.0 
Sardar Sarovar (18%) Gujarat 64.0 Sharavartl T.R. Kar. 240.0 
Sardar Sarovar (16%) Gujarat 40.0 Mangalore TPS Kar. 1000.0 
Gandhi Nagar U-5 Gujarat 210.0 Raichur U-5 & 6 Kar. 420.0 
Hazira CCST Gujarat 185.0 T orangaJlu TPS Kar. 260.0 
Man9rolUg. Gujarat 2SO.0 Brindaban Kar. 12.0 
S. Mati J. TPS Gujarat 120.0 Sarapadl HE Kar. 90.0 
Wanakbori U-7 Gujarat 210.0 Brahampuram DG Ker. 100.0 
Pyguthan CCGT Gujarat 413.7 Kakkad Ker. SO.O 
Pyguthan CCST Gujarat 241.0 Kozhikode DG Ker. 120.0 
Bansagar IV M.P. 20.0 Lower Periyar Ker. 120.0 
Bansagar Ton M.P. 60.0 Porigalkuthu-4 Ker. 16.0 
Bansagar Ton M.P. 30.0 Kutiyadi Extn. Ker. 50.0 
Birsingpur Ext. M.P. 420.0 Malanka Ker. 7.0 
Rajghat (50%) M.P. 22.5 Peppare HE Ker. 3.0 
Sardar Sarovar (57%) M.P. 370.5 Basin Bridge W.H. Tamil Nadu 30.0 
Korba East M.P. 1000.0 Kundah-5 Extn. Tamil Nadu 30.0 
Maheshwar M.P. 80.0 Lower Bhawn LBC Tamil Nadu 8.0 
Chandrapur U-7 Mah. 500.0 Satnnur Dam Tamil Nadu 7.5 
Dudhganga Mah. 24.0 North Madras-II Tamil Nadu 1050.0 
Koyna St.IV Mah. 1000.0 PP Nallur CCGT Tamil Nadu 220.5 
Sardar Sarovar (27%) Mah. 175.5 PP NaJlur CCST Tamil Nadu 110.0 
Warna Mah. 16.0 NLC II Ext. U-O Tamil Nadu 250.0 
Dabhol CCGT-I Mah. 740.0 Basin Bridge DG Tamil Nadu 200.0 
Bhadravati TPS Mah. 1072.0 Karaikal CCGT Pond. 7.5 
Dabhol CCGT II Mah. 1275.0 Karaikal CCST Pond. 15.0 
Ghatghar PSS Mah. 250.0 Central Sector Projects 
Central Sector Projects Simhadri TPS A.P. 1000.0 
Vindhyachal-II M.P. 1000.0 Kaiga Kar. 440.0 
Kawas CCGT-II Gujerat 393.0 Kymklm CCGT NTPC Ker. 350.0 
Kawas CCST-II GuJarat 257.0 Neyveli FST. Extn. Tamil Nadu 420.0 

Total 10574.0 Hy. Bad CCGT A;P. 393.0 
Southern Region 

Hy. Bad CCST A.P. 257.0 
State Sector/Private Sector Projects 

Total 9948.8 
Kothagudem-IV A.P. 2SO.0 

Singur H.E. A.P. 15.0 Ea.tern Region 

Srisallam LBPH A.P. 900.0 State Sector/Private Sel.tor Projects 

Vizag TPS A.P. 1040.0 Chandll HE Bihar 8.0 

Godavari CCST A.P. 114.3 Eastern Gandak BIhar 5.0 
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North Keel 

Tenughat Ex. 3-5 

Potteru 

Lower Indravatl 

IB-Valley 3 & 4 

Balimele St. 2 

Bergarh 

Rathongchu 

Rolep HE 

Mejia TPS 

Maithon RBC 

Teesta Cen. Fall 

Teesta Can. Fall 

Bakreshwar 1-3 

B.lagam TPS 

Budge-Budge 

Central Sector Projects 

2 
Bihar 

Bihar 

Orissa 

Oris .. 

Orissa 

Orissa 

Oris .. 

Sikkim 

Sikkim 

D.V.C. 

D.V.C. 

W.B. 

W.B. 

W.B. 

W.B. 

W.B. 

Rangit Sikklm 

Talcher II Orlna 

Total 

North Eaatem Region 

State Sector/Private Sector Projects 

Lakwa \ivH U-1 Assam 

Lakwa WH U-2 

Dhansirl HEP 

Karbi L Borp 

Nuranang 

Umiam UMT HE-V 

Likimro 

Serlui B 

Rokhia Ph-II U-2 
Central Sector Projects 

As .. m 

Assam 

Assam 

N. Pro 
Mehgalya 

Nagaland 

Mizoram 

Tripura 

Ranganadl Ar.Pr. 

Kaithalgurl B Assam 

Doyang 

Agartala G.P.P. 

Kopili Ext. 

Total 

Nagaland 

Trlpura 

Assam 

March 6, 2000 to Questions 244 

3 

24.0 

630.0 
8.0 

800.0 

420.0 

120.0 

9.0 

10.0 

9.0 

210.0 

500.0 

45.0 

22.5 

630.0 

500.0 

500.0 

80.0 

500.0 

4808.5 

22.5 

25.0 

20.0 

100.0 

8.0 

18.0 

24.0 

9.0 
8.0 

405.0 

90.0 
75.0 

84.0 
25.0 

911.5 

[TllUIsialionJ 

Telephone Exchangea In RaJaethan 

1718. SHRI JASWANT SINGH BISHNOI : Will the Min-
Ister of COMMUNICATIONS be pleased to state: 

(a) the number of telaphone exchanges functioning 
at pre .. nt In Rajasthan particularly In Jodhpur district, dis-
trict-wise; 

(b) whether the Govemment propose to let up some 
new telephone exchanges In the State during 2000-2001 and 
in the Ninth Five Year Plan; 

(c) if 80, the details thereof; and 

(d) the estimated funds allocated for the purpose dur-
Ing the said period ? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) At present 1856 
telephone exchanges are working in Rajasthan out of which 
80 telephone exchanges are working in Jodhpur district. The 
district-wise details are given in attached statement. 

(b) Yes, Sir. 

(c) It is propoHd to set up 100 telephone exchanges 
during 2000-2001 and 100 more in 2001-2002. 

(d) Demand for Grants for the year 2000-2001 In re-
spect of Department of Telecom Services has not baen ap-
proved by the Parliament yet. The allocation of funds 
Statewlse will be done only after the approval of the Demand 
for Grants of the DOTS by the Parliament. 

Statament 

Distrtct-wise numbe, of telephone exchanges functioning in 
Rajasthan (as on 31.1.2000). 

S.No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 

Nama of district 

2 

Almer 
Alwar 

Bharatpur 

Dholpur 

Barrner 

Jalsalrner 

Bhilwara 

Bikaner 

Bundi 
Kota 

No. of exchanges 

3 

80 

99 
45 

13 
58 

20 

65 
57 

3b 
41 
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2 3 

11. Chittorgarh 54 
12. Churu 71 
13. Jalpur 148 
14. Dausa 40 
15. Jhalawar 32 
16. Jodhpur 80 
17. N.g.ur 89 
18. Sirohl 67 
19. J.lore 46 
20. Pall 124 
21. Swalmadhopur 31 
22. Karo!l 24 
23. Sikar 81 
24. Srlganganagar 84 
25. Hanumangarh 50 
26. Tonk 43 
27. Udaipur 78 
28. a.n.ware 33 
29. Dungarpur 32 
30. Rajasmand 48 
31. JhunJhunu 68 
32. a.ran 21 

[English} 

Telecom F.cllltl .. In Jammu and Kashmir 

171". SHRI VISHNU DATT SHARMA: WIll the Mlnllter 
of COMMUNICATIONS be ple .. ed to stete : 

(a) the number of ISDISTDIPCO. booth functioning 
at pre .. nt In Jammu and Kashmir; 

(b) the nuniber of application. lying pending for the 
lnatallation of .ald booth. In the State, district-wi .. ; 

(c) the realGnstherefor and the time by which the.e 
application. are likely to be procaaud and approved In the 
State particularly In Jammu District; 

(d) whelher the Government propo .. to Improve the 
telecommunication. facilltle. in the State; and 

(e) If 10. the detaU. thereof and the 8CIIon taken by 
the Govemment In thl. reg.rd ? 

THE "~R OF STATE IN THE MINISTRY OF COM-
fo4VNICA~S (SHRI TAPAN SIKDAR) : (a) At !Runt 2082 
PC() •• re functioning In Jammu & Kashmir. 

(b) At present 7401 application. are pending for el-
Iotment of PCO booths. The Telecom DI.tt wi .. break-up i. 
as under: 

Name of the T.lecom DI.tt. 
Jammu 
RaJourl 
Leh 
Srlnagar 
Udhampur 

Application. Pending 
5488 
452 
92 

748 
621 

(c) The applications are pending due to v.rlou. rea-
.on •• uch a. want of 'P.re capacity In the exchange. non 
feaaibillty of the area. non availability of reliable media. court 
ca •••• etc. The pending application. are to be cleared pro-
grelilvely In all the Telecom Di.tt •. Includin9 Jammu .ubject 
to technical fe •• lbliity .nd the applicant. fulfilling other con-
dition •. 

(d) Ve ••• ir. 

(e) To Improve telecom facliitle •• electronic telephone 
exchange. have been provided In the whole .tate. Reliable 
media on optical fibre cable and engine altematora have been 
provided In the exchanges to meet the power crI.i •. 

Telephone Directory 

1720. SHRI SULTAN SALUHUDDIN OWAISI : Will the 
Minister of COMMUNICATIONS be plea.ed to .tate : 

(.) the n.me. of State. where the telephone direc-
tory could not be printed In time during the last three years 
due to contractu.1 failure; 

(b) whether the Government have reviewed the policy 
relating to printing of telephone directory to en.ure their timely 
printing; 

(c) If 10. whether the telephone directory brought out 
In Deihl by the Government I. very Illegible and there I. great 
difficulty In locating a telephone number or read the name of 
a person; and . 

(d) If 10. th. re.aona therefor .nd the Itepa beln" 
taken by the Government to bring out a c1eer and legible 
telephone dlrectorie. ? 

THE MINISTER OF STATE IN THE MINISTRV OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Sir. the pre,ent 
policy of the department i. to print one telephone directory 
for each telecom dl.trld every alternative year & e .upple-
mentary directory in the intervening year. In moat of the State •• 
there are more than one te .. com district. While in .ome 
telacom dl,lrlds of each State. the printing of telephone dl-
rectorIe. were completed In time. at lOme place. the •• me 
ha. been delayed due to variou. re.lOn •• uch •• nOn-av.il-
.bliity of conlractorl due to economic backwardne" of the 
.rea, litlg.tIon due to contradual failure etc. 
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(b) Yes, Sir. Earlier the telephone directories were 
printed on politive royalty balis. Whenever thole could not 
be printed on positive royalty such cases were referred to 
department of Telecom Head Quarters by the Circles for re-
laxation of the conditions. Thil process caused certain amount 
of delay in bringing out the directories. Recently, tha tele-
phone directory printing policy has been reviewed and it has 
been decided to print the directories even on negative roy-
alty or on cost sharing basis. CGMs of the telecom circles 
have been delegated almost full powers to decide such cases 
in order to bring out the directories in lime. In this review, the 
earlier arrangement of providing full directory each year has 
also been modified to printing of directory in alternate years 
and a supplementary directory In the intervening year. This 
will further help in timely printing of directories. 

(c) Telephone Directories in Delhi unit was got printed 
with 6 point printing according to DoT guidelines on the sub-
ject. However some complaints regarding illegibility have been 
received. 

(d) To obviate the complaint, MTNL propose to bring 
out next Directory using 8 point printing & improved Paper 
quality. 

Installation of outdated telephone Instruments 

1721. SHRI ANANTA NAYAI<: Will the Minister of COM-
MUNICATIONS be pleased to Itate : 

(a) whether a number of old and outdated telephone 
instruments are installed in every State and also In the met-
ropolitan cities; 

(b) if so, whether the Government have any propclslIl 
to replace these old and outdated telephone Instruments; 

(c) if so, the time by which all the old and outdated 
instruments likely to be replaced by the new ones; and 

(d) the steps taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (d) For pro-
viding new telephone connections mostly new telephone in-
struments with push button dial are provided. However, where-
ever the ole' ,ype of telephone instrument with rotary dial are 
existing. these are being replaced with the new push button 
type of telephone instruments under mission better commu-
nication scheme. All such old type of telephone Instruments 
are proposed to be replaced by the end of 9th five year plan 
period. 

Power Generation 

1'722. SHRIMATI SHYAMA SINGH: Will the Minister of 
POWER be pleased to state: 

(a> the total power generation in both the Hydel and 
Thermal sectors in the country by the end of the Eighth Five 
Year Plan as against the installed capacity In this regard; 

(b) the comparative ratio of consumption of power In 
the Industrial, agriculture and domestic sectors as against 
the demand thereof; 

(c) the comparative rise In the cost of power genera-
tion and the consequential rise In the power tariffs in the 
country; 

(d) the estimated planned targets set for the power 
generation In both the thermal and hydel sectors for the Ninth 
Plan period; and 

(e) the comparative ratio of power availability in the 
industrial, agricultural and domestic sactors ? 

THE MINISTERS OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The installed 
capacity and energy generation in Hydel and Thermal sec-
tors In the country at the end of 8th Five Year Plan I.e. 1996-
97 is given below: 

Installed Capacity (MW) 
(as on 31.3.1997) 

Energy Generation (MU) 
1996-97 

Hydel Thermal Hydel Thermal 

21658.08 61010.28 68900.80 317041.87 

(b) The actual consumption (restricted) was 82%, 99% 
and 87% of the consumption estimated as per the 15th Elec-
tric Power Survey Committee Report In the industrial, agri-
cultural and domestic sectors respectlvely._ 

(c) The details ara given in enclosed statement-I, /I 
A, Be and III. 

(d) As per mid-term review, feasible capacity addi-
tion during 9th Plan Is 28097.2 MW comprising of 8399.2 
MW from Hydro, 18818 MW from Tharmal and 880 MW from 
Nuclear. 

(e) The comparative ratio of the actual power avail-
able In the industrial. agricultural and domestic sectors dur-
ing the period 1995-96, 1996-97 and 1997-98 is given at the 
enclosed statement-IV. 

Slatement-I 

Avef8g8 Cost of Genef8tion (ThermelA-tydro) of vanous 
SEBs during the year 1996-g7' 1997-P8 

S.No. Name of 
SESs 

2 

1. APSES 
2. MSEB 

Cost of Generation 
Average Thermal Average Hydro 

(P/Kwh) (P/Kwh) 

1996-97 1997-98 

3 4 

113.48 117.71 
113.81 124.10 

1996-97 HI1I7-98 

5 6 

18.11 
27.24 

19.92 
31.95 
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2 3 4 5 6 2 3 4 5 6 

3. HVPNL 'i98.89 212.56 23.17 28.34 10. RSEB 162.83 169.60 27.80 27.73 

4. GEB 144.32 162.02 32.98 22.69 11. HPSEB 28.60 31.19 

5. MPEB 111.29 122.59 72.60 75.64 12. Meghalaya 102.49 80.84 

6. TNEB 155.79 175.60 19.57 22.84 SEB 

7. UPSEB 134.36 160.14 24.84 36.89 13. Karnataka 238.50 259.12 
SEB 

8. WBSEB 119.92 135.10 92.69 151.23 

9. PSEB 152.52 184.11 24.45 32.30 • Kamataka SEe i. having DG .. t. 
•• AV;. cost of Thermal & ga •. 

Statement·1I A 

Statement Showing Estimated average rates of E/ectricit/ (Paise/Month) as on 1.4.1997 

S.No. Name of State Tartff Domestic Commercial 
Utility Effective 

from 2KW 5KW 10KW 5KW 10KW 20KW 
(100 kwh) (400 kwh) (1000 kwh) (200 kwh) (1000 kwh) (2000 kwh) 

2 3 4 5 6 7 8 9 

1. A.P. 1.8.1996 136.00 248.50 272.00 386.00 382.00 381.50 

2. Assam 8.9.1994 105.00 230.00 230.00 315.40 363.90 363.90 
3. Bihar 1.7.1993 139.00 U 150.75 161.10 451.00 287.80 289.90 

46.00 R 

4. Gujarat 22.10.1996 181.25 302.72 U 335.53 U 398.14 412.99 414.84 

165.69 272.27 R 300.91 R 
5. Haryana 1.7.1996 240.00 262.00 267.00 345.00 345.00 345.00 
6. H.P. 10.2.1997 61.00 71.00 74.00 195.00 235.5 245.25 
7. J&K 1.4.1988 54.9 54.9 54.9 91.5 91.5 91.5 
8. Karnataka 1.7.1996 121.25 203.75 296.5 478.75 471.25 473.13 
9. Kerala 1.2.1997 110.00 286.00 286.00 480.7 443.3 443.3 
10. M.P. 1.7.1996 92.2 179.35 208.87 363.76 419.68 425.37 
11. Maharashtra 1.7.1996 133.5 260.00 342.5 412.9 481.10 418.1 
12. Meghalaya 1.9.1996 85.00 103.75 107.5 176.00 184.00 185.00 
13. Orissa (GRIDCO) 1.4.1997 111.25 180.31 201.13 295.00 325.00 325.00 
14. Punjab 11.7.1996 135.25 168.06 194.63 269.00 269.00 269.00 

15. Rajasthan 1.10.1996 132.5 158.88 168.55 273.5 295.5 298.25 

16. T.N. 15.2.1997 100.00 177.5 221.00 

Chennai Metro Area 378.00 394.8 3969 
Non Metro Area 367.5 384.3 386.4 

17. U.P. 3.1.1997 145.00 U 190.25 198.50 378.27 378.27 378.27 

42.00 R 

18. W.B. 19.11.1996 147.68 U 277.33 U 340.85 U 302.04 U 405.38 U 405.38 

143.01 R 270.22 R 330.10 R 296.21 R 399.75 R 399.75 

19. Ar. Pradesh 1.3.1993 95.00 135.00 135.00 210.00 235.00 235.00 
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2 3 4 5 6 7 8 9 

20. Goa 1.3.1997 85.00 112.5 144.00 216.25 262.25 273.63 
21. Manipur 30.10.1992 87.2 177.2 162.2 252.2 162.2 162.2 

22. Mizoram 1.3.1992 85.00 90.00 93.00 100.00 116.00 118.00 
23. Nagaland 1.12.1995 200.00 275.00 275.00 300.00 350.00 350.00 

24. Sikkim 1.4.1995 80.00 110.00 116.00 155.00 163.00 164.00 

25. Tripura 1.6.1992 100.00 100.00 100.00 140.00 140.00 140.00 

26. A & N Islands 1.12.1995 85.00 158.75 183.5 200.00 250.00 290.00 
27. Chandigarh 1.11.1996 112.5 154.88 180.85 246.00 246.00 246.00 
28. 0 & N H 1.2.1987 72.5 85.63 88.25 122.00 124.4 124.7 

29. Daman & Diu 1.10.1994 87.5 106.88 152.75 125.00 165.00 182.5 

30. Delhi 

OVB 1.4.1997 105.00 203.44 270.38 535.09 325.09 325.09 

NOMC 1.4.1997 105.00 203.75 270.5 510.59 352.59 430.59 
31. Lakshadweep 1.4.997 150.00 200.00 200.00 250.00 250.00 250.00 
32. Pondicherry 1.4.997 55.00 77.50 97.00 189.80 239.72 247.26 
33. A. E. Co. 18.12.1996 234.08 305.48 342.24 44:;.66 499.37 503.81 
34. CESC 20.11.1996 145.68 279.36 338.85 300.04 403.38 403.38 

35. OVC 1.1.1996 

(a) Bihar area 

(b) W. Bengal area 

36. OPL 10.2.1995 92.43 255.1 255.1 239.9 311.5 311.5 

37. Mumbai 

BEST 1.8.1994 82.5 236.27 330.83 487.38 591.88 627.63 
BSES 1.3.1997 151.8 416.8 425.8 572.6 604.17 615.34 

TATA 1.11.1996 369.41 369.41 382.61 369.41 369.41 

AP • Andhra Prldeah, HP-Himachal Prlde.h, J & K • Jammu & Ka.hmlr, MP-MadhYI Pradelh, TN -Tamil Nldu, UP- Uttar Prldesh, we 
• West Bengll, Ar. P-Arunlchal Pradelh, A & N Island.- Andaman & Nlcobar 1,lInd., D & NH • Dadra & Nagar Haveli, AE Co-Ahmedabad 
Electricity Company, CESC - Cllcutta Electricity Supply Corporation, DVC • Damodar Valley Corporation, DPL - Durgapur Projects Ltd., U 
• Urban, RaRural, N-Non-continuoul procel. industriel, P-ContinuoUI Procell Indultriel 

Statement-II B 

Stetement Showing estimeted ave,age ,etes 01 ElectriCity (PaiselMonth) es on 1.4.1997 

S.No. Name of State Teriff Agriculture Industry 
Utility Effective 

from 5 HP, 15% LF 1 OHP. 20% LF Small Medium 
(408 kwh) (1089 kwh) 10HP.25%LF 50 KW, 40% LF 

11361 KWh 14600 KWh 

2 3 10 11 12 13 

1. A.P. 1.8.1996 27.GB 20.05 308.52 333.63 

2. Assam 8.9.1994 90.00 150.00 178.60 U 227.10 

81.60 R 

3. Bihar 1.7.1993 40.15 31.09 157.09 140.54 
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2 3 10 11 12 13 

4. Gujarat 22.10.1998 51.08 81.22 233.87 262.44 
5. Haryana 1.7.1998 65.15 50.00 345.00 345.00 
6. H.P. 10.2.1997 85.00 85.00 140.00 185.00 
7. J&K 1.4.1_ 12.2 12.2 48.8 48.8 
8. Karnataka 1.7.1996 10.21 7.85 206.02 221.48 
9. Kerala 1.2.1997 80.39 59.04 181.44 156.04 
10. M.P. 1.7.1996 81.27 45.91 188.4 315.57 
11. Maharalhtra 1.7.1998 40.85 38.26 219.3 418.12 
12. Meghalaya 1.8.1998 158.00 158.00 149.48 188.43 
13. Orilsa (GRIDCO) 1.4.1997 85.00 85.00 215.00 285.00 
14. Punjab 11.7.1996 53.88 52.75 195.00 210.00 
15. Rajasthan 1.10.1996 47.31 41.46 240.00 280.00 
16. T.N. 15.2.1887 25.53 18.13 221.52 

Chennal Metro Area 344.02 
Non Metro Area 333.52 

17. U.P 3.1.1997 52.7 38.11 333.84 343.83 N 
361.22 P 

18. W.B. 19.11.1996 41.67 85.00 296.09 U 354.14 
282.80 R 

19. Ar. Pradesh 1.3.1993 185.00 195.00 
20. Goa 1.3.1997 50.00 50.00 150.00 192.33 
21. Manipur 30.10.1992 72.2 72.2 91.18 100.14 
22. Mizoram 1.3.1992 45.00 45.00 95.00 95.00 
23. Nagaland 1.12.1995 150.00 110.00 250.00 275.00 
24. Sikkim 1.4.1995 120.00 122.04 126.63 186.44 
25. Tripura 1.6.1992 50.00 80.00 100.00 140.00 
26. A & N Islands 1.12.1995 50.00 50.00 180.00 180.00 
27. Chandigarh 1.11.1996 39.18 38.25 176.00 196.00 
28. D&N H 1.2.1987 50.00 50.00 170.10 170.36 
29. Daman & Diu 1.10.1994 50.00 50.00 120.00 151.89 
30. Delhi 

DVB 1.4.1997 52.50 52.50 325.09 325.09 
NDMC 1.4.1997 325.59 325.59 

31. Laklhadweep 1.4.997 150.00 150.00 
32. Pondicherry 1.4.997 11.74 7.27 143.92 . 149.97 
33. A. E. Co. 18.12.1998 233.79 233.23 282.00 300.41 
34. CESC 20.11.1996 294.09 342.08 

35. DVC 1.1.1996 
(a) Bihar area 
(b) W. Bengal area 

36. DPL 10.2.1995 120.00 199.00 223.93 273.38 
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2 3 10 11 12 13 

37. Mumbai 

BEST 1.8.1994 472.59 502.32 

RSES 1.3.1997 50.00 50.00 543.41 505.23 

TATA 1.11.1996 355.34 346.94 

AP = Andhra Prade,h, HP"Himachal Prade,h, J & K - Jammu & Kalhmlr, MP-Madhya Pradesh, TN -TamU Nadu, UP- Utlllr Pradesh, we 
.. West Bengal, Ar. P.Arunachal Pradesh, A & N Islandl- Andaman & Nicobar Illands, 0 & NH - Oaclra & Nagar Haveli, AE Co-Ahmadabad 
Electricity Company, CESC .. Calcutta Electricity Supply Corporation, OVC - Oamodar Valley Corporation, OPL - Ourgapur Projecta Ltd., U 
= Urban, R-Rural, N=Non-continuoul procell Indullnel, P-Continuoul Procell Indultr.1 

Statement'" C 

Statement Showing estimated average rates of Electricity (PaiseIMonthJ as on 1.4.1riQ7 

S.No. Name of State Tariff Industry Railway Traction 
Utility Effective 

from Large Heavy Heavy 12500 Kw, 30% LF 
1000 kw, 10000 Kw. 15000 Kw, 2737500 Kwh 
65%LF 60%LF 5O%LF 

474500 Kwh 4380000 Kwh 5475000 Kwh 

2 3 14 15 16 17 

1. A.P. 1.8.1996 355.99 410.28 419.14 364.99 at 1321220 KV 
2. Assam 8.9.1994 214.18 227.87 232.29 
3. Bihar 1.7.1993 211.99 214.58 202.07 275.21 at 25 KV 
4. Gujarat 22.10.1996 349.23 380.48 395.53 
5. Haryana 1.7.1996 345.00 345.00 338.00 . 367.23 66KV & above 
6. HP 10.2.1997 210.00 210.00 207.08 
7. J&K 1.4.1988 48.80 48.80 
8. Karnataka 1.7.1996 370.37 388.09 394.44 293.72 at 11 KV 
9. Kerala 1.2.1997 167.48 170.22 
10. M.P. 1.7.1996 371.31 374.08 365.17 421.63 at 1321220 KV 

1 1. Maharashtra 1.7.1996 384.61 368.29 361.00 
12. Meghaiaya 1.9.1996 156.07 157.83 

13. Orissa (GRIDCO) 1.4.1997 334.57 354.09 358.04 384.25 at 25 KV 
14. Punjab 11.7.1996 233.00 233.00 228.58 275.00 
15. Rajasthan 1.10.1996 301.00 301.00 :t97.92 291.00 
16. T.N. 15.2.1997 

Chennai Metro Area 337.04 350.26 346.80 357.15 
Non-Metro Area 326.54 339.76 338.30 347.15 

17. U.P 3.1.1997 369.26 N 371.85 N 364.55 N 451.75 at 25 KV 

395.46 P 398.56P 391.20 P 
18. W.B. 19.11.1996 333.31 333.95 326.11 347.15at25KV 
19. Ar. Pradesh 1.3.1993 250.00 250.00 
20. Goa 1.3.1997 228.69 237.03 241.76 
21. Manipur 30.10.1992 78.64 79.62 82.16 
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2 

22. Mizoram 

23. Nallaland 

24. Sikkim 

25. Trlpura 

26. A & N Islands 

27. Chandillarh 

28. 0 & N H 

29. Daman & Diu 

30. Delhi 

OVB 

NOMC 
31. Lakshadweep 

32. Pondicherry 

33. A. E. Co. 

34. CESC 

35. OVC 

(a) Bihar area 

(b) W. Bengal area 

3 
1.3.1992 
1.12.1995 
1.4.1995 
1.6.1992 
1.12.1995 
1.11.1996 
1.2.1987 
1.10.1994 

1.4.1997 
1.4.1997 
1.4.997 
1.4.997 
18.12.1996 
20.11.1996 
1.1.1996 

36. OPL 10.2.1995 
37. Mumbai 

BEST 

BSES 
TATA 

1.8.1994 
1.3.1997 
1.11.1996 
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14 

105.00 
275.00 
113.85 

225.00 
180.86 
160.29 

364.14 

186.37 
334.15 
350.75 

207.92 
219.61 
262.40 

309.48 
389.03 
308.80 

15 

105.00 
275.00 
115.42 

225.00 
181.85 
163.20 

367.39 

193.92 
336.82 
352.64 

212.89 
224.95 
264.62 

312.15 
380.87 
312.24 

16 

105.00 

218.58 

366.71 

34t.56 

216.26 
228.57 

321.73 

to Questions 

17 

392.91 

353.66 

251.47 at 132 r<V 
251.47 at 132 KV 

345.446.6 KV to 33 KV 

258 

AP • Andhra Prade.h, HP-Hlmacha' Pradesh. J & K - Jammu & Kashmir. MP-Madhya Pradesh. TN -Tamil Nadu. UP- Uttar Prldesh. WB 
- West Bengl'. Ar. P-Arunachll Prldelh, A & N 'sllnds - Andlmln & Nicoblr '1IIndl, D & NH - Dldra & Nlglr Hlveli. AE Co-Ahmedlbad 
Electricity Complny, CESC • Cllcutta Electricity Supply Corporltion, DVC - Dlmodar VaUey Corporation, DPL - Durglpur ProJectl Ltd., U 
- Urban, R-Rural, N-Non-continuoul procell industriel, P-Continuoul Process Industries 

Statement-III 

Statement showing estimated average ,ates of electricity (paise/month) as on 1.4. 1998 

S.No. Name of State 
Utility 

2 

1. A.P. 

2. Assam 

3. Bihar- U 
R 

4. Gujarat- U 

R 

Tariff 
Effective 
from 

3 

1.8.1996 
8.9.1994 
1.7.1993 

22.10.1996 

Large 
1000 kw, 
65% LF 

474500 Kwh 

14 

369.02 
214.18 
211.99 

382.98 

Industry 

Large 
10000 Kw, 

60% LF 
43800no Kwh 

15 

423.31 
227.87 
214.58 

414.23 

Railway Traction 

Heavy 12500 Kw, 30% LF 
15000 Kw, 2737500 Kwh 

50% LF 
5475000 Kwh 

16 17 

431.17 378.02 at 1321220 KV 
232.19 
221.97 275.21 at 25 KV 

429.28 
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2 3 14 15 18 17 

5. Haryana 15.10.1997 351.00 351.00 341.00 414.23 at 86 KV & above 
6. H.P 10.2.1997 210.00 210.00 207.08 

7. J&K 24.11.1987 71.98 71.98 

8. Karnataka 1.7.1997 397.48 417.43 425.74 330.70 

9. Kerala 1.2.1998 182.97 186.00 

10. M.P. 1.7.1996 371.31 374.08 365.27 421.83 

11. Maharashtra 1.7.1996 390.81 394.29 387.00 
12. Meghalaya 1.9.1996 156.07 157.83 

13. Orissa (GRIDCO) 1.4.1997 334.57 354.09 358.14 384.25 at 25 KV 

14. Punjab 11.7.1998 248.00 248.00 241.56 2go.oo 

15. Rajasthan 1.06.1997 330.00 330.00 328.31 320.00 
16. T.N. 15.2.1997 

Chennai Metro Area 337.04 350.26 348.80 357.15 at 25 KV 

Non-Metro Area 326.54 339.76 338.33 347.15 

17. U.P. 3.1.1997 U 415.72 N 418.31 N 418.31 N 498.21 
R -«1.92 P -«5.02 P 437.88 P 

18. W.B. U 19.11.1996 333.31 333.95 328.11 347.15 

R 

19. Ar. Pradesh 1.3.1993 250.00 250.00 
20. Goa 1.3.1997 297.79 308.52 314.64 
21. Manipur 30.10.1992 78.64 79.62 82.16 

22. Mizoram 1.3.1992 105.00 105.00 105.00 

23. Nagaland 1.12.1995 275.00 275.00 

24. Sikkim 1.12.1997. 132.85 134.42 
25. Tripura 1.6.1992 

26. A & N Islands 1.4.1998 
27. Chandigarh 20.11.1997 301.00 301.00 292.31 
28. 0 & N H 1.2.1987 180.86 191.85 
29. Daman & Diu 1.4.1998 234.15 238.06 
30. Delhi 

DVB 1.4.1997 384.20 387.53 384.55 413.05 
NDMC 1.4.1997 

31. Lakshadweep 1.4.997 
32. Pondicherry 1.4.997 186.37 193.92 
33. A. E. Co. 26.2.1998 370.54 373.87 

34. CESC 20.11.1996 350.75 352.64 348.58 353.86 

35. DVC 1.5.1997 
(a) Bihar area 237.72 2-«.00 248.79 294.42 at 132 KV 

(b) W. Bengal area 252.22 259.00 264.56 2911.42 at 132 KV 
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2 3 14 Hi 18 17 

38. DPL 10.2.18e5 282.40 284.62 
37. Mumbal 

BEST 15.7.1997 319.99 323.60 
BSES 1.3.18e7 384.03 355.87 
TATA 1.11.1996 308.60 312.24 321.73 345.44 6.6 KV to 33 KV 

AP - Andllrl Ptldelh, HP-HIm.ch.1 PrldHh, J &K - J.mmu & Kuhmlr, MP-MllClhy. Pr.desh, TN -T.mll N.du, up- Uttar Pr.desh. we 
- W.1t Beng.I, Ar. P-Arun8ch.1 Pradesh, A & N IllIncil - And.man & Nicob.r IllIncll, 0 & NH - O.dr. & Nag.r H.vell, AE Co-Ahmedabad 
Electricity Company, CESC - C.lcutta Electricity Supply Corporltion, OVC - O.mod.r V.lley Corpor.tion. DPL - Ourg.pur Projects Ltd .. U 
- Urban, R-Rurll, N-Non-continuoul prooell Indultrlel, P-Continuoul Prooe .. Inclultrlel 

Stetement-iV 

AJllndla Sectotwlse energy consumption during the year 1885-86, 1886-87' 1887-98 (utilities only) 

1995-96 1996-97 1997-98· 

Energy Percentage Energy Percentage Energy Percentage 
Conlumed to Total Consumed to Total Conlumed to Total 

(GWH) (GWH) (GWH) 

•• Dome,tle 51733.25 21.36 55266.54 22.70 61697.71 23.82 
b. Indultrlal Power 104893.13 43.23 104164.85 42.79 106003.98 40.93 
e. Agriculture 85732.15 35.41 64018.95 34.51 91276.93 35.25 

Total (a+b+e) 242158.53 100.00 243450.14 100.00 258978.62 100.00 

• Provilion.1 

S.la of NTPC Unite 

1723. SHRI M.V. CHANDRASHEKHARA MURTHY: Will 
the Minister of POWER be pleased to ltate : 

(a) whether attention of the Govemment hal been 
drawn to the newl-item captioned ·Move to lell off power 
plantl will bring In much needed Invellmentl· appearing in 
the 'Hlndustan Tlmel' dated November 25, 1999; 

(b) if so, the facta of the metter reported therein; and 

(c) the detail' of the procedure to be adopted for the 
ule of much unitl ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir. 

(b) and (c) In order to enable the Government to Imple-
ment and accelerated power development proramme, the 
Government is considering vario.us options for mobilising re-
sources to supplement the funds likely to be provided In the 
plan and to leverege the strength I of different central public 
lactor undertaking' under the Mlniltry of Power. Mil State 
Bank of India (Sal) Capital M.rketl and MIl ICICI have been 
commiasloned a .. conlultantl to augSf" varioul optlonl for 

. htveraging the financial and tecl!lQlC8l Itrengths of diffarent 
Central Public Sector UndertakiAgl (CPSUs) including their 

reltructurlng to enable them to take up power schemes in a 
big w.y. A decilion on the modality of leveraging the finan-
cial Itrength of different CPSUs will be taken after analyisng 
the recommendatlonl of the consultant and after considering 
the vlewl of the concerned Ministries and Planning Commis-
lion. The Consultants are yet to submit their report to the 
Government. 

Plant Load factor of Power Projects by NTPC 

1724. SHRI ADHIR CHOWDHARY: Will the Minister of 
POWER be pleased to state: 

(a) the plant load factor of power projects functioning 
under National Thermal Power Corporation during the lasl 
three years, till date; 

(b) whether any improvement has been made in the 
efficiency of such plants during the said period; 

(c) If so, the delails thereof; and 

(d) if not, the reasons therefor indica ling Ihe average 
cosl of energy per unit of National Thermal Power Corpora-
tion, plant-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d) Ne-
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tional Thermal Power Corporation (NTPC) coal based power 
stations have been performing at a high average plant Load 
Factor of more than 75% during the last three years. which Is 
well above the national average. as can be seen from the 
following: 

Year 

1998-99 

1997-98 

1996-97 

NTPC PLF (%) All India PLF (%) 

76.6 64.6 

75.2 

77.0 

64.7 

64.4 

All the NTPC power stations are generating at high level 
of efficiency except in case of Eastern Region stations where 
low generation schedule Is given by Regional Electricity 
Boards/Load Despatch Centre due to low regional demand. 
To improve the generation, export of NTPC power to the defk:lt 
neighbouring regions, with the availability of Inter-regional 
transmission links, has been increased to the pre .. nt level 
of about 1000 MW. Efforts are on to further increa .. the ex-
port. The gas Itationl are run as per ges availability. 

Details of PLF and plant·wise average cost of energy 
sent out per unit for NTPC plants in Eastern Region il given 
in the attached statement. 

Statement 

PLFIAverage cost of energy of NTPC stations in the 
Eastem Region 

Sialion 1999- 1998-99 1997-981996-97Average 
Jan'2000 (%) (%) (%) COlt of 

(%) energy I8nt 

Eastern Region 

Farakka STPS 
(1600 Mw) 
Well Bengal 

Kahalgaon 
STPS 
(840 MI(.') Bihar 

45.70 39.10 

55.90 54.20 

outPlKwh 
1998-99 

43.10 46.10 264.23 

46.50 48.20 206.42 

Talcher ST-PS 58.40 52.40 49.70 37.10 198.12 
(Kaniha) 
(1000MW) Orissa 

Talcher TPS 58.70 55.80 52.00 38.40 133.97 
(460 MW) Orissa 

Abbreviation: 
STPS : Super Thermal Power Project 
PLF : Plant Load Factor. 

Loan to Stat. Electricity Boarda 

1725. PROF. UMMAREOOY VENKATESWARLU: WIll 
the Minister of POWER be pleased to Il8te : 

(a) whether Planning Commlllion propole to route 
loans to State Electricity Boardl (SESI) through the reepec· 
tlve State Governmentl during the year 2001-2002; 

(b) if 10. the reelonl for opting new IYltem of fund-
Ing the rural electrification programme: 

(c) whether thll change would affect the on-going 
schemel; and 

(d) jf 10, the complete detalll thereof? 

THE MINISTER OF POWER AND MINISTER OF MINES 
AND MINERALS (SHRI P.R. KUMARAMANGALAM) : (a) to 
(d) The Information is bein9 collected and will be laid on the 
Table of the House. 

Performance of Regional Selection Boarda 

1726. SHRI ANNASAHEB M.K. PATIL: Will the Minis· 
ter of PETROLEUM AND NATURAL GAS be pleased to ltate: 

(a) whether the Govemment have reviewed the work· 
Ing of Regional Selection Boards for the leleetlon of dealers 
for the petroleum productl; 

(b) if 10, the details of Ihortcomings noticed in the 
functioning thereof especially the conuption reported in the 
selection of dealers; 

(c) the detans of fresh initiatives taken or guidelines 
illued to ensure fair and deaerving I8lection of agentl foe' 
the petroleum products; and 

(d) the details of marketing plan for petroleum prod· 
uctl for the current year and 2000-2001 in the country ? 

THE MINISTER OF STATE IN THE MINISTRY OF PE· 
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) to (c) Complaints 
againlt the functioning of the Dealer Selection Boards are 
received from time to time and a number of Court cases have 
been filed against lelection in different Courtl. Functioning 
of OSBIOSBs reviewed from time to time. Accordingly, the 
dealer Selection Boards last constituted have recently been 
dissolved. In order to ensure selection in a fair and impartial 
manner, Government have laid down detailed Dealer Selec· 
tlon Guidelines on 1.4.1997. 

(d) 927 Retail Outlet dealerships and 2078 -LPG dis· 
trlbutorshlps and 155 SKO·LOO dulershipS'.tlavf'.-.n In", 
cluded in the Marketing Plans 1998-98. 
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Propo.al for Bypa •• on NH-8 

1727. SHRI PRAKASH YASHWANT AMBEOKAR: Will 
the Minister of SURFACE TRANSPORT be pleaaed to state: 

(a) whether there Is any proposal to built Bypass on 
the NaUonal Highway No.6; 

(b) If so, whether these are being built under the Built 
Operate and Transport system; 

(c) whether the By-pan for city Akolaln Maharashtra 
is being built this year; 

(d) if so, under which scheme It Is being built; and 

(el if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. OEBENORA PRADHAN) : (a) to 
(el Yes, Sir. The construction of by-pa .. el at AmravaU and 
Paldhi on National Highway No.6 In Maharalhtra State have 
been taken up from Government funding. However, the con-
Itruction of Akola bypass on this highway Is proposed to be 
taken up on BOT (Build-Operate-Tranlfer) bellI but not In 
the current financial year. 

Two·way Iy.tem Project on NH. In We.t Bengal 

1728. SHRI SUNIL KHAN : Will the Minister of SUR· 
FACE TRANSPORT be pleased to Itate: 

(a) whether the two-way IYltem project il going on 
National Highways In West Bengal; 

(bl if 50, the total COlt thereof; and 

(c) the time by which the project is likely to hI> com· 
pleted? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR· 
FACE TRANSPORT (DR. DEBE NORA PRADHAN) : (a) to 
(c) Yes, Sir, two projects of widening to four lanes of National 
Highway 2 in West Bengal are in progress between Barakar· 
Raniganj and Raniganj·Panagarh which were sanctioned for 
Rs. 231.62 crore. The projects are targetted for completion 
in October, 2000 and January, 2001 respectively. 

{Trans/ation} 

Telecom Facllltle. 

1729. SHRI BABUBHAI K. KATARA : Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether the Government have received represen-
tations from the public representatives to set up a separate 
TOM office in Oahod under the Godhra Diatrict in Gujarat; 

(b) if 50, the datalls theraof alongwlth the action taken 
in this regard: 

(c) the time by which TOM office is likely to be set up 
In Dahod; 

(d) the number of persons on the waiting list for tele· 
phone connections In Dahod region of GuJarat; 

(e) the number of new telephone connections pro-
vided in the laid region during the last three years; and 

(I) the number of new telephone connections pro· 
posed to be provided there during 2000-2001? 

THE MINISTER OF STATE IN THE MINISTRY OF COM· 
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Yes, 
Sir. Representation was received for bifurcating Godhara 
Telecom District in the two Telecom Districts, viz Dahod and 
Godhra. A Telecom District (Secondary Switching Area·SSA) 
Is the balic unit of operation for the purpose of administra· 
tlon, charging, routing and numbering plan. S.S.A. is gener· 
ally not bifurcated because of operational and administrative 
reasons. 

(c) Dahod is a part of Godhra SSA and no separate 
TOM offices is proposed to be opened there. But a D.E. has 
been posted at Dahod. 

(d) The waiting list of Dahod region is 771 as on 
29.2.2000. 

(e) Telephone connections provided in Dahod region: 

Year 

1996·97 

1997·98 
1998·99 

New Telephone provided 
1384 
1655 

1685 

During 1999-2000, 1442 connections have been provided 
upto February, 2000. Another 1000 telephone connections 
are likely to be provided in March 2000. 

(I) Approximately 3,000 telephone connections are 
planned to be provided during 2000-2001 in Dahod region. 

[English} 

Setting up of a Panel for Telecom Ol.pute. 

1730. SHRI VILAS MUTTEMWAR : 
DR. S. JAGATHRAKSHAKAN: 
SHRI RAMPAL SINGH: 
SHRI SHIVAJI VITHALRAO KAMBLE : 

Will the Minister of COMMUNICATIONS be plea· 
sed to state : 

(a) whether the Government propose to set up e new 
panel for the settlement of telecom disputes on the lines of 
Lok Adalats to IOlve the disputes between the licence grant· 
ing authorities and licence holders for the speedy disposal of 
the disputes outside the courts; 
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(b) if so, the details thereof alongwith Its proposed 
powers and jurisdiction; 

(c) whether the Government have arranged a meet-
ing between the officials of the Department of Telecommuni-
cations (DOT), Mahanagar Teiephone Nigam Limited (MTNL) 
and Telecom Regulatory Authority of India (TRAI) for the 
settlement of dispute over the Calling Party Pay (CPP) re-
gime; 

(d) if so, whether any such meeting has been con-
vened; 

(e) if so, the outcome thereof; 

(f) whether any final settlement has been arrived at 
to solve this problem; and 

(g) if not, the time by which a final decision Is likeiy to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SiKDAR): (a) and (b) Prior to 
its amendment by the Telecom Regulatory Authority of India 
(Amendment) Ordinance, 2000 promulgated on 24th Jan. 
2000, the TRAI Act 1997 had inter-alia provided for iimited 
adjudicatory functions to be performed by TRAi, which did 
not cover the settlement of licensor-licensee dispute. 

With a view to strengthen the regulatory framework in 
the teleommunciationssector, Govt. promulgated the above 
mentioned Ordinance on 24th Jan. 2000. As a result of the 
amendments brought about to the TRAI Act 1997, the dis-
pute settlement mechanism has been restructured and 
strengthened. Chapter iV of the TRAi Act 1997, under which 
TRAI had 90t limited adjudicatory powers, has been repiaced, 
to provide for the establishment of a separate disputes 
redressal body, known as the "Teiecom Disputes Settlement 
and Appellate Tribunal", to adjuc;licate inter-alia any dispute 
between a licensor and a licensee. Appeais against the or-
ders of the said Tribunal shall lie to the Supreme Court, as 
specified in the relevant provisions of the amended TRAi Act 
1997. 

(c) No, Sir. 

(d) and (e) Do not arise in view of (c) above. 

(f) and (g) The Calling Party Pay (CPP) regime in its 
present form has been struck down by the Division Bench of 
Hon'bie High Court of Delhi in their judgement dated 17th 
January, 2000. The Hon'ble judges also clarified that TRAI 
may consider whether the CPP regime or a free incoming 
cali regima can be introduced within tha terms and condi-
tions of existing licenses and conditions of existing licenses 
and within the policy as framed by the Governmant. 

(Translation) 

Claaranca to Shlvadl-Nahava-Sheva Link Road and 
Expre •• Highway Projects 

1731. SHRI ANANT GANGARAM GEETE : Will the Min-
ister of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Shivadi-Nahava-Sheva Link Road and 
the Western Express Highway Projects are pending for con-
sideration and approval with the Ministry; 

(b) if so, the time by which these are likely to be given 
aaranca; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) to (c) No, Sir. The proposal for Shivadi-Nahava-Sheva 
Link Road was received in May 1998 for environmental clear-
ance. The proposal of Worli-N.rlman Point Sea Link Project 
was received in August 1999. Due to inadequate informa-
tion, these proposals were not considered and the propo:-
nents were requested to submit complete details which have 
not been received, 

[English] 

Di.posal of U.ed Batterle. 

1732. SHRI K. YERRANNAIDU : 
SHRIMATI D.M. VIJAYA KUMAR I : 
SHRI AVTAR SINGH BHADANA : 
SHRI G.S. BASAVARAJ : 

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pieased to state : 

(8) whether the Government plan to control the dis-
posal of used lead acid batteries ; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to control the 
disposalliliegal processing of the batteries by manufacturers 
and dealers? 

THE MINISTER OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) to (c) The Ministry of Environment and Forests is in the 
process of finalising a preliminary notification calling for ob-
jections/suggestions on the Management and Handling of 
Used Lead Acid Batteries in the county. As per the proposed 
preliminary notification all manufacturers, importers, re-con-
ditloners, assemblers and dealers shall collect used batter-
iel in lieu of new batteries laid. Cent percent collection is 
propoaed to be achieved In a phaaad manner. To ensure 
environment friendly re-procelllng, collected batteries are 
required to be sold to only auch rft-cyclers who are regia-
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tered with the Ministry of Environment and Forests. Consum-
ers are required to retum used batteries only to the authorised 
agents. The respective State Pollution Control Boarel/Com-
mltteo shall be the monitoring agency. The manufacturers 
are required to submit quarterly returns on collection to the 
concerned State Pollution Control Board/Committee. 

{Trans/etion} 

International Financial Assistance for Bihar 

1733. SHRI JAGDAMBI PRASAD YADAV: Will the Min-
ister of SURFACE TRANSPORT be pleased to state: 

(a) whether some international finacial institutions are 
providing financial assistance for the construction of bridges 
and roads in Bihar; 

(b) if so, the names of these financial institutions and 
the amount of assistance being provided by each out of them; 

(c) the names and length of the roads and bridges to 
be constructed therefrom; and 

(d) ·the time limit fixed for the completion of the con-
struction work of the said roads and bridges? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
F ACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) to 
(d) The Central Government is primarily responsible for de-
velopment and maintenance of National Highways in the coun-
try and all other roads are essentially the responsibility of the 
State Government concerned. As far as National Highways 
are concerned, four laning of Barwa Adda-Barakar Section 
of NH-2 (length 42.69 km) at a Gost of Rs. 127.89 crore is In 
progress at present under loan assistance from the Asian 
Development Bank. The work is targeted for completion by 
June 2000. 

[English} 

Internet Service. 

1734. SHRI P.O. ELANGOVAN: 
SHRI KODIKUNNIL SURESH : 
SHRI TUFANI SAROJ: 

Will the Minister of COMMUNICATIONS be plea-
sed to state : 

(a) whether the Internet Services Providers (ISPs) are 
permitted to obtain Bandwidth from foreign satellites; 

(b) whether the Government are discussing this mat-
ter with the Ministry of Information Technology and the De-
paitment of Space; 

(c) if so, the details thereof: 

(d) whether the Government propose to set up Intemet 
nodes at every district headquarters in the country; 

(e) If so, the details thereof; 

(f) the details of salient features of National F re-
quency Allocation Plan 2000; 

(g) the ratio of public and private sector participation 
therein, separately; 

(h) the number of Internet and ISDN centres func-
tioning at present in the country, State-wi.e, location-wise; 

(I) the names of the authorised Internet Service Pro-
viders In the country; 

OJ whether the Government propose to .et up more 
Internet nodes mobile service centres and ISDN centres in 
the country during 2000-2001; and 

(k) if so, the details thereof, State-wise, location wise? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (c) Yes, Sir. 
Internet Service Providers (ISPs) are permitted to obtain band-
width from foreign satellite. which are coordinated over 
India. Thi. policy has been finalised after discussion with the 
Department of Space and Ministry of Information Technol-
ogy. Also a Standing Committee chaired by Department of 
Space having representatives from Ministry of Information 
Technology, Department of Telecom Services and Wireless 
Planning & Co-ordination (WPC) have been set up to give 
clearance to individual proposals. 

(d) and (e) Department of Telecom Service has planned 
to set up at least one Internet node at every secondary switch-
ing are of the country. The list is placed at enclosed state-
ment-!. 

(f) National Frequency Allocetion Plan - 2000 (NFAP-
2000) has been developed which gives details of various 
frequency bands allocated for different types of radio com-
munication services. Frequency bands, which can be used 
for various types of appllcetions are also indicated. The NFAP-
2000 will form the basis for development, manufacturing and 
spectrum utilisation activities In the country. 

(g) The Plan has been evolved with wide participa-
tion from public and private sectors and the frequency bands 
may be shared between public and private sectors. 

(h) The lisl of internet and Integrated Service Digital 
Network (ISDN) centres functioning In the country, Statewise 
and locationwise is placed at enclosed statement-II and III. 

(I) The names of authorised Internet Service Provider 
in the country is placed at enclosed statement-IV. 

fj) Yes, Sir, the Government proposes to set up more 
Internet nodes, mobile service centre and ISDN centres in 
the country during 2000-2001. 
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(k) The Department of Telecom Selvices has planned 2 3 
to set up at least one Internet node at every Secondary SwItch-
ing Area (SSA) for which procurement of equipment is in 20. Ongole 
progress. These nodes are planned to be commissioned pro- 21. Vizinagal1lm 
gressively by December 2000. 

III. Assam 
Department has decided to Introduce Cellular Mobile 1. Guwahati 

Services in the form of a pilot project In 18 cities of the coun- 2. Jorhat try and it is expected to be implemented during 2000-2001. 
The list is given at enclosed statemenl-V. 3. Silchar 

Suitable guidelines for introduction of ISDN services In 
... Bongaigaon 

the country has been issued. ISDN services are proposed to 5. Barpeta 
be introduced in ail District Headquarters and other stations. 6. Bhubri 
where 7. Dibrugarh 

(i) Demand exists for provision of such services. B. Golaghat 

The local switches (New Technology & centre for 
9. Karimganj 

(ii) 
10. Nagaon Development of Telematics (C-DOT) are capable 

of supporting ISDN facility. 11. North Lakhimpur 

Statement-I 12. Sibsagar 

13. Tezpur 
Ust of Proposed Internet Nodes 1 ... Tlnsukia 

S.No. Circles List of Internet nodes Station IV Bihar 

2 3 1. Patna 

2. Jamshedpur 
Andaman & Nicobar 

3. Ranchl 
1. Port Blair 

Bhagalpur ... 
II Andhra Pradesh 

5. Bokaro 
1. Hyderabad 

6. Dhanbad 
2. Vijayawada 

7. Darbhanlla 
3. Vishakhapatnam 

8. Gaya ... Tirupati 
9. Muzzarffarpur 

5. Rajamundarl 
Arrah 10. 

6. Guntur 
11. Chapra 

7. Eluru 
12. Daltonganj 

8. Warrangal 
9. Adilabad 13. Dumka 

10. Anathapur 1 ... Hazaribagh 

11. Cuddapah 15. Katlhar 

12. Karimnagar 16. Motihari 

13. Khammam 17. Munger 

1 ... Kumool 18. Sasaram 

15. Sangareddy V. Gujarat 

16. Nellor. 1. Ahrnedbaci 

17. Srikakulam 2. Curat 

18. Mehboobnagar 3. V.dodara 

19. Nalgonda ... _Rajkot , . 
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2 3 2 3 

5. Bhavnagar 16. Kalthal 

6. Jamnagar 17. Fatehbad 

7. Gandhinagar 18. Narnaul 

8. Bharauch VIII Jammu & Kashmir 

9. Bhuj 1. Jammu 

10. Junagarh 2. Srinagar 

11. Mehsana 3. Rajouri 

12. Surendernagar 4. Udhampur 

13. Vallad 5. Leh 

14. Palampur IX Karnataka 

15. Himmatnagar 1. Bangalore 

16. Godharah 2. MYlore 

17. Daman 3. Dharwad 

18. Amreli 4. Belgaum 

19. Silvas a 5. Bellary 

20. Diu 6. Davangere 

21. Anand 7. Gulbarga 

22. Navasari 8. Shimoga 

VI Himachal Pradelh g. Tumkur 

1. Shimla 10. Bagalkot 

2. Solan 11. Bldar 

3. Mandi 12. BiJapur 

4. Dharmshala 13. Ghitradurga 

5. Hamirpur 14. Gadog 

6. Kullu 15. Haveri 
VII Haryana 16. Kolar 

1. Faridabad 17. Koppal 
2. Gurgaon 18. Raichur 
3. Ambala X. Kerala 
4. Panipat 

1. Emakulam 
5. Hislar 

2. Trivandrum 
6. Rohtak 

3. Kannaur 
7. Sonipat 

4. Kozhikode 
8. Y. Nagar 

5. Trichur 
9. Kamal 

6. Kollam 
10. K.K.R. 

7. Kottayam 
11. Sirsa 

8. Palghat 
12. Bhiwani 

9. Pathanmthitta 
13. Bahadurgarh 10. Alleppy 
14. Jlnd 11. Ka.argod 
15. Rewari 
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2 3 2 3 
12. Malappuram 36. Tlkamgarh 
13. Kalpetta 37. Sehore 
14. Idukki 38. Shahdol 

15. Kavarathi 39. Narsinghpur 
XI Madhya Pradesh 40. Shajapur 

1. Indore 41. Sheopurkalan 

2. Bhopal 42. Datia 

3. Gwalior 43. Mandla 
4. Jabalpur 44. Jhabua 

5. Ralpur 45. Barwanl 

6. Durg 46. Panna 

7. Unain 47. Sidhi 

8. Bilaspur 48. Raitten 

9. Ratlam 49. Rajgarh 

10. Sagar 50. Kanker 

11. Dewas 51. Janjglr 

12. Satna 52. Jashpurnagar 

13. Rewa 53. Dindon 

14. Khandwa 54. Dantewada 

15. Mandsaur 55. Kotia (Mahendragarh) 

16. Chhindwara XII Maharashlra 

17. Guna 1. Pune 

18. Katni 2. Nasik 

19. Vidisha 3. Nagpur 

20. Dhar 4. Kalyan 

21. Chhatarpur 
5. Ahmednagar 
6. Panjim 

22. Raigarh 
7. Madgaon (Goa) 

23. Khargaon 8. Akola 
24. Shivpurl 9. Latur 

25. Morena 10. Chandrapur 

26. Bhlnd 11. Amravati 

27. Betul 12. Dhule 

28. Rajnandgaon 13. Satara 

29. Jagdalpur 14. Ratnagiri 

30. Seonl 15. Jalna 

31. Korba 16. Wardha 

32. HOlhangabad 17. Parbani 

33. Balaghat 18. Yeot",al 
34. Damoh 19. Pen 
35. Sarjuga (Aambikapur) 20. Beed . 
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2 3 2 3 
21. Bhandara 17. Moga 

22. Osmanabad 18. Fatehgarh Sahib 

23. Khamgaon (Buldhana) (may be installed at 

24. Gadchiroli Mandigoblndgarh) 

XIII North east XVI Rajasthan 

1. Shlllong 1. Jaipur 

2. Agartala 2. Jodhpur 

3. Aizwal 3. Udaipur 

4. Imphal 4. Kota 

5. Itanagar 5. Ajmer 

6. Kohlma 6. Bhllwara 

XIV Orissa 7. Blkaner 

1. Bhubaneshwar 8. Alwar 

2. Cultack 9. Srlganganagar 

3. Berhampur 10. Sikar 

4. Rourkela 11. Pall 

5. Sambhapur 12. Bharatpur 

6. Balasore 13. Chittorgarh 

7. Barlpada 14. Banswara 

8. Dhenkanal 15. Hanumangarh 

9. Keonjhar 16. Jhunjhunu 

10. Koraput 17. Sawalmadhopur 

11. Phulbanl 18. Bundi 

12. Bolangir 19. Nagaur 

13. Bhawanlpatna 20. Barmer 

XV Punjab 21. Churu 

1. Ludhlana 22. Daula 

2. Chandigarh 23. Tonk 

3. Jalandhar 24: Rajlamend (Kankroli) 

4. Amrltsar 25. Dungarpur 

5. Patiala 26. Jaisalmer 

6. Hoshlarpur 27. Dholpur 

7. Bhatinda 28. Saran 

8. Kapurthala 29. Jalawar 

9. Sangrur 30. Sirohi 

10. Farozpur 31. Jalore 

11. Farldkot 32. Karauli 

12. Muktasar XVII Tamil Nadu 

13. Mansa 1. Coimbatore 

14. Gurda.pur 2. Madural 

15 Nawan Shahar 3. Cuddalore 

'f6. Roear 4. Dindigal 
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5. Erode 15. Mlrzepur 
6. HOlur 18. Sultanpur 
7. Kanchipuram 17. Azlmglrh 
8. Karur 18. Jlunpur 
9. Karaikudl 1&. Lalltpur 

10. Nagarcoil 20. Pretllpglrh 
11. Namakkal 

21. Baltl 
12. Pondlcherry 
13. Salem 22. Barabllnkl 

14. Tanjore 23. Bande 

15. Thlrunelvell 24. Dearia 

16. Trichy 25. Ballia 
17. Tuticorin 28. Gonda 
18. Vellore 27. Lakhimpur 
19. Sivakall 28. Bhadahl 
20. Kumbakonam 29. Ghazlpur 
21. NagapatnaAt 30. Mainpuri 
22. Pudukkotai 31. Behreich 
23. Ooty 

32. Fatehpur 
24. Thiruvarur 

33. Kannauj 
25. Thiruvannamalal 

34. Aurlyya 
26. Tiruvellore 

35. Herdol 
27. Tlrupur 

36. Pedreunne 
28. Vlllupuram 

29. Remanathpul'llm 
37. Balrampur 

XVIII U.P.(E) 38. Ambedkar Nagar 

1. Lucknow (Akberpur) 

2. Kanpur 39. Hamlrpur 

3. Varanaal 40. Sldherthe Nagar 

4. Allahabad 41. Sonabhadra 

5. Gorakhpur (Roberti Glnj) 
6. Jhanai 42. Sant Klblrd .. 
7. Ferrukhabad (KhaUlabad) 
8. Mau 

43. Maharajganj 
9. Shahjahanpur 

Faizabad 44. Klrvi 
10. 
11. Etawah 45. Mahoba 

Sitapur 46. Jalaun 
12. 
13. Unnao 47. Kanpur Rural 

14. Raibarelll 48. Chandaulli 
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Manjhanpur 20. Etah 

(Kau.hambl) 21. Nainital 

Bhlnga (Sharawasti) 22. Bijnor 

23. Pilibhit 

Ghaziabad 24. Pithoragarh 
Gautam Budh Nagar 25. Budaun 

Agra 26. Pauri 

Meerut 27. Chamoli (Gopeahwar) 
Dehradun 28. Bagpat 
Saharanpur 29. Uttarkashi 
Aligarh XX West Bengal 
Bareilly _ 1. Siliguri 
Moradabad 

Muzzaffarpur 
2. Durgapur 

Mathura 3. Kharagpur 

Hardwar 4. Burdwan 

Ferozabad 5. Bankura 
Bulandshahar 6. Berhampore 
Rampur 7. Coochbehar 
Udham Singh Nagar 8. Gangtok 
(Rudrapur) 

9. Jalpaigurl 
Almora 

Mahamaya Nagar 10. Krishnagar 

(HJlthras) 11. Maida 

Jotl Ba Phule Nagar 12. Raiganj 

(Amroha) 13. Suri 

Statement·1I 

City 

2 

Delhi 

CltywiaelStatewise list of Intemet Centres 

ISPName 

3 

Mis VSNL 

MI. Bharti BT 

MI. MTNL 

Mis Sigma Input Output Tech. India LId. 

Mis Track Polymers (Net-4) 

Mis Global Electronic Commerce Service. LId. 
Mis Dishnet LId. 

Mis 'N'NW Communications Ltd. 
MI. CG Fafemail LId. 
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Tamil Nadu 
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Chennai 

Caimbatore 

Madurai 

Salem 
Pondicherry 

Kancheepuram 

Trichy I 

Sivakashi 

Totallntemet noese.ln 
Tamil Nadu 
Mumbai 

Pune 

3 

MI. Wipro 

Mis Manipal Control Cata Electronic Commerce Ltd. 

Mis VSNL 

MI. Sat yam Infoway Pvt. Ltd. Chennai 
MI. Dishnet Ltd. 

Mis Mylai Karpagambalinforrriation System. Pvt. Ltd. 
Mis Compuware Interactive Television (P) Ltd. 

MI. Global Electronic Commerce Services Ltd. 
Mis CG Faxmail Ltd. 

Mis Sigma Input Output Tech. India Ltd. 

Mis Wipro 

Mis Manlpal Control Data Electronic Commrace Ltd. 
Internet Nodes at Chennai-10 
Mis Sat yam Infoway Pvt. Ltd. DTS 

Internet nodes at Coimbator.2 

MI. C.S. Prosoftech Infomatics DTS 

Internet nodes at Madurai-2 
Mis Vintamass Network Pvt. 

Mis Satyam Infoway Pvt. Ltd. DTS 

Internet node. at Pondicherry-2 

DTS 

DTS 
DTS 

20 

MIs VSNL 

MIs Satyam Infoway Pvt. Ltd. 
Mis Rolta Ltd. 

Mis Dishnet Ltd. 
Mis Global Electronic Conlmerce Service 

Mis CG Fafemail Ltd. 
MI. Wipro 
MI. Manipal Control Data Electronic Commerce Ltd. 

MI. VSNL 
Mis Cishnet Ltd. 
Mis Satyam Infoway Pvt. Ltd. Chennai 
Mis Weikfleld Mnemonix Infonetworks Pvt. Ltd. 

MI. Sigma Input Output Tech. India Ltd. 

Mis Global Electronic Commerce Service Ltd. 

Mis Wipro 
Mis Manipal Control Cata Electronic Commerce Ltd. 
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Kamataka 

Anadhra Pradesh 
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Nagpur 

Kalyan 

Satara 

Naslk 

Kolhapur 

Sang Ii 
Sawantiwadi 

Solapur 

Aurangabad 

Pan]1 

Nanded 

Jalgaon 

Tot.llnt.met nodelln 

Maharalhlra 
B.ngalore 

Hubli 

Belgaum 
Davangere 

Shlmoga 
Mangalore 

Bellary 
Hasan 
Mysore 

Totallntem'3t nodel in 

Karnataka 

Hyderabad 

3 

Mis Sat yam Inloway Pvt. Ltd. 

Mis Auto Treads Pvt. Ltd. DTS 

Mis Websurf 

Mis Suchlbh Comm. Pvt. Ltd. 

DTS 

DTS 

DTS 

DTS 
DTS 

DTS 

DTS 

DTS 

DTS 

32 

Mis VSNL 

Mis Sat yam Infoway Pvt. Ltd. 

Mis Bharti 8T 

Mis Manipal Control Data Electronic Commerce Ltd. 

Mil Global Electronic Commerce Services Ltd. 

Zee Telefilm Ltd. 

Mis Sigma Input Output Tech. India Ltd. 

Mis CG Falemail Ltd. 

MIs Wipro 

MIs Sat yam In'oway Pvt. Ltd. Chennai DTS 
Mis Satyam Infoway Pvt. Ltd. Chennai DTS 

Mia Sat yam Infoway Pvt. Ltd. Chennai DTS 

MIs Sat yam Infoway Pvt. Ltd. Chennai 
Mis Sat yam Infoway Pvt. Ltd. Chennai 
Mis Manipal Control Data Electronic Commerce Ltd. DTS 

DTS 
DTS 
DTS 
22 

Mis Sat yam Infoway Pvt. Ltd. Chennai 

Mis Pioneer Online Servic~ 

MIs Southern Online Servlcel Ltd. 

MIs Sigma Input Output Tech. India Ltd. 
MIs Sagarsol! International Ltd. 

MIa Global Electronic Commerce Services Ltd. 
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Gujarat 
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2 

Khammam 

Guntur 

Kaklnada 
Karimna;ar 

ViJayanagar 
Vijayawada 

V1ahakhapatnam 

Totall"temet node. In 
A.P. 

Ahmedabad 

Baroda 

Surat 

RaJokt 
Jamnagar 
Gandhldham 

Bharuch 

V.V. Nagar 

Valud 

Bhavnagar 
Total intemet nodes In 
Gujarat 

3 
MI. Nomu.lntemet Sy.tema. Bar0d8 
MIs Global OnUne Service. Pvt. Ltd. 

MI.Wlpro 
DTS 

MI. Southern Online Service. Ltd. 
Mil Pion .... Online Service 

DTS 

MI. Southern Online Service. Ltd. 
MI. Southern Online Service. Ltd. 

Mis Southern Online Services Ltd. 

MI. Satyam Infoway Pvt. Ltd. Chennal 

DTS 
MI. Satyam Infoway Pvt. Ltd. 

DTS 

MI. Pioneer Online Service 
21 

MI. Data Unk Impex Pvt. Ltd. 

MI. Eleclipae Network Pvt. Ltd. 
MI. Satyam Inloway Pvt. Ltd. Chennal 

MI. Wllnet Communicetlon. Pvt. Ltd. 

MI. Blazenet Pvt. Ltd. 
MIs Global Electronic Commerce Service. Ltd. 
Mis Jindal information Technology Ltd. 

MI. Swa.tlk Netvlsion Telecom Pvt. Ltd. 

Mis Wipro 
DTS 

MI. Satyam Infoway Pvt. Ltd. Chennai 

Mis Wllnet Communications Pvt. Ltd. 

MI. Wilnet Communication. Pvt. Ltd. 

DTS 
MIs Wilnet Communication. Pvt. Ltd. 
MI. Wllnet Communication. Pvt. Ltd. 
MI. Wllnet Communication. Pvt. Ltd. 

MI. Narmada Cyberzone Pvt. Ltd. 

MI. Swa.tlk Netvlsion Telecom Pvt. Ltd: 

Mis Planet Internet Satellite. Gujarat 

MI. Byte. Internet Service. Pvt. Ltd. 
Mis Baldev Shipbreaker. Ltd. 
22 
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M.P. 

Welt Bengal 

Rajalthan 

U.P (West) 

Agrahayana 11,1921 (Saka) 

2 

Bhopel 

Indore 

GwaUor 

Ralpur 

Jabalpur 

Total InteQ!et nodel in 
M.P. 

Calcutta 

Siliguri 

Durgapur 

Kharagpur 

Totellntemet nodelln 

Welt Bengal 

Jaipur 

Totel 

Kota 

Udaipur 

Totallntemet 
nodel in Rajalthan 

Ghaziabad 

Agra 

Dehradun 
Totallntemet nodel in 

UP (Weill 

3 

Mil Bharti Telenet 

DTS 

Mil Bhartl Telenet 

DTS 

Mil Bharti Telenet 

DTS 

Mil Bharti Telenet 

DTS 

Mil Bharti Telenet 

DTS 

10 

Mis VSNL 

Mis Satyam Infoway Pvt. Ltd. 
Mis Patriot Automation Projects (P) Ltd. 

Mis Global Electronic & Commerce 

Mil CG Fafemail Ltd. 
Mil Wlpro 

DTS 

DTS 

DTS 

9 

Mis Data Infosys Ltd. 
Mil Satyam Infoway Pvt. Ltd. 

Mis Vertec Comm. Ltd. 

DTS 

Mis Kappa Infotech Pvt. Ltd. 

Mis Bohrs Pratisthan Pvt. Ltd. 

S 

Mil Surevin Conlultantl Pvt. Ltd. 

DTS 

DTS 

3 

to Questions 290 
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UP (East) 

Punjab 

Kerala 

Orilla 

Bihar 

2 

Lucknow 

Varanali 
Allahabad 
Kanpur 

Totallntemet nodelln 
UP (Ealt) 

Ludhiana 
Chandigarh 

Totallntemet nodes in 
Punjab 

Cochin 

Thiruvananthpuram 

Alleppy 
Emakulam 
Idukkl 
Kollam 
Kottayem 
Calicut 
Peilghat 
Trichur 
Kannur 
Tiruvella 
Total Intemet nodel In 
Kerale 

Bhubaneshwar 

Totallntemet nodel In 
Orilse 

Jamshedpur 

Petna 
Dhanbad 

3 

Mil Satyam Infoway Pvt. Ltd. 
DTS 
Mis Satyam Infoway Pvt. Ltd. 
DTS 
DTS 

5 

MI. Satyam Infoway Pvt. Ltd. 

Mil Setyam Infoway Pvt. Ltd. 
DTS 
Mil Sab Infotech Ltd. 

Mil I-Ninety One Interconnect 
5 

Mil Satyam Infowey Pvt. Ltd. 
Mil Srlshtl Open Pvt. Ltd. 
DTS 
DTS 
DTS 
DTS 
DTS 
DTS 
DTS 
DTS 

DTS 
DTS 
Mis Satyam Infoway Ltd. 

13 

Mil Ortel Communication. Ltd. 

DTS 

2 

Mil Satyam Infoway Pvt. Ltd., Chennal 
DTS 
DTS 
DTS 

to Questions 292 
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2 3 
Ranchl DTS 
Total Intemet node. In 5 
Bihar 

Haryena 

Panlpat MI. Paliwal Financial Service. (P) Ltd. 
Ambala DTS 
Total Internet nod .. In 2 
Haryana 

Allam 

Guwahatl DTS 
Slichar DTS 
Totallntemet nod .. in 2 
Allam 

J&K Jammu DTS 
N.E. ShlIIong DrS 

Agartala DTS 
Totallntemet 2 
nodealn NE 

Statament-lll 

ISDN Station, & WorlcJng Connections 

Neme of Stetlon Name of Circle Working connectiona Waiting List 

BRA PRA 

2 3 4 5 

1. Port Blair A&N 0 0 
2. Hyderabad Andhra Pradeah 802 0 
3. Guntur 3 0 
4. Vljayawada 20 0 
5. Vi.akhapatnam 13 9 
6. Rajamundry 1 
7. Tirupatl 0 1 
8. Eluru 0 0 

9. Anatapur 0 0 

10. Warangal 0 0 

11. Nellore 0 0 

12. Guwahatl Allam 0 

13. Ranchl Bihar 2 0 

14. Jamahedpur 3 0 

15. Atiameclabad Gujarat 107 1 1 

'6. Baroda 55 2 0 

17. M.ha.a 0 25 
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2 3 4 5 
18. Nadiad 1 1 
19. Rajkot 13 0 0 
20. Surat 10 0 0 
21. Faridabad Harvana 24 0 
22. Gurgaon 184 0 
23. Panlpat 0 0 
24. Shlmla Himachal Pradesh 2 0 
25. Dharamlhala 0 .0 
26. Mandl 0 0 
27. Solan 0 0 
28. Srinagar J&K 2 0 
29. Bangalore Kernataka 12877 0 
30. Belgaum 3 0 
31. Davangere 2 0 
32. Gulbarga 1 0 
33. Hubli 2 0 
34. Karwar 1 0 
35. Kolar 1 0 
36. Mandya 1 0 
37. Mangalore e 0 
38. MYlore 13 0 
39. Shimoga 2 1 
4O, Tumkur 0 
41. Eranakulam Kerala 42 1 5 
42, Kannur 0 0 0 
43. Kottayam 3 0 
44. Kozhlkode 5 0 0 
45, Trlchur 2 0 1 
46, Trivandrum 35 0 2 
47. Goa Maharalhtra 20 0 
48. Kelyan 13 0 
49. Nagpur 24 0 
SO. Nallk 50 0 
51. Puna 451 0 
52. Bhopal Madhya Pradesh 49 0 
53. GweUor 3 0 
54. Indore 15 0 
55. Jabalpur 8 _c 
56. Ralpur 3 0 
57. Amrlt .. r Punjab 0 0 
56. Ludhiana 0 10 
59. Jalandhar 3 7 
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2 3 4 5 
80. Patlala 0 2 
81. Chandlgarh 33 0 
62. Jalpur Rajasthan 46 4 8 
83. Jodhpur 7 1 
84. Udaipur 2 2 2 
85. Blkaner 0 0 
88. Kota 2 0 0 
67. Ajmer 0 0 0 
88. Bhllwara 0 0 0 
89. Coimbatore Tamil Nadu 90 5 25 
70. M.M. Nagar 9 1 
71. Mevalur Kuppam 8 0 
72. Madural 40 0 
7S, Pondicherry 21 9 
7 •. Salem 5 3 
~. Sivaka,i 3 0 
78. Somanur 0 
77. ThanJavur 1 

78. Tirupur 12 0 

79. Tlrunelveli 7 1 

BO. Trlchy 8 3 

81. Tuticorin 14 7 

82. Vellore 3 0 

83. Lucknow Uttar Pradesh (E) 31 0 

84. Kanpur 31 0 

85. Gorakhpur 3 0 

se. Varana,1 11 0 

87. Allahabad 5 0 

88. Faizabad 0 0 

89. Barabankl 0 0 
90. Jhansl 3 0 

91. Etawah 0 0 
92. Mainpurl 0 0 

93. Basti 0 0 

94. Khalilabad 0 0 

95. Farrukhabad 0 0 

96. Agra Uttar Pradelh fN) 52 0 

97. Oehradun 21 0 

98. Gaziabad 9 0 

99. Nokia 211 0 
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100. 
101. 
102. 
103. 
104. 
105. 

S.No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 

9. 

10. 
11. 
12. 

13. 

14. 
15. 

16. 
17. 
18. 

19. 

20. 

21. 
22. 
23. 
24. 
25. 
26. 
27. 

Written Answers December 2, 1999 

2 3 

Meerut 5 
Moradabad 4 
Calcutta Calcutta TO 613 
Chennai ChennaiTD 1461 
Delhi Delhi MTNL 1977 
Mumbai Mumbal MTNL 3803 

Total 11882 

Statement-IV 

Ust of ISP Ucences Issued 

Name of Company Category 

2 3 

MTNL 'B' 

MTNL 'B' 

MIs Ortel Comm. Ltd. 'c' 
Mis Rolta India Ltd. 'B' 
Mis Surevin Consultants (P) Ltd. 'c' 
Mis United Internet Commn. (P) Ltd. Mumbai 'c' 
MIs Bareilly Commn. Ltd. 'c' 
Mis Paliwal Financial Services (P) Ltd. Panipat 'c' 
Mis Somani Overseas Ltd. Surat 'C' 

M/s Arun Girija Comn. (P) Ltd. Patna 'C' 

M/s Kinjaru Appliances (P) Ltd. Ahmedabad 'C' 

Mis Elcclipse Network Pvt. Ltd. 'B' 

Mis Weikfield Mnemonix Infonetworks Pvt. Ltd. 'B' 

Mis S.N.C. Infotech Pvt. Ltd. Ghaziabad 'c' 
Mis Zaverchand Cyber Infotech (P) Ltd. 'C' 

Mis Srishti Open Systems (P) Ltd. TVM 'c' 
Mis Sukhakarta Fin Trede Pvt. Ltd. Mumbai 'A' 

Mis Trikon Electronics Pvt. Ltd. Mumbai 'B' 

MI. Suchlbh Communications Pvt. Ltd. Satara (M.P.) 'C' 

Mia Sat yam Inforway (P) Ltd. Channai 'A' 

M/s S.K. Digital Technology Pvt. Ltd. Durgapur (W.B.) 'C' 

Mis c.a. Prolof Tech Informatics Pvt. Ltd. Madurai 'c' 
Mis Indusind Cable Television Ltd. Mumbal 'B' 
Mis Indusind Distribution Ltd. Mumbal 'A' 
Mis Cosmos Link Network (P) Ltd. Surat 'C' 
Mis Cosmos Link Network (P) Ltd. Surat 'C' 
Mis Wlpro Ltd. Bangalore 'A' 

• 4 

18 
47 

80 

to Questions 300 

o 
1 
o 
o 

247 
o 

373 

5 

Service Area 

4 

Deihl 

Mumbal 

Bhubaneswar 
Mumbai 

Ghazlabad 
Jaipur 

Bareilly 
Kamal 

Surat 

Patna 

Rajkot 

Ahmedabad 

Pune 

Ghaziabad 

Vadodare 

Trlvandrum 

All India 

Mumbal 

Satara 

All India 

Durgapur 

Madurai 

Mumbal 

All India 
Baroda 
Surat 
All India-
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2 3 4 

28. Mis Manlpal Control Data 's' Kamataka 
Electronics Commerce Ltd. Sangalore 

(Surrandered with effect from 1.10.99) 

29. Mis Zee Telefilms Ltd. New Delhi 'A' All india 

30. Mis Global Electronic Commerce Service ltd. New Deihl 'A' All India 
31. Mis Southern Online Services Pvt. Ltd. Hyderabad 's' Andhra Pradesh 

32. Mis Punjab Communications Ltd. Mohali 's' Punjab 

33. MIa Internet Promoteralndia Ltd., New Delhi 's' Delhi 

34. Mis Ankhnet Information Pvt. Ltd. Mumbai 'S' Mumbai 

35. Mis Jain Studies Ltd. New Delhi 'C' Ghaziabad 
36. M/, Swastik Netvision Telecom Pvt. Ltd. Ahmedabad 'B' Gujarat 079 · 6406575 
37. MIs Gateway Internet Service Pvt. Ltd. Kakinada 'C' Rajamundry 0884 · 67323 

38. MIs Yog Kshem Communciations Pvt. Ltd. Gwalior 'C' Indore 0751 · 331982 
39. M/, Yog Kshem Communications Pvt. Ltd. Gwalior 'C' Shopal 

40. Mis Bharti Communications (India) Pvt. Ltd. Valsad 'C' Valsad 02638 · 64089 
41. MIs Dishnet Limited, Chennai 'A' All India 044 · 8284322 

42. MIs Wilnet Communications Pvt. Ltd, Ahmedbad 'B' Gujarat 079 · 6562315 
43. MIs Vasnet Comms. Pvt. Ltd. 'C' Mangalore 0324 • 456640 
44. MIs A·Team Information Technology (P) Ltd. Erode 'c' Erode 0424 · 215843 

45. MIs Ircon International Ltd. R.K. Puram 'A' All India 011 · 6889361 

46. MIs C.G. Faxemail Ltd. New Delhi 'A' All India 011 · 6924281 

47. M/, Bohra Pratisthan Pvt. Ltd. Rajasthan 'C' Udaipur 0294 · 410433 

48. MIs Compuwave Interactive Televi,ion Pvt. Ltd. 'B' Chennai 044 · 4344707 

49. MIs Czar Oleoresin (P) Ltd. 'C' Gulbarga 08472 · 585102 

50. Mis Czar Oleoresin (P) Ltd. 'C' Mangalore 

51. Mis Masterchlp Internet Servlcas 'C' Nizamabad 0846~ • 23536 

52. MIs CMC 'A' All India 011 · 46231111 

53. M/, STPI 'A' All India 011 · 4364034 

54. MI. ERNET 'A' All India 011 • 4363081 

55. Mis Vlntamaas Network Pvt. Ltd. 'C' Salem 04288 · 61723 

56. Mis Syteslntemet Service. Pvt. Ltd. 'C' Valsad 02638 · 43095 

57. MI. Data Securitiea Ltd. 'C' Jaipur 0141 · 51339 

58. MIs Mylal Karpagambal Information Syatam Pvt. Ltd. 'B' Chennal 044 • 4937189 

59. Mis Kirtvs~ar Computer Servicas Ltd. 'B' Karnataka 080 · 3322082 

60. Mis Growth Compu,oft Exporta Ltd. 'B' Gujarat 079 · 6561621 

61. MIs Blazenet Pvt. Ltd. 'B' Gujarat 079 • 403618 

62. Mis Baldev Shlpbreakers Ltd. 'C' Bhavnagar 0278 • 411816 

63. MIs Varda Elcctonics Pvt. Ltd. 'C' Nagpur 0712 · 545328 

64. MIs IN Technet Ltd. 'B' Andhra Pradesh 040 · 216663 

65. Mis Pioneer Online Services Ltd. 'B' Andhra Pradesh 040 · 3220299 

66. MIs Global Online Servicea Pvt. Ltd. 'B' Hyderabad 040 · 3744233 

67. Mis Videsh Sanchar Nigam ltd. 'B' 022 · 2624100 
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68. Mis Punjab Wirele .. Systems Ltd. 'A' All India 0172 - 870867 
69. Mis Nomus Internet Systems 'B' Andhra Pradesh 0285 - 3127348 

70. Mis Vitai Continuity Elect (P) Ltd. 'C' Ranchi 0851 - 2011046 
71. Mis Sprint RPG India Ltd. 'A' All india 011 - 6883172 
72. MIs Web Surf Pvt. Ltd. Thane 'C' Kalyan 0251 - 431373 
73. Mis VASAVI Solutions (P) Ltd. 'C' Visakhapatnam 0891 - 588483 
74. MI. BSES Telecom Ltd. 'B' Mumbai 080 - 5521792 
75. MIs Wilnet Communications Pvt. Ltd. Ahmedabad 'B' Delhi 079 - 6562615 
76. Mis Wilnet Communications Pvt. Ltd. Ahmedabad 'B' Rasjasthan 079 - 6562615 

77. Mis Spectrum Softech Solutions 'C' Emakulum 0484 - 317530 

78. Mis E. Com Opportunities Pvt. Ltd. 'B' Gujarat 
79. Mis Bharati BT Internet Ltd. 'A' All India 

80. MIs Bharatl Telenet Ltd. 'B' Madhya Pradesh 
81. Mis Opto Network Pvt. Ltd. 'C' Ghaziabad 

82. MIs Value Healtheare Pyt.Ltd. 'B' Mumbai 
83. Mis E-Connect Solutions Pvt. ttd. 'C' Udaipur 

84. Mis Waare Instruments Pvt. Ltd. 'c' Valsad 

85. Mis Jindal Information Technology Ltd. 'B' Gujarat 
86. MIs Gemini Comm. Ltd. 'C' Colmbatore 
87. Mis Swamadra Technologies Pvt. Ltd. 'C' Vljayawada 

88. Mis Vertex Comm. Ltd. 'C' Jaipur 
89. MIs Datalink Impex Pyt.Ltd. 'B' Gujarat 

90. Mis Nano Technologies Pvt. Ltd. 'A' All India 

91. Mis Shah New Technologies Pvt. Ltd. 'C' Nadlad 

92. Mis ARM Ltd. Hyderabad 'B' Andhra Pradesh 
93. MIs Agarwallntemet Services Pvt. Ltd. 'C' Indore 

94. Mis J & K State Industrial Dey. Corp. Ltd. 'C' Srinagar 

95. Mis Transport Corporation of India Ltd. 'C' Faridabtld 

96. MIs Transport Corporation of India Ltd. 'C' Kelyan 
97. Mis B.P.L. Telecom Ltd. 'A' Ali India 

98. Mis Data Infosis Ltd. 'B' Raja,than 

99. Mis Sigma Input Output Tech. India Ltd. 'A' All India 
100. MIs World Gate Networks Pvt. Ltd. 'C' Surat 

101. MIs Future Consultants Ltd. 'C' Kanpur 

102. MIs Future Consultants Ltd. 'C' Lucknow 
103. Mis Sagarsoft International Ltd. 'B' Andhra Pradesh 

104. Mis Satyasai Online P. Ltd. 'C' Vi,hakhapatOlim 

105. Mis Rising Sun Infonet P. Ltd. 'B' Gujarat 

108. Mis Narmada Cyberzone P. Ltd. 'C' Bharuch 

107. MIs Chlman Trade Link P. Ltd. 'C' Nadlad 

108. MIs Auto Treads (I) P. Ltd. 'C' Nagpur 
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109. MIs TCI Bhoruka Projecta Ltd. 'C' Jalpur 

110. MIa SCAD Consultants P. Ltd. 'C' Baroda 

111. MIs WINN Communications Ltd. 'B' Deihl 

112. MIs I-Ninety One International Ltd. 'C' Chandlgarh 

113. MIs Genesis Education P. Ltd. 'B' Andhra Pradesh 
114. M/, Planet Internet Satellite (WN) P. Ltd. 'C' Nandlad 

115. MIs Solstice Network Pvt. Ltd. 'B' Andhra Pradesh 

116. M/~ Compucom (I) Pvt. Ltd. 'C' Jalpur 
117. MIs Maharishi global Link Pvt. Ltd. 'A' All India 

118. MIs Track Polymers Pvt. Ltd. 'B' Delhi 

119. MIa Eatel Communciationa Pvt. Ltd. 'C' Gurgaon 

120. MIs Sab Infotech Ltd. 'C' Chandigarh 

121. Mis Pukhya Solutions P. Ltd. 'B' Gujarat 

122. MIs Chandra Net Pvt. Ltd. 'B' Gujar.t 

123. MIs Baroda Network P. Ltd. 'C' Baroda 

124. MIs Manipal Control Data Electronice Commerce Ltd. 'A' Allindi. 

125. MIS BPL Net Dot Com Pvt. Ltd. 'A' All India 

(Old Name MIs India Inlernet Access 

Services P. Ltd. w.e.f. 4.11.99) 

126. MIs Pacific Intenet (P.) I. Ltd. 'A' All India 

127. MIs Oelux Telecom. P. Ltd. 'C' Mehaaana 

128. Mis Asianel Salellile Comm. Ltd. 'C' Thiruvananthpuram 

129. MIs Asianel Satellile Comm. Ltd. 'C' Ernakulam 

130. Mis Rajkolnel P. Ltd. 'C' Rajkol 

131. Mis Kappa Infolech P. Ltd. 'C' Kota 

132. MIa Data Access (I) Ltd. 'B' Delhi 

133. MIs N.S. Net Source (I) P. Ltd. 'C' Vlshakhapatnam 

134. Mis Lee & Nee Software (Exports) Ltd. 'C' Bhubenesw.r 

135. MIs Gujarat State Petroleum Corp. Ltd. 's' Gujar.t 

136. MIs Indian Quotations Systems P. Ltd. 'B' Mumbal 

137. MIs Spectra Net P. Ltd. 'B' Delhi 

138. MIs Spectra Net P. Ltd. Ghazlabad 'C' Ghazlabed 

139. Mis Speclra Net P. Ltd. Ghazlabad 'C' Gurgaon 

140. MIs Magnacorp India Ltd. 'S' Deihl 

141. MIs Millennium Services Online P. Ltd. 'c' Amrit .. r 

142. MIs Infonet Services (I) P. Ltd. 'C' Amritsar 

143. MI. Nanda Net Cum P\.'t. Ltd. 'S' Mumbai 

144. MIs Patriot Automation Projects (P) Ltd. 's' Calculla 

145. MIs Independent Business Machine, (P) Ltd. 'C' Chandlgarh 

146. MIs Rlda Communeiations (P) Ltd. 'C' Aligarh 

147. MI. Harita Finance Ltd. 'A' All India 
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148. MI. Amoeba Telecom Private Ltd. 'C' Coimbatore 

149. Mis Online Internet Services Pvt. ltd. 'C' Chandigarh 

150. Mis Hathway Cable & Datacom Pvt. Ltd. 'S' Mumbai 

151. Mis Hathway Cable & Datacom Pvt. Ltd. 'B' Chennal 

152. Mis Hathway Cable & Datacom Pvt. Ltd. 'B' Maharashtra 

153. Mis Kelnet Communication Serivces Pvt. Ltd. 'C' Trivandrum 

154. Mis Kelnet Communication Serivces Pvt. ltd. 'C' Emakulam 

155. Mis Wllnet Communications Pvt. Ltd. 'B' Ahmedabad 

156. Mis City Online Services Pvt. Ltd. 'B' A.P. 

157. Mis Karvy Consultants Ltd. 's' A.P. 

158. Mis Khushagra Telecom Pvt. Ltd. 'C' Bhopal 

159. Mis Assured Web Technologies Pvt. ltd. 'C' Shopal 

160. Mis Bhaskar Multi Net Pvt. ltd. 'C' Jaipur 

161. Mis Dataware Internet Works Pvt. ltd. 'B' Kerala 

162. Mis Comat Technologies Pvt. Ltd. 'C' Shimoga 

163. Mis EMTICI Engineering Ltd. 'c' Nadiad 

164. Mis Direct Internet Pvt. ltd. 'B' Deihl 

165. Mis Maxwell Tradelink Pvt. Ltd. 'C' Kalyan 

166. Mis Jain Infonet Pvt. ltd. 'B' Rajasthan 

167. Mis Shahjanand Internet Service Pvt. Ltd. 'C' Surat 

168. Mis My-Net Service India Pvt. Ltd. 'C' Salem 

169. Mis Excell Media Pvt. ltd. 'C' Visakhapatnam 

170. Mis Eleelipse Network Pvt. ltd. 'B' Gujarat circle 

171. Mis ISP India Pvt. Ltd. 'A' All India 

172. Mis SwiftMail Communications ltd. 'A' All India 

173. Mis C.S. Prosoftech Inforrnatic Pvt. Ltd. 'C' Tirunelveli 

174. Mis Shivam Datatech Pvt. Ltd. Deihl 'B' Delhi 

175. Mis Koaventy Infotech Pvt. ltd. 'C' Visakhapatnam 

176. Mis Trident NetCom Solutions Pvt. Ltd. 'A' All India 

177. Mis SAB Infotech ltd. 'B' Punjab 

178. Mis Satyasal Online Pvt. Ltd. 'C' Raiamundary 

179. Mis Dlalnet Communications Ltd. 'B' New Delhi 

180. Mis Netconnect (India) ltd. 'C' MYlore 

181. Mis Orbet Communications Pvt. Ltd. 'A' AI! India 

182. Mis Fascelltd. 's' Guiarat 
183. Mis Gujarat Narmada Valley 's' Guiarat 

. Fertilizer Co. Ltd. (GNFC) 

184 Mis Allnet Systems Pvt. Ltd. 'B' Chennal 

185. Mis Shivam Infoways Pvt. Ltd. 'C' Jodhpur 

186. Mis Jump India Pvt. ltd. 'A' All India 



309 Wrinen Answers Agrahayana 11, 1921 (Saka) to Questions 310 

2 3 4 

187. Mil Vertee Communlcatlonl Ltd. 'B' Rajalthan 
188. Mil Chemical & Metallurgical 'B' Deihl 
1811. Mil HCL Comnet SYlteml & Servicel Ltd. 'A' All India 
190. Mil Qulat Conlultancy Pvt. Ltd. 'C' Vallad 
191. Mil Condor Infotech Pvt. Ltd. 'B' Karnataka 
192. Mil Tandem Infotech Pvt. Ltd. 'C' Trivandrum 
193. Mil Spectralnfotech Pvt. Ltd. 'A' All India 
194. Mil CJ Online Pvt. Ltd. 'C' Ghazlabad 
195. Mil Link Communlcationl Pvt. Ltd. 'C' Gurgaon 
196. Mil Paliwal Financial Service (P.) Ltd. 'B' Delhi 
197. Mil EX & DC Technology Promotion Centre 'B' Kerala 
198. Mil Tawi E Com Pvt. Ltd. 'C' Jammu Tavl 
198. Mil Gujarat Informatlcl Ltd. 'B' Gujarat 
200. Mil Yenkay Network Pvt. Ltd. 'C' Bellary 
201. Mil Blueweb InfolYltem Pvt. Ltd. 'B' Mumbei 

202. Mil Comlat Max Ltd. 'A' All India 

203. Mil Marvel Indenting Pvt. Ltd. 'C' Vadodara 

204. Mil ArgolY Infotech Pvt. Ltd. 'c' Ralgad 

205. Mil Millennium Internet Servlcel Online Pvt. Ltd. 'C' Jalandhar 

206. Mis Burgundy Tradlngl Pvt. Ltd. 'B' Deihl 

207. MIl S.S. Netcom Pvt. Ltd. 'B' North Ea.t 

208. Mil MX Solutlonl Pvt. Ltd. 'B' Kerala 

209. Mil MX Solutloni Pvt. Ltd. 'B' Chennel 

210. Mis Neptune Cyberworld Pvt. Ltd. 'C' Rajkot 

211. Mis Astra Network India Pvt. Ltd. 'A' All India 

212. Mil Direct Internet Pvt. Ltd. 'C' Gurgaon 

213. Mis Direct Internet Pvt. Ltd. 'C' Ghaziabad 

214. Mis World Tel Tamllnadu Pvt. Ltd. 'B' Chennel 

215. Mil World Tel Tamllnadu Pvt. Ltd. 'B' Tamil Nedu 

216. Mil All India Online Pvt. Ltd. 'C' Bhubanelwar 

217. MIl L & T Netcom. Ltd. 'A' All India 

218. Mis Patriot Automation Projects Pvt. Ltd. 'C' Jamlhedpur 

219. Mis Patriot Automation Projectl Pvt. Ltd. 'B' Mumbai 

220. MI. Patriot Automation Projectl Pvt. Ltd. 'C' Guwahati 

221. Mis Patriot Automatlo~ Projectl Pvt. Ltd. '8' Kamataka 

222. Mis Patriot Automation Projects Pvt. Ltd. 'C' Siliguri 

223. Mis Interra Global Ltd 'A' All India 

224. Mis Bhartl Comtel Ltd. 'B' Heryane 

225. M/s Media Video Ltd. 'B' Delhi 

226. M/s Mahaveer Laafin & HoIdlngl Ltd. 'B' Karn.taka 
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227. 
228. 
229. 
230. 
231. 
232. 
233. 
234. 
235. 
236. 
237. 
238. 
239. 

2 

MIs Multitech Computer Pvt. Ltd. 
MIs Wllnet Communications P. Ltd. 

Mis Trak Polymers Limited 
Mis S-Four Microsystems Pvt. Ltd. 
Mis Shell Information Technologies Pvt. Ltd. 

Mis Krishan Raghava Online Pvt. Ltd. 
Mis Narmada Cycerbzone (P) Ltd. 
Mis Informagic Services (P) Ltd. 
Mis Netware Infoways Pvt. Ltd. 

Mis Megabite Infoways Pvt. Ltd. 
Mis Information Technologies (India) Ltd. 
Mis Kapabale Data Consultants Ltd. 
Mis Wetware Infoways (P) Ltd. 

ABC Total 

37 88 114 239 

Statement-V 

Ust of proposed Mobile Service Centres: 

Circle City 

Andhra Pradesh 

Bihar 

Tamil Nadu 

West Bengal 

Hyderabed 
Vijayawada 

Tirupatl 

Guntur 

Vishakapatnam 

Amalpul'llm 

Kakinada 

Patna 

Blharsharlf 

Hazipur 

Badh 

Arah 

Rajgir 

Chennal 

Madurai 

Coimbatore 

Calcutta 

Haldia 

3 

'C' 
'A' 
'A' 
'C' 
'C' 

'c' 
'B' 
'B' 
'B' 

'B' 
'A' 

'c' 
'B' 

Gurgaon 

Allinditl 
All India 

Eluru 
Ahmednag8r 
Eluru 
Gujal'llt 

Munm.1 
Delhi 

Karnataka 
All India 
Kanpur 
Andhl'll Pr8deah 

(Translation} 

Allocation of fun. for National Hlghwaya 

173S. SHRI RAJO SINGH: 
SHRIA.NARENDRA: 
SHRI A. VENKATESH NAIK: 
DR. LAXMINARAYAN PANDYEYA: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the amount allocated by the Union Government 
to State Govemments for construction and maintenance of 
National Highways during 1999-2000 and 2000-2001 sepa-
rataly, State-wise; 

(b) the amount actuaHy released and utilised till date 
for the purpose end the time by which the remaining alloca-
tion Is likely to be releaaed; 

(c) the quantum of fundI ulIUsed by the State Gov-
ernments and the amount lying unutilised, State-wise; 

(d) the reasons for the amount lying unutillsed, State-
wile; 

(e) whether lOme of the State GovernmentlMYe re-
quested to the Union Government for additional allocation 
for externally aided projectl; 

(1) If 10, the detail. thereof. State-wl.e; and 

(g) the reaction of the Gov~nt thereto ? 
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THE MINISTER OF STATE IN THE MINISTRV OF SUR· emments are not available. However. all the Statel are ex· 
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) to peeted to utilise the entire amount by 31.3.2000. 
(d) A Itatement Indicating allocation for 1999-2000 il an· 
nexed. Similar allocation for 2()()()"2oo1 would be decided (e) to (g) Vel. Sir. Government of Madhya Pradelh hal 
after the budget II palled. made a requelt for additional allocation. The matter II under 

consideration. 
Full details of the utllilation of fundi by the State Gov· 

Statement 

S.No. Name of the Stete NH (0) M&R SRP EAP 
99-2000 99-2000 99-2000 99-2000 

upto 112000 upto 112000 upto 112000 upto 112000 

2 3 4 5 6 

1. Andhra Pradesh 5045.00 3440.260 3657.00 SO.OO 
2. Assam 2186.83 3199.440 2500.00 0.00 
3. Bihar 6000.00 5367.640 6100.00 0.00 
4. Chandigarh 100.00 66.000 50.00 0.00 

5. Delhi 1200.00 139.640 160.00 0.00 
6. Goa 1500.02 627.690 700.00 0.00 

7. Gujarst 10451.43 2103.170 2068.00 0.00 

8. Haryana 4500.00 1611.700 400.00 4700.00 

9. Himachal Pradelh 4500.00 1692.250 664.00 0.00 

10. Jammu & Kashmir 135.00 290.000 100.00 0.00 

11. Karnataka 4600.08 3410.900 4850.00 1224.00 

12. Kerala 10468.12 1984.000 1500.00 1300.00 

13. Madhya Pradesh 3226.75 5254.493 3000.00 6500.00 

14. Maharalhlra 10354.31 3844.630 4000.00 6000.00 

15. Manipur 1010.75 826.080 0.00 0.00 

16. Meghalaya 1730.28 805.890 400.00 0.00 

17, Mizoram 300.00 355,000 500.00 0,00 

18. Nagaland 750.00 426.630 423.00 0.00 

19. Orissa 4350.00 2922.240 2518.00 5500.00 

20. Pondicherry 319.46 87.000 164.00 0.00 

21. Punjab 2000.00 1883.860 400.00 4000.00 

22. Rajasthan 5778.17 3520,000 4967.00 200,00 

23. Tamil Nadu 6500.00 4179.660 8000.00 0.00 

24. Tripura 50.00 185.000 0.00 0.00 

25. Uttar Pradesh 11005.35 5575.490 4793.82 3500.00 

26, West Bengal 5738.02 3000.00 1530.00 3500,00 

27. Ministry 100.00 0.00 0.00 726.00 

28. BRDB 11230.00 0,00 93.72 0.00 

29. NHAI 0.00 0,00 0.00 49160.00 

Total 115129.57 56798.86 53536.34 86360.00 
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[English} 

Joint Ventu ... by 011 Companle. In Gulf Countrle. 

1736. SHRI S. D. N. R. WADIYAR : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there Is a vast scope for county's public 
sector oil companies to set up joint ventures in Gulf Coun-
tries; and 

(b) If so, the possibilities explored In this regard and 
areas identified by the public sector oil companies for the 
purpose and the outcome thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) Yes, Sir. 

(b) The Public Sector Oil Companies have been con-
tinuously exploring the possibilities of business opportunities 
abroad Including the Gulf countries. The results achieved so 
far in respect of the Gulf countries are briefly indicated ba-
low: 

- Balmer Lawrie Limited is already operating a suc-
cessful Joint Venture in the Gulf countries for pro-
viding services to the oil sector by supplying plastic 
and metal can packaging. The company has a .. o 
been executing projects in areas like Greases, Lube 
Blending, and also exploring the possibility of infra-
structure and information T echnoiogy related Joint 
Venture. 

- Oil India Limited has entered into a farm out agree-
ment with MIs Total Exploration, Oman for explora-
tion and production of Hydrocarbons in onshore in 
the Sultanate of Oman. 

- ONGC Videsh limited in partnership with MIs Reli-
ance Indultries Limited is pursuing an opportunity 
in iraq for participation in the development of a dis-
covered oil field. 

- Petronet LNG Limited hal contracted import of LNG 
from Oatar and there is also a possibility of its par-
ticipation in the liquefaction facilities in Oatar. 

[Translation} 

Re-Conatructlon of Cha..,arl Nala Bridge 

1737. SHRI BRIJLAL KHABRI : Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) tha target fixed for the construction of National 
Highways during the Ninth Five Year Plan; 

(b) the provision made for the purpose; 

(c) whether Chamari Nala Bridge located batween 
Jhansi and Kanpur at National Highway No.25 is In a dilapi-
dated condition; 

(d) If so, whether the Government propoles to re-
construct the said bridge; and 

(e) if not, the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBE NORA PRADHAN) : (a) De-
tails are given at enclosed statement I and II. 

(b) An amount of Rs. 8862.02 crore (at 1996 price 
level) has been made available during Ninth Five Year Plan 
by Planning Commission. In addition to this, amount out of 
cesl on petrol & diesel will also be available. 

(c) and (d) This Ministry has sanctioned estimate for RI. 
323.80 lakhs on 31.3.99 for the re-construction of bridge over 
Chamari Nala in km 222 of Shivpuri-Bhognipur section of NH 
No. 25 in Uttar Pradesh. 

(e) Does not arise. 

Statement-I 

Physical TaIPets/Achievements for the Ninth Five Year 
Plan of MOST (Department of Road Transport & Highway) 

S.No. Scheme Unit Ninth Pian 
Target 

(1997-2002) 

1. Widening to two lanes Km 1194 

2. Widening to four lanes Km 202 

3. Strengthening weak 2 lanes Km 2908 

4. Bypasses No. 20 

5. Major Bridges No. 40 

6. Minor Bridges including ROBs No. 226 
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Statamant-ll 

National Highway Development Project & other worK! by NHAI 

Widening to four lanel Length Total length Length already Balance Target On going Total for 
to be Four laned! length to be date of workl- award by 

covered under four laned completion 2002 
Implementation 

Golden Quadrilateral Km 5952 
North-South & Ealt-welt corridors Km 7300 
Others Km 1000 

• additional 288 kin through MOST 

Internet Facility 

1738. SHRI SATYAVRAT CHATURVEDI: Will tha Min-
Ister af COMMUNICATIONS be pleased to Itate: 

(a) whether the Government have decided any rep-
resentation. regarding the miserable condition of the com-
munication system In Chattarpur and Tlkamgarh districts of 
Madhya Pradesh; 

(b) whether the intemet facility is negligible in the said 
districts; and 

(c) if so, the action taken by the Government In this 
regard during the lalt three years alongwith the relults 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) and (c) Internet node was commillioned in Bhopal in 
August, 1998. Forty one Internet connections from Chattarpur 
and Tikarngarh dlstrlctl are working as on 29.2.2000 on dial 
up basil. 

Department has planned to commission Internet node at 
Chattarpur which Is expected to be in operation by middle of 
this year. 

{English] 

Sclentlflc SVltam of Loading and Unloading At Ports 

1739. SHRI SUKDEO PASWAN : 
SHRI NAWAL KIS! ',)RE RAI : 

Will the Minister of SURFACE TRANSPORT be pleased 
to state: 

(a) whether for want to the scientific system of load-
ing and unloeding at portll of the country, there II deley In the 
process of loading and unloading; 

504 5448 .2003 434 4718 

628 6672 2009 264 386 

0 1000 2009 214 794 

(b) If 10, whether the consignment owners have to 
give demurrage chargel to the Ihipping companies es a re-
sult of the said delay; 

(c) whether delay in loading and unloading of con-
signments at the ports in the country is far more as com-
pared to delay at International ports; and 

(d) if so, the facts In this regard and the scheme of 
the Government to do away with such delays? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : <a) The 
loading and unloading rate at the ports is consistent with the 
available equipments and labour productivity. However, there 
Is a scope for redUCing the time taken for cargo handling by 
modernising the system of loading unloading of the cargo at 
Ports. 

(b) Demurrage is not payable by the shippers during 
the loading unloading procass irrespective of the time taken. 

(c) and (d) The level of mechanisation, labour productiv-
Ity and management practices in the international ports are 
different from thOle existing at Indian Ports. A direct com-
parison of delays In loading and unloading of cargo at Indian 
Ports with international Ports may be of relevance, as the 
type of ships that call at the . international ports, handling 
methods, the equipment used and the type of cargo vary 
widely. To minimise the delays, the fonowing measures are 
begin taken : 

(i) Mechanisation and modernisation of cargo han-
dling equipmentB. 

(ii) Replacement of obsolete equipment. 

(iii) ·Ratlonalilation of manning lcales. 

(iv) Privatisatlon In different areas in Port sector. 

(v) Streamlining of procedure and change in cargo 
handling methods. 

(vi) Introduction of Electronic Data Interchange. 
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Cellular Telephones 

1740. SHRI ANANT GUDHE: 
SHRI P.O. ELANGOVAN : 
DR. RAGHUVANSH PRASAD SINGH: 

Will the Minister of COMMUNICATIONS be plea-
sed to state : 

(a> the number of cellular telephones subscribers in 
the country, State-wise; 

(b) the pre.ent pattern of charges for the said tele-
phones; 

(c> the number of cities in the country where the cel-
lular telephone facility has been provided, till date, State-
wi .. ; 

(d) the number of cities where the IBid facility is pro-
posed to be provided during 2000-2001. State-wise; 

(e) whether the Government propose to provide said 
facility in Muzaffarpur, Darbhanga, Motihari. SaharlB. Pumea 
and Bettiah cities of Northern Bihar; 

(f) if so, the details thereof and the time by which this 
facility is likely to be provided In the cities not having this 
facility; and 

(g) the steps taken/proposed to be taken by the Gov-
ernment to make the cellular telephone available to common 
man in the rural and urban areas of the country particularly in 
Maharashtra, Tamil Nadu, and Bihar? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) ; <a> The number of 
cellular telephone subscribers in the country. licensed ser· 
vice Area·wise Is given in statement·1. 

(b) The Cellular operators are presently offering stan-
dard tariff package with monthly rental of Rs. 4751- and Air 
Time Charge of Rs. 4/· per minute in Metros. and RI. 500/· 
and Rs. 4.50 respectively in Circles. 

(c) to (g> Bids were invited for grant of licences of private 
companies for providing Cellular Mobile Telephone Service 
throughout the country. Except for two Telecom Circles 
(Namely, Jammu & Kashmir, Andaman & Nicobar) where 
there were no bids. Licences have been granted to various 
private operators throughout the country, including Maha· 
rashlra, Tamil Nadu and Bihar Telecom Circles. 

Licences have a!.o been granted to Mahanagar Tele· 
phone Nigam Limited (MTNL) as well as field units of Depart· 
ment of Telecom Services (DTS) for providing Cellular Ser· 
vice in the cou!'!try. 

As par the Licence Agreement granted to the private 
cellular operators atleast 10% of the District Headquarters 

wut be covered in the first year and 50% of the District Head· 
quarters will be covered within thr .. years of effective date 
of Ucence. The licensees have also been ~rmitted to cover 
any other town In a District In lieu of the DI,trict Headquar· 
ters. The choice of Diltrict Headquarter1ltowns to be cov· 
ered and further expenaion beyond 150% District Headquar. 
tersltowns lies with the Licensee companies depending on 
their business decision. There is no requirement of manda~ 
tory coverage of rural areas as per the licences grantee. A 
list of cities furnished by Cellular Operetors Association Of 
India. service areas-wise where the cellular service Is opera· 
tional by private companies. Is given in enclosed Statement· 
II. 

DTS and MTNL shall allo be providing Cellular Mobile 
Telephone Service in different parts of the country. QTS has 
proposed to provide Cellular MobUe Services initial in few 
cities of the country as a Pilot Project. The State-wise lilt of 
cities proposed under pilot project Is given in enclosed state-
ment-III. The proposed cellular .ervlce is expected to be in· 
troduced during the year 2000-2001. Based on the experi· 
ence gained and successful implementation of Pilot Project, 
the case for Introduction of Cellular Mobile Service in other 
parts of the country on a wider scale shall be considered. 

Statament-I 

Number of Celluler Mobile Telephone Service subscribers 
in the country, licensed service 8ffJ8-W;Se 

(As furnished by COAl> 

S.No. Licensed No, of Subscribers 
Service Area (Dec. '99) 
(Metro Cityl 

Telecom Circles)· 

2 3 

1. Delhi 279552 

2. Mumbai 298744 

3. Calcutta 68030 

4. Chennai . 47004 

5. Maharashtra 102367 

6. Gujarat 107528 

7. Andhra Pradesh 87949 

8. Karnataka 104787 

9. Tamil Nadu 71153 

10. Kerala 80781 

11. Punjab 79672 

12. Haryana 20172 

13. U.P. East 48897 

14. U,P. West 99896 
15. Rajasthan 15482 
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2 3 2 3 

16. Madhya Pradesh 30187 20. Ori .. a 8403 
17 West Bengal 4874 21. Assam 5590 
1B. Himachal Pradesh 4781 22. North Eat 803 
19. Bihar 

S.No. Telecom Circleal 
Metro Citiel 

2 

1. Andhra ~radesh 

Andhra Pradelh 

2. Assam 

3. Bihar 

4. Calcutta 

5. Channai 

Chennai 

17419 All India Total 1583611 

• Note : Telecom Circlet .,. genel'llly contlnuout with Stete Bound-
.rlel with lorna exceptlonl. 

Statement-ll 

Cellular Coverage in CltieITown. of India 
(Posilion as of January. 2000) 

(As supplieti by Cellular OperatOl'll Asaociation of India) 

Name of Operator Are.s covered Number of citiel 
cOllered by each 
operator 

3 

J.T. Mobile Ltd. 

4 

Hyderabad. Vijayawada. Guntur. Vishakhapatnam. 
Nellore. Tirupathl. V1zag. Uppal. Kaltedan. Hayatnagar. 
PaUancharu. Rangareddy. Krishna. Gannallaram. 
Kankipadu. Adallinekkala. Tenali. Budampadu. Vejendla. 
Ponnuru. Chebrolu. Oagadarthi. KOllur. Kodur. Mypadu. 
Mathukur. Buchireddy. Palem. Chittoor. Chandregiri. 

5 

Vadamalapeta. Gajula. Mandyam. Gajuwaka. Agnampudi. 33 

Tata Cellular 
Communication 
Ltd. 

Hyderabad. Vijayawada. Vilhakhapatnam. Rangareddy. 
Krishna. West Godallari. East Godallari. Guntur. 
Machilipatnam. Kakinada. Eluru. Sangareddy. Lingampally. 
Kukatapally. Uppal. Vanasthalipuram, Shaumabad. 
Medchal. Jeedimefla. Kapra. Hayatnagar. Gannallaram. 
Hanuman In .. Tolaprolou. Ibrahaimpalnam. Mangalageri. 
Anakapalle.Gajullaka. Zellamanchilli. Payakaraopeta. 
Rajahmundry. Rajanagaram. Rallulapalem. Tuni. Prathipadu. 
Bhimadole. Bhebrole. Tadepalligudum. Tanuku. KOllure. 
Vatluru. Ptancheru. Bolareum. Aranallara. Nalgonda. Nellore. 
Kakinada. Chittoor. Tirupathi. 49 

Reliance Telecom Guwahati 
Ltd. 

Reliance Telecom Patna. Ranchi. Jamlhedpur. Dhanbad. Jharia. Hajipur 
Ltd. 

Modi Telstra 
Pill. Ltd. 

Usha Martin 
Telecom Ltd. 

Fully collered (Metro) 

-do-

RPG Cellular Ltd. Fully collered (Metro) Maraimlai Nagar Export 
Sky Cell Promotion Zone. Minzur. Mahabalipuram 
Communcation Ltd. 

6 

4 
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2 

6. Delhi 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Karnataka 

11. Kerala 

December 2,1999 to Questions 

3 5 

Sky Cell Fully Covered (Metro) 
Communicaton Ltd. 

Bharti Cellular Ltd. Fully covered (Metro) Ghazlabad, Faridabad, Noida and Gurgaon 5 

Starling Callular Ltd.Fully covered (Metro) Ghaziabad, Faridabad, Noida and Gurgaon 5 

Birla AT & T 
Commnications 
Ltd. 

Ahmedabad, Gandhlnagar, Kheda, Vadodara, Bharuch, Surat, 
Valsad, Rajkot, Mehsana, Jamnagar, Bareja, Por, Karjan, Kim, 
Udhna, Pipodara, Gandevl, Chikli, Pardi, Udwada, Dungra, 
Nadiad, Anand, Anklaswhar, Navsarl, Silvassa, Vapi, Adalaj. 
Kudasan, Koba, Shartha, Sola, Gota, Chiloda, Sarkhaj, 
Khodiar, Aslali, 4etalpur, Uttarsanda, Borlval, Matar, 
Vidhyanagar, Vaciatal, Karamsad, Bhayali, Jaspur, Fertilizer 
Nagar, Kaship'Jra, Palej, Amod, Diva, Jhaghdia, Kabirwad, 
Panoli, Kosamba. Mangrol, Sayan, Kamre), Kator, Amroli, 
Utaran, Dumas, Saonpalsana, Atul, Dadra. Dabhel, 
Linch, Dhinoj, Panchot, Kherva. Magroda. 71 

Fascallndia Ltd. Gandhinagar, Ahmedabad, Kheda, Anand, Nadiad, 
Vadodara, Bharuch, Surat, Sachin. Navasari, Billimora. 
Pardi, Valsad, Vapi, V.V. Nagar, Chhatrak, Mehsana. Kalol. 
Rajkot, Bhavnagar, Sanand, Padra, Vaghodiya, Borsad, 
Ankleshwar, Kim. Palsana. Gandevi, Chikhali, Daman. 
Silvassa, Gandhidham. 32 

Ambala. Sonapat. Panlpat, Karnal, Yamuna Nagar. Kurukshetra. 
Shahbad. Kundli, Rohtak, Hissar, Jagadhari, Bhiwani, Kalka, 

Escotel Mobile 
Communicaiton 
Ltd. Kaithal, Rohtak, Rawer!, Sirsa. Yamunanagar, Bahadurgarh. 19. 

Bharti Telenet Ltd. Shimla, Solan, Parwanoo, Baddi, Barotiwala, Barog, Dhalli, 
Sago, Thoeg, Bhuntar, Naldhera, Kufri, Kasoli, Chail, 
Kandaghat, Bhunter, Kullu-Manali, Solan, Nala. 

Reliance Telecom Shimla 
Ltd. 

JT Mobiles Ltd. 

Spice 
Communication 
Ltd. 

Bangalore. Mysore, Mangalore. Attibele, Chandrapura, 
Nelamagala. Nanjangudu. Srirangapatna, Ullal, 
Panamburu, Kankanadi, Baikampady. Koloor. Kavur, Kottar, 
Urva. Surathkal. Dakshin. Kannad 

Bangalore. Mangalore, Mysore, Tumkur. Chitradurga. 
Davangare. Dharwad, Belgaum. Hubli. Hassan, Shimoga, 
Chikmagalur. Gadag. Renebennur. Sagar. Harihar. Udupi, 
Manipal, Bhatkal, Tiptur. Bhadravathi, Hoskote, Mandya, 
Bellary, Gulbarga. Bidadi. Nelmangala. Sakleshpur. 
Kundapur. Gonikoppal, Nanjangud, Madikeri, Hospel. 

BPL Cellular Ltd. Alleppy. Aroor. Calicut. Chavakkad. Chertala, Chengannur, 
Changannassery, Cochin. Guruvayoor, Karunagapalli, Kannur, 
Kodungalore. Kollam, Kottayam. Kunnamkulam, 
Malappuram, Manjery, Muvattupuzha, Palakkad, Palal, 
Thallasserry, Thrissur, Thirvalla Trivandrum, Varkala, 

19 

18 

33 

Aluva. Ferokhe, Mavlikara, Chalakudl, Trinjalkuda, Perumbavoor, 
Angamali, Kalamassery, Tripunithiura, Kozhikode, Kondolll, 
Valapatnam. Thodupuzha. Kanjikode. 39 

324 
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2 

12. Madhya Pradesh 

13. Mahara.htra 

14. Mumbai 

15. North East 

16. Oris .. 

17. Punjab 

Agrahayana 11, 1921 (Saka) to QUBstions 
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Escotel Mobile Allapuzha, Aluva, Angamaly, Allingal, Chalakuddy, 
Communication Changananery, Chengannur, Chlngavanam, 
Ltd. Cherthala, Chavakkad, Emakulam, Ellumanur, 

Feroke, Kalamanery, Koltayam, Kollam, Kozhikode, 
Kannur, Mallapuram, Manjeri, Palllmukku, Shaktikulangara, 
Trivandrum, Thrissur, Thiruvalla, Tripunlthura, 
Thalassery, Tlrur, Kottackal, Perlnthamlmanna, Kunnamkulam, 
Kasarkode, Kanjanhad, Kanjikode, Koddungallore, 
Kayamkulam, Muvaltupuzha, Perumbavoor, Palakkad, 
Thodupuzha. 

Reliance Telecom Indore, Oewas, Ujjaln, RaUam, Bhopal, Mandideep, 
Ltd. Plthampura, Raipur. 

RPG Cellcom Ltd. Indore, Bhopal, Dewas, Sehore, Ujjain, Mandldeep, 
Plthampura, Ohar, Betma, Sagore, Ralsen 

Birla AT & T Pune, Nasik, Ahmednagar, Panjim, Margao, Satara, 
Communication Kolhapur, Sangll, Aurangabad, Alibaug, Jalna. Amravathi. 
Ltd. Akola. Wardha. Jalgoan, Bhiwandi. Ulhasnagar, Karad. 

Ichalkaranji. Lovovala, Pimpiri, Chinchwad, Mapusa, 
Ponda, Chakan, Telegaon, Pen. Khopoli, Khandala, 
Sirur, Supe, Nevasa. Narsapur. Shival. Islampur. 
Jaisinghpur. Rajgurunagar, Manchar. Sinner, Shahapur, 
Ranjangaon, Chikalthana, Tivim, Porvorim. Betim, Raibandar, 
Old Goa, Banastarim, Kundairm, Goa, Velha, Agacaim, 
Cortalim, Verna, Nuvem, Majorda, Navelim, Varca, Cavelosslm, 
Mobur Betul. Chapora Fort. Vagator Beach, Anjuna Beach. 
Baga Beach, Calangute, Candolim, Aguada Fort, Miramar 
Beach. Cabo. Dona Paula, Mormugao, Vasco, Oabolim, 
Bogmalo Beach, Colva, Banaulim. 

BPL Cellular Ltd. Pune, Nagpur, Nasik, Kohlapur, Goa. Satara, Aurangabad, 
Ichalkaranji, Sangli, Mlraj, Jalgaon, Malagaon, Ohule, 
Jalna, Bhuswal. Ahmednagar, AmravaU, Akola. Karad. 
Alibag, Panjim, Madgaon. Lonavals. 

BPL Mobile Fully coverad (Metro) Navi Mumbai, Kalyan 
Communications 
Ltd. 

Hutchison Max Fully covered (Metro) 
Telacom Ltd. 

Hexacom India Ltd. Nona 

Reliance T elacom Shillong 
Ltd. 

Reliance Telecom Bhubaneswar, CuUack, Puri 
Ltd. 

Spic. .. 
Communication 
Ltd. 

Chandigarh, Jalandhar, Ludhlana, Amritsar, Bhatinda, 
Patiala, Khanna, Hoshiarpur, Jagaraon, Maga, Sangrur, 
Faridkot, Kapurthala, Nawanshahar, Muktsar, Mohali, 
Panchkula, Mandi, Gobindgarh, Rajpura. Goraya, Phagwara. 
Beas, Batala, Kotkapura, Nabha. Bamala, Rampura Phul. 

5 

40 

8 

11 

77 

23 

3 

Nil 

3 
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327 Written Answers December 2. 1999 to Que.tions 

2 

18. Rajasthan 

19. Tamil Nadu 

20. Uttar Pradesh 

3 

Malout. Abohar. Ohuri. MelerkaUa. a.ng.... Mahalpur. 
Derabani. Zirakpur. Oh."a!.lla. Phillaula. Kharet'. 
Kartarpur. Bahadurgarh. Shambu. Banur. Raya. 
Ohllwan, Sahnewal. Sallkhurd, Abul. Kharana. 
Goniana. Mandl. Verka. Rupnagar, Pathankot. 

Hexacom India Lta. Jalpur. Jodhpur. Ajmar. Udaipur. Kata. Beawar. 
KI.hengaltl. Makran, Bhltwara 

BPL Cellular Ltd. Bhawanl, Colmbatore, Cuddalore, Erode, 
Gobinchettipalayam, Karur, Kanchipuram, Madural. 
Mettupalayam. Narnakkal, Ooty, Pondicherry. Pall8Chl, 
Rajapalayam, Salem, Sivaka.i, Tirupur, Tiruchlrappally, 
Tiruneivelll, ThanJavur, Udamalpetal. Vellate. VUlipuram. 
Virudhunagar, Avlna.I, Coonoor, Tribhuvanai, Udumelpet, 
Ranipet, Ara.ur. 

AIRCEL Ltd. Coimbalore, Thudiyalur, Tiruppur, Perlanalkenpalayam, 
Karamadai. Mettupalayam, Ooty, Annur, Avinashi, Sulur. 
Palladam, Pollachi, Udurnalpet, Coonoor. Kotagiri. Salem, 
Pallipalayam, Erode, Bhavani, Komarapalayam, Sankagiri. 
Perundurai, Namakkal, Thlchengodi, Madurai, Palani. 
Trichy, Srlrangam. Manachanallur, Thiruverambur. 
Thanjavur, Kulithalal. 

Aircel Oigilink Ltd. Lucknow, Kanpur, Allahabad, Varanasl & Badohi 

Koshika Telecom Lucknow, Kanpur, Veranesi. Allahabad, Bhadohi, 
Ltd. Unnao, Sultanpur, Pratapgarh, Nawabganj, Mirzapur, 

Shuklagan/, Faizabad, Mughul Sarai, Jaunpur, aarabankl, 

5 

51 

32 

5 

Jagadi.hpur, Gorakhpur. 17 

21. Uttar Pradesh CN> Escotel Mobile 
Communication 
Ltd. 

Meerut, Agra, Aligarh, Moradabad, Rampur. Bareilly. 
aulandsahar, Dehradun, Mathura, Ferozabad, Hapur, 
Saharanpur, Muzza;ar Nagar, Haldwani, Rudrapur, 
Bilaspur, Bazpur, Kashipur, Haridwar, Roorkee, Khataull, 
Munourie, aijnor, ChandaUBi, Halral. Khurja, Kllcha, 
Modinagar, Pillibhit, Rishikelh, Sambhal. ShamJi, 
Vrindavan, Siligurt, Oarjeellng. Ourgapur, Asansol, 
Raniganj. 

22. West Bengal 

Circle 

Andhra Pradelh 

Bihar 

Tamil Nadu 

West Bengal 

Reliance Telecom Siliguri, Darjeeling, Durgapur, Asanlol, Raniganj. 
Ltd. 

Statement .... 

City 

Hyderabad, Vi/yawada, Tlrupathi, Guntur, Vilhakap*tnam, Amlapuram, Kaklnada. 

Patne, Biharlhariff. Hazipur. Badh. Arah, Rajgir. 

Chennai, Madurai, Colmbllore 

Calcutta, Haldla .. 

37 

5 

328 
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Blfurac.tlon of SEBI Into Corporatlonl 

1741. SHRI C. SREENIVASAN : Will the Minister of 
POWER be plealed to state : 

(a) whether Electricity Boards in various States are 
being bifurcated into separate corporations; 

(b) if so, the deteils in this regard; 

(c) whether any Itudy has been conducted In this re-
gard; 

(d) If so, the manner in which it is proposed to ensure 
that the bifurcation il uniformly Implemented in all the States; 
and 

(e) if not, the fresh guidelines issued to the SEBs to 
increase their operational efficiency in generation and distri-
bution of power? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) The 
consenlul arrived at In the Chief Miniltera' Conference held 
In December, 1998 envisaged, inter-alia, unbundling/cor-
poratisation of State Electricity Boards, as a step towards 
reforms in the power sector. So far, five States namely, Orissa, 
Haryana. Andhra Pradesh. Karnalaka and Uttar Prad~sh have 
unbundled/corporatised State ElectriCity Boards. 

(c) to (e) The Government of India took the initiative to 
promote the reforms procesl In the power lector. A con-
certed effort was made to evolve a consensus on the need 
and structure of reforms. The Government of India commis-
sioned various studies by engaging consultants. Ms V.S. 
Rekha, Legal Consultant was engaged to review the existing 
Central Electricity Acts and luggest an amended and con-
solidated Central Law which would meet the requirements of 
liberalisation of the electricity sector. The Administrative Staff 
College of India conducted studies on the restructuring of 
regulalory syslem in the power sector in India. A one-man 
Committee headed by Shri S.J. Coelho, former Chairman of 
Gujarat Electricily Board looked into the problems facing the 
distribution sector. The Government of India also organised 
Chief Minister's/Power Minister's Conferences to evolve a 
consensus on the power seeler reforms. 

Recently, the Ministry of Power had asked the National 
Council of Applied Economic Research (NCAER) as a con-
sultant, to suggest legislative changes it considered neces-
sary to accelerate the reform process uniformly throughout 
the country. 

The NCAER has submitted draft Electricity Bill to replace 
the existing three electricity laws (The Indian Electricity Act, 
1910, Electricity (Supply) Act, 1948 and The Electricity Regu-
latory Commissions Act, 1998). The draft Bill suggests, inter 
alia unbundling/corporatisalion of all the State Electricity 
Boards and their restructuring Into leparate entiUesthet would 
provide for accountability based on profit centres, whether 

public or private. Bill seeks to enable States to unbundle 
SEBs without enacting legislations for the purpose. 

Internet Telephony 

1742. SHRI BHIM DAHAL : Will the Minister of COM-
MUNICATIONS be plaased to state: 

(a) whether the software industry association has 
urged the Government to allow Internet Telephony in the coun-
try; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF .)TATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) Internet 
Service Providers Association have requested the Govern-
ment to consider allowing Internet Telephony. 

(c) As per the New Telecom Policy 1999 Internet Te-
lephony shall not be permitted at this stage. However, Gov-
ernment will continue to monitor the technological innova-
lions and their Impact on national davelopment and review 
this issue at an appropriate time. 

Electoral Reforml 

1743. SHRI R.L. BHATIA: Will the MInister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(a) whether Election Commission has sought opinion 
of the State Governments on the poll reforms; and 

(b) If 10, the response thereof ? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) No, Sir. 

(b) Does not arise. 

Protection of Anlup, Lake 

1744. SHRI BHARTRUHARI MAHTAB : Will the Minis-
ter of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have received eny pro-
posal for the ecological and ~nvironmental protection of the 
Ansupa Lake in Cuttack district of Orissa; 

(b) if 10. the details thereof; 

(c) whether there Is any provision to receive any 
grants or assistance from the environment agenciel of the 
United Nations or USA or any other foraign countriel or agen-
cies in this regard; and 

(d) if la, the details in this regard? 
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THE MINISTeR OF STATE IN THE MINISTRY OF EN-
VIRONMENT AND FORESTS (SHRI BABU LAL MARANDI): 
(a) and (b) Yes, Sir. A proposal was received from the Gov-
ernment of Orissa in March, 1 Q98 to take up conservation of 
Anusupa Lake under the National Lake Conservation Plan at 
a total cost of Rs. 10.80 crore. Ansupa Lake is not amongst 
the 10 identified urban lakes proposed under the National 
Lake Conservation Plan, which is yet to be approved by Gov-
emment. 

(c) No, Sir. 

(d) Does not arise. 

(Translation] 

POltal Life Insurance Facility 

1745. SHRI DINESH CHANDRA YADAV : Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) whether the benefits of Postal Life Inlurance are 
not being extended to the diabetic patients in the Depart-
ment of Communications; 

(b) if so, whether the Government would make provi-
sion to cover the diabetic patients under Postal Lif. In~ur
ance;and 

(c) if not, the reasonl therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Ye., diabetic 
patients are not being extended the beneflls of Postal Life 
Insurance by the DepartmenYof Post under the Ministry of 
Communications. 

(b) No, Sir. 

(c) Postal Life Insurance underwritea only healthy 
lives. Because of the high risk potential to their lives, it does 
not insure diabetics. 

[English} 

Oil Refinery In Haryana 

1746. SHRI RATTAN LAL KATARIA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there is any proposal to set up an oil re-
finery in Haryana; and 

(b) if so, the steps taken by the Government in thla 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR) : (a) and (b) At present there 

is one refinery in Haryana at Panipat. There is no proposal to 
set up another oil refinery in Haryana State. 

(Trans/ation] 

OW.t of Order Telephone. 

1747. SHRI CHANDRESH PATEL: 
SHRI RAVINDRA KUMAR PANDEY: 
SHRI RAPHA MOHAN SINGH: 

Will the Minister of COMMUNICATIONS. be plea-
sed to stat-.; . 

(a) whether the Government have received any rep-
resentations regarding irregular telephone services and tele-
phones and STD lines remaining out of order in the urban 
and rural areas of the country particularly in Bihar and Lalpur 
region of Jamnagar district of Gujarat; 

(b) if so, the details in this regard for the last two years, 
till date; 

(c) the Iteps taken by the Government to provide un-
interrupted telephone servicel in the country particularly in 
the said State and region; 

(d) whether the Government propose to install mod-
em equipmentl to improve the communicetion set up in all 
the district headquarterlo of Bihar; and 

(e) if 10, the detaill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Yes, 
Sir, Such repreaentatlons are being received and the defi-
ciencies brought out are redressed promptly. The detaila of 
such complaints received in Bihar and Lalpur region of 
JaIMag.r District of Gujarat during the lalt two years are 
given below: 

1. Bihar 153 
2. Gujarat 5 

(in respect of Lalpur region) 

(c) The following steps are being taken to provide 
uninterrupted services and better maintenance oftelephones 
in the country including the laid State and region : 

(1) Upgradation and rehabilitation of external plant. 
(2) Replacement of electro-mechanical exc;t\anges by 

electronic exchanges. 
(3) Laying of underground cable in ducts. 
(4) Providing reliable media of OFCI digital UHF. 
(5) Introduction of laying of 5 pair PIJF cable to aub-

scriber premises. 
(6) Computerization of fault repair and cUltomer aer-

vices. 
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(7) Introduction of IVRS IYlteml for booking the com-
p"int. 

(8) Opening of intemal DPs In multi-storey buildings. 

(9) Provision of pagera to line staff. 

(10) Becaule of acute Ihortage of power supply in Bihar, 
higher capacity of battery, power plant and engine 
alternator are baing provided. 

(d)'8nd <e) Yes, Sir. Modem exchange equipments are 
already working at all the district headquarter's of Bihar. How-
ever, there il prOpelal to Install Internet nodes at 18 places 
in Bihar during 2000-2001. Other than thll latest-art-of-tech-
nology equipment like SDH, WLL, TDMA-PMP sYltems are 
1110 baing planned. 

[English} 
• 

Reforml In thl Powlr Sector 

"' •. SHRI SUBODH MOHITE : Will the Minister of POWER.. pJealed to Itate : 

,a) the names of the States that adopted the power 
sector reforml approved by C.MI. Conference In 1996: 

,b) the Grants and loans provided by the Union Gov-
amment to the States for adopting the power reforms during 
the last three yeara: 

(c) whether the Government have reviewed the func-
tioning Ot'f)qNer sector in the States where reforins have 
taken place: and . 

(d) If 10, the details in thil regard, State-wile? 

THE MINISTER OF STATE~ THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) During the 
lalt few years, leveral States Initiated reforms. Orl"a WII 
the lirat State 10 underteke comprehensive reforml by enact-
ing the Ori .. a Elactricity Reform Act, 1995, setting up of SERC 
and unbundling of SEB. The States of Haryana, Andhra 
Pradesh, Kamataka and Uttar Pradesh have also unbundledl 
corporatlsed their SEBs and set up regulatory Commissions. 
Other Statel like Welt Bangal, Tamil Nadu, Punjab, Deihl, 
-Gujarat, Madhya Pradesh, Arunachal Pradelh, Maharashlra 
'lind Rajasthan have either constituted or notified the consti-
tution of SERC. 

(b) Power Finance Corporation (PFC) funds SEBs 10 
undertake reforms and also transmillion and distribution 
activity In Ihe States. The international financial Institutions 
like World Bank. DFID. CIDA etc are also supporting the re-' 
form efforts of the States subject to fulfilment of certain con-
ditionalilies for the success of reforms. 

(c) and (d) The status of reforms In Orilla has been 
reviewed. There has been significant improvement in the PLF 
of thermal-power stltionl and tariff hal allO bean rationatised. 
In the phlle of transition, the Grid Corporation of OrI"a 

(GRIDCO) has been facing linancial difficulties. The Govem-
ment of OrissalGRIDCO has prepared a financial restructur-
ing plan to overcome the problem. In case of other States 
like Andhra Pradesh, Haryana, Uttar Pradesh, Karnataka the 
progre .. of reforms is ci.Jsely watched. Recently, the Minis-
try of power signed~emorandum of AgreemenVUnde,.,tand-
ing with the Stat •• dtKamataka and Uttar Pradesh, charting 
out the lime-bound actions to be taken for reforms of the 
State power sector, 

Waterway a Sector 

1749.SHRIA.NARENDRA: 
SHRI RAMSHETH THAKUR: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether any proposal Is under consideration of 
the Govemment to attract the private complniel to Inve.t in 
the Inland WaterwaYI lector; 

(b) If so, the details thereof; and 

(c) the time by which the final decision is likely to be 
taken in this regard? 

THE MiNISTER OF STATE iN THE MINiSTRY OF SUR-
FACE TRANSPORT (DR. DEBENDRA PRADHAN) : (a) to 
(c) Yes, Sir. Nece8lary action has already been initiated to 
evolve a comprehenlive policy at the earliest which also en-
visages liscal incentivel for allracting investment from the 
private sector and their participation In development of the 
IWT Sector. No time limit for taking a linal dacision in this 
regard could be Itlpulated. 

Foreign Inveltment In Telecom Sector 

1750. SHRI Y.S. VIVAKANANDA REDDY: 
SHRI VILAS MUTTEMWAR : 

Will the Minister of COMMUNICATIONS ba plea-
sed to Itate : 

(a) whether India il lobbying for big bucks abroad for 
foreign investment to bring a revolution in the telecom sec· 
tor; 

(b) if 10, whether Mlniltry wal serious in creating the 
telecom revolution In the country; 

(c) ·If Ie), whether the World Bank and other foreign 
inveltora are ready to invelt in thil sector; 

(d) if 10, whether any concrete measures have been 
worked out in thil regerd; and 

(e) if 10, the detaUI thereof? 
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THE MINISTER OF STATE IN THE MINISTRV OF COM- Statem .... 
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Ves, 
Sir. Investment Policies and Incentives 

(c) Investment made by various countries In the Foreign Inv .. tment Policy for Telecom Sector 
Telecom Sector Is enclosed as Itatement-I. 

(d) and (e) Ves, Sir. Details are given In ..... ment-II. ~ No Induatriallicense required end no public sector res-
ervation for setting up menufecturing unitS. 

Statement-I ~ Automatic approval of foreign equity upto 100% in manu-
facturing projects. 

Actual Inflow o( FDI in relecom Sector from August ~1 to ~ Automatic approval for technology fee upto US $ 2 mii-
Decembe" 9~ (Country wise) lion net of taxes. , 

S.No. Country FDI % ~ Automatic approval tor royalty upto 5% on domestic sales 
and 8% on export sales. 

1. Argentina 0.01 0.00 
~ Possibility for higher technology fee through apeciallP-

2. Australia 342.50 0.81 provals. 

3. Auatria &.50 0.02 ~ Foreign equity participation upto 49% for telecom ser-
vices viz. Basic, Cellular Mobile, Paging, other Value 

4. Bahrain 8.00 0.02 Added Services, and Global Mobile Personal Communi-

5. Canada 411.80 O.ge 
cations by Satellite permitted on automatic basis iubject 
to the terms and condition of licen ... 

6. Denmark 72.50 0.17 ~ Foreign equity participation upto 49% in Investment com-

7. Finland 355.80 0.84 
panies set up for investments in telecom Service Sector 
permitted. (Investements by these companies in a lic-

8. France 834.90 1.ge ensee company will be treated as part of domestic eq-
uity and will not be counted against "Total Foreign Eq-

9. Germany 12.70 0.03 uity· If the management of the investing company is with 

10. Hong Kong 683.70 1.82 
the Indian OWneB) 

~ Telecom services companies are not permitted to make 
11. Israel 560.00 1.33 royalty payments. 

12. Japan 539.80 1.28 Incentlv .. for telecom .. me. aector 

13. Kuwait 0.50 0.00 ~ license fee paid by telecom service providers is eligible 
for amortisation for tax purposes. 

14. Luxembourg 101.60 0.24 
~ Assignability of License. permitted. 

15. Malaysia 599.90 1.42 ~ Limit of External Commercial borrowings (foreign cur-
16. Mauritius 28243.30 66.91 rency debt) raised to 50% of the project cost. 

17. 2143.90 5.08 ~ Investmen .. in equity shares and debentures of telecom Netherlands services companies qualify for tax rebata. 
18. NRI 756.70 1.79 ~ Complete Ta. holiday for. five year period and 30% tax 
19. Philippinea 73.50 0.17 holiday for further five years during the flfst 15 years 

from commencement of business. 
20. Singapore 54.20 0.13 ~ Concesslonal rate of custom duty on specified telacom 
21. South Korea 196.70 0.47 equipment. 

~ Import of all capital goods required for manufacturing 
22. Sweden 881.90 2.09 ~m equipment allowed without any license. 
23. Switzerland 2.30 0.01 

Telecom FacllltiH 
24. Thailand 1718.80 4.07 

25. UK 749,40 1751. SHRI SHIVAJI VITHALRAO KAMBLE : 
1.78 SHRI ANNASAHEB M.K. PATIL : L 

26. USA "2860.10 8.78 
Total "2211.51 (RI. in Million) 

Will the Mmter of COMMUNICATIONS be plea-
sed to atate 
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(a) whether the Government t.v. revJewed the 
progress made both in rural and urban ar .. sln Maharashlra 
in expending, upgrading and strengthening of the communi-
cation and postal network in terms of expanding the tele-
phone lines capacity and providing new telephone connec-
tions; 

(b) if so. the details thereof for the last three years; 

(c) the standard norma for granting new telephone 
connection a and said connections proposed to be provided 
during the next :lve years In the State; 

(d) the number of Public Telephone Booths added 
during each of the last three years and the number of such 
booths functioning at present in the state; and 

(e) the details of action plan propoaed for 2000-2001 
and Ninth Five Year Plan period in terma of expansion. 
upgradatlon and strengthening of Postal and Telecommunl-
catlons.fresh investment and physical targets set to be 
achieved in the rural and urban ereas In the country and 
particulariy in Maharashtra ? 

THE MINISTRY OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKOAR) : <a) Vea, Sir. 

(b) The details are enclosed at Itatement-!. 

(c) Order for providing telephone connections are 
released .fter the registration for new connections. depend-
ing on the position in the waiting list and the category of the 
registrant I.e. under OYT. Special and General categories. 
Proposals for the provision of telephone connections for the 
next five year has not been finalised. However. it is proposed 
to provide 7.05 lakh telephone connections In Maharashtra 
State during 2000-2001 

(d) The number of Public TelelJhone Booths added 
during each of the last three years in Maharashtra including 
MTNl Mumbaiis given below. 

19118-97 
1997-98 
1998-99 

9208 
12464 
20598 

The total number of Public Telephone Booths function-
ing as on 31.1.2000 in the State are 114943. 

(e) The details are given in enclosed statement-II. 

Stitament·1 

For Telecom Services,' Details in respect of addition of net switching capacity and new tfIIephone connections for the lest 
three yeers in Maharashtre including MTNL "'umball, .s under,' 

S.No. Items 1996-97 1997-98 1998-99 

Rural Urban Total Rural Urban Total Rural Urban Total 

1. Net Switching 
capacity 14190 472614 486804 102004 377764 479768 96293 531870 628163 

2. New Telephone 34357 406403 440760 83442 
Connections 

For Postal Services: New Branch Post offICeS opened, sub 
Post Offices opened including· those with upgradation and 
Panchayat Sanchar Sewa Kendras opened in Maharashtra 
during the last three yearll are as unde~ : 

Vear Branch Sub Offices PSSKs 
Offices opened opened 
opened 

1996·97 31 12 20 

1997-98 34 04 20 

1998-99 69 03 30 

Statement-ll 

For Telecom Services: It ill propolled to provide 52.4 lakh 
telephone connections in the country during 2000-2001 and 

405705 489147 78101 405404 483505 

7.05 lakh telephone connections in Maharashtra during this 
period. The approved targets for the country for the Ninth 
Five Year Plan for expansion. upgradetion and strengthen-
ing of Telecommunications service II are addition of 230 lakh 
lines of net switching capacity and provision of 185 lakh new 
te!~phone connections with outlay. of Rs. 37995 crores for 
DOT andRII. 5446 crores for MTNl against the proposed 
outlay of Rs. 83250 crores both for DOT and MTNL. How-
ever the total plan outlay of DOT and MTNlllllikely to be Rs. 
73619 crores estimated in the mid·term appraisal for the whole 
country during the Ninth Five Year Plan period and the num-
ber of new telephone connections Is also likely to be abou 
220 lakhs against the original targets of 185 lakhs. 

For Postal Services: Detai's of 9th Five Year Plan Outlay for 
expansion of pottal network (for country) . 
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S.No. N.me of Schemel Approved 
Progranvne Outlay 

(Ra. Crorea) 

,. Opening of Brenc:h 27.88 
Poet 0ftIce and 
Sub Poet Offk:e, 

2. Provillon of 12.00 
Inrraltructural 
equipment to 
Branch Post Office, 

3. Opening of 3.02 
Panchayat Sanchar 
Sewa Kendru· 

Total 42.70 

Phylk:al 
Targeta 

2500 Branch Post 
ofllce' end 250 
Sub Poet 0ftIceI. 
2400 BI'8nCh POit 
Otnces 

2700 PSSKI 

• PlncII8YIII Sincher .... Vojnl .11 not pM of !he 8th Five 
Vear Plln initially and ... 1ncIuded in Annual PlannIng 1l1li-" . 
wilen targets wert approved by the Planning CommIHIon for two 
yea .. only I.'. , __ '" Ind1t81-2000. 
The Annuli Plan for 2000-2001 for IUI1II Ind urben ..... for !he 
country Ind MIha .. lhtrlll yet to be ftnallMd. 

(Translation) 

Conatructlon of Ex.".... Hlghwaya 

1752. SHRI AJAY SINGH CHAUTALA: Will the Mini .. 
tet of SURFACE TRANSPORT be plened to Itete : 

(a) whether the Government h.v. formulated or pro-
posed to formulate a pI.n regarding the con,tructlon of Ex· 
prell HighwaYI in view of growing treffic .nd Mavy vehlc:lel; 

(b) If 10, the name, of the Stat .. where the expr .. ' 
highweY' .r. likely to be constructed; 

(c) the likely syltem of oper.tion to tretllc thereon; 
and 

(d) the time by which the plan I, likely to be ImpIe-
""lIlted? 

THE MINISTER OF STATE IN THE MINISTRY OF SUR· 
FACE TRANSPORT (DR. DEBENDRA PRADHAN): (.) No, 
Sir. 

(b) to (d) Do not ariM. 

New POital Policy 

1753. SHRI CHANDRAKANT KHAIRE : Witl the Minis-
ter of COMMUNICATIONS be pl .... d to refer to the reply 
given to Unltarred Question No. 1782 dated M.rch, 8. 1WQ 
regarding New Postal Policy .nd ,tata; 

(b) whether the Gov.mment have received the modi· 
fled draft policy peper of New POitaI Policy; 

(c) If 10, the d.talla thereof Including changes made 
therein; and 

(d) if not, the time by which this policy is lik.1y to be 
finalised and implement.d ? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI T APAN SIKDAR) : (a) to (c) The modI-

fled draft potic:y peper on the National Postel Policy is under 
formulation and will be fineHucllhortly. 

[EngIJah} 

Cloau ... of ABL 
1754. SHRIIQBAL AHMED SARADGI : Will the Minis· 

ter of POWER be pla.ted to state: 

(I) whether the Government hlv, received repreHn-
lations reg.rding the ,urviv.1 of ABL in Shlhbld, K.rnawttl; 

(b) if so, the details thereof Ind the relctlon of the 
Union Government th.reto; 

(c) whether the uid factory i, It the verge OJ cIo,ure; 

(d) if 10. the I'NIOn ther.for; .nd 

(e) the remedill mellurel proPOled to be taken by 
the Government for the ,urvivel of this factory ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Ye" Sir. 

(b) A repr.sentation was received in July. 18QQ from 
the ACC-Babcock Generll Work.rs' Union, District GuIb.,p, 
Klmatakl, .xpr.uing concern about future of their Boiler 
Manufacturing facility at Gulb.rga due to lICk of lUfllcient 
orders. Shrilqbel Ahmed Saradgi, hon'ble Member of Parlia-
ment (Lok Sabha) had .1'0 writt.n to the Minilt.r of State for 
Power on 30.12.1999 reyarding the lime matt.r. The repre-
sentations, in particular, rais.d the illu, of securing boiler 
order, for the Talch.r Th.rm.1 pow.r proj.ct in Orilla of the 
National Thermal Pow.r Corporation. 

(c) and (d) The promoters of M/s ABB-ABL Ltd. have 
informed that th.re is no workload in both the boiler manu-
f.cturing unitl owned by them including the faetory al 
Gulbargl. Klm.taka. Th. company hal allO ,tat.d that .1 a 
result of continuing low workload ,itultion, the Company il 
likely to tum ,Ick unleu corrective ,t,plar. taken. 

(.) So far II placement of orders is concerned, in .n 
.ra of glob.1 competition, it i, neither pollibl. nor delirabl. 
for the C.ntr.1 Government to alk I project d.v.loper to 
eward eny contract to ABB·ABL Ltd., in pr.ference to an· 
other. Thul, ABB-ABL, like any other manuflcturer/supplier, 
hi' to compete with oth.rs on I Iev.1 playing field. ~I re-
gard, awlrd of boiler peckage for the Talch.r pow.r project 
of NTPC, which hiS been Iwarded to BHEL, the Allahabad 
High Court, in It, recent Judgement, has upheld Iward of the 
contract to BHEL. Meanwhile, the company hal be.n Id· 
vised to consid.r .xploring the vaat opportunitiel available 
under renovation .nd mod.rnilation seh.mel of th.rmal 
plants with funding from the Power Finance Corporation. 

MR. SPEAKER : The Hou .. now standi adjourn.d to 
meet et 11 •. m. tomorrow the 7th M.rch, 2000. 

11.50 hr.. 
The Lole Sabha thflll adjourned till Eleven of the cIocI< on 

Tuesday. "'arch 7. 20001Phaipuna 17. 1921 (Saka) 



Corrigenda to Lok Sabhe Debate. 
(Engll.h Ver.lon) 

Honday. Harch 6. 2000/Phalguna 16. 1921 (Sake) 

Col./line For ~d 

16/6 5 55 

38/9 24.69 25.69 
(From below) 

58/8 (b) (c) 
(from below) 

122117 2 3 
andl18 3 2 

145/5 -50.90 (- )50.90 

189/19 11.4 11.8 

197/3 Shri Dinel!lh Patel Shri Dinaha Patel 
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